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LOK SABHA DEBATES

LOK SABHA

Wednesday, May 2, 1984/Valsakha 12,
1906 (SAKA)

The Lok Sabha met ut Eleven of the Clock

[MR. SPEAKER in the chair)
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Shri Shco Sharan
Verma—absent;

Shri Virda Ram Phulwariya—absent,
Shri A.C. Das.

SHRI SATISH AGARWAL (Jaipur):
Sir, something should be done about absentee
members. They should be blacklisted.

MR. SPEAKER : Your suggestion is
commendable.

PROF. MADHU DANDAVATE (Raja-
pur) : Absentee landlordism should be
abolished.

MR. SPEAKER : Why this discrimina-
tion ?

Implementation of Special
Component Plan

*836. SHRI A.C. DAS : Will the Mini-
ster of HOME AFFAIRS be pleased to
state :

(a) whether in many States, the funds
allocated for Special Component Plan is
mixed up with the Integrated Rural Develop-
ment Programme, and there is no possibility
of the implementation of this programme
separately; and

(b) whether Goverment propose to set
up a separare agency to implement the Special
Component Plan for Scheduled Castes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA):(a) Integrated
Rural Development Programme is a Central
Sector Programme for removal of poverty in

" rural areas.

2

According to guidelines at least
309/ beneficiaries under the programme should
belong to Scheduled Castes and Scheduled
Tribes. Some Stales are using part of the
Special Central Assistance made available by
the Ministry of Home Affairs to raise the
subsidy to Sheduled Castes to 509;. Except
in this limited sense, no funds available under
Special Component Plans are being mixed
with the funds of L.R.D.

On the contrary, part of the outlay
under I.R.D. used for assisting Scheduled
Caste families is being reflected as forming
part of the Special Component Plan of a
State/Union Territory.

(b) There is no such proposal before the
Government,

SHRI A.C. DAS : Sir, we are all aware
that this special Component Plan is the Prime
Minister’s special programme for the uplifit-
ment of Scheduled Castes and Scheduled
Tribes.

While the Central Ministries/Departments
of State Governments are quaatifying funds
for Scheduled Caste. Special Component Plan
and Tribal Sub Plan programme with a view
to emphasizing the concept of pooled resou-
rces, what are the reasons for merging the
quantum of Special Central Assistance relea.
sed by the Ministry of Home Affairs with
other Programmes like IRD, Antyodaya and
such other Programmes ? Is it not true that
by such merger of programmes, the concept
of the Scheduled Caste Component Plan and
the Tribal Sub-Plan Programmes is diluted ?

What steps the Ministry of Home Affairs
have taken to revise the programme in acco-
rdance with the concept envisaged in Tribal
Sub-plan as well as Scheduled Caste Compo.
nent Plan ?

Is it nat true that the efforts of the State
Governments should be increased by earmar-
king more funds from their own resources
and supplementary assistance should be
provided by the Ministry of Home Affair,
in the shape of Special Central assistapce 7
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In practice, the State Governments are
not providing adequate quantum from their
State Plan resources in some core sectors and
on the other hand, more funds are being
utilised from the Special Central Assistance
under Scheduled Caste Component Plan and
Tribal Sub-plan.

What steps are being taken by the Mini-
stry of Home Affairs in the matter and do
the Government propose to investigate my
complaint with regard to mixing up the Spe-
cial Component Plan with the Integrated
Development Programme ?

SHRIMATI RAM DULARI SINHA :
The Special Central Assistance is not tied to
any specific Scheme but it is an entity and
can be used for any income-generating pro-
gramme for the Scheduled Castes. In some
States like MP, Bihar, Rajasthan, Karnataka
and Orissa, the Special Central Assistance is
being used for increasing the Integrated Rural
Development subsidy from 33%, to 509 in
respect of Scheduled Castes in order to boost
the income-generating capacity. As a result
of the what the hon. Member has said, a
Special Component Plan has been prepared
in the Seventh Five Year Plan for spreading
this Scheme for the socio-economic develop-
ment of the Scheduled Castes. A Special
Scheme of Special Central Assistance has
also been under implementation to encourage
the State Government to earmark larger out.
lays for their Special Component Plan. The
Central Government is keeping a close watch
over the implementation of these Plans,

SHRI A.C. DAS: We learnt that Rs.
600 crores have been allotted during this
Plan period and it is not implemented at
the State-level in letter and spirit. It is my
observation as the Chairman of the Commi-
ttee on Scheduled Castes and Scheduled
Tribes. I have visited many States and 1
fowvad out that nobody knows what is the
Special Component Plan. It is because it is
mixed up with other programmes.

As present, the State Government imple-
ments all the Programmes in the State only
through the Block Agency. The State Gove-
rnment is also implementing the Special
Component Plan through Block Agency.
Therefore, it is not possible for the Block
Agency to implement the special Component
Plan in letter and spirit.
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May 1 know whether it is possible for
the Central Government to create a separate
executive agency in the States for implemen-
tation of the Special Component Plan effec-
tively as is done in the case of the Tribal
sub-plan ?

If it is not possible for the Central Gove-
rnment to do it at present, the Central Gove-
rnment should think of doing it at least in
the Seventh Five Year Plan.

SHRIMHTI RAM DULARI SINHA :
We have already discussed in detail all these
matters on 23rd of last month when the
tripartite meeting comprising of state represe-
ntatives, and of the Ministry of Home Affairs
and the Agencies and the Organisations which
are dealing with the development of Scheduled
Castes was held. It was decided that this
question should be looked into at the time
of the finalisation of the Seventh Five Year
Plan.

SHRI RAJESH PILOT : May I know
from the hon. Minister what are the main
basis on which you decide to give this assist-
ance to Scheduled Castes under Special
Component Plan ?

SHRIMATI RAM DULARI SINHA :
The other day 1 replied to a similar question
in this House. I would like to inform the
hon. Members lhat the main thrust during
the Sixth plan has been to raise the eco-
nomic level of the Scheduled Caste families
through a specific family  benefiting
programme so as to bring them above the
poverty line eventually. For assistance under
this programme, the norms adopted under
the Integrated Rural Development Programme
have been adopted. Assistance has been ex-
tended to families whose income level is Rs,
3,500/~ or less per annum as for Integrated
Rural Development Programme now.

Multinational Companies To Manufacture
Colour T. V. Sets

SHRI MOHAN LAL PATELfY :
SHRI MADHAVRAO SCINDIA :
Will the PRIME MINISTER be pleased
to state :

*887.

(a) whether any multinational com-
panies have applicd for the licence for
manufacture of colour television sets in the
country;
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(b) if so, particulars thercof and the

action taken by Government;

(c) whether Indian companies have ob-
jected to issue of licences for manufacture
of colour television sets by multinational
companies; and

(d) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
DEPARTANT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M. S. SANJEEVI
RAO) : (a) to (d) A statement is laid on the
Table of the House.

STATEMENT

(a) to (d) M/s Peico Electronics &
Electricals Limited had applied for an indus-
rial licence in March, 1983. This appli-
cation was rejected by Goveranment in
August, 1983 as the party holds foreign
equity which is not permissible as per the
Industrial and Licensing Policy for colour
Television Receivcr Sets. A representation
against this decision was made by the com-
pany, but it was again conveyed to them
that it was not possible for Government to
consider their application for an industrial
licence as they held foreign equity.

Subsequently, another application for
industrial licence and clearancc under the
MRTP Act, was made by the party in
February, 1984. In response 10 a notice in
the Press issucd by M/s Peico in connection
with their second application (in accordance
with the procedure required to be followed
by MRTP Companies); the Indian T. V.
Manufacturers’ Association (ITMA) had
represented to the Department of Company
Affairs on March 31, 1984 against approving
the application of M/s Peico. This second
industrial licence application has been consi-
dered by the Licensing-cum-MRTP Commi-
ttee and has been rejected on account of
foreign equity holding by the company.

SHRI MOHAN LAL PATEL : From
the reply of the hon, Minister you can see
that the big houses arc trying to enter the
colour T. V. maaufacturing industry. It
is necessary to see that, due to the ecntering
of big houses in this industry, the present
small units do not suffer, In view of this,may
I know whether Govt. is of the opinion that
big houses should not enter this field and
whether Government would consider taking
such a decision that this field be reserved
only for small units ?

VAISAKHA 12, 1906 (SAKA)

Oral Answers 6

DR. M. S. SANJEEVI RAO: The
Government has categorically answered that
the colour T, V. black and white T. V.
and electronic watches are not for foreign
equity companies, So, I do not see why the
hon. Member should get worried about the
large houses coming into colour T. V.

SHRI MOHAN LAL PATEL : Today
we are at the primary stage in T. V. facili-
ties whereas Government have targeted to
cover 70 per cent of the country by T. V.
facility in the coming two years, So, there
is a possibility of large and increased de-
mand for T, V., sets in the coming years.
So, the big houses are trying to enter this
field. It is necessary to see that people get
quality T. V. at reasonable prices. In view
of this, 1 would like to know from the hon.
Minister as to what will be the demand of
T. V. sets in the coming five years, what is
the planning to meet the future demand and
whether Government is considering manu-
facture of T. V. sets or its important parts
in the public sector and if so, the details
thereof.

DR. M. S. SANJEEVI RAO : I have
informed this august House several times
that the policy of the Government is that
the colour T. V. as well as black and white

T. V. should reach the common masses.
We do not want that T. V. should
be the exclusive monopoly of the.

urban rich. With that background only we
have decided to introduce 113 low power
T. V. transmitters and about 26 ten-kilo-
watt high power transmitters throughout the
length and breadth of this country, and we
expect these 139 transmitters to be opera-
tional before the end of this year. Knowing
that fact, we are taking adequate measures
to see that the T. V. receivers, both black
and white and colour T. V., reach the
common man. With that background, our
Industries Minister, Shri Tiwari, has taken
a meeting recently with the T. V. indus-
trialists and worked out a programme. We
have constituted a working Group under
the chairmanship of Secretary of the Electro-
nics Department and they have met yester-
day to review every week the progress of
the manufacturers in the country.

SHRI MOHAN LAL PATEL : My
categorical question was: whether the
Government is considering to manufacture
in the public sector. That I want to know,
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DR. M. S. SANJEEVI RAO: I am
very happy to tell this august House which
1 informed several times, that the first com-
panies to come into the colour TV sets are
the public sector companies. I am happy
to inform you that the Uptron at Lucknow
factory has started manufacturing and I had
the proud privilege to insugurate that factory
and they have assured me that they will be
manufacturing at least 1 lakh TV sets this
year-apart from the ECIL at Hyderabed.

SHRI SATYASADHAN CHAKRA-
BORTY: No health, no education and colour
T. V. socialism.

DR. M. S. SANJEEVI RAO : 1 want to
tell my Marxist friend that our bencficial
programmes are not meant only for enter-
tainment. We want to introduce education and
family planning.

SHRI SATYASADHAN CHAKRA-
BORTY : Including propapanda.

DR. M. S. SANJEEV] RAO : That you
do in Russia.

SHRI VIKRAM MAHAJAN : That is
West Bengal Socialism.

SHRI MADHAVRAO SCINDIA : Due
to the laudable efforts of the I & B Minis-
try there is going to be a very wide
expansion of TV coverage in the country
and TV is going to play a very important
rule in the socio-economic upliftment
programmes . _, ..

SHRI ATAL BIHARI VAJPAYEE :
And also in the comming in elections. Deve-
lopment of a new culture.

SHRI MADHAVRAO SCINDIA: ., .and
also in the educational programmes and in
the attempt to create an awarcncss of the
community to the underprivileged and to the
crying need to alter thcir conditions for the
better. It is, therefore, imperative that we
continuously strive to supply and improve
the quality of CTV sets available to the
consumers and more importsntly, we make
such improved sets available to the con-
sumers especially the rural consumers at
much lower prices. Therefore, we must
strike a balance between safeguarding the
interests of wholly indigenous Indian com-
panies assembling CTV sets and at the same
time ensuring that the end consumers
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mainly the rural consumers are not exploited
by such units. I would suggest a compro-
mise, a balance. We can eonsider allowing
companies having a maximum foreign equity
holding of 399, to enter CTV production
but only in the joint sector. This would
ensure a large government stake in such a
venture and at the same time since the pro-
moting company can hold only a maximum
of 499 in such a joint sector undertaking,
this would further dilute the foreign equity
holding to 19 or 209 at the most. These
companies can also be asked to reserve a
certain ratio of their production for
export and these exports can be facilitated
through the world-wide sales network of
the foreign equity-holder. This would earn
the country a lot of foreign exchange. I
would like to know from the hon. Prime
Minister and the hon Minister whether such
a proposal can be considered by the
Government and if the Government is
prepared to consider the proposal, would
you come to a decision in the near future ?

DR. M. S. SANJEEVI RAO : The
Government have formulated their black
and white TV Policy in 1971. We thought
that n is better to avoid foreign cquity com-
panies. As a result of it, after 14 years we
found now tolally indigenous technology to
the tune of 22 organised sectors and 63 small
scale sectors producing black and white TV
sets in the country. Similarly for colour
TV we have given licences to the tune of
§6 organised companies and 365 small scale
units amounting to 11.2 million sets, As a
matter of fact, 12 organised sectors and 26
small scale sectors have also got import
licences for raw material to the tune of
nearly 3 lakh sets. So with this background
we are confident with regard to colour TV
sets also. As I told you. Uptron and ECIL
have already developed and perfected the
indigenous technology. So we do not want
foreign exchange outgo in the shape of
dividend.

Knowing fuily well that the country is
now going to be covered to the tune of 70
per cent, we have organised a monitoring
group so that these indigenous companies
are able to cope up with the demand.

So, what I can only say is that it is no
assurance, but, the Monitoring Group can
certainly look into this.
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Directives to Withdraw Price Rise of Tyres

#8383, SHRI SUNIL MAITRA : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether Government had issued a
directive to Tyre Manufacturers on 25 Febru-
ary, 1984, to withdraw the January, 84 price
increase effected by them;

(b) if so, how many manufacturers have
complied with the directive;

(c) which arc the manufacturers who
have not complied with Government’s direc-
tive; and

(d) whether Government propose to take
steps to make the manufacturers of tyres
strictly comply with Government’s directive
not to effect arbitrary and frequent price
hike ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARID) : (a) to
(d) There is no statutory control on prices of
tyres. However, Government closely moni-
tors the prices and also maintains constant
dialogue with manufacturers as well as users/
user organisations so as to ensure that prices
of tyres arc not revised arbitrarily. Tt was in
this context that the tyre companies were
advised on February 25, 1984, not to give
effect to the increase in prices announced by
them in January, 1984. By and large, tyre
companies have cxpressed their inability to
hold on 1o pre-revised prices due to increase
in cost of produciion of tyres as well as with-
drawal of Excise Duty relief on tyres granted
by Government in October, 1983.

SHRI SUNIL MAITRA : Sir. in October
1983, Government announced excis¢ relief to
the extent of 6.6%, to the tyr¢ industry.
When Government announced this relief to
the tyre industry, 1 presume, that the Gover-
nment taken into consideration all the factors
of production and then it was convinced that
to the extent of 6.69,, relief in the excise
duty could be extended to the tyre industry.

Is it a fact that when this decision was
announced, Government made ita point to
tell the tyre industry that this excise relief
would be extended to the cnd-consumers ?

SHRI NARAYAN DATT TIWARI :
Yes, Sir. Government did reduce the excise
duty on tyres and tubes by 6.5% by notifi-
cation dated 1st October, 1983 and the Indus-

try Ministry, in consultation with the Minis-
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try of Finance, did ask the tyre manufactur-
ers to pass on this relief to the consumers
and this was done and the price reduction
was effected. It was only in January, 1984
that they increased the prices again because

- of the so-called increase in the prices of raw

materials and other factors.

SHRI SUNIL MAITRA : In October,
1983 excise relicf to the extent of 6.6%, was
granted and on the !1th January,1984, Modi-
stone increased the price by 9.59%. So, 6.6%
relief which they got was brought down to
6.5Y%; in the next two months that is in sixty
days, they increased the prices by 9.59%,.
According to the statement of All India Tyre
Dealers Federation, the industries’ profits,
after tax, as percentage of nctworth, have
gone up from 4%, in 1981-82 to 21.8%, —an
increase of 44.5%,. In view of the enormous
profit being minted by the tyre industry, does
the Government feel itself so imbecile to
cnforce its instructions on the tyre industry
to give relief to the consumers ? In respect
of the tyre industry’s raising the price, what
steps have government taken to see to it that
the tyre industry is not allowed to flout the
Government’s decision in such a manner ?

SHR1I NARAYAN DATT TIWARI :
Sir, Government has been able to maintain
a sort of voluntary price ceiling on the tyre
manufacturers all these years. For the last
or more years, nothing was done and no
price incrcase was made, Again we have had
a constant dialogue with the tyre manufac-
turers so that they can restrain the price ..nd,
as 1 said, even before, they were also asked
to roll back the price and they did roll back
the pricc. :

1 think the hon. Member is aware of jt.
When we had discussed this matter earlier
in the House on the 28th May, 1983, the
manufacturers agreed to roll back the price
to the pre-revision price level. Therefore,
we have been interfering and, without exer-
cising any control, we have been effective in
making them roll back the prices.

It is only now that they have come out
with raised prices saying that the prices of
raw materials like nylon tyre cord, natural rub-
ber, etc., have gone up, Natural Rubber cons.
tituees 30 per cent, carborn block 12 per cent
and rubber Chemicals 12 per cent of raw
material costs. Iam not pleading on their
behalf but only mentioning their case. There-
fore, they have said that they are unable to
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restrain prices to earlier levels. We are again
lo oking into the matter and I am asking the
Bureau of Industrial Costs and Prices to go
again into the matter and have a quick
review. If the Bureau of Industrial Costs and
Prices says that a revision is not called for
then they have to roll back the prices and we
will also then sce what measures may be req-
uired to roll back the prices.

SHRI K. LAKKAPPA: Sir, the point is that
the government is making all efforts but the
very powerfull lobby of tyre manufacturers are
playing with the consumers. Excise relief was
given in 1983 but now they have unilaterally
raised the prices and even the direction of the
Government of India has not been respected.
Because of his cost structure the consumers
are being flecced. The consumers arc not
in a position to meet the situation. Sir, the
tyre manufacturing companies should not
dictate terms to the Government. So I would
like to know wether Government of India is
going to appoint an inquiry commission so
that they may adopt a pragmatic approach
in this regard and price hike should not be
unilateral without consulting the Government
of India. 1 want, powerful action should be
taken by the Government of India to see that
the consumer prices are rationalised in the
interests of the consumers rathcr than the
manufacturers of tyres.

SHRI NARAYAN DATT TIWARI : Sir,
in all humility I may say that I have already
declared our intention to request the Bureau
of Industrial Costs and Prices to go into the
manufacturers’ case as well as the tyre dealers
case and give a quick report on the costing
and pricing parts. As far as other complai-
nts are concerned I am told that a complaint
about malpractices has been filed with the
MRTP and the Commission will appropriately
look into those complaints of mal-practices.
As far as non-MRTP complaints are concer-
ned I am appointing a committee under the
Chairmanship of Shri Satya Pal, rctired Dire-
ctor General of Technical Development to go
into the question of productivity, quality
control, technological up grandation and also
into other complaints made by the tyre
dealers.

SHRI SATISH AGARWAL : May I
know from the hon. Minister whether it is not
the practice that before exemption under the
customs law and excise law is granted by the
Ministry of Finance the recommendation is
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made by the administrative Ministry, May 1
know whether it is a fact that the Ministry
of Industry recommended to the Finance
Ministry for the grant of excise concession in
the month of October, 1983, keeping in view
the total cost of the industry and the need
for such relief, and Secondly. whether this is
also not a fact that in the Budget presented
on 29th February, 1984, the Finance Minister
withdrew these concessions from the tyre indu-
stry because they did not comply with the
directions of the government and whether it
is not a fact that later on in the month of
April, these concessions have been again exte-
nded by the Ministry. If so was it done on
your recommendation or submoato by the
Finance Ministry ? ’

SHRI NARAYAN DATT TIWARI : Of
coursc it is a tradition and a practice and [
think it is well known to the former Minister
of State for Finance that administrative Mini-
stries are consulted in these matters. We do
appropriately give a package of proposals for
consideration on several matters; it is not just
one. These are discussed in detail. It is the
prerogative of the Finance Ministry, more
appropriately of the Finance Minister to
formulate proposals in the final form.

As far as this particular matter is concerned
the Finance Minister withdrew the excise
concession referred to in the February Budget
but so far as I am aware, therc has been no
subsequent revision. The reduced concession
has been withdrawn and that withdrawal
stands. 1t is the contention of the tyre manu-
facturcrs that since reduced concession has
been withdrawn therefore, they should not be
asked for a price reduction.

Invest.lgntion for Lime Stone in Madhya
Pradesh

*891. KUMARI PUSPA DEVI SINGH :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether investigations had been car-
ried out for lime stone in Madhya Pradesh
in 1983-84;

(b) if so, the name of the places in M.P,
where lime stone has been discovered;

(c) the area-wise details of the lime stone
deposits in M.P.; and

(d) the steps taken for the proper exploi-
tation of lime stone discovered in Madhya
Pradesh ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a)to(d) A state-
ment is laid on the Table of the House.

STATEMENT

(a) to (d) : Investigations have been car-
ried out for limestone during 1983-84, in
various parts of Madhya Pradesh. According
to the information received from the Depart-
ment of Geology and Mining, Government of
Madhya Pradesh, limestone was located in
State during 1983-84, in the following areas :

i) Sonadih and
Chandi

Raipur District
ii) Saraitola area Balaghat District
iii) Sarangarh Raipur District

v) Kukshi and
Manawar Tehsil

v) Narkui Nala
vi) Kutan area

Dhar District
Sidhi District
Panna District

vii) Beheri Band arca  Jabalpur District

Since the investigations are still in prog-
ress, details of the deposits arc not available
at this stage. However, reserves of 55 million
tonnes of cement grade limestone have been
estimated in Chandi area of Raipur and 38
million tonnes in Saraitola area of Balaghat
districts during the field season 1982-83.

The Mineral Exploration Corporation
Limited, also carried out limestone investiga-
tion in 1983-84, at Badanpur, Satna district
on behalf of Steel Authority of India Limited.
A reserve of 8.88 million tonnes of limestone
of Blast Furnance/Steel Mclting Shop grade
has been established there.

The Cement Corporation of India carried
out investigations around Naygon villages in
Mandsaur district of Madhya Pradesh.

Based on the limestone deposits establi-
shed so far, 11 cement plants have been set
up in Madhya Pradesh with a total capacity
of 75.35 lakh tonnes per year. 21 schemes
have been approved. upto the end of 1982 for
setting up large, medium and mini cement
plants in the State with a total capacity of
62,27 lakhs tonnes per year. A large number
of limestone kilns are also working in
Madhya Pradesh. Several applications for
grant of r ineral concession for the manufa-
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cture of portland cement are under conside-
ration of the State Government. The Cement
Corporation of India has also submitted a
proposal for setting up a 1.2 million tonnes
clinker unit at Tokapal in Bastar District.

Several new major cement plants are also
under consideration in the State.

KUMARI PUSHAPA DEVI SINGH : I
am glad that investigations have been carried
out for limestone in various parts of Madhya
Pradesh. I would like to know from the
Minister by which year the investigations are
expected to be complated and I want to
know the details of the steps taken to expe-
ditite the investigation works,

SHRI ARIF MOHAMMED KHAN :
We hope that investigations in seven places
which I have mentioned in my reply will be
completed in two to three years.

KUMARI PUSHPA DEVI SINGH
How many applications are pending before
the Government of India toset up large,
medium and mini-cement plants in Madhya
Pradesh. By which time are these pending
applications expected to be cleared ?

SHRI ARIF MOHAMMAD KHAN :
The information available with me is about
letter of intent and industrial licences which
have been issued for setting up additional
cemcnt capacity in Madhya Pradesh. This
concerns about 12 districts. If you want I
will read out the names of the concerns
which have been given letter of intent.

SHRI SATISH AGARWAL : You may
lay it on the Table of the House,

SHRI ARIF MOHAMMED KHAN -
Very well According to the information here,
the Mini Cement Plant applications are
pending with the State Governments while
Medium and also Large Cement Plant
applications are being handled by the
Ministry of Industry. Regarding other -
details such information is not available
with me at present. But if the Member
would like to know, the information could
be supplied,

DR, KRUPASINDHU BHOI The
Minister of Industry two days back told the
House that abundant limestone deposits are
there in the country, and within the 7th Five
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Year Plan he is going 1o raise the installed
capacity of cement production in the country
to a sky-high position for achieving self-
sufficiency.

Will the Minister of Steel and Mines
ensure that the deposits of limestone in the
‘No-Industry Districts’ of Madhya Pradesh,
that is, Raigarh and Sarangar, will be exploi-
ted for necessary cement production ?

The total quantum of deposit of stro-
matlite limestone in both these districts
has been explored in detail.

May I know whether derailed geological
prospecting has been madce in these two  dis-
tricts and what is the outcome of the detailed
survey ? What is the result of the regional
probing exploration done in these two dis-
tricts so that Government of India can take
a firm stand to locate industrics in  these two
‘no industry’ districts ?

SHRI ARIF MOHAMMAD KHAN :
Sir, in Raigarh, 26.73 million toanes of lime-
stonc has been proved, a probable estimate
of about 37.16 million tonnes and 59,33
million tonnes under positive category.

DR, VASANT KUMAR PANDIT : Sir,
several surveys have been madce in regard 1o
the finding out the lime deposits and  all the
surveys have been for grade which is being
used for large, medium and mini-cement
plants. Recently, the Khadi und Village
Industries Corporation has Jdeveloped a new
compound made of low grade lime and that
cement is also uscd for many other purposcs
including low cost constructions. I want to
know whether these surveys reveal lower
grade of lime which can be used for the
above purposes and whether such surveys
have been done in the districts of Vidisa and
Guna which are backward areas.

SHRI ARIF MOHAMMAD KHAN
About Vidisa no information on low grade
limestone is available with me.

PROF. N, G. RANGA : He had asked
about the use of low grade lime.

SHRI ARIF MOHAMMAD KHAN
The question was about thec use of lime in
the cement plants. Cement plants are dealt
with the Ministry of Industry. As far as
our Ministry is concerned, no inoastigation
for low gradc limestonc has been cai.ied out
in the Distxict of Vidisa.
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DR. VASANT KUMAR PANDIT :1

have asked about the lower grade lime which

can be used for the construction purpose.

SHRI ARIF MOHAMMAD KHAN
1 would again repeat that no investigation
has been carried out in Vidisa District either
of high-grade or.of low grade limestone.

Commercial Production of Photo Voltaic
Devices

*894. SHRI PRATAP ~BHANU
SHARMA : Will the PRIME MINISTER
be pleased to state

(a) whether know-how for the commer-
cial production of Photo voltaic devices
have been developed in our country;

(b)

(¢) how muany companies are manu-
facturing these systems in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATONIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) to (c) A Statement is laid on
the Table of the House.

if so, the details thereof; and

STATEMENT
(a) Yes, Sir.

(b) and (c) Several Industrial units,
laboratories of CSIR, Defence and Atomic
Encrgy and educational institutions such as
LLTs are engaged in improvements of photo-
voltaics including preperation of basic silicon
matcrial.

Central  Electronics Limited (CEL), a
public scctor undertaking under the Depart-
ment of Science & Technology, has been
engaged in R & D, technology development
and manufacturing of solar photovoltaic
cells, modules and systems. Using Imported
high purity silicon material, CEL has already
supplicd solar cells, modules and systems for
various applications in remote, ynmanned
and unelectrified areas and off shore well
head platforms. A pilot plant with a capa-
city of 600 KW per year has been establj-
shed. This is being enhanced to 3 MW per
year in the coming years.

Bharat Heavy Electricals Limited has also
initiated the producticn of solar cells,
modules and systems for various terrestrial
applications. Both Bharat Heavy Electricals
Limited and Bharat Electronics Limited
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have made space qualified solar cells for

applications‘ in our space programmes.

st AT Wiy Wi ; geAE oY, AA-
g 7o St & S AT faar @ 99y T
g smar & & foad & v ael § gard
qr ¥ St & daferw Aredt & faara
& frq <t #14 feg §, fafeaa &7 ¥ 99
¥ oy gury surq aeEy a9 FY A §
ggt g S F Iwfees wEAl &
fawr & fag ox w33 W @ gl ar
g1, gATd GIFIR &9 QT 37-38 AT .
qd 7 W @ ¥ fafea w A
Far€ Y div g F Yrew woaeifaww
fafades & gNfrad sk Fa F €
fradi #Y aaré Zav wvgar g fagia st
* gxfoqw aa AR FITF fasg &
. @Ry ¥ g w17 fear ) ¥ aadg
Ay St & AT 9gar § wgi 9% 9K
Fa1 & (ggdla oM w1 warw §, B
FTAEYH Jo9 /, qY ITRT IQITA FIA AT
TgaTers gfaw HTHY @ qLIGH FY w9
qTT K FATAT AT §FAT §, wATGAT
siawE & faFE & fqg, gATQ §IEI
fog adF & Af FIANG FWH FT A=-

a1 I&|ar g7

& ag *ft sAaT Sgar g fow a@ @
gW ST ¥ a7 o-q AT A, wgh 9T WA
Temas fawfaq &1 9 @, wEAiw
T griae w7 @ &, Tar v famy
§ ft B s fearey &1 A faww
@ & frg TaErn gifes @ W
Fd gFR A R qga v g ?

wit sEw fagry Twdwy: O3 ug
Fa1 faar sig i ®1&Y aAdgw  feargw
- 7 §, wifs gw ow Ay e 4 ¥
& o T warer aww v <@ & A 7 oww
TIH NI |

. waw wgm AR S, ﬁi’r'sh
MR
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qrorday it § srowr qra ® <@

SHRI SATYASADHAN CHAKRA.
BORTY: Asyou were nodding your head,
we thought, you have follewed it.

asqw wgtew : § I @ arr g gt
T RIE | '

ot gfedm agme
ST qgY AT T )

_ e AR @ FAW qIEATT g |

st fraas At anfest : Aswe Agia,
w1 araeys feargy ag fawew §, faad
I F AFIT F7 IT@T fear AT &
I &1 IHTT QF Qa1 qU9T &, ST gorrdy
qret aw fad QW GRE TWTE
faeew & g &Y ool & ar a8 faga
FarE qrAY &) wEN o TN fafewir
e wamg wre §, T 9T g o fer
957 ¥ ag faga st § swwafa @ s
g1 fet3q faga ot &1 9w fear
AT &1 AT AtereTs® facew F @}
AN T JZ TAFNT  GATGZ FY AT
¥ g ag gaT wE T fr @@ wed
gy AT AAT FH F H F T 1 ¥
T I FT TATH AT K AN F &
@ &1 a8 dam 9T ¢4 feargy wr I
FT LIF! FIAT FI gH A F FT AT EH
& fag Ifew dfelfow agr aT% gaw
Raq w FA fFar T FHEAT ) T T
NS a1 9. a7 @ §, W FA_ FAQ
woX & g qi WTEE T QE gad wer
gamT g | &, vgf o e dA 9%
TaET qArat ST | e fafawer dfe.
frdt gw 2w ¥ TRafaw SR AT W@WEL
fafasma @ 9T ¥ 91T g9 ST &7 V-
TP F | I AT ATAANT TIET FT.
AT SqATATT WY AN FT §1 g AWK
39 dtaTen W QAT AT wfaw w3
w § &l s g @ & ¥ fawhh
g, oY ¥ A7 ¥ g Wi fawnay ET B

. qeAd AP,
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" oft yare W wwi: osaw wWewew,
X9 A ¥ Fqgura AR faera qfiwe
ETIAISIT 1 T FT G §, gAF HH-
feraw Sizaqa d AT €Ao 170 Do Yo
HEqTEIRT AT X FY A1 RIAHT HAY
®T A FIFEEG FET IMEAIE | AT
feid gard, 1983 #1 , €% 5 73 9X
vgg-ay’, o fo aMA A Y FE F
fag a7t s, F ar ¥ faar & 5
gu#r @nrd gfg afaz 35 &1 A =T
¥ qg ®laa St 15 @ 9ga W g,
Ffew s & wwrd F e} W grwa H
IEET KIAT 100 T & FF TG AT | gEHT
gag Y @€ ar Am fearr @ 3 wEY
THITges-115 9 faar g -

¢“Solar still is a de_vice developed by
the Institute to obtain good quality -

water by the use of solar energy.
The device is very much useful for
the petrol pump and the laboratory
situated at remote places.”

uF 10X 10 T dF1d FAIHT HI
gad FTT “feadret fad! W@ FTakk
Faf § amflg  TAT  JTAIRET FF
fefeear FeT g w@ & I@Ar
T WY I & 9w § fedr W giea
¥ 5gIR %o gfa gz & & adi sndy
2, ufer ¥ foar § 350 =90 1w
Frared ag & fo o1 g gWR
fafae feas gediE Saa9 ¢ ) §,
g wrgfw 8l o & adw oAl F
fgwa ¥ awar wig, fagd@ wr 0
geRfegqe ErefSeag a1 MY, SEHT G
FFAFTY & G497 FEY AT g1 g@H
R ¥ AEAg FAY ST q@r EC W & ar
FIHEIT FT FAT I §T AT § ?

st forTrw &Y. qrfew ; 7eTer ARy,
ST T GEATAANT WIEE U qarg T
gai sk & mg Ag 2 afew faawr
Saf G FL R, g B qAAKE &
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et &) g Y RN ST 99T 2w
ardtg Haf amd & fag s awy § 6T
faga a3 & fag oft w7 @y §)

oy 9t 3EN Fr 'q"a ag F grped
¥ &, ada qagll & gravw 7 g, gafagew
QAST & qeaeq HoAg g
TToATT o Rodflo ¥ Tl famrra &
St foar §, 39 1 ¥tT 9zA9 FT K &

-Jaat gxar g | afFT e ag seE w1

R 4, 78 TAr-aiees s § 7 aan
2 e F2rd Haar 2

ag =1gd 9 f5 AnF w7 &, ag adY
Fa g gArU WAy § 5 H1mg w9 F%
AT 5o F A <) arar & 39 FT IeqIET
Fgw A ¥ §, 7T A 9 FEgY 99AnT H
AT § I &1 aw & fqu agr 93 o
qAT FT, I H FT AgHST SMd & ITH1
a1 &7, I st FT IAT HIH T
FY TS F FTH AW F qr@ qg=Ta
Ft Frfaw FT @ &

SHRI CHANDRAIJIT YADAV : If
mass production cnergy is possible from the
solar source, it will be.a very major break-
through and for a country like India, it will
be a kind of revolution in the field of energy.
I would like to know from the Prime
Minister whether a proper study has been
made and whether any country has succee-
ded in getting encrgy from the solar source
on a mass scale; if so, what is the relative cost?
Next, what arc the possibilities in India ?
Whether it has been studied keeping in view
the Indian conditions and whether it is
possible to have mass production of energy
from this source, and if so, what will be the
relative cost and what are the plans of
Government and what are they thinking to
do in this respect ?

SHRISHIVRAJ V. PATIL : It is a very

good question and 1 would like to go into
more details.

As far as this technology is concerned, it
is not developed throughout the world.
Major attempts have been made only in two
countries in this field—one is’ United States
of America and the other is Japan. Of course
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there are Gther countries, which are also
doing some technological development in this
field. But, solar energy is very important in
India or in those parts of the world, where
sunlight is available in abundance. As the
developed world and other countries are
baving other sources of energy, their attention
is not attractced to this kind of energy. So,
attempts have to be made in those parts of
the world, where sunlight is available in abun-
dance, to develop appropriate technology.
India is onc of such countrics and we are
paying attention to develop this kind of
technology.

Of course today, cost-wise, solar energy
cannot compare well with other energies. But,
as 1 have explained just a few minutes
before, our altempt is to reduce the
cost. How do we do this ? We.can achieve
this by developing an appropriate technology
which will help us in reducing the costs; by
developing proper material which can be pro-
duced at a low cost; by develop‘\ng other
appliances which can also help us to reduce the
costs and by combining all these factors, we
would like to see to it that the cost of techno-
logy, cost of appliances, ctc, are reduced
further.

Now, we would like to move in this
direction in such a manner as not to depend
on other countrics, but to depcnd on over-
selves, not to emulate what is being done
in other countries, but to give this technology
to other parts of the world, if possible.

Moreover, this technology has io be
used in such parts of our country where the
electrical source cannot be taken. In
hilly arcas, in valleys, in the ocean where
electric wires cannot be easily taken, other
means of energy have to be provided and
in such cascs, cost cannot be considered an
important factor. In such areas, this techno-
logy may be used. We are keeping all these
factors in view and we are trying to develop
this technology.

DR. KARAN SINGH : It is a matter of
satisfaction that some attention is being
given to solar energy, becausc apart from
the fact that sunlight is widely available, it
is a type of energy resources, which is totally

pollution-free, unlike thermal energy. I would "

like, just to ask the hon. Minister whether,
when he is developing these special areas
for solar technology, special attention is being
given, e.g., to a place like Ladakh where the
precipitation is only 3" a year. There is sun-
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light throughout the year, and because of
the rarefied air, the sunlight is also very
strong. It would seem to me to be an' ideal
place’for the' development of solar energy
on a large scale,

There would be other areas, may be, of
that nature : may be, the Jaisalmer desert
‘areas and so on. Are these specialrid areas,
particularly the high altitude areas like
Ladakh being given special attention the
development of solar energy ?

SHRI SHIVRAJ V. PATIL: We have
alrcady sent some devices to the Ladakh
area, Barmer and Rajasthan desert areas,
There, these devices are being used. As and -
when we develop appliances, we on make
these instruments available in those areas on
an increasing scale.

PROF. MADHU DANDAVATE : The
photo voatlic devices... Hon. Minister ; Are
you attentive to me ? I am addressing a ques-
tion to you, if you don’t mind. Cun I catch
your ear ? )

1 would like to know this from the hon.
Minister : In these photo voltaic devices
which are going to be produced on a com-
mercial scale, the photo energy will be con-
verted into electrical energy ; and, therefore,
the utilisation of energy will depend upon
the extent of voltage that is developed in
these devices. Can 1 know from the hon.
Minister—in this type of devices which are
going to be produced on a commercial scale,
what is the extent of voltage that is develop-
ed by converting photo energy into electrical
energy ? And in case the voltage is already
known, to what purposes would it be
used ?

SHRI SHIVRAJ V. PATIL : If it is too
technical a question, 1 would like to get the
information and give it. But for the informa-
tion of the hon. Member who is a professor
in Physics, I would like to say that the photo
voltaic enmergy can be used for heating
the house, for refrigeration purposes, for
bringing out water from the tube-wells and
for running small mills also.

I am very happy to inform that our
scientists have developed a vechiles, a rick-
shaw which can be run with the photo vol-
taic energy. They have put a panel on the
top of it ; and that top turns the photo vol-
taic energy in to mechanical energy, which is
used for running the rickshaw also,
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As far as the creation of voltage is con-
cerned, I will inform the hon, Member later
on. ‘

PROF. MADHU DANDAVATE : The
voltage may be laid on the Table of the
House, :

SHRI SHIVRAJ V. PATIL : I will lay
it on the Table of the House, and on the lap
of the hon. Member.

MR.
him.

SHRI C.P.N. SINGH :
the hon. Minister to inform this House
whether the technology at the CEL has been
updated. In 1982, the commercial production
. started for the photo voatlic silicon cells
which are formed into arrays, and then the
modules. At that stage, production was 50 kw
per year, and it was to be increased in 1984-
85 to 1 MW. The technology developed at
the CEL was a technology which was nasent.
But to-day in U.S.A. and Japan, the amor-
phous technology for converting these cells
and generating power is far more produc-
tive ; and the energy outputis higher. Will
the hon. Minister jnform the House and me
whether this amorphous technology which
Japanese Government and some private
Companies of the U.S.A. - had agreed to
transfer and work togehter in RD is
being negotiated for by CEL ?

SPEAKER : Don’t electrocut

Sccondly, there was the NASPED pro-
gramme in October, 1980, by which there
were going to be a lot of demonstrative
units set up in India, including Ladakh. As
far as my information goes, not only solar
energy but wind energy would be far more
cost effective in Ladakh owing to the constant
high wind velocity. But that is upto the
. Ministry concerned. '

Finally I would like the Minister to
inform the House that after 1982 December
how many photo voatlic demonstration devi-

ces have been set up in the country from

January, 1983 to March, 1984,

SHRI SHIVRAJ V. PATIL : Our appro-
ach is to used non-conventional sources of
energy, photo votalic energy, wind energy,
bio-gas energy and to meet the demand for
electricity and power in our country. It is
a fact that the technology with regard to
the photo voltaic is developing in some coun-
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tries ; in some parts of the world, mono-
crystal technology is used, poly-crystal tech-
nology is used. In Japan, they are trying
to develop amorphous technology and the rib-
bon technology also. I am told that the
amorphous technology and the ribbon
technology has not reached the final stage ;
it is still in the process of development.
Our attempt, as 1 have already . said, is to
develop the crystal tecnology, amorphous tech-
nology and the ribbon technology in our
country ; and if, it is available from outside
the world, we will not hesitate to getit;
it depands$ upon its availability ; if it is pot
available, then we will not wait for the tech-
nology to come from outside ; we will our-
selves develop it. As far as production of
the appliances and sending them to ladakh
and other arcas are concerned, I will pass on
the figures to the hon. member.

Supply of Sulphuric Acid to Coastal
Chemicalis Private Limited by Hindustan
Zink Limited

*895, SHRI K.A. SWAMI: Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether the Hindustan Zink Ltd.
Visakhapatnam has been supplying its by-
product (Sulphuric acid) to Coastal Chemi-
cals Pvt. Ltd. through direct pipelines for
manufacturing Alum ;

(b) if so, the terms and conditions of
such supply ; :

(c) the

stipulated amounts of such
supply ; '

(d) whether the Coastal Chemicals Pvt.
Ltd, has been diverting the byproduct to
Pragati Fertilizers Limited and others in
violation of the agreement ; and

(e) if so, the detatils thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) io (¢) A state-
ment is laid on the Table of the House.

STATEMENT

The Hindustan Zink Ltd., a public sec-
tor company under the administrative cont-
rol of the Department of Mines, has entered
into a 10 years contract in August, 1974 for
supplying sulphuric acid to M/s. . Coastal
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Chemicals Private Limited, Visakhapatnam,
through a pipeline from the Vizag Zinc

. Smelter of the Company. As per the terms

and conditions of the contract, 10,000 M.T.
of sulphuric acid are to be supplied 'annually
based on the standard pricing formula of
the Fertilizer Association of India. Howe-
ver, actual supply depends on the availa-
bility of sulphuric acid with the Hindustan
zink Ltd.

2. The Government have no informa-
tion about the diversion of the sulphuric acid
to M/s. Pragati Fertilisers Ltd., Vizag and
others in violation of the agreement between
the Hindustan Zinc Ltd. and M/s. Coastal
Chemicals Private Limited. 1t may, however,
be noted that M/s. Coastal Chemicals Pri-
vate Limited and M/s. Pragati Fertilizers
Limited belong to the same group. Fur-
ther, M/s. Pragati Fertilizers Limited are
directly purchasing sulphuric acid from the
Hindustan Zinc Limited against yearly
contract and at
Limited are not having any long-term con-
tract with this Company for the supply of
sulphuric acid.

SHRI K.A. SWAMIL : What are the
conditions of supplying this and year-wise
how much quantity they have taken through

the pipcline ? Have they got a licence to .

draw a direct pipeline through this to the
Zink factory, to the othcr Alum Factory,
and the allied fertiliser factory ?

_SHRI ARIF MOHAMMAD KHAN :
The quantity of sulphuric acid supplied to
Coastal Chemicals Pvt. Ltd. is like this. In
1982-83 HZL supplicd 8745 metric tonnes ;
1982-83. HZL supplied 8508 metric tonnes ;
in 1983-84, HZL supplied 4828 metric tonnes
plus 1128 metric tonnes under open tender
for another Alum Plant at, Nidadave. Regar-
ding conditions ~of supplying it to them, it
may be stated that sulphuric acid is a by
product and initially the Hindustan Zink
Ltd. was experiencing difficulties in dispos-
ing of this byproduct. So, the Hindustan
Zinc Ltd. entered into a contract with Coas
tal Chemicals Ltd ; and under this contract,
HZL bave to supply 10,000 metric tonnes to
Coastal Chemical Pvt. Ltd. Under the con-
tract, the Coastal Pvt, Ltd. are not allowed
to transfer sulphuric acid which is supplied
by Hindustan Zinc Ltd. to any other com-
pany without the written consent of HZL.
If the hon, Member has any specific com-

VAISAKHA 12, ¥906 (SAKA)

present Hindustan Zinc

Written Answers 26

plnint or any information about .such diver”
sion or transfer of the sulphuric acid, if he
brings it to our notice, we will certainly go
into the matter. )

MR. SPEAKER: The Question Hour
is over. .

WRITTEN ANSWERS TO QUESTIONS

Iere NAW & frey @A ¥ s amA
% fag Argda W *W & fag awvag

*884. ot fng wcor awf - w7 Fwhr
At ag ATy B T FW & WA N
& fagd @t ¥ fawrg & fag /¥ o
MY ¥ ATRAT 34 F graew § IR AT
IO N2 AIEHIT qaT @ A afeaga
qaeal & @iw {9 5wt gnsag @r
grarg? -

galr et (ot arme go fard)
sawil & fag wigde  wEaedl oA
srgifre ewfy afaawg & st
1§ wEAzAl Y wfqai F@vSET
wxfg gfafs g 7 9. fq=ic
fow oty & qF  avafaq Feflx qaredl
FT usy g ¥ gfearfaa v
&1 v afafaal gru argda &g F@
& faq oY 7€ FawrfeaY qx &+ IR
g /ig # fa1e fvar smar 2

S GIHTA & deg aEEIC F faoig
¥ freg ereaTdadT qEqT FYA ¥ €AETAT
A T A¥ WAl H graeq § gEQ
argqg afufy gra g faa fog oy &
fau w5 aFdr &, f@¥ usg qw@d @y
sfafrfer g §1

_gvi wrgaa afafy ofgy ol
afafqar sheifrs wisde w@iga s@
geaeHT wAA ¥ e w1 H fawrd
FHIG FICET § AN IATT GHeT T § |

ATEAT SET W § USE a9 8
strafiaT & st § )
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84 & YT geragtiaaw a9 sty s

& A

(=) afz g, @t 37 F=afaai @i 97
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() 97 TarAl & Ay ga § @@t ¥
ST Fqifag fRq QY 61T g @
Fetursar g ?

s Hat (ofwal ghaer widt)
(F) & (1) a5 1983-84 F T gawei.
fraY aT rafed et &Y AT &
fau fpey W) fa3sh #vqft & argda &
faq o adY fpar &1 qurfy, fadsh
greqry st (xf¥adY) agwfimr ais fom
qifzdl F1 a9 1983-84 F IUT 9F  ATH
fog wq g, o°F @R oy faqeo & &

fag aw &

ferazo.aw

3% fagalY qrearg’si (5&‘«'}) agarfirar auet seafqai & g fasdiF 1 o' w,
1984 & YT sefire wigde ¥ fa andeT far

%R o Frafaal & qm
1 2
1.  #aq svhefaFd fro gt

2. gy ayOfaw @ a3, 78 fgos

3. Aad AN FEWAAA foo, gof

4, T19g . €./qq. ¥ fear fao, wifaq

5. wrag gfraaes faes Mo, Fowar

6. agy g, & a8, @w. oo, qu

7. Agq a./& [o7, arew faeewg figo, FifaT

8. WNad dez A fafoaw fro, swwme

9. AT ATHBIT Fo ATH Ff0TAT, FATAT

10. . W& g quE ga fao, awaf
11.  AQd Aad grqhaad ST e | SaweT
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1 2

e i ————— . - —

2. d§d TR, TAwET

13 g srgamon stawa fao, g

14. ft @Yo @Yo Fowgly, fawzmane

15. Aqq I2r FAAT foro, 7€ faeelt

16- AFT L gorfreTs wvo fgo, Fawar

17. AT Fo Ho gAFIfa, AL

18. 494 gaF TORAPT AT PO, AxIE
19. qag cﬁ%‘r gazfaag que gafvgacy fao, amad
20. = qoumo ¥AIE, dITETE

21. Rad AT TGN, AT

22. R wirceq Maw o, awaf

23.  #ad J797 qve freaad (gfear) fao, wawar
20.  #ag ¥ gfear firo, awa '
25.  Aag wifcg gagifoag foo, qar

26. qaqg ATHY, EAL

27.  @g Qar A fao, graw
‘28 RS @ ofew gfvear fro, avat

29.  dud ¥wder efvear firo, mbwamTa
30.  Aad ¥erq wwnf TR Mo firo, € fereh
31. Raq anfwa gfwar fro, Wi |
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Sale of goods in Delhl with Fake Markings

*389. SHRI ERA MOHAN : Will the
Minister of HOME AFFAIRS be pleased to
state :

" (a) the action being taken to bring to
book the businessmen and traders of Delhi
who cheat the public by marking on the
goods® Made in U.S.A,” ‘Made in Germany’,
‘Made in Japan’ besides misusing the names
of established Indian companies ;

(b) whether this kind of mass deception
has been tackled by the Delhi Police on a

war footing since these goods are sold on -

public places and pavements besides in air
conditioned shops in DDA markets ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE

. MINISTRY OF HOME AFFAIRS (SHRI

“ P. VENKATASUBBAIAH): (a) to (c)
Using false trade mark is a non-cognizable
offence under the Trade and Merchandise
Marks Act, 1958. The proprietor of a trade
mark has to file a complaint in a court of
law and the court can order the search of
premises and the seizure of fake goods under
section 93 Cr. P. C. In, execution of the
warrants issued by the Courts under Section
93 Cr. P. C, the Delhi Police conducted

- raids on 8 premises in 1981, 11 premises in
1982, 43 premises in 1983 and 5 premises so
far in 1984.

w3 AT § ywAT & WA F qvaTC.
! Mfea fear wrar )

*390. st argfEe qedmwx :
o FUEAA AT :
w1 qg WAt ag aaTy N Far w3 v :

(%) T sAq aer @A ¥ g€ Tt
& qaq ¥ feecdlt gfew &Y i ¥ donw
S & graraw # Nfew feqr war q7;

(=) afz g, @ &7 @ ¥ qer v
L

() #ar ITqFT durEw wr Afeq
faeq Ty & @1T T G wEF faeg
wr€ srgardr o o€, )y
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(%) afx gf, o acwasht sv war g
IR eAF erear war § ?

Tg WAy F Aot (\f dto dfwx
geww) : () W (&) 26 7T, 1983
®1 ®AT a1 F Srww W ow g A
TR Tret 7€ o AT s TwHT TIv
™ A fed e, dam Rad ¥ 16
AT 17 ', 1983 ¥ W §  oF T
wT wFTier o av fir fieel gqfew ¥ 4
wafegdl # fremme 5@ o g ot
dafe & aImg 7 TFA ¥ AT W
gerr forar & sk ag guwar Qv & qd
&t wtf afagrr feelt aer gfew &
@ e &1 w5 ag quar gfew
wfrwTicdl wY e aet o< arwrfea wdt
ft @i @ A M i qzare
gfere Y agraaT £33 o iy gfra
wifast & a1v q@ry ¥ fau  dorew A
doTodo 3 7T 160 ¥ sl arAET-
war ot |

(1) &= (%) faeslt gfirar & ramaTe
T ¥ ke w1 g fear o a7 wew
FaraIx T & 13 femw}, 1083 &
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% fe oF  sEmaTen O wwif g
WA@Y 2 Al 1984 ¥ o afrgw
sfed aweT TaT ST WY TR g
& a'qraw ¥ gEY § £ v ar€ 7 §
o )

Norms Pollowed for Classification of
Criminals in Jails

*892. SHRI ARJUN SETHI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the norms/rules and regulations/
procedure/conventions  followed regarding
allotment of class in -the jails in respect of
the rapists, smugglers, dangerous criminals,
flacoits, political prisoners, ete. undertrials ;
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' (b) whether all graduates irrespective of

the crimes for which they are charged are _

given B class in jails : and
(c) if so, the details in th@- regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) *Prisons” being a State subject, various
States have their own rules for the classifica-
tion of different types of prisoners as laid
down in their respective jail manuals.

(b) and (c) No, Sir. Generally, education
is one of the coriteria for the classification
of prisoners.

Production and Export of Salt

#3893, SHRI SUDHIR GIRI : Will the
Minister of INDUSTRY be pleased to lay a
statement showing :

(a) the total production of sait in 1980-
81, 1981-82, 1982-83 and 1983-84 ;

(b) the total need of salt in the country ;

(c) the quantity of export of salt, if any,
during the period from 1980-81 to 1982-83 ;

(d) whether Government have any
proposal to set up salt industries in the seca
belt of Contai, West Bengal ; and

(¢) if so, thc details thereof and if not,

the reasons therefor ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
The total production of salt in the country
during the years 1980-81 to 1983.84 was as
follows :

1980-81 — 84.09 lakh tonnes
1981-82 — 83.41 lakh tonnes
1982-83 — 78.23 lakh tonnes
1983-84 61.62 lakh tonnes

(upto Feb, 1984)

(b) About 73 lakh tonnes for the year
1984.

(c) The quantities of salt exportéd the
years 1980-81 to 1982-83 were :—

1980-81 — 1,05,232 tonnes
1981-82 —~ 2,36,843 tonnes
19§2-33 3,27,328 tennes
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(d) and (¢) Government had asked M/s.
Hindustan Salts Ltd., Jaipur in 1978 to' set
up a large saltwork at Contai Sca Board in
Midnapore District and land for the purpose
was to be provided by the Government of
West Bengal. . Further action could not be
taken in the matter as a writ petition was
filed by M/s. Kalindi Dera United Salt
Co-operative Society Limited and others in
Calcutta High Court praying that the State
Government may be directed Sot to settle the
land in favour.of any persoa other than the
petitioners. The Court passed interim orders
in Februry, 1979 to maintain status-quo and
after hearing the petition on 7.3.1979
extended the interim order till the disposal
of the Writ Petition. The Writ Petition is
still pending in the High Court.

Merger of the Refractory units, Burn
Standard with Bharat Refractories
Lad.

#2896, SHRI AJIT BAG: Will the
Minister of INDUSTRY be pleased to
state :

(a) whether the Expert Committee of
Public Enterprises recommended for the
merger of the Refractory Units, Burn Standard
& Company with the Bharat Refractories
Limited ;

(b) if so, whether Government
accepted the said recommendations ;

have

(c) if so, the reasons as to why there is
delay in implementing the said recommen-
dations ; and

(d) if not acceped, the reasomns for the
same ?

THE.- MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
The Expert Committee on Public Enterprises ~
(ECOPE) bad recommended formation of a
separate subsidiary company comprising
refractory units of Burn Staddard Co. Ltd.,
or their merger with Bharat Refractories, a
public sector Enterprise under the Depart-
ment of Steel, ‘

"(b) to (d) Inter-Ministerial consultations
have been held from time to time and
various aiternatives have been studied with a
view to taking a decision on these recommen-
dations. The question of transfer of ‘these
refractory units and to which enterprise as
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well as measures that must be taken to
improve their performance are under study
of a special team, constituted for this
purpose by the Department of Steel.

Demand and Production of White
Printing Paper
%398, SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of

INDUSTRY be pleased to state :

(a) the quantity of production of white
printing paper during the years of the Sixth
Five Year Plan ;

(b) whether the production falls short of
the demand ; and

(c) to what extent production of white
printing paper has been affected by the
closure of Ballabhgarh paper mills in
Raniganj, West Bengal ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI): (a) and (b)
The production of writing and printing paper
during the period 1980-85 is estimated to be
about 30-lakh tonnes. According to the
Planning Commission’s estimates for the Sixth
Plan, the production may be almost equal to

demand.

(¢) The production of writing and prin-
ting paper has been affected to the extent of
about 15,000 to 20,000 tonnes per annum
by the closure of Bengal Paper Mills,
Raniganj, West Bengal.

TQT AT 9T PSAT JQTC ®TAT

#399. Yo srfwm wwIT Agay - ¥WT
QYwAT AT IE TAOA KT FT S v

(%) T g g & f5 aveor A
¥ Teul %1 qg gog @ § 5 9w ¥ 9=
arell FY 9 €7 § WEF W ) AR
fwar s &%

(=) afx g, @ 97 asat & a0 |
g 217 o1« % ¥q gaU A S1gagy W
gaR g awma § N af sHAH w7
Stawrd?

aroaT |5t (st qwo e wegmw) :
- (%) Wre (&) 1 I, 1982 ¥, dwwn
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wrar € 1 f6R W aaw asat § foer e
9 AT FT FAET faqr srav @)

Modernisation of Refractory and Ceramic
Ubits, Raniganj Group

*900. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government decided to
modernise Refractory and Ceramic Units of
Raniganj Group in West Bengal in the recent
past;

(b) if so, by what time the said proposal
is going to take shape; and

(c) the reasons for delay in the matter ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARID

(a) A scheme for modernisation of
Lalkoti Silica Works and Durgapur Refrac-
tories Plant of Raniganj Group belonging to
Burn Standard Co. Ltd., was approved in
October, 1982.

(b) and (p)° According to Company’s
estimates the modernisation scheme for
Lalkoti Works is expected to be completed
by October, 1984, while the modernisation of
Durgapur Refractories Plant is not consi-
dered possible by them. The implementation
has been delayed owing to the longer deli-
very period of some critical equipments.

Separate State/Unlon Territory for Tribals

*902. SHRIN. E. HORO : Will the

Minister of HOME AFFAIRS be pleased to
state :



41 Written Answers

(2) whether Government have received
any representation from any tribal organi-
sation to carve out a separate State or a
-separate Union Territory for Tribals; and

(b) if so, Government's reaction in this
regard ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA)
(a) and (b) Representations have been
received from time to time on behalf of
tribal population and other backward
communities in some States for carving out
separate State or Union Territories compri-
sing the areas inhabited by them. Such
demands proceed on the assumption that
their developmental needs are not receiving
adequate attention from the State Govern-
ments concerned.

The Government are of the view that
removal of intra-state regional disparities in
economic development is essentially a matter
to be tackled through the mechanism of
planning and that creation of a separate
State or Union territory is no answer to the
problem.

Indigenous Know-How for Colour T. V.

SHRI MOOL CHAND DAGA
SHR! CHRITTUBHAI GAMIT :
Will the PRIME MINISTER be pleased to
state :

(a) whether CSIR had developed indi-
genous know-how for colour T.V. which
could have been commercialised, if so, the
reasons for non-commercialisation thereof;

*903.

(b) whether import of colour T, V,
was allowed;

(c) how much time was spent on deve-
loping indigenous know how for colour T.V.
and how much money was spent on the
same; and

(d) the policy to be followed in .future
in this respect in the interest of development
of economy ? .

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) CSIR has deve-
loped indigenous know-how for colour T. V.
This know-how is in the process of commer-
cialisation in & demonstration plant at M/s,
‘Ceatral Electronics Ltd, (CEL).
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(b) Normal commercial import - of
Colour Television (CTV) has not been
allowed. However, a special gift scheme for
CTV was introduced during ASIAD 1982 to
meet the demand of CTV sets. CTV. import
is also allowed under the personal baggage
scheme.

(c) CEERI of thé CSIR has spent
about Rs. 20 lakhs on the development of
Colour TV spread over approximately 3%
years. .

(d) As per the Industrial and Licensing
Policy for colour Television sets, foreign
collaboration is not permitted except on
consideration of special merit on a case by
case basis.

Ty foifafon qvy st segat
fafaze gror aifofoaw amget & e
¥afy
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waan § e Seqreswar anfe & g &9
Faeg Mg st ara i gfs @7 &
Freor mgal & Fedi & §9 qfe v o«
Ted @ Tar § 1 MNzmfeat § gaai w
feut @a & fag g w1 I ard
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Expenditure incurred! by Social Welfare
Board, BHEL.

9416. SHRI RAM JETHMALANI :
Will the Minister of INDUSTRY be pleased
to state :

(a) total expenditure incurred by the
Social Welfare Board constituted by BHEL
in each of the last three years; and

(b) whether for a single evening’s cul-
tural function at Delhi called ‘Kala Milan’
BHEL spends lakhs of rupecs every year;
and

(c) if so, expenditure incurred on each
of such functions held in the last three
years ?

THE MINISTER OF STATE IN THE
MINISTRY -OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) The Social
Welfare Board of BHEL was constituted i
October 1982. The expenditure incurred by
the Board in 1982-83 was Rs, 5,600/-. No
expenditure was incurred in 1983-84.

(b) and (c) Information from various
units of BHEL is being collected.

Setting up a Statutory Traffic Advisory
Committee in Delhi

9417. SHRI T.S. NEGI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government are aware of
the chaotic city transport as revealed by
fatal road accidents in the Capital;

(b) whether it is a fact that the traffic
police have created chaos by creating bottle-
necks all over the city’s earlier plans as in
case of Connaught Place;

(c) whether Government are aware that
traffic police are blindly adding to city’s
problems by creating unnatural brick and
mortar and now pipes structures and road
dividers witheut earing fer residemt needs;
and

MAY 2, 1984

‘ Written Answers 44

(d) whether Government will set up a
statutory Traffic Advisory Committee for
each Police District and the Central one for
Delhi with effective and meaningful repre-~
sentation from Delhi citizens and ensure that
these meet once a month ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) The
number of fatal road accidents in Delhi in
the year 1983 was 1091 as against 1171
in 1982.

(b) It is not correct to say that the
traffic police have created bottlenecks.
Traffic circulation plan for Connaught place
was designed by the Central Road Research
Institute in 1972. The same has been imple-

mented and,is working satisfactorily.

(¢) The road dividers are provided to
ensure smooth fiow or traffic and road
safety.

(d) The Traffic Transportation Commi-
ttee headed by the Chief Secretary, Delhi
Administration is already in- position and
meets from time to time. The local bodies,
Public Works Department, Delhi Develop;
ment Authority, Town and Country Plan-
ning, Contonment Board, Delhi Electric
Supply Undertaking, Central Road Research
Institute, Delhi Transport Corporation,
Telephones Railways, Police and members of
the general public arc represented on the
Committee.

faeet gfere & g fiwmﬁ Fer
mfgal wt aowg
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Registration of Cases of Dowry Victims
by Delhi Police.

. 9419, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a news report enti-
tled ‘Awaiting Justic’ by a'A. Mitra in Delhi
Recorder (February, 1984 —P. 36) concern-
ing cases$ of 7 dowry victims in Delhi; and

(b) whether Supreme Court had asked
the police to furnish within 4 weeks resons
as to why these cases were not registered;
and

(c) if so, whether the relevant infor-
mation/explanation has been provided by the
police authorities ?

THE MINISTRY OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBAAIH) :

(a) Yes, Sir.
(b) Yes, Sir.

() Acounter-affidavit has been filed
in the Supreme Court of India on the 9th
February, 1984, by -the Commissioner of
Police, Dejhi.

Promotion of Key Punch Operators in
EDP Cell of Delhi Police

9420. SHRTI ERA ANBARASU : Wil
the Minister of HOMR AFFAIRS be pleased
to state :

(a) whether console operators and pro-
grammers in the EDP Cell of Delhi Police
have been promoted to the rank of Inspec-
tors and Assistant Commissioners respec-
tively;

(b) whether Key Punch Operators
working in the same Cell for a long time
have not been given any such promotion so
far; and

(¢) if so, remedial steps proposed to be
taken by Government to promote Key
Punch Operators whose promotion in the
said Cell is at stagnation ?

THE MINISTER OF-STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) One EDP
Programme Assistant/Console Operator has

‘been promoted as Assistant Commissioner of

Police (Programmer). Consequent upon his
promotion, the post of EDP programme
Assistant/Console Operator has been filled up
by direct recruitment.

(b) Four Key Punching/Verifying Ope-
rators who are working in the EDP Cell are
not eligible for promotion as Programmer or
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Programme Assistant/Console Operator, in
accordance with the recruitment rules.

(¢) Two posts of Sub-Inspector (Execu-
tive) have been converted into Machine
Room Programmer. While framing the re-
cruitment rules, for these posts, it will be
considered whether the Key Punching and
Verifying Operators, could be made -ecligible
for promotion.

Amendments to Mines and .Minerals
(Regulation and Development) Act, 1957

9421. PROF. NARAIN CHAND
PARASHAR : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether the news item ‘‘Ecological
change due to mining” published in the
Times of India dated 27th March, 1984, has
come to the notice of Government;

(b) if so, whether the Department of
mining has pleaded !for amendment of the
Mines and minerals (Regulation and Deve-
lopment) Act, 1957; and

(¢) if so, the nature of ameadment
sought and the follow-up action taken in
this regard for the proposed amendment ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMED KHAN): (a) Yes, Sir,

(b) and (¢) A number of proposals are
under consideration to amend various provi-
sions of the Mines and Minerals (Regulation
and Development) Act, 1957, so as to enable
the Government to take further preventive
and remedial measures to check the adverse
impact of mining operations on ecology and
environment and also to harmonise the
growth of mining operations with the equiti-
brium in the eco-system. Moreover, with the
enactment of Forest (Conservation) Act, 1980,
preservation of forest has been taken care of.

Protection of Tribal Culture

9422. SHRI PIYUSH TIRKI : Will the
Minister of INDUSTRY be pleased to state :

(a) whether his attention has been drawn
towards the news-items captioned ¢‘Tribal
culture not proteécted” published in daily
Newstime published from Hyderabad, dated
16 February, 1984; .
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(b) if so, whether rapid _industrializa~
tion of the tribal belts of India is destroy-
ing the tribal culture and tribal way of life;

(c) if so, steps being taken by G&m
ment to protect tribal culture being threate-
ned by rapid industrialization; and

C))

THE MINISTER OF STATE IN THE.
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAQ): (a) Yes, Sir.

if not,.the reasons therefor ?

(b) to (d) It is the policy of the Govern-
ment to preserve the tribal culture and tribal
way of life in the context of modernisation

- including industrialization.

Memorandum Regarding Setting up of
Industries in Maharashtra

AY
9423. SHRI J. S. PATIL : Will the
Minister of INDUSTRY be pleased to state :

(a) whether according to a memoran-
dum submitted by the Vidarbha Vikas
Mandal Sangharsha Samiti on 15 Marh, 1984,
the pace of development of industries is
extremely slow in that region of Maharasbtra;

(b) the total number of cases where
DGTD registrations of industrial licences
including letters of intent were granted for
units in the Vidarbha region in the last ﬁve
years; and

(c) the precise position regardmg imple-
mentation of these projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) to (c)
During the years - 1979 to 1983, a
total number of 116 schemes were
registered with the Directorate General of
Technical Development and 62 letters of
intent were granted under the provisions of
Industries (Development & Regulation) Act,
for setting up of units in Vidarbha region of
Mabarashtra, comprising the districts of
Akola, Amravati, Bhandara, Buldhana,
Chandrapur, Ghadchoroli, Nagpur, Yeotmal
and Wardha.

A letter of intent is granted with an ~
initial validity period of one year and two
further extensions of six months each can

-also be granted by -the administrative

Ministry conceined on justifiable grounds,
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) Out of the 62 letters of intent granted

during 1979 to 1983, 18 letters of intent have
since been converted into industrial licences
and 7 letters of intent have been treated as
lapsed. The remining letters of intent would
be at various stages of implementation.

Reservations of Posts for SC/ST in BHEL

9424, SHRI K. B. S. MANI : Will the
Minister of INDUSTRY be pleased to state:

(a) the number of persons employed
during the last § years in Group ‘D’ c_adre,
(particularly in Clerical Cadre) in regional
office BHEL, Madras and BHEL. PPSR
Division, Madras giving cadre-wise details
there of; :

(b) the number of Scheduled Castes/
Scheduled Tribes appointed against these
posts cadre-wise during the last 5 years;

(¢) the number of posts for which th?
Scheduled Castes/ Scheduled Tribee arc enti-
tled; and

(d) the basic qualification fixed for
Group ‘N’ and Group ‘D’ posts?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY SHRI
PATTABHI RAMA RAO : (a) The number
of presons employed in BHEL/ROD aad
PPSR Divisions at Madras in Group ‘D’
cadre (which covers unskilled semi-skilled
and equivalent posts) during the last 5 years
commencing from 1979; is as under:

ROD —_ 23

PPSR —_— 3

The clerical cadre is covered under
Group ‘C’. The number of persons em-
ployed in clerical cadre in Group ‘C’ during
the same period is as under :

ROD — 11

PPSR  — 1

The cadre-wise details are as under:

Croup D (Unskilled|Semi-skilled and equi-
valent posts)

1979 °

1980 1981 1982 1983
ROD 14 ~ 4 —_ 5 —
PPSR 3 - — - —
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Group C (Clerical Cadre Only)
1971 1980 1981 1982 1983
ROD 8 3 —_ —_ -

PPSR 1 —_ — —_ -

(b) Group D (Unski-led/Semi skilled and
Equivalent posts)

1979 1980 1981 1982 | 1983
ROD 3° 1 — 1 —
PPSR — —_— — — —
Group C (Clerical Cadre only)
1979 1980 1981 1982 1983
ROD 1 2 — — —
PPSR — —_ — —

(c) As per reservation orders, in ROD
Madras, the number of posts reserved in
Group ‘D’ were 5 against which 5 SC/ST
were taken. In clerical ‘cadre, in Group ‘C’
the number of posts reserved for SC/ST
were 3, against which 3 SC/ST were emplo-
yed.

The recruitment made in PPSR
Madras was all against un-reserved posts as
per the Roster.

(d) The basic qualification fixed for
induction level posts under Group ‘C’ and
Group ‘D’ in the above gadres are as under:

Group C-(Clerk)
Matric/SSLC Pass in National
- or Apprénticeship
A degree from a. Certificate in
recognised university - Clerk (general)
with typing speed trade after
of 30 W. P. M. training in BHEL.
Group D-Unskilled worker/attcndent
Gr. 11 (equivalent Posts)
§th Standard.

Phillips Collaboration for Cigarettes

9425. SHRI R. MUTHUMARAN : Will

the Minister of INDUSTRY be pleased to
state : '

(a) Government's policy for import of -
technical know-how/foreign collaboration in
cigarette industry and whether the policy
enumerated jn Goyernmept Press Note No.
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9 (19)/80-FC (1)dated 25 May, 1981, permits
foreign collaboration/know-hew and inputs
for cigarettes;

(b) if not, whether the Technical Deve-
lopment Fund Committee has approved
Godfrey Phillips application for import of
know-how if so, details thereof;

(c) details of the lumpsum payment in-
volved and other expenses to be incurred for
the foreign party’s experts and technicians;

(d) whether foreign exchange outflow of
the nature envisaged is really essential for a
non- priority industry which has an expe-
rience of over 70 years in this country; and

: (:.-.) whether Mibpistry of Finance have
agreed to this proposal, if not, what was
their opinion, and could the know-how not
been transferred on account of the foreign
shareholding in some companies?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) According
to the present policy of the Government,
normally no foreign collaboration, financial
or technical, is considerd necessary in respect
of consumer goods. Cigarette is also treated
as a consumegp.goods. The Government of
India Press Note dated 25th May 1981
referred to, deals with the delagation of
powers to Administirative Ministries for
sanctioning foreign collaboration proposals.

(b) and (c) The Technical Develop-
ment Fund committee has approved the
application of M/S Godfrey Phillips India
Limited for import of know-how subject
Inter-alia to the following conditions :—

1. Import of drawings and desings
will be completed within 6 months from the
date of issue of the approval letter.

2. Modifications and fabrication of the
existing plant and machinery will be com-
pleted within 18 months from the date of
réceipt of the drawings and desings.

It is not considerd desirable to disclose
details of payments involved as these are
part of commercial transactions.

(d) The need for allowing import of
technical khow-how has been considered by
the Technical Development Fund Committee

before the approval was granted.
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(¢) The Ministry of Finance is also
represented in the Technical Development
Fund Committee.

Refund of advances paid for Tata
trucks and bus clisals.

9426. SHRI R. P. DAS: Wil the
Minister of INDUSTRY be pleased to state ;

(a) whether his attention has been
drawn to a statement made by the joint
Managing Director of Tata Engineering
Locomotive Co. Ltd., manufacturers of Tata
Trucks and bus chasis as published in the
Financial Express, Bombay dated 31 may,"
1981;

(b) whetber the said Joint Managing
Director had given a categorical and uncon-
ditional assurance that Telco would be
responsible for advance payment taken by
their dealers and that their deposits are
fully secured;

[

(c) whether the said assurences has not
been kept up by the Managing Director (Jt.)
Telco who is reportedly not refunding the
deposits of the customers received two years
back; and

(d) if so, whether Government are tak-
ing steps to arrange for refund of the ad-
vance payments to the depositors?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) Yes, Sir.

(b) A copy of the letter dated 21st May,
1981 from Joint Managing Director, TELCO
to Editor, Financial Express, Bombay is
laid on the Table of the House, (Placed in
liberary. See No. Lt 9317/84),

(c) and (d) TELCO has informed that
refunds of deposits received by the company
are being made expedniously to the custo-
mers on demand,

Sale of Mixed Coke by Bokaro Steel
Limited

9427. SHRI AK. ROY : Wil the
Minister of STEEL AND MINES be pleased
to state @

(a) quantity of “‘mixed coke” sold by
the Bokaro Stetl Limi#ted in' the last three

'years with year-wise break up in - detuils;
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(b) rates of the ‘mixed cokes’ in diffe-
rent years and the amount realised in the
last three years with year-wise and grade-
wise break up in details;

(c¢) nparticulars of the ten big buyers in
each year for the same period;

(d) whether his attention has been
drawn to the article in *‘Jana-Shakti** a Hindi
daily from Patna dated 5 February, 1984
under the caption ‘“Bokaro Steel Plant Mein
Mix Coke Kee Bikree Mein Ghotala
Kee Ghotala; , and -

(e) if so, facts in details and reaction
thereto ?

MAY 2, 1984
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) The quantity
of mixed coke sold by Bokaro Steel Plant
during the last three years is given below
with year-wise break-up :(—

(tonnes)

Year Rail Road - Total
1981—82 62,738  1,41,630  2,04,368
198283 67,275  1,32,618  1,99,893
1983—84 44,266 53,487 97,753

(b) The rates at which mixed coke was
sold during the last three years by Rail as
well as by Road are given below ;—

By Rail
(Mixed Coke 0—25 MM)

Year Rate in Rs. per tonne exclusive of excise duty and sales tax FOR
Bokaro Steel Plant
1981 —82 350/- from April 81 to 1-9-81
390/- from 2-9-81 to 30-11-81
325/- from 3-12-81 to 31-3-82
1982—83 325/- from 1-4.82 to 31-3-83
1983 —84 325/- from 1-4-83 to 10-9-83
262/- from 11-9-83 to 31-3-84
By Road
_(Mixed Coke 0—40 MM)
S. No. Location of Material Price in Rs./ Validity period
tonne exclusive
of duties and
taxes ex works
by road.
o @ 1&)) “w
198182 .
1. Dump near line No. 69 A No, sale From April—June *81
‘ 281.81 July 1981—March’82
2. Line No. 101 No sale April 1981
461.10 May °81—Sept. °81
No sale Oct. *81—March ’82
3, Fuel Storage shed 388.64 April '81—May *81
of Sintering Plant No sale June 1981 .
390.00 July *81—March '82
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1982—83
1. Dump Near Line No. 69 A 281.81
313,01
.282.00
281.81
2. Line No. 101 No sale
282.82
3. Fuel Storage of o
Sintering Plant 390.00
No Sale
396.45
4, Road No. 29 No sale
288.00
1983—384 ]
1. Dump Near Line No, 69 A 281.81
. 205.45
286.05
2. Line No. 101 282.82
3. Fuel storage shed
of Sintering Plant 396,45
71.45
4. Line No. 100 B No sale
290.00

Note :

So far selling prices of mixed coke
(0—40 MM) by road are concerned,
the material was sold from different
locations mostly against tenders. In
some cases when the selling prices
were internally fixed by BSL, these
were related to the rates obtdined
against tenders, In view of this,
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April '82—26-5-1982
27:5-82 to July 1982
July '82—March 83
Jan. '83—March '83

From April-—Dec. 1982
Japuary—March 1983

April 1982
May— October 1982
.- Nov, '81—March 1983

April "82—Sept. 82
Oct. ’82—March °83

April—November 1983
Sept. '83—Jan.'84
8-1-84 to 31-1-84

(No. sale from Feb. '84 till
date)

April—July 1983.
(No sale from Aug. 83
-on-wards)

April—Sept. 1983

Sept. '83 to 22-10-83
(No sale after 22-!0-1983)

April—May 1983
“June—0October 1983
(No sale after October 1983)

selling prices are given above loca-
tion-wise (and not grade-wise). Even
though size specification in all the
mixed coke contracts by road fina-
lised during the relevant period was

- approximately nominal size 0-40

mm, the quality varied from
location to location.
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The amount realised in the last three years with year-wise break up
is given below location-wise :—

Sl. No. -Location of Material

Amount realised (Rs. in lacs)
1981—82 198283 1983 —84
1. Fuel Storage shed of 89.42 49.44 39.89
Sintering Plant _

2. Line No. 101 8.41 15,55 9.89

Line No, 100-B __ —_ — 18.83

4. Line No. 69 A (Main Dump) 329.33 308.20 81.66

5. Road No. 29 - 18.71 —_—

6. By Rail 198.26 207.29 135.35
10U WO Biven vuivw . Total 625.42 599.19 28;6_2—

(¢) The names of ten big bu

riod are given below : yers (based on Sales value) in each year for the same

wuve

(Rs. in

lacs)
) (¥3) € @ o)

1981—82

1. M/s. Black Diamond
Coke Suppliers, Old Court,
NW Office,
GT Road, Durgapur.

2. M/s. Gujarat Small
Industries Corpn.
Ltd., Ahmedabad.

38,834.05 109.44 By Road

25,538.00 82.22 By Rail ~

3. M/s, Jaymac () Pvt,
Ltd., M-50 Chowringhee
Road, Calcutta.

18,058.45 70.43 By Road

4. M/s. Jamuna Singh & Sons

Main Road,

Phurso, Distt. Giridih,

Bihar. 17,894.41 53.70 By Road
s, Mys. Swastic Enterprises,

Barua Add, Dhanbad. 14,598.48 41.70 By Road
6, M/s. Rourkela Pigments

& Chemicals Pvt. Ltd.,

9 Parsee Church Street

Calcutta. 13,306.32 37.50 By Road

7. M/s. Paramount Eriter-
prises, Katras Road

Dhanbad 9,999.90 26.18 " By Road
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1)

10.

N,

@

M/s. Unifero International
Ltd., Liberty Building,

Sir Vital Das Thackercy Marg,
Bombay.

M/s. Paramount Coal
Traders, P.O. Saraidhela
Dhanbad

M/s. Sandur Manganese
& Iron Ores Ltd.,
Lohadri Bhavan, Yeswant
Nagar, Bellary Distt.
Karnataka.

1982—83

1,

8.

9.
10.

M/s. Gujarat Small
Industries Corporation.
Limited.

M/s. CP Singh & Co,,
Barua Add., GT Road, .
PO Kalyanpur, Dhanbad

M/s. Jamuna Singh & Sons
M/s. Paramount Coal

Traders

M/s. Bihar Enterprises

M/s. Rourkela Pigments &
Chemicals

Mjs. Iron & Coke Handling
Co., 134 Co-operative Colony,
Bokaro Steel City.

M/s. Kailash Coal & Coke
Co., Muradabad, UP.
M/s. Swastic Enterprises

M/s. Navjiwan Traders
Lal Bazar, Jharia—82

1983—84

1.

M/s. Steel Products Ltd.,
134 Cooperative Colony,
Bokaro Steel City.

M/s. Rourkela pigments &

_ - Chemicals (P) Ltd.,

M/s. Iron & Coke Handling
Company.
M/s. Swastic Enterprises

M/s. Tata Chemicals Ltd.
Mithapur. -

VAISAKHA 12, 1906 (SAKA)

[©)

' 7,418.00

6,473.98

6,392.00

25.257.00

24,976.33
23,928.90

23,554.21
19,208,32

11,953.68

11,166.33

3,656.00
5,195.50

3;646.61

25,383.43

11,410.42

. 10,201.08

6,492.00

6,237.00

@

24.13

18.14

20.25

32.08

7112
61.79

67.08
54.63

33.73

44.27

11.88
15.57

10.59

59,36
32.19

39.88
18.82

20.27.
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By Rail

By Road

By Rail

By Rail
By Road
By Road

By Road
By Road

By Road

By Road

By Rail
By Road

By Road

By Rogd
By Road

By Road
By Road

By Rail
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1) ) «)) 4) (&)
6.  M/s. Rajkot Engg.

Association Rajkot. 4,587.00 14.91 By Rail
7. M/s. Jayshree Traders, Rajkot 3,747.00 9.82 By Rail
8. - M/s. Gujrat Small Industries

Corporation Ltd., 3,123.00 10.15 By Rail
9. - M/s. Kailash Coal & Coke Co. 1,883.00 6.12 By Rail

10. M/s. Bharat Coal Co.
Dhanipur 1,040.00 598 - By Rail.
(d) Yes, Sir.

(¢) Information is being collected and will be iaid on the Table of the House.

" Setting up of Industry in each Parliamen-
tary Constituency

9428, SHRI VIJAY KUMAR YADAV :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether most of the States are
industrially backward including Bihar;

{b) -whether Government have any plan
to establish at least one Central Government
industry in each of the Parliamentary cons-
titutency; and

(¢) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO): (a) Districts/Areas
which are industrially backward are oontained
in the press Note No. 4/1/81 BAD-Vol, III
dated 27.4.1983 read with Press Note No.
4/1/81 BAD-Vol. IIl dated 7th September,
1983 (copies available in Parliament Library)

(b) and (¢) The Central Investments
are primarily in large industrial projects of a
basis character. The location of such pro-
jects, has therefore, to be decided on broad
techno-economic considerations. It has been
the policy of the Government that subject to
techno-economic considerations comparatively
backward regions are given performance in
the location of Central projects.

Hay qxeat & faet afqat & fog
“Yyqra’

9429. =it FaT AR lsmz_r: | ag
H*Al qg aa F) FIT F W :

(%) %31 dag gaey sqn fasht @faal
¥ fag Xz qg”’ srew wT gna § Prady
fe & fveflt Wt worerg a1 wEleg § o
gF; A )

(@) afggr, M ¥ “waw" fra
gFIT 1 fopg o7 awa § ?

ug "Ag § vea AN (siwat I
gy fasgr): (%) o gf =g

(@) wigsl F fasit afaal afga 7.
ATy safFqal w7 @Y 99 (Ie9rE)
ST F wroulwar § oy srawaw g fw
gAas SifeFd g7 qw ¥ @y gar
w1fgy i AT Tz safeq Faw aerd
14 & fag s < fra sufer & gaw
¥ it gt@ qrafaa fHar m@r ¢ 9a¥
AT T JEAY g &1 57 qrEl ¥ "
o fraifa aoa & fr=firr waat §
5% a1y W ggFq gfadi &y fawifeor

HIRAZ AAATF W A H wega

FEAIE 1 Farg Fd fog oy o
it ¥ gF oy 7% T DA §

fade¥ ¥ gavarEl § figdr w1 st

9430. =t UATAATT [TENY : ¥aT TE
#41 uswisr wiafy & sfafafa gea
fager arn & aiX & 17 Rewwax,. 1980 &

L AT SeA ey 4172 & SO oW

¥ g qam FY Fq1 w30 5
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(%) 7ar_ st afafe & A
grafafaadl & s fadw & fafes
Wi gararel ¥ wsrarar sfafaas,
1963 & fafwsr Suael F  Frarags
gaderT &< & ferg 1980 7 AT 22 faw
& R 9 Iq 4;

() Far 99 SR & @15 gararEt A
feedt & w17 w<¥ ¥ afd srTewar dar

gt
_ ¢r) afe g, @ @ @I § aJam
feafq aar 8; &R

(7) SR fget &1 I|qw s
gfaftsa s & faq g g aar
Frgarf Fr g g7

T WATIT W ASq WAr (siRay
T gy fasgy) ¢ (F) S (@) o @i
Sicie i

(r) & () 1980 & Fada -
wistafafa & R ¥ arg fadei & war
VI g & an7 sfas & fgedy & w=ie-
& fadw warg g s &1 afwfa &
el gru fag mo gwat &1 watfag
F@ & g @t W faael & gaar
qg, ATA9E, @S & Wgl gemfy  fgedr
Y A'GSAY T WAt F JAT F T
g1 weAar fzaw AT qudy fRag &
FFadt 9X usgfa w1 g Arwg fagat
Afgeftd %S a1 W& qar Wkl
faget & @ ssum o fgdd ¥ wod §
T ANeTfiF & § g7 Jrou G
Fad

ety fawat § feedt & swaE
sarr ®1 gfafeaa &< & fag 9 g@
fagr=t ®) Srgs ot faaal ¥ oF &
MR T1gqUEIT Igwed FT G
§) Rl § ey B wae R & fg
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fashy, fafaarg sk st aifme & =
fgedt afgmfeal § o&f & aarar o
1T Qe E q9T e F 3 SR gl
afawifeal & 93 gfaa frgrag §)

Import of Aluminium

9431. SHRI K. LAKKAPPA : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether some leading primary pro-
ducers of aluminium are deliberately curtai-
ling production despite availability of power
to take undue advantage by creating such
shortage as they are getting premium of Rs,
5000/- per tonne;

(b) whether inspite of aluminium being
the lifeline of many industrial units actual
users/consumers, Government have not
imported sufficient quantity in order to fill
the gap between the demand and supply and
whether any clearance is pending before
Government for immediate import; and

(c) whether Government have any plan
to encourage primary producers to produce
more by allowing them price increase which
they genuinely deserve in view of increase
in the prices of all inputs so as to put an
end to all these problems like less produc-
tion, acute shortage, under hand dealing,
foreign exchange requirement, etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMED KHAN) : (a) No, Sir. There
is'no such report against the Primary Produy-
cers with the Government,

(b) In order to bridge the gap between
demand and Production of aluminium, the
Minerals and Metals Trading Corporation
of India Limited, the canalising agency, was
authorised to import 30,000 tonnes of alumi-
nium during 1983-84 and 15,000 tonnes during
the first quarter of 1984-85. Further imports
will be arranged depending upon the level
of production and the demand therefore in
‘the country.

(¢) The recommendations of the Bureau
of Industrial Cost’s and Prices for revision
of controlled prices of aluminium are under
active consideration of the Government,
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Change Religion By Government Employees

9433. SHRI A. R. MALLU : Will the

Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that if a Govern-
ment employee changes his religion he is
liable to be removed from service;

(b) whether some cases of this nature
have come to the notice of Government
from variovs States; and

(©) if so, the details regarding the rules
followed in Centre as well as in the States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. YENKATASUBHAIAH) : (a) No, Sir,
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(b) No, Sir.
(c) Does not arise.
Setting up of Gement Factories in Orissa

9434, SHRI GIRIDHAR GOMANGO :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government of Orissa have
approached his Ministry for setting up eement
factories at Sunki and Malkangiri in Koraput
district and the application from the private
sector was also received for the same ;

(b) if so, the details thereof;

(c) the steps taken by his Ministry for
setting up the cement factories by Govern-
ment of Orissa or private sector;

(d) whether the Letters of Intent for
these two factories have not yet been given;
and

(¢) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO): (a) and (b) 4 appli-
cations for setting up cement plants at various
locations in Distt. Koraput, Orissa were
reccived, namely, (1) from Industrial deve-
lopment Corpn. of Orissa Ltd. (a) (a State
Government Undertaking) for a two million
tonne capacity at Jaypore/Koraput/Paliba (2)
from Industrial Promotion and Investment
Corpn. of Orissa Ltd., (a State Government
Undertaking) for a mini cement plant at
Sunki and (3) & (4) from two private parties
for mini cement plant at Sunki and at Talur.
All the applications except the application
referred to at (2) above were rejected as in-
vestigations for limestone deposits in the
area were still being undertaken, rail linkages
were not available in the foreseeable future
and the proposals for mini cement plant did
not conform to the approved guidelines. A
letter of intent was granted in favour of
Industrial Promotion and investment Corpn.
of Orissa Ltd. for setting up a mini cement
plant at Sunki. No applications for setting
up cement plants in Distt. Koraput are
pending with the Government at present.

(¢) to (e) Details of Industrial licence
(IL)/Letters of Intent (LI)/DGTD Registration
(R) granted for e (pansions/setting up new

_cement plants in -various districts of Orissa

are given below, 3
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S. No. Name of the unit Capacity/annum IL/LI/R
& Location (Dt.) lakh tonnes

Indl, Dev. Corpn. of 1,65 (expn) IL
Orissa Ltd. (Sambalpur)

2. —do— (Sambalpur) 4.35 (expn.) LI

3. ~—do~- (Sundergarh) 0.66 LI

4. INDL. Promotion and Inv.
Corpn. of Orissa Ltd. 0.66 LI
(Koraput) !

5. - —do— (Sundergarh) 0.66 LI

6. Kalinga Cement Ltd. 0.297 R
(Sundergarh)

7. Shri Hruda Nanda Biswal 0,30 R
(Koraput) '

Sharp rise in sick units

9435. SHRI CHINTAMANI JENA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether there has been a sharp rise
in industrial sickness; year after year;

(b) if so, the details thereof and the
reasons therefor;

(c) the number of sick units belonging
to large houses and the amount sunk in
these units of Public Financial Institutions
and Banks etc. till the end of December,
1983;

(d) the specific names of units which
belong to Birlas, Tatas, Singhanias, Mafatlal,
Goenkas and other top 75 big houses; and

(¢) the steps being taken by Government
to halt this rising trend of sickness ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO): (a) and (b) Accor-
ding to data collected by the Reserve Bank
of India, the number of sick industrial units
assisted by the banks and outstanding cre-
dits to them from December 1979 to June
1982 as are under :

At the end of No. of sick Outstanding
industrial units amounts
: (Rs. crores)
December 1979 22,366 1,623
December, 1980 24,550 1,809
December, 1981 26,758 2,026
June, 1982 23,248 2,299

The number of sick industrial units has
increased since 1979. At the same time the
total number of industrial units has also
increased. There is no evidence that indus-
trial sickness has increased in relative
terms.

(c) According to the data furnished by
the Reserve Bank of India, 60 units regis-
tered under the MRTP Act, 1969 with out-
standing bank credit of Rs. 593 crores were
sick at the end of June, 1982.

(d) In accordance with the practices
and usages customary amonpg bankers as’
also in confirmity with the provisions of the
statutes governing nationalised bank, it will
not be possible to divulge the names of
individual constituents of the Banks.

(¢) Government have announced policy
measures for guidance of Central Ministries,
State Governments and Financial Institutions
to deal with industrial sickness. Salient
features of the guidelines were furnished in
reply to the Lok Sabha Unstarred question
No. 4974 on 24th March, 1982,

Infroduction of 5-day week in Industries

9436, SHRI K. PRADHANI : Will the
Minister of INDUSTRY be pleased to state :

(2) whether the National Tripartite Co-
mmittee on productivity has expressed the
vidw that round-the-clock and 5-day week
could be introduced at the plant level in
industrial units, if there is an agreement on
this between wgrkers and the management;

() if so, his Ministry’s reaction on thig
issue; and ‘ -
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(c) whether this 24 hours-5-day week at
plant level mooted by the above Committee
will be given a trial at least in some of the
undertakings under the control of his
Ministry ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO) : (a) Yes, Sir.

(b) and (¢) This Ministry would follow
such guidelines as may be prescribed by Go-
vernment in this regard,

Sanction of Amoant for Uniforms to Class
1V Employees

9437. SHRI K. MALLANNA : Wwill
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Ministry of Home Affairs is
empowered to frame rules regarding the
sanction of amount for uniforms to the Class
IV employees (Messengers) in the Govern-
ment of India;

(b) if so, how much amount is granted
in favour of this category for uniforms
shoes etc.;

(c) whether washing allowances are also
sanctioned in favour of such categories inclu-

ding Home Guards and other Departments.

of the Government of India in which uni-

forms are supplied to higher ranking persons;
and

(d) if so. the facilities provided to such
categorles at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VFNKATASUBBAIAH) : (2) and (b) Uni
forms are supplied to certain specified cate-
gories of Group “C’ and Group ‘D’, includ-
ing Messengers, in accordance with the Go-
vernment orders on the subject. No amount
is sanctioned for this purpose to the indivi-
dual staff, but prescribed items of uniforms
are procured by the Government and issued
to the eligible employees.

(c) and (d) Washing allowance is admi-
ssible to eligible categories of staff who are
provided with uniforms.

Home Guards is a voluntary force raised
and administered by State Governments under
the State Home Guards Acts/Rules. Home
Guard volunteers are also granted specified
washing allowance whenever called out on
duty. ) o
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Ban on Entry of Civilians in Security Zone

9438, SHRIDIGAMBER SINGH :
SHRI SANAT KUMAR MAN-
DAL :
. Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his attention has been drawn
to the news item captioned ‘When French-
man was Kashmiri’ appearing in the ‘States-
man’ dated 9 April, 1984;

(b) if so, the outcome of the investiga-
tion made as to how the French anthropolo-
gist had entered the forbidden security zone
in the military strategic areas bordering Paki-
stan in September, 1982; and

(c) the steps being taken to check the
entry of unauthorised civilians in this prohi-
bited area ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) and (c) Information is being collec-
ted and will be laid on the Table of the
House.

Scientific Instruments Lying ldle in vari-
ous Rescarch Organisations

9439, SHRI A. R. MALLU : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have collected
information regarding the idle worth of sci-
entific instruments lying in various research
organisations and universities in the country
for want of repairs;

(b) whether it is also a fact that many
of scientific instruments have gone out of
fashion or have been replaced by modern
instruments but the old are still lying idle;

(c) whether the Electronic Commission
propose to set up a Task Force to repair
them or declare them condemned; and

(d) whether the Electronic Commission
would also like to find out the remedial
measures in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND TECH-
NOLOGY, ATOMIC ENERGY, SPACE,
ELECTRONICS AND OCEAN DEVELOP-
MENT (SHRI SHIVRAJ V. PATIL : (2) In-
formation regarding the value of scientific
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instruments lying idle for want of repairs in
some of the sciéntific institutions has been
collected. . v

(b) The manufacturers discontinue pro-
duction of some scientific instruments and in
some cases spares are not available.

(¢) No, Sir.

(d) Blectronics Commission do not have
a proposal to undertake repair of scientific
instruments. Most institutions have their
own facilities/arrangements for maintenance
and repair of their instruments. The ICMR
has set up a few regional instrumentation
units which undertake, among other func-
tions, the work of maintenance and repair of
equipment. The University Grants Commi-
ssion (UGC) has set up 5 University Service
Instrumentation Centres and 2 Regional Ins-
trumentation Centres, the objectives of which
include the providing of adequate repair and
maintenance services for instruments in the
university departments and affiliated colleges
and providing training programmes in ins-
trumentation. UGC also gives equipment
grants, which enable the universities and
affliated colleges to obtain spares and also
to enter into maintenance contracts Wwith
suppliers. The units of the Department of
Atomic Energy have full capability of main-
taining their instruments. The Indian Stan-
dards Institution has entered into service
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contracts with the suppliers of instruments
to its laboratories. The DRDO gets its ins-
truments repaired through local firms and
critical spares are imported, wherever neces-
sary. Spares for scientific instruments by
Research Units can be imported under Open
General Licence (OGL). These measures
have helped to improve the utilisation of
scientific instruments.

.Research and development in Engineering
products

9440, SHRI NAVIN RAVANI : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether there is any proposal under
consideration of Government in regard to
research and development in the engineering
products in the country ;

(b) if so, the details thereof ;.

(c) whether any foreign help has been
sought in this direction if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) to (c) A
statement showing the proposals received
for Government’s approval in regard to
research and  Development involving
engineering products is enclosed.

STATEMENT
Si ] Proposal Foreign Assistance
No: " (if any)-
1. Analytical studies in Dynamic Characteristics of Nil
automobiles.
2. Design & Evaluation of modern brake systems Nil
to meet international safety requirements.
3, Design and Development of automotive Nil
components by using substitute materials such
as plastics, aluminium alloy etc. and environ-
mental testing facilities for the same.
4. Studies on vibration & Characteristics of engine Nil
& other systems. ‘
5. Setting up of Emission Laboratory at ARAI UNDP/UNIDO
Pune. UNDP input US § 0.8
million

Indian input Rs. 40
lakhs



75 Written Answers

6. Development of power units and assemblies for
optimum performance for light class of vehicles

7. Setting up of Advanced internal combustion

engine laboratory,

8. Setting up of safety laboratory in three phases,

9. Construct of test track

10. Setting up of Central Bearing Technology

Institute.

11. Strengthening of Facility at Central Metal

Forming Institute.

Demonstration projects :

.

400 KV series compensation system.
Sub-station Automation

Battery Operated Vehicles.

100 KW Photo-voltaic Power Plant.

T SR SR

6. Co-generation Plant for sugar
industries.

7. Fluidised bed boiler of 30 MW capacity.

S.  Enhancing coal milling capacity for utilisation

of poor grade coals.

Assistance to families for rural employment

9441. SHRI AMARSINH RATHAWA :
Will the Minister of INDUSTRY be pleased
to state :

(a) measures Government have taken to
solve the problem of unemployment in rural
areas through cottage industries ;

(b) the details of the assistance given to
each State and the number of families which
bave been benefitted in each State during the
years 1982-83 and 1983-84 ; and

(c) the provision made for the year 1984-
85 for each State ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

PATTABHI RAMA RAO): (a) The main’

thrust of the centrally sponsored District Indus-
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UNIDO

UNIDO input US § 0,149
million

'Indian input Rs. 4 lakhs
Nil ‘

Nil

Nil

UNDP/UNIDO
UNDP input US § 2.4
million

Indian input Rs. 341
lakhs .

UNDP/UNIDO

UNDP input US § 4.374
million

Indian input

Rs. 473.93 lakhs

Nil
Nil
Nil
Nil
Nil

other Nil

Nil
Nil

tries Centres Programme which now covers the
entire country except four metropolitan cities
of Bombay, Madras, Calcatta and Delhi and
is on the
development of small, tiny, village and cottage
Industries, specially those located im rural

areas thus creating larger employment
opportunities.
(b) Two statements, one indicating

central assistance given to various States/
U. T. Governments under DIC Programme
during 1982-83 and 1J83-84 and the other
indicating the pumber of small scale
units including the artisan based units located
in rural areas with the employment generated
during 1982-83, are enclosed. The information
on the number of families benefitted are not
collected under the DIC Programme. The
progress for 1983-84 has not yet been made
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available to the Central Government by the
State Governments.

() A sum of Rs. 18.35 crores has been
provided in the Central Budget for 383 DICs
located in 22 States for the year 1984-85
under DIC programme, being 50 per cent
share of the Central Government to be
released to various State Governments. In
addition, Rs. 61,00 lakhs have been provided
for 12 DICs focated in Union Territories on
100 per cent basis. The releases will be
made to the State/UT Governments on the
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basis of number of DICs in each State/UT,
existing staff position in the DICs, promo-
tional Schemes to be undertaken and Seed/
Margin money required by them. In the
States each DIC is entitled to central
assistance upto Rs. 3.00 lakh for recwrring
establishment expenditure, an  one-time
assistance upto Rs. 3 lakh for non-recurring
establishment expenditure and grant for
promotional schemes as well as loans for
Seed/margin money as per requirement and
availability of funds on 509, sharing
basis.

STATEMENT

CENTRAL FINANCIAL ASSISTANCE GIVEN UNDER DIC PROGRAMME
FOR 1982-83 AND 1983-84.

(Rs, in lakhs)

Sl. Name of State/U. T. 1982-83 1983-84.
No.
1 2 3 4
1. Andhra Pradesh 83.25 85.50
2. Assam 30.60 26,40
3. Bihar 100.59 57.715
4. Gujarat 67.18 65.50
5. Himachal Pradesh 40.04 33.00
6. Haryana 33.78 40.61
7. Jammu & Kashmir 69.65 61.18
8. Karnataka 85.61 63.29
9. Kerala 48.55 43.93
10. Madhya Pradesh 134.91 94,34 _
11. Mabharashtra 92.00 73.00 -
12. Manipur 26.48 28.42
13. Megbalaya 11.25 2.00
14. Nagaland 25.19 21.00
15. Orissa 65.00 70.00
16. Punjab 27.00 19.72
17. Rajasthan 94.55 71.88
18. Sikkim 2.25 225
19. Tamil Nadu 66.23 71.50
20. Tripura 6.75 3.75
21. Uttar Pradesh 201,65 198.67
22, West Bengal A46.50 67.66
Total States 1359.01 1200.85
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1 2 3 4
U.T.s with Legislature.
1, Arunachal Pradesh 14.50 12.25
' 2. Goa, Daman & Diu — —
3. Mizoram 14.00 12.00
4. Pondichery 8.50 7.00
Total U.T. (with Legislature)
37.00 31.28
1. Andaman & Nicobar Islands 7.05 6.27
2. Dadra & Nagar Haveli 3.45 2.36
3. Chandigarh 3.62 1.62
Total U.T.
(without legislaturc) 14.12 10.25
Grand Total 1410.13 1242.35

Statement indicating number of SSI and artisan based units established and additional

STATEMENT II

employment generated during 1982-83 in rural areas under DIC Programme

No. of SSI &

~Sl. Name of the State/UTs
No. Artisan based
units established

Additional employ-
ment generated in
rural areas (No. of

in Rural areuas

persons)

1. Andhra Pradesh 30206 86081
2. Assam 2948 10110
3. Bihar 18223 59969
4. Gujarat 12167 39916
5. Haryana 4570 18450
6. Himachal Pradesh 5589 17295
7. Jammu & Kashmir 779 6148

. Karnataka 5537 22761
Kerala 11731 36299

10. Madhya Pradesh 15919 43124
11. Maharashtra 19660 58669
12. Manipur 620 2356
13. Meghalaya 159 550
14. Nagaland 477 2335
15, Orissa 84760 159193
16. Punjab 5129 14995
17. Rajasthan 6428 23229
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18. Sikkim 65 208
19. Tamil Nadu 12681 35237
20. Tripura- 465 8_352
21. Uttar Pradesh | 53346 139658
22, . West Bengal 4333 14721
23. Andaman & Nicobar Islands 12 9
24. Arunachal Pradesh 94 637
25. Chandigarh - 10 47
26, Dadra & Nagar Haveli NR' NR
27. Goa, Daman & Diu NR NR
28. Mizoram 104 ' 303
29. Pondicherry 113 755

Total : 296125 803497

Note : Rural areas include all villages and towns with population upto 25000 according

to 1971 population Census.

Slag Cement Project of Steel Authority
of India Ltd. at Rourkela

9442. SHRI LAKSHMAN MALLICK :
Wil] the Minister of Industry be pleased to
state :

(a) whether there has been any unusual
delay in the clearance of the proposed slag
cement project of the Steel Authority of
India Limited at Rourkela by the public
investment Board; and

(b) if so, the details regarding the steps
taken by Government to expedite the imple-
mentation of the above project at Rourkela ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PATTA-
BHI RAMA RAO) : (a) and (b) The
proposal to set up a split location blast
furnace slag cement plant at Chilhati (MP)-
Rourkela étissa) under the Steel Authority
of India was being processed by the Depart«
ment of Steel. The project proposals for-
mulated in this regard were considered in
inter-ministerial meetings and thercafter has
to be revised and updated for obtaining
clearance of the Public Investment Board.
Howoever, it was decided in Octobar, 1983,
that this project would be 1mplemented by
the Cement Corporation of India LTD. (CCI).
A Revised Feasibility Report for this project
pc epared by CCI was considered in an inter-

ministerial meeting on 20.3.1984, The Report
would be processed further for an investment
decision after the issues relating to the price
of slag and availability of limestone reserves
are finalised.

Setting up of Industries in Asansol-
Raniganj

9443, SHRI SANAT KUMAR MAN-
DAL : Will the Minister of INDUSTRY be
pleased to state :

(a) whether a sample survey recently
conducted by the West Bengal Coasultancy
Organisation Ltd. (Webcom) indicates that
the Asansol-Raniganj industrial area offers
scope for the establishment of about 10 new
units;

(b) if so, whether Government propose
to set up any unit in this area and if not,
the reasons therefor; and

(c) the assistance Government propose
to give to the West Bengal Government for
the establishment of new units in this area ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO) : (a) In September,
1982 West Bengal Consultancy Organisation
Ltd. prepared a 10 year perspective plan for
industrial development of Asaunsol-Raniganj.
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at the instance of Asansol Durgapur Deve-
lopment Authority. The said study suggested
setting up of industries for the manufacture
of the following 10 items;

(1) Lithophone

(2) Lithium Salts

(3) Sulphuric Acid

(4) Basic Refractory

(5) LPG Cylinders

(6) Coiled Sprmgs

(@) Precipitated” Calcium Carbonate

(8 .LTD

(9) Grinding

Abrasives
(10) Molecular Sieves.

(b) Location decision for setting up any
Central Public Sector Undertakings is taken
on techno-economic considerations.

Wheels and Coated

(c) Central assistance allocated to the
State Government for its Plants is not tied
to any project or scheme, It is in the shape
of Block Grants and Block Loans.

Discovery of Gold Mines in the Country

9444. SHRI G. Y, KRISHNAN : Will
the Minister of STEEL AND MINES be
pleased to. state :

(a) whether some gold mines have been
discovered in the country during last three
years;

(b) if so, the details thereof, statewise;

(c) whether some of them have been
started;

(d) if so, the details in this regard; and

(e) the details of the programmes of
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) and (b) During
the last 5 years, special attention has been
paid to the survey for gold in various parts
of the country. As a result of surveys carri-
ed out gold mineralisation has been located
in Chigargunta and Mallappakonda areas
in Chittor district and Kottapalle block in
Anantpur district of Andhra Pradesh. Gold
mineralisation has also been found in exten-
sion of the Hutti and Gadag Gold fields in
Karnataka. Investigation for gold has also

"Dbeen taken up in parts of Bihar, Orissa,
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Madhya Pradesh, Tamil Nadu, Kerala and
in the Siwalik belt in Uttar Pradesh and
Himachal Pradesh where gold” mineralisation
has been reported.

() to (¢) A gold mine project has
been completed  recently at Yeppamana in
Ramagiri, Anantapur District of Andhra Pra-
desh at an approximate cost of Rs. 577 lakhs,
and production fromt his mine will commence
shortly. The Hutti Gold Mines Company is
contemplating the extension of the Hutti
mines and recently ropened the old gold
mines at* Mangalur, Gulbarga district to
study its economic viability. Investigations

"for gold are still continuing in various parts

of the country.
Releuse of Vespa PL-170 Scooters

9445. .SHRI MADHAVRAO SCINDIA :
Will the Minister of INDUSTRY be pleased
to statec :

(a) whether Vespa PL-170 scooters for
which applications were invited have already
been released by Andhra Pradesh Scooters
Ltd; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO) : (a) and (b) MJs.
Andhra Pradesh Scooters Ltd. have com
menced commercial production and delivery
of new design of scooters with effect from
2nd April, 1984.

qs gt gforw a® w1 s
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Publication Of Brochure On Reservation
For SC And ST in Service

' 9447. SHRI BHEEKHABAI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Brochure on Reservation for
Scheduled Castes and Scheduled Tribes in
Services containing the reservation/Promo-
tion Policies has been out of Print/stock;

(b) whether Government Propose to
reprint the Brochure;

(c) whether itisa fact ,apart from vari-
ovs Ministries, various Départments, public
Undertakings, Corporations and Boards have
not got copies thereof; and

(d) if so, the number of copies of
Brochure Proposed to be Printed both for
the benefit of beneficiaries as well for Ins-
titutions/Ministries mentioned above ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOTI RAM DULARI SINHA) : (a), (b)
and (d) The Sixth edition of the Brochure
is not yet out of Print/stock. As such, the
question of reprinting will not arise at this
stage.

(¢) “‘Brochure on Reservation for Sche-
duled Castes and Scheduled Tribes in Servi-
ces” being a priced publication, any depart-
ment, Public Undertaking, Corporation and
Board may obtain their requirements directly
from the sales outlets of the Controller of
Publicatian, Government of India,

Research and Development in Big Indus-
trial Houses

9448, SHRI MANMOHAN TUDU :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government sent guidelines
to the Big Industrial Houses to lay greater
emphasis on the Research and Development;

(b) if so, the steps taken by the big
Industrial Houses and, the Public Sector
Industrial Units to undertake adequate
Research. and Development works in the
Sixth Plan; and ’

(c) the details thereof ?
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THF MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO) : (a) While no sepa-
rate specific guidelines have been sent to
Big Industrial Houses, the  TECHNOLOGY
POLICY STATEMENT OF JANUARY,
1983 lays great emphasis on setting up of In-
house R & D. Para 4.11 of the statement is
reproduced below :—

4,11 In-house R & D
In-house R & Dun its in industry provide
a Desirable and essential interface between
efforts within the national laboratories and
- the educational sector as well as produc-
tion in industry, Appropriate incentives
will be given to the setting up of R & D
units inindustry nnd for industry including
those on a cooperative basis. Enterprises
will be encouraged to set up R & D Units
of a size to permit the accomplishment of
major technological tasks.

(b) and (¢) No such information iscen-
trally maintained in t~is Ministry.

Profits earned by Kendriya Bhandar and
Super Bazar

9449. SHRI HARISH KUMAR GANG-
WAR : Will the Minister of HOME
AFFAIRS be pleased to state *

(a) whether the Kendriya Bhandar has
made profits during the last three years and
if so, the details thereof and how it tallies
with the profits earned by Super Bazar during
the same period;

(b) whether the rates prevailing in Kend-
riya Bhandar are much cheaper than those -
prevailing in Super Bazar and if so, the.items
in which there is rate differentiation together
with reasons thereof; and

(c) whether there is any proposal before
Ministry his to ask Delhi Doordarshan to tele-
vise the rates prevailing in the Kendriya
Bhandar over the Television like that of Super
Bazar ? - ’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAMDULARI SINHA) : (a) A state-
ment is enclosed. '

(b) The prices of the variety of items
soid through both the Super Bazar and the
Kendriya Bhandar are by and large the same,
However, with reference to the time of preo-
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urement and the time of retailing by the two differences.
cooperative Societies, there can be marginal (c) No, Sir.

STATEMENT

Statement showing the Sales and Profits for the last three years in Respect of
Kendriya Bhandar and Super Bazar

. Kendriya Bhandar Super Bazar ‘
Year (Ggures in Rs. in lakhs) _ (figures in Rs. in lakhs)
Sales - Profit (Net) Sales Profit (Net)

1980-81 266 1.23 (audited) 1994 4.46 (audited)

1981-82 442 6.21 (audited) 2392 19.19 (audited)

1982-83 617 19.27 (audited) 2901  34.50 (Provisional
preaudited)

Grant-in-aid to Welfare Associations in Vacant seats in J & K Assembly

New Delhi :

9450. SHRI A.K._ BALAN : Will the
Minister of HOME AFFAIRS be pleased to
state the number of Welfare Associations in
New Delhi to whom grant-in-aid was granted
during 1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : Information is
being collected and will be laid on the Table
of the House.

Central Investment in States

9452. PROF, P.J. KURIEN : Will the
Minister of PLANNING be pleased to state :

(a) the share of Kerala in the total Cent-
ral investment in the country;

(b) - whether any guidelines exist as to the
level of Central investment in each State;

(©) if so, the details thereof; and

(d) the State-wise ﬁgu.re of Central invest-
ment in terms of crores of rupces for the last
three years ?

THE MINISTER OF PLANNING (SHRI
S.V. CHAVAN) : (a) to (d) These figures are
not maintained and hence it is not possible
to furnish them. In any case, Plan investment
by the Centre covers a wide range of both
infra-structural and social welfare services as
well as investment in public sector projects
and units. The former are decided on
national requirements, while the latter are
decided on techno-economic and other consi-
derations. Since the basis and the criteria
for Central investments are different, it is not
possible to attempt to furnish these figures.

9453. SHR1 ABDUL RASHID KABUL] :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether J & K State has 24 vacant
seats in a House of 100 in the State Assembly
reserved for the people of occupied Kashmir;
and

(b) talks held or representation made to
the State Government by the Ministry for
any followup of action or continuance in the
State of affairs in this regard ? )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
VENKATASUBBAIAH) : (a) Yes, Sir.

(b) Neither any talks have been held bet-
ween the State Government and the Central
Government nor any representation made to
the State Government in this regard.

Appolntment of Assistant Commissioner of Police

9454. SHRI TRILOK CHAND : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether, High Court of Delhi in a
Writ petition No. 1213/80 filed by Khan
Chand Verma and others quashed the orders
of Home Minister, cancelling the notification
dated 26.3.80 of appointment of ACPs and
directed on 7 April, 1982 to deal with it afresh
in accordance with law and observation made
in judgment of the High Court and decision
thereof was to be taken.within four months;

(b) if so, action taken by Government
during t}ae last 2 years;
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(c) when Government propose to imple-
ment their decision, if taken by now; and

(d) if not the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.
However, Court had not prescribed any time
limit for taking a decision in pursuance of its
judgment dated 7.4,82. On a subsequent
application filed by Shri Kban Chand and
others, the hon’ble High Court expresscd the
hope on 29.7.1982 that the matter would be
settled within a period of about 4 months.

(b) to (d) When the case was processed
further, it was found that the selections made
by the D.P.C. in 1979-80 were not on the
basis of separate zones of consideration for
substantive and officiating vacancies as requ-
ired under the rules, It was, therefore, decided
in consultation with the UPSC that the ealier
selections should be reviewed. A meeting
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of the Seleciion Committee was convened on
13.2.84. . The recommendations of the Selec-

- tion Committee were received from the UPSC

on 28.2.84 and the same are under active
consideration of the Government.

Kaveit fagre § aiim‘f Y TqAT
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ST GIHIT J Faarfa /5 ¥ Frl o
siarfal #1 wtFa arade ¥ ag@ iy
qew war fearg

Proposal to Ban Lottery Operations

9457. SHRI B.K. NAIR : Will the Minis-
ter of HOME AFFAIRS be pleased to
state : B

(a) details regarding the lotteries condu-
cted by the Siate Governments as well as ;
under the auspices of departments under the '
Central Government ;

(b) the amounts realised on sale of
tickets and paid out to the beneficiaries
during the past three years ;

(c) whether lakhs of poor families are
enticed to investing substantial share of their
income in lotteries ; and

(d) whether it is propbsed to put a total
ban on all lottery operations in the countfy ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AEFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a)
At present, all states (except Bihar and J &
K) and the Union Territory of Delhi are
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Headqgnarters, D.G., B.S.F. and the
C.R.P.F under the Ministry of Home Affairs
the Dte. General, Golden Jublie Celebrations,
Air Force (a non-official Society) and the
Indian Navy under the Ministry of Defence
had recently organised raffles. The P & T
Department under the Ministry of Comuni-
cations are operating the Post-Office Savings
Bank Prize Incentive Scheme which has been
sponsored and financed by the Ministry of
Finance. .

(b) The State Governments and U.T.
Administrations run the lotteries and the
receipts of the amounts from the sale of
lottery tickets go to them, The amounts to
the beneficiaries are also paid by the States/
UTs. The data regarding these matters is
available as it is not collected on an all India
basis. However, the information regarding
net-profits earned by the States and the UTs
during the three years, namely, 1980-81,
1981-82 and 1982-83 is available and is given
in the statement attached. The information
relating to the amounts realised on the
sale of tickets in the lotteries organised under
the auspices of the departments of the
Government of India is being collected and
will be laid on the Table of the House.

(c) Goveroment have no specific informa-
mation or report in this regard.

running State Lotteries. (d) No, Sir.
STATEMENT
Name of the State/U.T. 1980-81 Net profits
) 1981.-82 1982-83
1. Andhra Pradesh 32,85 lacs 58.23 lac 38.91 r
2. Assam \ —_— —_ 16,38,000
3. Bihar No State Lottery is being run at present.
4. Gujarat —_— 32,21,298 1,07,65,327
5. Haryana 2.80 lac 2391 lac 103.94 lac
6. Himachal Pradesh 9.90 lac 1.64 lac 45,33 lac
7. Jammu & Kashmir No State Lottery is being run.
8. Karnataka 186.00 lac 206.00 lac 238.00 lac
9. Kerala 1,26,41,829 1,47,48,054 1,90,79,230
10. Mahya Pradesh 82.00 lac 96.00 lac 72.82 lac
11. Maharashtra 435.71 lac 587.55 lac

\

599.77. lac
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12. Manipur 41,667 5.00 lac” 5,56,667
13, Meghalaya States Lottery was introduced
- wef. 31.7.82 15,16,000
14. Nagaland 12 lacs - 12 lac; N 20 lacs,
15. Orissa State Lottery had been suspended but has
since been revived recently.
16. Punjab 0.02 lacs (loss) 19.62 lacs 103,96 lacs,
17. Rajasthan 70.56 lacs 115.54 lacs 74.30 lacs.
18. Sikkim 6.30 lacs 8.00 lacs. 74.30 lacs.
19. ‘Tamil Nadu 242 lacs 315 lacs 205 lacs.
20. Tripura 65 lacs (approx.)
21. Uttar Pradesh 10,00,000 1,61,50,000 30,2,00,680.5
22. West Bengal 192.15 lacs 138.87 lacs 56.65 lacs.
2. Audaman & Nicobar | ‘
Islands No State Lottery is being run.’
24. Arupanchal Pradesh No State Lottery is being run.
25. Chandigarh No State Lottery is being run.
26 Dadra & Nagar Heveli No State Lottery is being run.
91.30 lacs 120,75 lacs. 149.41 Ilacs.

27. Declhi

28. Goa, Daman & Diu

‘ 29. Lakshadweep
30. Mizoram

31. Pondicherry

Take over of Sick Units

9458. SHRI AMAR ROYPRADHAN :
Will the Minister of INDUSTRY be pleased

to state :

(a) the criteria of government to
take over the sick units in the country ;

and

(b) the details of the sick units so far

taken over in accordance with that cri-

teria ?

No State Lottery is being run.

No State Lottery is being run.

No State Lottery is t?eing run,

No State Lottery is being run.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY. (SHRI PAT-
TABHI RAMA RAO) : (a) Management
of an industrial undertakmg can be taken
over by the Government, if the requirements
of Sections 18A, 18AA or 18FA of the
Industries (Development and Regulat:on)
Act, 1951 are satisfied.

(b) A Statement containing the List of
industrial undertakings presently being mana-
ged by the Government nominees under the
provisions of the Industries (Development
and Regulation) Act, 1951 is attached.
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STATEMENT

S. No. Name of the undertaking

1. M/s. India Machinery Co. Ltd. Dassnagar Howrah- 5,

2. M/s. Shri Janki Sugar Mills & Co., Doiwala, (U.P).

3. M/s. Krishana Silicate & Glass Works Ltd. Calcutta.

4. M/s. Associated Industries (Assam) Ltd., (Chemical Unit) Assam.
5. Mjs. India Belting & Cotton Mills Lmited, Serampore (WB).
6. M/s. Motor & Machinery Mfrs. Ltd Calcutta (WB).

M/s. Gluconate Limited, Calcutta-14 (WB).

M/s. Engel India Machine & Tools Ltd., Calcutta-53 (WB)
M/s. Plyboard Industries Ltd., Pampore, Srinagar (J‘ & K)

10.  M/s. Britannia Engineering Co, (Titagarh Unit) Calcutta (WB).
11.  M/s. Bengal Potteries Limited, Calcutta (W.B.).

12.  M/s. Cauvery Spinning Wvg. Mills, Pudukkottai (TN.)

13.  Mj/s. Priyalaxmi Mills Ltd., Baroda (Gujarat).

14. M/s. Shri Subhalaxmi Mills Ltd., Cambay (Gujarat).

15.  M/s. Indore Textiles Ltd., Ujjain (MP).

16. M/s. Somasundaran Super Spg. Mills, Muthanendal (TN).

\Dao'sl

17.  M/s. Sri Rama Sugars & Industries Ltd., Bobilli (AP).

18. M/s. Kottayam Textiles Limited, Ettunmanoor (Kerala).

19. M/s. Prabhuram Mills Limited, Chengennur (Kerala).

20. M/s. Malabar Spinning & Weaving Mills Ltd., Calicut (Kerala).
21. M/s. Alok Udyog Vanaspati & Plywood Ltd., Calcutta (WB).

22. M/s. Swadeshi Cotton Mills, Kanpur.

23.  M/s. Sri Durga Cotton Spinning & Wvg. Mills Ltd. Calcutta (WB).
24. M/s. Aluminium Corporation of India Ltd., Calcutta (W.B)

25.  MJs. Bengal Immunity Co. Ltd.. Calcutta (W.B)

26. M/s. Dr. Paul Lohmann (India) Limited, Calcutta (W.B).
27. M/s. Sri Rama Sugar & Industries Ltd., (Seethanagaram Unit) (A.P).

28. M/s. Brentford Electric (India) Limited, Calcutta (W.B.)
29.  Ms. Lily Biscuits Private Limited, Calcutta (WB).

30. M/s. Lily Barley Mills Limited, Calcutta (W.B).

31. M/s. Mahadev Textiles Mills, Hubli (Karnataka).

32, M/s. Appollo Zipper Co. Pvt. Ltd., Calcutta (W.B.)

33. . M/s. Indian Health Institute & Laboratory Ltd., Calcutta (W.B).
34. M/s. National Iron & Steel Co. Ltd.. Calcutta (W.B).

35. M/s. Sree Sarasvati Press Limited., Calcutta (W.B).

36. Ms/, Shivraj Fine Art Litho Works, Nagpur.

37.  Ms. Motipur Sugar Factory Limited, Motipur (Bibar)
38. . M/s. Mohini Mills Limited, Belgharia, (W.B.)

39. M/s Kanti Cotton Mills, Surendernagar (Gujarat).
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Import of All Steel Items by Steel
Authority of India Limited.

9460. SHRI K.A. RAJAN : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether his Ministry have suggeted
to make Steel Authority of India Limited the
the sole importer of all steel items ; and

(b) if so, the details and Government’s
reaction thereto ?

THE MINISTER OF STATE IN THE .

MINISTRY OF ENERGY (SHR1 ARIF
MOHAMMAD KHAN) : (a) No, Sir.

(b) Does not arise.
Clerks Grade Examination Held in 1982

9461. SHRI ANWAR AHMAD : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether a large number of candida-
tes who had appeared in the Clerks Grade
Examination held in 1982 and whose names

were not included in the first list of success-.

ful candidates published in the month of

-
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March, 1983, were subsequentiy recommen-
ded for appointment in various offices ;
and

(b) if so, the number of such candi-
dates ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
A reserve list is maintained by the Staff
Selection Commission to meet the additional
demands that might be received subsequen-
tly from the user ofifces. 2,686 candidates
from the reserve list,pertainng to the Clerks
Grade Examination 1982, were nominated aga-
inst group ‘X’ posts (All Ministries and its
attached offices) and group ‘Z’ posts (Delhi
Admn,, M.C.D. and DESU), The informa-
tion regarding group ‘Y’ posts (Subordinate
offices of the Central Govt.) is being collec-
ted and will be laid on the Table of the
Lok Sabha.

HHg ATHT TEAET ®) AT Ay
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Proposal to Set up National Oceano-
graphy Information System

9464. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to state .

(a) whether the Department of Ocean
Development have a proposal to set up a
national oceanography information system ;

(b) if so, the purpose of seiting up such
system and its function in details ;

(c) the steps proposed to bc taken in
1984-85 in this regard ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND TEC-
HNOLOGY, ATOMIC ENERGY, SPACE,
ELECTRONICS AND OCEAN DEVELOP-
MENT (SHRI SHIVRAJ V. PATIL): (a)
Department of Ocean Development has put
up a proposal for up grading the existing
National Oeanographic Data Centre at the
National Institute of Oceanography, Goa
in the Seventh Five Year Plan Period.

(b) The Centre will be a respository of
Oceanographic Data pertaining to the
Indian Ocean.
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(c) and (d) Since the project is for the
Seveth Plan period, only the general planning
of this Centre is proposed to be undertaken |
during 1984-85.

“Establishment of Institutes of Environ.
ment in States”’

9465. SHRI RASABEHART BEHERA :
Will the PRIME MINISTER be pleased to
state :

(a) whether Institutes of Environment
are going to be established in all the
States ;

(b) if so, funds alloted for the purpose
and progress made so far in this regard ;
and

() the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIROMNENT (SHRI
DIGVIJAY SINH) : (a) No, Sir.

(b) and (c) Does not arise.

Priority Treatment to Women
Eatrepreneurs

9466. SHRI BRAJAMOHAN MOHA-
NTY : Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have issued any
guidelines to States and Union Territories
Administrations to provide special priority
treatment to women entreprencurs in the
ficld of allotment of industrial site, advance-
ment of loans at lower rate of interest and
other encouragements in giving licence and
permits ; and e

(b) wherher Government have taken

" steps to induce and encourage the women

to join entreprencurship ventures and to
stabilise the efforts of women, who are alre-
ady in the filed ; details there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO) : (a) No such guide-
lines have been issued. However, all facilities
and incentives available to small scale entre-
preneurs are equally applicable te women
entrepreneurs also,

{b) Yes, Sir. The Government imple-
ments though Small Indurtries Service Ins-
titutes and other agencies entrepreneusial deve-
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lopment programmes (including some exclusi-
vely for women) to encourage prospective
entreprencurs . to set up self-employment
ventures as well as consultancy services and
training courses to stabilise and upgrade the
technical and managerial efforts of those
who are already in the field.

Production of Gold

9467. DR. KRUPA SINDHU BHOI :
Will the Minister of STEEL AND MINES
be pleased to state : B

(a) quantity of gold produced by
Bharat Gold Mines Ltd., in 1983;

(b) what was the projected target; and

(c) steps being taken to accelerate pro-
duction of gold from mines ?

THE MINISTER OF STATE 1N THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMED KHAN) : (a) to (¢) The
Bharat Gold Mines Limited has produced
1244 Kgs. of gold during the calendar year
1983 as against the target of 1416 Kgs.

The following efforts are being made
towards increasing gold production :

(i) The company has devcloped a new
¢old mine at Ramagiri in Andhra
Pradesh which is expected to be
commissioned shortly.

(i) New prospects for gold are being
developed at Chigargunta in Andhra
pradesh.

(ili) By adopting advance techniques in
gold metallurgy such as heap leaching,
the Company is making efforts to
produce gold from tailing dumps
which have accumulated for several
years.

A programme has been sanctioned by
the UNDP for securing services of
Consultants, training facilities for
BGML experts in order to improve
their expertise in exploration and
mining.

(iv)

Setting up of Unit of Video Cassettes
- in Bibar

9468. SHRI KUNWAR RAM : Will
the PRIME MINISTER be pleased to state :

(a) the details of the proposals of
Government of Bihar for setting up of units
for manufacturing. video cassettes, cassettes
players and cassettes recorders; and

(b) the decision of tize Central Govern-
ment ?

THE DEPUTY WMINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Department of Electronics has not
received any proposal from the Government
of Bihar for manufacture of video cassettes,
cassettes players and cassettes recorders.

(b) Does not arise.

Tovestment in Electronics Sector to
Create Moxe Employment

9469. SHRI RAMAKRISHNA MORE :
Will the PRIME MINISTER be pleased to
state :

(a) whether a capital investment of one
crore of rupees in Electronics Industry create
300 jobs in contrast to 33 created in chemical
or petro-chemical industry for equal invest-
ment;

(b) if so, the reasons for not liberaliéing
policies and encouraging more investinent in
electronics sector to create more jobs and
self-reliance to stop smuggling of electronics
goods; and

(c) the production target of electronics
goods for the year 1984 —85 in rupees ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Most of electronic equipment indus-~
try is assembly oriented and in this sector
according to a report in the magazine
«Engineering World” of August, 1978, the
number of jobs created with Rs. 1 crore of
investment should be 312, It would be much
less for component and other high-technolo~
gy and high-volume production which are
now using more automated techniques.

(b) ' The policy is quite liberal and
further steps are being taken: in that direg-
tion.
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(¢) Production in 1984—8S is expected
to be about Rs. 1850 crores.

Select List Panels (A & B) of Assistant
Commissioners of Delhi Police

9470. SHRI R.L.P. VERMA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government with a view to
save reversion of a few officiating and ad-
bhoc Assistant Commissioners of Delhi
Police have not implemented the select list
panels (A & B) which was recommended by
UPSC in 1980 and 1984; ‘

(b)
(c) the steps taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKAT ASUBBAIAH) : (a) to (¢) The
panels of officers recommended by the Selection
Committee for appointment to Grade, 11 of
DELHI POLICE Service on substantive and
officiating basis are under consideration of
the Goverfiment.

if so, the reasons thereof; and

Per Capita Consumption of Cement in
different States of North Eastern Region

~ 9471. SHRI AJOY BISWAS : Will the
Minister of INDUSTRY be pleased to state
per capita consumption of cement in different
States of Northern Eastern region as com-
pared to the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : The All India
Average consumption of cement during the
year 1982 was 32.45 Kgs. The per capita
consumption of cement during the same
period in the North-Eastern Region was as
under :—

Per capita con-
sumption of

Name of the State in
North-Eastern Region

cement

(in Kgs.)
1. Arunachal Pradesh 34.18
2. Assam 14.58
3. Manipur 39.30
4. Meghalaya 43.17
5. Mizoram 26.10
6. Nagaland 96.18
7. Tripura 12.12
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Reduction in price of common paper
varieties

9472. SHRI B. V., DESAI : Will the
Minister of INDUSTRY be pleased to state :

(a) whether the paper mills in the coun-
try have agreed to lQwer the selling prices
of common varieties;

(b) if so, to what extent prices of the
common paper varieties will be reduced;
and

(c) the concessions that are being provi-
ded to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO): (a) and (b) The
Joint Committee of the paper. Industry,
a representative association of the paper manu-
facturers, nas announced that the paper
mills have agreed to lower the selling prices
of common varieties of paper, to the extent
of Rs. 425/-per tonne. ,

(c) A package of financial reliefs and
concessions have been announced for the
paper industry in the Budged for 1984-85.
These may be briefly summarised as under :

(1) Basic excise duty on writing and printing
paper and kraft paper, has been reduced
by Rs. 425/-per tonne.

In respect of paper mills using uncon-
ventional raw materials to the extent of
509, or more, the cxcise duty on writing
paper and kraft paper, which was al-
ready being levied at a concessional rate
has been further reduced. In addition,
paper boards, which were hitherto exclu-
ded from the purview of the concessional
rates for this category of mills, have now
been allowed a iower rate of excise duty.

@

Small Paper Mills, which also enjoyed
concessional rates of- excise duty even
carlier, have now been given further
 relief, according to different slabs of

clearances. In this case also, lower rates
of exciSe duty have been stipulated for
paper boards which were earlier exclu-
ded.

(4) The customs duty on wood pulp impor-
ted for the manufacture of paper has
been reduced from 439, to 309, ad-
valorem.

&)
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(5) ' The cumtoms duty on wood chips impor-
ted for the manufacture of paper has
been waived.

Amendment to Article 25 of Conptltution

9473. PROF. MADHU DANDAVATE :
Will the Ministar of HOME AFFAIRS be
pleased to state :

(a) whether in pursuance of Home Mini-
ster’s statement in the House on April 2,
1984, any steps have been taken to examine
article 25 of the constitution in consultation
with legal exports and representations of
Shri Gurudwara Prabandhak Committee
and other organisations of Sikhs;

(b) if so, with whom the consultations
have been carried on; and

(c) the outcome of this consultation and
re-examination of article 25 of the constiti-
tion ?

THE MINISTER ON STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (c) On
25th April, 1984 the Government have invi-
ted from the Shiromani Gurudwara Parban-
dhak Committee, Amritsar any suggestions
or proposals that it would like to put for-
ward on this subject.

Expenditure on visit of Delégation to
Hanover Fair

9474. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of IN-DUSTRY be
pleased to state :

(a) whether he led a delagation to the
Hanover Fair during this month, if so the
composition of the Delegation;

(b) the total expenditure incurred on it
in terms of foreign exchange in addition to
the purchase of air-tickets etc. in India;
and )

(c) its achievements ?

THE MINISTER OF, INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) Union
Minister of Industry led a delegation to
Hanover in connection with Indian partici~
pation in the Hanover Trade Fair 1983. The
composition of the delegation included offi-
cials of the Govt. of India, Public. Sector
undertakings and representatives from Asso-
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ciations and organisations such as federation
of Indian Chamber of Commerce & Industry,
Associated Chamber of Commerce & Indus-
try, Association of Indian Engineering Indus-
try, Engineering Export Promotion Council,
Federation of Indian Export organisations,
and Indo-German Chamber of Commerce.

(b) The Govt. has borne the expenditure

. on account of deputation of offical members

of the delegation as per statement attached.
The deputation period of various members
varied between 2nd-11th April 1984, They were
paid cash allowance at the rate of $ 25-5 per
day and Conveyance Allowance at the rate
of $ 18.00 per day. They were also provided
hotel accommodation arranged through
Indian Bmbassy, Bonn.

(c) India participated as ‘‘partner country”
in the Hanover Trade Fair 1984 where over
450 Indian companies both in public and
private sector displayed their products sand
services in an area of about 23,000 sq. m.
Through this participation it was possible to
project the Indian Engineering capabilities at
one single pavillion which is considered the
largest Indian participation in any such fair.
Various Seminars and Conferences were also -
organised during the fair to create awareness
in the world market about the capabilities
of Indian industry and the opportunity was
also availed of to expose Indian Govern-
ment’s policies and programmes of techno-
logical and industrial development. It is
expected that this participation would result
in increased export performance of the Indian
industry as well as attract for eign investment
and technology.

STATEMENT
1. Shri Narayan Datt Tiwari, Ministry of
Industry

2. Shri D. N. Kapur, Secretary, Department
of heavy Industry

3. Shri P. P, Khanna, Developmént Com-
mussioner, Small Scale Industry

4. shri 8. L. Kapur, Joint Secretary, -
Department of Industrial Development

5. shri N. N. Khanna, Joint Secretary,
Ministry of Commerce

Shri “J. Daulat Singh, Joint Secretary,
Ministry of External Affairs

7. Shri K. S. Rao, Joint Secretary, Depart-
ment of Defence Production

6.
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8. Shri R. M. Sethi, Private Secretary to
Minister of Industry

9. Shri S. Ghosh, Joint Secretary, Depart-
ment of Electronics

10. Shri K. Subramanian, Director, Depart-
ment of Economic Affairs

11. Shri K. S. Mallick, Under Secretary,
Department of Heavy Industry

Infiltration of Extremiéts From Punjab
And Other States Int¢ Assam

9475. SHRI CHITTA BASU : Will the
the Minister of HOME AFFAIRS be plcased
to state :

(a) whether delay in the solution of the
foreign national Problem in Assam may lead
to Punjab type of agitation there;

(b) whether Government are aware that
that a number of extremists from the necigh-
bouring states and Punjab have already infi-
Itrated into Assamm and spreading ideas for
such extremists policies; and

(c) if so, the steps taken by Government
to meet the situation ?

THE MINISTER OF STATE I_N THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a)
.Government have made its stand clear that
doors are open for fresh talks on the foreig-
ners issue and that Government are anxious
to find a just and satisfactory solution in
consultation with State Government and all
interests concernsd. If a solution has not
been possible so far, it is not for want of
effort on the part of Government. Mean-
while Government are making efforts to
restore normalcy and create conditions con~
genial and conducive to a fruitful dialogue.
There has been perceptible improvement in
law and order situation in Assam since elec-
ted Government assumed office in the
State,

(b) Government are aware of the attem-
pts of certain elements in Assam to establish
links with insurgants in the North East.

(c) Efforts are being made to curb
xtremish activities in Assam in co-ordina-
on with other States/U. Ts. in the region.
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Import of Capital Goods

9477, SHR1 K. RAMAMURTHY : Will
the Minister of INDUSTRY be pleased to
state :

(a) the State-wise break-up approvals
for import of capital goods worth Rs. 472.74
crores during the first nine months of the
financial yecar 1983-84; and

(b) the names of industrial units that
have contributed to 40 per cent increase in
approvals for capital goods imports as com-
pared to the same period in 1982-83 ?

) THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S, B. P.

PATTABHI RAMA RAO) : (a) Statement I-

and II showing State-wise distribution of
capital goods import approvals accorded by
the Capital goods (Main) Committee during
April-December, 1983 are attached. i

(b) The names of board industrial
Groups that have mainly contributed to 40
broad increase in approvals for capital goods

imporrs as compared to the same period in
1982.83 are given below : —

1. Automobiles

2, Electricals

Electronics

Engineering

Iron Ore & Iron Steel Products
Cement, Ceramics /& Refractories
Chemicals )

Paper, Paper Board

. Cotton Textiles

10. Man made Fibres

© e AW

STATEMENT I

State-wise distribution of CG approvals by
the CG (Main) Committee during April-

December, 1983, Unstarred Question No, 9477

Srare Value (in Rs. Crores)

1. Andhra Pradesh 61.14
2. Assam 3.66
3. Bihar 28.09
4. Goa 3.76
5. Gujarat 40.73
6. Haryana 18.00
7. Himachal Pradesh 1.68
8. Jammu & Kashmir 0.37
9. Karnataka 26.37
10. Xerala 3.84
11. Madhya Pradesh 31.16
12. Maharashtra 71.32
13. Orissa 27.07
14, Punjab 14.31
15. Rajasthan 47.10
16. Tamilnadu 43.18
17. Uttar Pradesh 39.47
18. West Bengal 8.23
Union Territories
19. Arunachal Pradesh  0.31
20. Chandigarh 1.76.
21. Mizoram 1.03
22. Pondichery 0.16

Total 4:I;.74

— e e g,
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STATEMENT II
1. Automobiles 3162.34 5493.41
2. Electricals 2551.50 6666.16
3. Electronics 138.53 349.44
4. Engineering 3707.30 4417.20
5. Iron Ore and ‘294831 3632.78
Iron & Steel
6. Non-ferrous metals 1055.83 563.54
7. Gement, Ceremics 2970.60 4155.31
& Refractories. .
8. Chemicals 3949.44 7226.21
9. Rubber & Ruber Goods 1505.97 111.40
10. Paper, Paper Board 1485.95 1603.12
11, Cotion Textiles 186.04 191.36
12. Other Textiles 3220.99 2461.13
13. Man-made Fibres 1865.79 3877.23
14. Industrial Gases 35.83 —_
15. Miscellaneous 4986.24 6555.28
Total 33770.66 47273.50

Setting up of Cement Plaunts in Rajasthan

9478. SHRI VIRDHI CHANDER JAIN :
Will the Minister of INDUSTRY be pleased
to state :

(2) whether Government of Rajasthan
have approached Union Government for set-
ting up of new mini cement plants in that
State; and

(b) if so, action Government have taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) (@) and
(b) The Rajasthan State JIndustrial Deve-
lopment and Investment Corporation Ltd.
(a State Government Undertaking) has been
granted two industrial licences for setting
up of mini cement plants in District Jaipur
and in District Banaswara and three letters
of intent for setting up mini cement plants
in District Sll'Ohl District Jodhpur and Dis-
trict Pali.

An application from the said Corpo-
ration received on 19.10.1983 for registration
with DGTD for setting up a mini cement
plant in District Ajmer was not approved as
it did not .conform to the current guide-
lines for setting up of mini cement plants in
the country.

Record Sales of Domestic Products by
Setel Authority of India Limited.

9479. SHRI NAWAL KISHORE
SHARMA : Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Steel Authority of India
Limited had made record sales.of domestic
products, made drastic cuts in imports and
also effected heavy reduction in inventory;
and

»

(b) if so, the details thereof and the
savings made by SAIL on this account ?

THE MINISTER OF STATE IN THR
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) _and (b)
During 1983-84 sale of indigenously pro-
duced steel has been 5.36 milion tonnes
against 5.09 milion tonnes during 1982-83,
capalised imports have been 0.57 milion
tonnes against 1.32 milion toones during
1982-83 and‘the stocks of steel at plants

and homesales stockyards have been reduced

by 0.74 milion tonnes to a level of 0,73
milion tonnes. Reduction in canalised im-~
ports has resulted in a foreign exchange
saving of Rs. 251.6 crores and reduction 'in
stocks of steel has led to reductmn in bank
overdraft by Rs. 134 crores.
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“*Pollution by Foundry Units in the
Country”’

9481.SHRI HARIHAR SOREN : Will
the PRIME MINISTER be pleased to state :

(a) whether foundry units in the country
have been creating pollution;

(b) if so, the guidelines sent by Govern-
ment to the foundry units to take remedial
measures; and

(c) the details of the remedial measures
taken by the foundry units so .far ?

THE DERPUTY MINISTER IN
THE DEPARTMENT OF ENVIRON-
MENT (SHR! DIGVIJAY SINH) : (a) Yes,
§ir,
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(b) Guidelines have Dot been sent to the
foundries throyghout the country. However,
specific - recommendations for pollution
control have been made for the foundries
located in the Agra region.

(¢) Process and design modifications to
reduce emissions, staggering of operation,
selection of charging material, use of pol-
lution control devices as well as switching
over to appropriate fuel are among the
measures being taken.

Death of a Youth in Tihar.

9482. SHRI RAIJNATH SONKAR
SHASTRI : Will the Minister of HOME
AFFAIRS be pleased to state :-

(a) whether the attention of Government
has been drawn to the news item “‘Mysteri-
ous death of Youth in Tihar” appearing
in the Indian Express of 17 April, 1984;

(b) if so, the facts thereof; and

(c¢) the rules/orders on the treatment of
undertrials/convicts who are taken serio-
usly ill in the lock ups/jails ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) The youth Shri Naresh Kumar
Nayyar, who was apprehended by the police
under Section 107/151 Cr. P.C, was admitted
in District Jail, Tihar, on 11th April, 1984.
It was found that he had a history of diabe-
tes and was therefore shifted to the Central
Jail, Tihar, the same evening for treatment
at the Central Jail Hospital. As his condi-
tion was serious, he was referred to Lok
Nayak Jai Prakash Narain Hospital, where
he died on the 16th April, 1984.

A magisterial inquiry has been ordered
to establish the cause of death and the same
is in progtess.

(¢) The inmates of the Jails in Delhi
who fall ill, are treated at the Central Jail
Hospital and those requiring specialsed
medical treatment are referred to the Hos-
pitals in Delhi.

Legislation to Regulate Recruitment
apd Conditlons of Service

9483. -DR. A.U. AZMI : Will the Mini-
ster of HOME AFFAIRS be pleased to
state ;
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(a) whether there is any proposal before
Government to enact legislation to regulate
the recruitment and conditions of service of
persons appointed to public service and
posts in connection with the affairs of the
Union;

{b) if so, the details thereof;

(o) if not, reasons for not implementing
the provisions of Article 309 of the Consti-
tution even after more than 34 years of its
enactment and to continue to regulate the
recruitment and conditons of service by
rules made by the President and executive
instructions (not justiceable) issued by his
Ministry; and

(d) whether provisions contained in
Article 311 of the, Constitution are also
applicable to the Defence Services (Civilians)
and if not, under what Article of the Con-
stitution their services are regulated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
P. VENKATASUBBAIAH) : (a) No, Sir.

(b) Does not arise,

(c) Article 309 of the Constitution not
only provides that enactment may be made
for regulating recruitment and conditions of
service of persons appointed to public ser-
vices and posts in connection with the affairs
of the Union, but also that the President
may make rules regulating in such matters
until provision in that behalf is made by or
under an Act. While in some cases enact-
ments have been made, as for example, in
the case of All India Services, in other cases
it has been considered more appropriate to
issue rules and regulations under the powers
conferred on the President under proviso to
Art. 309 of the Constitution.

(d) Article 310 of the Constitution
inter alia provides that every person who is
a member of a Defence Service or holds any
post connected with Defence, holds office
during the pleasures.of the President. How-
ever, the Central Civil Services (Classi-
fication, Control and Appeal) Rules, 1965,
which contain provisions based on Art. 311,
are also applicable to every civilian Govern-
ment servant in the Defence Services, subject
to the condition that where the appropriate
authority for reasons to berecorded in
writing is of the opinion that sterner action
is called for, it can direct that such a person
should be dealt with under any of the Acts
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such as the Army Act, the Navy Act or the
Air Force Act,to which he is made tempo-
rarily subject to.

Creation of Ministerial Staff Posts
in Delhi Police.

9484. SHRI V.S. VIJAYARAGHA-
VAN :° Will the Minister of HOME
AFFAIRS be pleased to state : -

(a) whether a study regarding shortage
of Ministerial staff in Delhi Police was
ordered in 1980 through Staff Inspection
Unit of Ministry of Finance;

(b) if so whetheér the Staff Inspection
Unit recommended creation of more Mini-
sterial staff posts;

(c) the total number of Ministerial staff
cadre posts created so far and their compara-
tive percentage to the Executive Posts sanc-
tioned in Delhi Police during the last four
years;

(d) whether Ministerial staff is also
deployed on night patrolling and other
similar duties connected with maintenance
of law and order; and

(e) if so, the reasons for the disparity
between the two cadres with regard to crea-
tion of posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBA IAH) : () Yes, Sir.

(b) Yes, Sir.

(¢) The Ministerial Cadre of Delhi
Police has a total sanctioned strength of
1003 staff. During the last four yearsi.e.
January, 1980 to January, 1984, 6609 posts
in the executive cadre and 117 in the Mini-
sterial cadre have been created. The per-
centage of newly created posts in Ministerial
cadre to posts created in executive cadre
comes to 1.76.

’

(d) Yes, Sir.

(e) The posts is Ministerial and Execu-
tive Cadre are created on the basis of Asses-
sment of requirement. The creation of
additional posts in the Ministerial cadre as
recommended by the Staff Inspection Unit,
will be considered after the economy ban on
creation of posts is lifted.
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Provision Against Authorities

Violating Reservation
Policy for SCS/STs.

9486. SHRI ARJUN SETHI : Will the
Minister of HOME AFFAIRS be pleased
to state :
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(a) whether there is any proposal under
consideration of Government to make some
provisions against the authorities violating
the reservation policy framed by Government
in relation to the Scheduled Castes akl
Scheduled Tribes;

(b) whether some cases have come to
the notice of Government in this regard; and

(c) if so, the details thereof, Statewise,
during the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a) Pro-
visions already exist that deliberate infraction
of the orders relating to reservation and
concessions in favour of the Scheduled
Castes/Scheduled Tribes in any office should
be brought to the notice of appropriate
authorities for suitable administrative action.
The Liaison Officer is also required to
conduct annual inspection of the rosters and
any irregularities coming to light have to be
brought to the notice of Secretary;Additional
Secretary/Head of the Department for
requisite corrective measure.

(b) No statistical data are maintained
in this regard as remediale action is promp-
tly initiated as and when individual case is
referred.

(c) State Public Services have been in-
cluded in the Seventh Schedule to the
Constitution and are within the exclusive
jurisdiction of the State Governments. As
such, Department of Personnel & A.R. has
no information in this respect.

Implementaﬂon of Orders for
Reservation of S/C and S/T.

9487. SHRI K.B.S. MANI: Will ‘the
Minister of INDUSTRY be pleased to
state :

(a) Government’s order providing reser-
vation for Scheduled Castes/Scheduled
Tribes Employees of BHEL ROD Office,
Madras and BHEL/PPSR, Madras at the
time of direct recruitment ;

(b) whether in promotions and in con-
firmation state orders were not followed
from the date of issue ;

(c) if implemented, cadre-wise details ;
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(d) if not implemented, the reasons there-
fore ? )

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

i) Direct recruitment on All India basis by
means of open competitive test

ii) Direct recruitment on All India basis other
than at (i) above

iii) Direct recruitment to Groups C & D posts
normally attracting candidates from a Joca-
lity or region.

(b) to (d) Information from the units is
being collected.

Amount Allocated to Gujrat Under
Minimum Needs Programme ,

9488. SHRI MOHAN LAL PATEL:
Will the Minister of PLANNING be pleased
to state :

(a) the amount allocated to Gujarat ynder
‘MinimumNeeds Programme’ during the
years 1982-83 and 1983-84;

1984 Written Answers 120
PATTABHI RAMA RAO) : (a) As per
Government orders the following reservations
are prescribed for Scheduled Castes/Schedul-
ed Tribes in direct recruitment for the BHEL
offices situated at Madras :

SC ST

5% 7Y%
16-2/3% 3%
18% 5%

(b) the amount spent by the various
departments of Gujarat Government in three
years; and

(c) the details of allocation made for the
year 1984-85 for the said Programme ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) and (b) A
statement is laid on the Table of the House.

(c) Allocations are being worked out.

STATEMENT

Minimum Needs Programme—Gujarat

Outlay/Expenditure
(Rs. Lakhs)
Name of the Programme _ 1982-83 1983-84
Outlay Expenditure Outlay Anticipated
Expenditure
1 2 3 4 5
Rural Electrification 75.00 39.00 90.00 100.00
Rural Roads 50000  542.00 50000  550.00
Elementary Education 604.00 604.00 600.00 715.00
Adult Education _ 50.00 50.00 50.00 52.00
Rural Health 465.00 428.00 606.00 606.00
Rural Water Supply 1205.00 987.00 1600.00 1600.00
Rural Housing 630.00 549.00 720.00 720.00
Environmental Improvement 60,00 57.00 100.00 100.00
of Slums
Nutrition 300.00 296.00 350.00 350.00
Total 3889.00 3552.00 4616.00 4793.00
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Labour Contract Tender by Salt-
Commissioner Office, ngpur.

9489. SHRI J.S. PATIL : Will the Mini-
ster of INDUSTRY be pleased to state :

(a) whether labour contract tender was
floated by the Salt-Commissioner, Jaipur
for Government Salt Golahs at Salkia,
Howrah in Amrit Bazar Patrika on
31 August, 1983;

(b) whether tender papers for the con-
tract were not available to parties before
3 September, 1983, last date for submission
being 15 September, 1983, at Jaipur, reasons
for not extending date for submission;

(c) whether the tender has been finalised;
if so, who has been awarded the contract;

(d) whether Government were aware
that adequate and wide publicity for this
tender was not given and date of traffic
figures was imaginary and not based on
actual quantity of traffic handled during
last three years; and

(e) whether Government were aware
that the Labour Cooperative Society holding
this contract for last 22 years or so was not
at all functioning to the benefit of salt hand-
ling mazdoors and not even 22 mazdoors
have been given permanent status and other
benefits ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) Yes, Sir.

(b) No, Sir. The tender papers were
available with the Assistant Salt Commis-
sioner, Calcutta before 3rd September, 1983.

Since the previous contract was to expire
on 6th October, 1983, it was not considered
desirable to extend the last date for submis-
sion of tenders.

() Yes, Sir. M/s. Handling Porters
Coop. Labour Contract Society Ltd.,
Calcutta have been awarded the contract.

(d) No, Sir. Adequate publicity was
given for the tender as the notice was publi-
shed not only in Amrit Bazar Patrika but
also in 3 other dailies of Calcutta viz.
““Ananda Bazar Patrika”, - ‘“*Vishwamitra
Patrika” & ‘*Akhbar Mashriq”. Figures

VAISAKHA 12, 1906 (SAKA) Written Answers 122

regarding traffic. were based on the maxi-
mum transactions during the last_ten years.

() The Society is understood ' to have
70 to 80 labourers but there is no permanent
labour engaged by the Society.
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Tribal Families Limited Above Poverty
Line During Sixth Five
Year Plan.

9493, SHRI1 GIRIDHAR GOMANGO
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) during Sixth Five Year Plan how
many tribal families are sought to be lifted
above the poverty line :

(b) whether Government have issued
any guidelines about pattern of economic
assistance to be given to the tribal families ;
and

(¢) the specific schemes sectoriwise and
financial assistance being given to the
families ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. (SHRI-
MATI RAM DULARI SINHA) * (a) During
Sixth Year Plan it has been targetted to
render economic assistance to 23 lakhs tribal
families.

(b) Yes, Sir.

(©) Specific schemes in agricultyre,
horticulture, animal husbandry, fisheries,
forest, cottage and small industries are being
implemented and financial assistance is being
given as per norms of LR.D. Programmes.

Foreign Money Received by Voluntary
Organisation of Orissa

9494. SHRI GIRIDHAR GOMANGO :
Will the Minister of HOME AFFAIRS be
pleased to state : .

() the names of the Voluntary Orga-
nisations of Orissa which received money
from foreign countries during the last five
years ;

(b) the purpose of such help to these
Organisations and the aims and objectives
of the money spent by them with achieve-
ments made;
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(c¢) whether these Voluntary Organisa-
tions are receiving money directly from their
foreign agencies or through Government
agencies; and

(d) the watch-dog machinery set up by
Government to watch the progress of the
works and programmes undertaken by these
organisations, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. (SHRI
P. VENKATASUBBAIAH) : (a) to
(c) The data relating to the receipt of
foreign contribution for the.last 5 years
from 1979 to 1983 is under the process of
computerisation. The information will be
available only after the returns of these
years have been computerised.

(d) There is no requirement under the
Foreign Contribution (Regulation) Act, 1976
to set up a watch-dog machincry to watch
the progress of the works and programme
undertaken by the organisations.

Modification in Confidential Report of
Government Employees

9495. SHRI J.S. PATIL: Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether there is widespread resent-
ment amongst the Government employees
with regard to the present system of Con~
fidential Reports;

(b) whether any representations have
been received from the Government Em-
ployees Unions in this regard; and

(c) whether Government propose to
abolish/modify the system of Confidential
Reports especially in the light of the
Supreme Court Judgement sometime back ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (c)
The Staff Side of the National Council of
the Joint Consultative Machinery has made
some suggestions for making changes in the
present system of writing Confidential
Reports. Keeping in view these suggestions,
Government has undertaken a review of the

existing system of writing CRs to bring

about improvements thercin. The observa-
tions made by the Supreme Court will also
be borne in mind while undertaking the
review,
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Detalls of Paper Mills in the Country

9496. SHRI CHINTAMANI JENA :
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of paper mills in public
sector and in private sector functioning in the
country and the annual production ;

(b) the number and details of the paper
mills which are under construction in the
country with their production capacity and by
when they will start functioning ;

(c) whether there is any proposal to
establish more paper mills in the country to
meet the increasing demand of newsprint ‘and
other papers of the country ;

(d) the details of applications received
from diffcrent States for establishing paper
mills in these States ; and

(¢) the action taken by Government to
clear these applications ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAOQO): (a) to (¢) The
information is being collected and will be
laid on the Table of the House.

Fuel Efficieney Tests carried out by
Automotive Research Association
of India (Pune)

9497. SHRI RAM JETHMALANI :
Will the Minister of INDUSTRY be pleased
to refer to Ministry of Finance, Customs
notification No 6/84 dated 10 January,
1984, GSR-14 (E), published in Gazette
Extraordinary, Part 1I Sec 3, Sub-section (i)
and place on the Table and state :

(a) copies of reports of fuel efficiecy tests
carried out by Automotive Rescarch Associa~
tion of India (Pune) Maharashtra ; and

(b) whether the results of such tests
would also be upheld in metropolitan city as
during conditions in respect of cars, vans
and pick-ups ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) It is not
proposed to disclose specific details of the
fuel efficiency test resulted in order to guard
against their possible misuse in publicity,
etc.

(b) No, Sir. These results pertain to
specific driving conditions only.
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Indo-M.A.N. West German Co. Collaboration
for Commercial Vehicles

S

9498. SHRI K. PRADHANI : Will the
Minister of INDUSTRY be pleased to state :

(a) whether M.A.N. West German Co. is
willing to enter into a fresh collaboration
agrecment with an Indian firm for manufac-
turing commercial vehicles ;

(b) if so, the particulars of the Indian
firm ; the proposed capacity for production
of commercial vehicles and the type of
vehicles to be manufactured ;

(c) the location of the proposed unit;

and
(d) the terms and conditions for collabo-
ration offered by M.AN. ?

THE MINISTER OF SATAE IN THE
MINISTRY OF INDUSTRY (SHRI
PTTABHI RAMA RAO): (a) to(d) Ms.
Pure Drinks Ltd., New Dclhi had submitted
an application in 1980 for an industrial
licence for setting up of a unit at Gurgaon,
Haryana for manufacture of 12,500 heavy
commercial vehicles per anoum. Although
the proposal envisaged technical collaboration
with M/s. MLAN,, West Germany, no
- specific application for foreign collaboration
indicating terms and conditions has been

received.

Production and Demand of White Cement

9499. SHRI MOHANLAL PATEL : Will
the Minister of INDUSTRY be pleased to

state :

(a) the annual production and demand
of white cement in the country ;

(b) whether white cement is being manu-
factured in private sector only and the prices
are very high ;

(c) whether there is any proposal to
establish white cement, manufacturing unit in
public sector in the country in near future ;
if so, the details thereof, if not, the reasons
therefor ;

(d) whether certain non-resident Indians
have submitted proposal to Government
for establishing white cement plant in
India ; if so, the deiails there of the
action taken by Government thereon ; and

VAISAKHA 12, 1906 (S4K4)

Writtenn Answers 130

(e) the other measures being taken to
increase the production of white cement in
in the country to meet the increasing demand
to cheek the rising trend of the cemen
prices ? :

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) Production
of white cement in the couniry was of the
order of 81,000 tonnes during 1983. Demand
for white ccment has not yet been assessed.

(b) In addition to two units operating in
the private sector, Messrs Travencore
Cements in which State Governmpent of
Kerala holds 50.139, of the Share capital
arc engaged in the manufacture of white
cement at present., The price of white
cement is not monitored by Govt. as it is
outside the purview of the Cement Control
Order 1967 as amended from time to time.

(c) Messrs Rajasthan State Industrial &
Investment Corporation Ltd. Jaipur, a State
Government Undertaking, have been granted
a letter of intent for setting up a white
cement plant at Gotan, Rajastban with an
annual capacity of 66,000 tonnes.

(d) An application from one Shri Gopal
K. Kapur stated to be a USA National of
Indian origin for setting up a white cement
plant in Dehradun District of UP with an
annual capacity of 60,000 tonnes has been
received. This applicaiion is being processed
as per the prescribed procedure. ¢

(¢) Approvals have been granted for
creating additional capacity of about 7 lakh
tonnes of white cement with a view to
meeting the increased demand.

Setting up of Electronic Complex

9500. SHRI MOHAN LAL PATEL: -
Will the PRIME MINISTER be pleased to
state °

(a) the number of electronics complexes
functioning in India at present and their
location ; ‘

(b) whether therc is any proposal to

establish more electronic complexes in the
country ; if so, the State selected ; and

(c) the criteria adopted to select the
State ? ' ’
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THE DEPUTY MINISTER IN THE
DEPARTNENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAQ) : (a) The information is being collected

(b) There is no such proposal under
consideration.

(¢) Does not arise.
Manufacture of Commercial Vehicles

2501. SHRI SURAJ BHAN :
SHRI RAM PRASAD
AHIRWAR : :
Will the Minister of INDUSTRY be pleased
to state :

(a) the names of passenger cars and
commercial vehicle manufacturers in India
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along with their present licensed capacities
and installed capacities for commercial
vehicles of each type ;

+  (b) the number of different types of vehicles
proudced by each of these manufacturers
during each of the last five years ;

(c) the retail selling prices of each of
these vehicles currently as also in each of the
last five years ; and

(d) the production of each
manufacturers in 1974 7

of these

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) to (d) Two
statements 1 and II are attached.

STATEMENT 1

Name of manufacturer Product Licensed Letter of
capacity intent
1. M/s Tata Engineering & Commercial
- Locomotive Co. Ltd. Vehicles 44640 24360
2. M/s Ashok Leyland Ltd. Commercial 45,000 —_—
Vebhicles
3. Mj/s Hindustan Motors Commercial 15,000 15,000
Limited Vehicles
4. M/s Premier Automobiles Commercial 15,000 —
Limited Vehicles
Passenger 18,000 —
Cars
5. M/s Standard Motor Passenger 2,640 —_—
Products of India Ltd. Cars
Commercial 12,500 J—
Vehicles
6. Simpson & Co. Ltd. Commercial 12,000 —_—
Vehicles
7. Mahindra & Mahindra Ltd. Commercial 13,000 —_—
Viehcles
8. Bajaj Tempo Ltd. Commercial 15,000 15,000
Vehicles
9. DCM Toyota Ltd. Commercial — 15,000
Vehicles .
10. Swaraj Vehicles Ltd. Commercial —_— 10,000
Vehicles
11. Eicher Goodearth Ltd. Commercial —_— 12,000
Vehicles
12. Allwyn Nissan Motor Co. Commercial — 10,000
Vehicles
13. Maruti Udyog Limited Comnmercial 1,40,000 —_
Vehicles &
Passenger Cars.
14. Hindustan Motors Lid. Passenger Cars. 30,000 20,000
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Indigenocus Production of Auto Components

9502. SHRI SURAJ BHAN :
SHRI RAM PRASAD
AHIRWAR :
Will the Minister of INDUSTRY be pleased
to state the details of the plan for indigenisa-
tion of manufacture of auto components so
that dependence on imported components for
vehicles can be ended in five years ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAQ): The plan for
indigenisation of automotive components
involves induction of new technology, creation
of additional capacities to meet projected
demand and close interaction bectween the
vehicles and component manufacturers. The
Government are monitoring progress of

indigenisation in accordance with pre-
determined phased indigenisation pro-
grammes.

Anti-national Activities in Mizoram

9503. SHRI DIGAMBER SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his attention has been drawn
to the news item captioned ‘Video Cassctte
drama in Mizoram’ appearing in the ‘Indian
Express’ dated 9 April, 1984 ; .

(b) the steps taken or proposed to be
taken to stop such anti-national activities
being spread further in this sensitive region ;
and

(c) whether any investigation had been
made as to how thousands of copies of the
tape record have come to be produced ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) : (a)
Yes, Sir.

(b) and (c) The tapes were controversial
in nature and had political overtones, On
the eve of elections and in the interest of
peace in the territory on the occasion, the
Mizoram Governmenc did not consider it
expedient to take congnizance of the
matter.

Non-Payment of Arrears of Increased
Wages to the Staff of Indian Iran and
Steel Company’s Office in
Calcutta

'9504. SHRI AJIT BAG: Will the
Minister of STREL AND MINES be pleased
to state :
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(2) whether he has received a telegram
No. 3784 dated 16 April, 1984 from Indian
Iron and Steel Company, Calcutta Office
Employees Union, Calcutta complaining of
non-payment of arrears of increased wages
sanctioned as a result of wage agreement in
Steel Industry reached as early as in 1983 ;

(b) the reasons for the delay in payment
of arrears to the staff of Indian Iron and
Steel Company’s Office at Calcutta; and

(c) action taken to
payment ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) Yes, Sir.

(b) and (c) After the wage agreement,
the Indian Tron and Steel Company has made
advance payment upto Rs. 1000/- per
employee towards arrears to the employees in
its various units including Calcutta. The
balance of the arrears could not be paid due
to financial constraints. It is expected that
the same yill be paid by the next month.

expedite  the

Insﬁﬁtions Receiving Foreing Contrisutions

¥ 9505. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the following institutions
have been receiving foreign contributions
under the Foreign Contribution (Regulation)
Act, 1976 during the period 1978
to 1980, Bombay, Urban Industrial League
for Development (BUILD), Bombay,
Kashkatakri Sanghatana, Thana district of
Maharashtra, Indian  Social Institute,
Bangalore ;

(b) if so, the amounts received by these
institutions, year-wise ; and

(c) the countries from .which the funds
have originated and for what purpose the
funds were contributed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P, VENKATASUBBAIAH) : (a) The
Bombay Urban Industrial League for
Development (BUILD) Bombay and Indian
Social Insfitute, Bangalore have been receiving
foreign contributions under the Foreign
Contribution (Regulation) Act, 1976, The
Kashatakari Sanghatana, Thana District has
not sent any intimation about receipt of
foreign.contributions.

(b) and (c) A statement is enclosed.
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Financial Assistance Received by Bhugavatula
Trust in Andhra Pradesh from

Foreign Countries

9507. SHRI K. A. SWAMI :
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Bhugavatula  trust in
Visakhapatnam District, Andhra Pradesh has
been receiving financial assistance from
foreign countries; and

Will the -

(b) if so, the names of such countries
with year wise break up of such assistance

received from 1980 onwards ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
A statement showing the reported receipt
of foreign contribution by the Trust is enclo-

sed.
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STATEMENT

STATEMENT SHOWING THE AMOUNT OF FOREIGN CONTRIBUTION
REPORTEDLY RECEIVED BY BHUGAVATULA TRUST IN ANDHRA
" PRADESH DURING THE YEARS 1980 TO 1983.

S. No.

Name of the Years of recelpt

Country —— — — J— e o e

1980 1981 1982 1983

Rs. Rs. Rs. Rs.
1. USA. 12,564.92 1,90,911.22 86,022.88 1,98,134.99
2. West Germany 3,61,132.85 ‘ 1,82,394.88 - 23,75,259.38
3. UK. — 3,96,000.00 1,20,457.73 —
4. Canada —_ 22,805.12 7,09,979.88 6,38,672.75
S. Singapore -_— 20,000.00 2,560.00 -
TOTAL 3,73,697.77 8,12,111.22 9,19,020.49 32,12,067.12

Wrong Inclusion of Vimukat Jaties (Tribes)
in the List of SCs.

9508. SHRI AJIT BAG Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Punjab and Haryana High
Court had held that the VIMUKAT JATIES
(TRIBES) of Punjab had been wrongly inclu-
ded in the list of the Scheduled Castes which
should have been duly rectified;

(b) whether All India Tapriwas and
Vimukat Jaties Federation, Chandigarh have
launched for the second time fast till death
movement at the Boat Club demanding imple-
mentation of Punjab and Haryana ngh
Court’s verdict in the matter;

(c) whether Government are considering
settlement of their genuine demand without
linking it with the general issue of reclassifi-
cation of SC/ST in view of the fact that the
Tapriwas Jaties are STs; and

(d) whether Government are also consi-
dering extension of all the b:nefits and
facilities that are normally extended to ST
communities to the Tapriwas Jaties till their
formal inclusion in the list of STs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
() Yes, Sir, The Hon’ble Judge has taken
she view that *‘the Vimukat Jaties to which

the petitioners belong have been wrongly
included in the list of Scheduled Castes”.

(b) The Ministry of Home Affairs had
received a notice from the All India Tapriwas
and Vimukat Jatics Fedecration, Chandigarh
for launching the fast-till-death at the Boat
Club demanding inclusion of Vimukat Jaties
in the list of Scheduled Tribes. But we
requested them not to undertake such a step.
It is informally understood that the fast
undertaken by them has since been disconti-
nued.

(c) Before the above communities are
included in the list of Scheduled Tribes in
Punjab, they will have to be first deleted
from the list of Scheduled Castes as per the
verdict of Punjab and Haryana High Court.
Any amendment in the existing list of Sche-
duled Castes and Scheduled Tribes can be
done only through an Act of Parliament in
view of Articles 341 (2) and 342 (2) of the
Constitution. At present there is no list of
Scheduled Tribes in relation to Punjab
because Article 342 of the Constitution has
not yet bzen made applicable to the State.

The verdict of the Hon’ble High Court
as mentioned above is being considered in
consultation with the Government of Punjab,
Registrar General of India and the Ministry
of Law, Justice and Company Affairs. As
the members of the community are also'
found in the neighbouring States/Union Terri-
tories of Haryana, Himachal Pradesh, Dethr
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and Chandigarh, the views of these State
Governments/U.T. Administrations have also
been sought for. The final view in the
matter would be taken after receipt of full

comments from all these State Governments/ -

U.T. Administrations and examined in
consultation with the -Registrar General of
India. .

(d) The benefits and facilities being
enjoyed by the Scheduled Tribes can be
extended to Vimukat Jaties only after they
are included in the list of Scheduled
Tribes according to the procedure discussed
in (¢) above.

Letters of Intent and Industrial Licences
for Manufacture of Small Cars.

9509. SHRI DAYA RAM SHAKYA:
Will the Minister of INDUSTRY be pleased
to state :

(a) the particulars of companies to whom
letters of intent to manufacture small cars
were issued in 1972 and thercafter and parti-
culars of those among them who manufac-
tured and presented the small car before
V.R.D., Ahamadnagar for testing and dis-
tance in kilometers for which various cars-
were put to test;

(b) particulars of those who were refused
and its reasons therefor;

(c) whether licences to manufacture
small cars have also becn issued to such
persons who did not manufacture and present
any small car before V.R.D., Ahmadnagar
for testing and if so, reasons thercfor; and

(d) whether therc are such organisations
also who after getting letters of intent manu-
factured and presemed small car before VRD,
Ahamadnagar and got the testing done but
they were not issued any licence and if so,
resons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

PATTABHI RAMA RAO) : (a) The follo-
wing parties were issucd letters of intent for
manufacture of cars from 1972 till date.

(i) Smt. Sulochana Singh
(ii) M/s. Maruti Udyog Limited.

The prototlype of the car developed by
Smt. Sulochana Singh was put to endurance
test at the VRDE, Ahmednagar but it could

not complete the specified distance of 30,000

kms,
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(b) The applications of the following
parties for letters of intent for manufacture
of cars have been rejected since 1972 :—

(i) Punjab State Industrial Dévelop-

ment Corporation, Chandigarh.

(ii) Smt, Omena Thelakat, New Delhi.
(iii) Shri Pawan Kumar, Calcutta.

While the proposal of PSIDC . was
rejected on the ground that it was not well
conceived, the applications of other two
parties were rejected due to capacity
constraints, : '

(c) Maruti Udyog Lid. was issued an
industrial licence for manufacture of cars on
the basis of proven technology. )

(d) Yes, Sir. Two parties including
Smt. Sulochana Singh could not be issued
industrial licence as they could not take -
effective steps in fulfilling the conditions of
letters of intent including passing of the
prototype test at the VRDE Ahmednagar.

Hiring of Minor Childern for Demonstration
by Party Leaders in Delhi

9510. SHRI ARJUN SETHI : Will the
Minister of HOME AFFAIRS be pleased to
sfate : -

(a) whether Government have noticed
that a number of minor children are hired
by certain parties for their selfish motive
to show the presence through demonstration
on the streets as well as before the residences
of Ministers and other high officials of
Government as well as other concerns;

(b) whether Government have noticed
that sometimes certain leaders hire them
from the villages and bring them in Delhi
through trains or buses etc., and leave them
without money and they suffer without food
and sometimes are found helpless by walking
on the streets aimlessly in search of help to
g0 to their home-towns; and

(c) . if so, whether Government propose
to consider such problem and find out some
solution and issuc somec guidelines in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAJAH) : (a) to (¢) No
complaint has been reccived by the Delhi
Police or by the Government about hiring of
minor children from the villages, for partici-
pating in demonstrations in Delhi,
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Death Due to Fire in Ganesh Nagar, Delhi

9511. SHRI DIGAMBER SINGH :
SHRI VIJAY KUMAR YADAV : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether a woman and her five
children were burnt to death in a fire on
30 March, 1984 in Ganesh Nagar, Patparganj,
Delhi; ,

(b)

(c) whether a case under section 436
JPC ‘mischief by fire’ bas been regisiered by
police;

if so, the details thereof;

(d) whether any enquiry had been
ordered into the causes of fire;

(e) if so, the details thereof and if not,
the reasons therefor;

(f) whether culprits havle been arrested;
and

®)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIH) : (a) Yes, Sir.

{b) On the morning of 30th March,
1984, one Shri Devki Nandan, who was
sleeping outside, noticed a fire in his Jhuggi
behind Ganesh Nagar. His family, compri-
sing his wife and 5 children were sleeping
inside the Jhuggi. Shri Devki Nandan raised
a hue and cry and his neighbours rushed to
the scene with water and extinguished the
fire. His wife and five children lost their
lives in the fire.

if not, the reasons therefor ?

(c).to (g) A case under section 436/440
IPC has been registered and the same is
under investigation. Arrests, if any, will be
made on the completion of the investigation.
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Functioning of Tarapur Atomic PowerPlant
9512. SHRI ARJUN SETHI : Will the
PRIME MINISTER be pleased to state :

(a) whether the Tarapur Atomic Power
Plant at present is functioning at its full
capacity; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE -
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b) Unti-] is currently
operating at a power level of 135 MWe;
Unit--11 which was under refuelling outage
has also resumed operation.

Industry—Wise Sick Units

9513, SHKI BHEEKHABHAI will

the Minister of INDUSTRY be pleased to
“state : -

(a) the sick units industry-wise with
total amount becoming unproductive;

(b) whether the Government have come
oui with a scheme of giving incentives,
concessions to nourish sick units;

(c) if so, the number of units industry-
wise which have become operational and

_their contribution to the National mainstream
of the economy; and

(d) whether there is any proposal to
keep the unit alive rather than becoming
sick ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) According
to the Reserve Bank of India the number of
large sick industrial units (i.e., those enjoying
credit facilities of Rs. one crore or above
from the banking system) and their outstan-
ding bank credits as at the end of June, 1982
were as shown in the following table : —

Industry

Engineering & Electricals
Textiles

Irod & Steel

Chemicals

Jute

Sugar

Rubber

Cement

Miscellaneous

LKt o

" TOTAL

No. of large Outstanding bank
sick units credits to large
sick units
: (Rs. Crores)
91 345.23
111 515.55
39 138.33
25 194.13
37 11138
45 149.34 .
15 . 100.41
3 12.08-
69 162.53
435 1728.95
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(b) and (d) Revival of sick units is
examined in the light of the policy guidelines
announced in October, 1981. Banks and
financial institutions prepare rehabilitation
schemes involving concessions where the unit
is considered potentially viable. The Governs
ment also provides concessions, if required,
in such rehabilitation schemes. Mention
may also be made of the following main
schemes announced by the Government for
revival of sick units : -

(1) Grant of tax.benefits on merger of
non-viable companies with the heaithy
companies under section 72A of the Income
Tax Act.

(2) Margin money scheme for
Small Scale Industrial units.

(3) Liberalised non-levy quota for sick
cement units. :

(¢) According to the Reserve Bank of
India, 1982 sick industrial units with out-
standing bank dues of Rs. 132 crores were
put under nursing programme by the finan-
cing banks as of the end of June, 1982.
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Sums to be Spent on the Welfare of
SC/ST .

9515. SHR1 A.C. DAS : Will the Minis-
ter of HOME AFFAIRS be pleased to
state :

(a) whether there is a directive from the
Prime Minister to all the depariments to
quanitify their funds for the development of
Scheduled Custes and Scheduled Tribes
undcr the Special Component plan and Tribal
Sub Plan ;

(b) whether there < :uny Departments,
which is not implementing the same ; and

(¢; if so, steps Government propose to
take against those Departments ?

THE MINISTER OF STATE IN THE

. MINISTRY OF HOME AFFAIRS (SHRI

MATI RAM DULARI SINHA): (a) to (c)
The Prime Minister in her D. O. Letter No.
280-PMO/80 datcd 12.3.80 addressed to
the concerned Central Ministers has e~
hasised the nced to quantify funds for the
development of Scheduled Castes and Sche-
duled Tribes under their rcspective Special
Component Plan and Tribal Sub Plan. The
Ministry of Hognc Affairs. being the nodal
Ministry for Policy, planning and program-
mes for Scheduled Castes and Scheduled
Tribes has been pursuading concerned Cent-
‘ral Ministries to quantify funds under
Special Component Plan and Tribal sub-
Plan. Some of the Departments while consi-
dering their subject allocation have expressed
difficulties in quantifying funds under Special
Component Plan and Tribal Sub-Plan.
Nevertheless these  Ministries/ Departments
are being pursuaded to reassess the feasibi-
lity of allocating funds under Special com-
ponent Plan and Tribal Sub Plan for Sche-
duled Castes and Scheduled Tribes.

Family Panjika for People Below Poverty Line

9516.. SHRI A.C. DAS : Will the Minister
of PLANNING be pleased to state:
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(a) whether the working Group on Special
Programme for Rural Development has sug-
gested 10 ideatify all tne families in the coun-
try which are below the poverty line, as per
the present criteria ;

(b) whether they have also proposed to
issue the family panjika or pariwar panjika to
all these families in the country ;

(¢) whether the SC/ST cell of the Plan-
ning Commisson has already introduced the
Family Panjika; and

@) if
direction ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) and (b) Accor-
ding to the guidelines contained in circular
No. 18016/3/80-IRD(1) dated 13.1.1981. of
the then Ministry of Rural Reconstruction,
identification of the beneficiary household is
to be done entirely on the basis of its total
annual income which should not exceed Rs.
3,500 per annum. Further according to the
instructions contained in D. O. No. Q-
14022/59;79 —AI(RR) dated 17.5.1980 of
the then Ministry of Rural Reconstruction,
after a family is selected for assistance, Vikas
Patrika is to be issued to the indentified
ousehold.

(c) The Planning Commission has not
ssued any such direction.

(d) Does not arise.

so, the progress made in this

Implementation of Reservations in Recruit-
ment;Promotion in Central Government
Departments.

9517, SHRI A.C. DAS : Will the Minister
HOME AFFAIRS be pleased to state :

(a) whether the reservarigns'in recruit-
1ent/promotions in the Central Government
departments are not being implemented and
1 each Department there is a backlog ;
nd

(b) whether the Government propose to
rengthen and widen the functions of the
1¢ Scheduled Castes and Scheduled Tribes
ommissioner to inspect eaeh Department
r this purpose ? -

THE MINISTER OF STATE IN THE
[INISTRY OF HOME AFFAIRS : (SHRI-
IATI RAM DULARI SINHA) (a) All
e Ministries/Departments are required to
llow and implement the policy of reserva-
»n for Scheduled Castes/Scheduled Tribes
recruitment/promotion so that the percen-
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tages prescribed for these communities are
reached. The shortfall in representation is
not due to non-implementation of reservat-
tion orders but to the fact that the Scheduled
Cates/Scheduled Tribes candidates are not
available in required numbers for being app-
ointed against reserved vacaneies for them.
Some of the other reasons are as follows :

(i) reservation. in promotion by seniority
subject to fitness has been introduced
only in 1972 ;

(ii) reservation in promotion by selection is
limited to the lowest rung of Group A
and that too was introduced in 1974 ;
and

(iii) scientific and technical posts required for
conducting research or for organising,
guiding and directing research upto the
lowest rung of Group A have been bro-
ught within the purview of reservation
orders only in 1975.

(b) No such proposal is under conside-
ration.

Exclusion of Delhi from Hindi Zone.

9518. SHRI ERA MOHAN : Will the
Minister of HOME AFFAIRS be pleased
to sfate :

(a) whether it is a fact that even the
Telephone Bills, Electric Bills, Water Bills,
Insurance Notices, Bank Statements are all
issued in Hindi only since Delhi has been
included in Hindi Zone ; '

(b) whether there is any proposal 10 take
out Delhi the Capital of India from Hindi
Zone where not only people from all States
live but also international community lives ;
and

(c) if not, how the difficulties of non-
Hindi knowing people in Delhi and New
Delhi are likely to be resolved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a) Accor-
ding to Official Languages Rules, 1976 made
under Official Languages Act, 1963, Delhi
is in region ‘A’. Under rulc 3 (1) of Official
Languages Rules, there is a provision to
send communication to a person inregion ‘A’
in Hindi except in exceptional cases. But no
instructions have been issued by the Depart-
ment of Official Language of the Central
Government to issue notices of Insurance etc.
in Hindi,

(b) As stated above there is no proposal
under consideration for any change.
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(c) The number of Hindi knowing peo-
pleis more in Delhi and New Delhi than
non-Hindi knowing people. There is a provi-
sion to give Hindi training under Hindi
Teaching Scheme to Government employees.
Besides this, there is a state of bilingualism
in Official Languages Act and Rules and
there is option of the use of English so that
non-Hindi knowing people may have no
difficulty.

Taking Part in Politics/Private Business

by Spouses of Central Government
Employees

9519. SHRI ARJUN SETHI1 : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have permitted
or permission is sought by the Central
Government employees regarding allowing the
spouses of the Central Government employees
to take part in active politics, contest elec-
tions to Assembly and Parliament and carry
on private business ; and

(b) if so, the rules observed in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) (a) and (b)
There are no rules prohibiting or permitting
spouses of Central Government employees
to take part in active politics or in contest-
ing election to  Assembly & Parliament and
for carrying on private business, as the rules
framed by government can regulate the con-
duet of Government employees only and not
of their spouses who themselves are not

Govt. employees. The rules however provide *

that it shall be the duty of every Government
servant to endeavour to prevent any member
of his family from taking partin, subscribing

Items

1. Low carbon Ferro Chrome
Ferro Manganese,

2. Silico Chrome

3. High carbon Ferro
Manganese.

4. Silico Manganese.

5. High Carbon Ferro Chrome

6. Ferro Silicon.

in aid of,'or assisting in any other manner,
any movement or activity which is, or tends
directly or indirectly to be subversive of
the Government as by law established
and where a Government servant is unable
to prevent a member of his family from
engaging in such activities, he should make
a report to that effect to the Government.
As regards private business, the conduct
rules provide that a Central Government
empoyee shall report to Government if his/
her spouse is engaged in trade or business
OI OWNY Or Manages an insurance agency or
commission agency.

Licences to M/s Ferro Alloys Corporation
Limited Andbra Pradesh.

9520. SHRI K, A, SWAMI : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) when the licences were given to M/s
Ferro Alloys Corporation Limited (FACOR)
in Sriramnagar, Vizianagaram District,
Andhra Pradesh ; !

(b) the details of their licenced produc-
tion capacities ; and

(¢) their actual productions ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (’) M/s. Ferro
Alloys Corporation Ltd. were granted a
Licence to set up a unit in Sriramnagar,
Vizianagaram District, Andhra Pradesh on
9.9.1955 which was subseuqgently amend
on 1.1,1969. -

(b) As per the ammended licence, their
capacities are as follows :

Total capacity per annum

56,000 tonnes including the capacity
already licensed/subject to the condi-
tion that the production of high car-
bon ferrow managanese will be restric-
- ted to 45,000 tonnes only, provided
that production of ferro man-
ganese in excess of 30,000 tonnes be .
reserved for export and entirely ex-
ported and to the extent there is dom-
estic demand for other ferro alloys,
their production will be undertaken.
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They were also permitted to manufacture

~ Ferro Silicon, Managesium Alloys for a cap-

acity of 500 tonnes per annum within the

overall existing capacity vide amendment
dated 8th September, 1976.

(¢) The actual production of the unit
during last 3 years was as follows : -

(in tonnes)
1981-82 61,625
1982-83 67,447
1983-84 53,244

(Upto Feb, *84)

Suspension of Delbi Security Police
Personnel on Return From Leave,

9521. SHRIMATI PRAMILA DANDA-
VATE : Will  the Minister of HOME
AFFAIRS be pleased to state :

(a) whether several Delhi Security Police
personnel have been suspended on return
from their leave (casual leave or earned
leave) recently; ~

(b) if so, the number of such suspended
police personnel; and

(c) thc rcasons for their suspension ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. (SHRI
P. VENKATASUBBAH) : (a) to (c) In the
month of December, 1933, 7 Declhi Police
personnel of Security Branch were placed
under suspension for unauthorised absence
from duty.

Proposal to Transfer the Refractory
and Ceramic Units of Raniganj
Group in West Bengal.

9522. SHRI KRISHNA CHANDRA
HALDER .: Will the Minister of STEEL
AND MINES be plcazed to state ©

(a) whether Goverament have a  propo-
sal of transfering the Refractory and Ceramic
Unﬂs of Raniganj Group in West Bengal
as capiive units of Indian Iron and Steel
Company, Burnpur;

(b) if so, the action taken on that pro-
posal; -and

(c) the time by which Government are
going to implement the said proposal ?
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. THE MINISTER OF STATE IN THE

MINISTRY OF ENNRGY (SHRI ARIF

MOHAMMAD KHAN) : (a) to(c) The

question of transfer of refractory units of

the Burn Standard Company Limited, inclu-

ding the ones situated in Raniganj, and to

which enterprise as well as measures that

must be taken to improve their performance -
are under study of a special team constituted

for this purpose.

| AT G qE TIO ATATE A Y
AR W w gTAg
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Move by States for Reducion of
Powers of Centre.

_ '9524, SHRI N.E. HORO: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether some States have approached
the Central Government for the reduction of
" the powers of the Centre; . ‘

(b) if so, the names of such States which
have started such a move and the reasons
thereof; and

(¢) the reaction of Central Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. (SHRI-
MATI RAM DULARI SINHA) : (a) to (c)
The Central Government have not received
any communication from any State Govern-
ment secking reduction in the powers of the
Centre., However, in unofficial forums, the
Chief Ministers of some State Governments
have raised issues seeking review of Centre-
State Relations. The Central Government
have appointed a Commission under the
Chairmanship of Justice Shri R.S. Sarkaria
for cxamining and reviewing the working of
the existing arrangements between the Union
and States.

Use of Alcoholic Beverages by STs in
States.

9525. SHRI CHHITTUBHAI GAMIT :
Will the Minister of HOME AFFAIRS be
pleased to state ;:

{a) whether Government have received
any reports from the State Governments
about attempts made by them to wean the
Scheduled Tribes away from the habit of
drinking alcoholic beverages; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. (SHRI-
MATI RAM DULARI SINHA): (a) and.
(®) The threc basic points in excise policy
in tribal areas are :-

(i) Commercial vending of alcoholic beve-

rage should be discontinued in tribal .

areas.

(ii) Scheduled Tribes may be permitted to

brew their traditional alcoholic beverages
‘for consumption at home and on reli-
gious and social occasions. .
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(iii) Attempts may be made: to wean the
Scheduled Tribes away from the habit
of drinking alcoholic beverage and. for
this purpose official and non-official
voluntary organisations may be encourag-
ed to take up work in the tribal areas.

v
2. The State Governments were com-

. mended to follow the Government of India’s

excise policy in the tribal areas and to adopt
the same irrespective of whatever exicse policy
is adopted in the non-tribal areas.

3. As a measure of weaning the Schedu-
led Tribes away from the habit .of drinking,
the State* Government’s have by and large
taken steps to reduce the number of. liquor
shops in the Tribal areas. States of Rajas-
than, Gujarat, Karnataka, Tripura, Uttar
Pradesh and Nagaland have completely
closed down all country liquor shops in
the Tribal Areas. States like Madhya.
Pradesh, Orissa, Maharashtra and West
Bengal have considerably reduced the number
of shops in the Tribal Areas and shifted
existing shops to other arcas. Most of the
States have stated that they have taken
steps by way of propaganda and' education
to wean the tribals away from the habit of
drinking alcoholic beverages. The State
Government of Gujarat have set up Sanskar
Kendras to educate the tribals to make them
aware of the benefits of prohibition and the

‘evils of drinking,

fasit srgat oy foeary
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d9 qifew dx gaEal § g gy ¥
FguTe af 1982 F v A TR ¥
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Job Guarantee Scheme to Prevent
(Wastage of Human Capital)

9527, SHRIMATI JAYANTI PAT-
- NAIK : Will the Minister of PLANNING
bk pléased to state :

(a) whether Government have a proposal
for the intrcduction of new training pro-
grammes carrying stipend and job guarantee
as part of the efforts to prevent wastage of
human capital;

(b) if so, when such new training pro-
grammes are proposed to be implemented;
and

(c) the details thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) No, Sir.

(b) and (c) Do not arise,

Setting up of Re-Rolling Mills
9528, SHRIMATI JAYANTI PATNAIK:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Government have laid emp-
hasis on setting up of new re-rolling mills
in the ‘no industry districts’ in different
States; N
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(b) if so, thée number of new re-rolling
mills proposed to be set up in the ‘no indu-
stry districts’ of Orissa in 1984-85; and

(¢) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) Yes, Sir,

(b) and (c) There is no proposal at
present under the consideration of the Gove-
rnment for setting up fresh re-rolling capacity
in the public sector in the State of Orissa
during 1984-85. However, the proposals rec-
eived from the private sector for setting up
fresh re-rolling capacity mainly for manu-
facturing light structurals, telegraphic chan-
nels, special profiles etc. may be considered
in various States including the State of
Orissa based on their relative merits.

Licences for Raw Materials to Weaker Section

9529, SHRI LAKSHMAN MALLICK :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government have laid down
criterion for issuing licences for new.materi-
als of all kinds for use in Pproduction pur-
poses in heavy industry;

(b) if s0, the details thereof;

(c) whether Government have also made
provision to issue the licences for raw mate-
rials to weaker sections of the society; and .

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO) : (a) to (d) The policy
regarding allocation of imported raw-materi-
als is contained in the Import Policy annou-
nced from year to year. As regards indigeno-
us raw-materials, no licences are issued
except for allocation of a few raw-materi-
als which are in short supply. In allocating
scarce indigenous raw-materials, the availa-
bility of raw-materials and requirement/enti-
tlement of each individual unit are taken
into account.

Small Units of High Density Polythylene
Pipes

9530. SHR1 K. LAKKAPPA : Will the
Minister of INDUSTRY. be pleased to state
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(a) the number of small scale units in
the country, producing H.D.P.E. (High den-
sity polythylene) pipes used for irrigation
and rural water supply;

(b) the number located in the Southern
States, Andhra Pradesh, Tamil Nadu, Kar-
nataka and Kerala;

(c) whether the small scale units in the
Southern States producing H.D.P.E. pipes
have not been given any contracts during
1983-84, and consequently users of HDPE
in the Southern States have had to transport
from Northern States at a high Cost;

(d) if so, the reasons for the same; and

(¢) the steps being taken to encourage
the HDPE small scale units in the Southern
States and mipimize the difficulties of the
users of HDPE pipes there ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAOQO) : (a) and (b) There
are about 50 small scale units in the country
producing HDPE pipes mainly used for irri-
gation and rural water supply. Out of above
around 11 units are located in the Southern
States of Andhra Pradesh, Tamil Nadu,
Karpataka and Kerala,

(c) and (d) No Rate Contract in 1983-
84 could be awarded by DGS&D in favour
of units located in Southern States because
these units did not fulfil all the criteria fixed
for the award of rate contracts. Small scale
units in Southern States producing HDPE
pipes could, however, obtain contracts from
State Government Department/Corporations
during 1983-84 and all users of HDPE pipcs
in the Southern States may not have had to
transport them from Northern States.

(¢) All facilities and incentives available
for other small scale industries are also being
given to the entreprencurs desirous of setting
up HDPE pipes units in the Southern 8tates
in the Small Scale Sector.

Equity Pacticipation of Gillette in ‘Mouetary
Tesms

9531, SHRI - SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of IN.
DUSTRY be pleased to state :

() whether ‘it is the .standard practice

of Government while appreving foseign. ¢ol-

laboration ,achemes . to.. stipulate waleariy £i)
percentageiof .pan-resident aqwity) : pRESRIO-
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tion and (ii) quentum of non-resident parti-
cipation in exact monetary terms out of ‘the
total equity holding of the Indian Company;

“(b) if so, whether such limits had -been
stipulated by Government in the case of
collaboration between American muyltinatio-
nal Gillette and House of Poddars for the
manufacture of razor blades;

(¢) if no such monetary limits had been
prescribed, the reasons for favouring the
American Multinational; and '

(d) the steps taken by Government to
quantify the equity participation by the Ame-
rican multinational in monetary terms.?"

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO) :(a) to (d) while
approving foreign collaboration proposals
involving equity participation, it is the pra-
ctice ordinarily t6 spccify the percentage
and quantum of foreign equity. However,
there are no hard and fast rules about this.
Further, even if both the percentage as well
as the quantum of foreign equity are speci-
fied in the approval letter, there is aormally
no objection later on to the quantum of for-
eign equity in monetary terms being revised,
the percentage remaining the same, if there
is over run in_the project cost necessitating
additional investment. In the case of foreign
collaboration proposal of House of Poddars
Enterprises with the Gillette company, no
specific amount of the foreign equity was
mecntioned. The agrcement which has been
taken on rccord by Government, however,
provides that Gillette shall subscribe for and
joint venture company shall issue and allot
to Gillette equity shares amounting to 24
per cent of joint venture company’s initial
paid up capital.

Proposal to make TSP on the Pattern of
component Plan

9532. SHRI BHBEKHABHAI : Will the
Minister of HOME AFFAIRS be pleased
to states :

(a) whether tribal sub-plans framed .in
vatious States since their inception have not
benefitted directly, as componet plans;

(b) whether Government propose revise
the realised of objectives of Tribal Sub-plan ;

(c) whether Government propose to
makeé Tribal .Sub-Planf ‘on the pattern of
component plaps;.and
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(d) whether any working group has been
set-up for the formulation of tribal develop-
ment strategy for the Seventh plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a) Tribal
sub-plans have benefitted directly the tribal
people. About thirty lakh tribal families
have been assisted during Sixth
Plan to enable them to cross the poverty
line. The tribal sub-plan also includes sche-
mes for tribal area development.

(b) to (d) A working group has been
set up by the planning Commission on tribal
development for Seventh Five Year plan.
Based on the advice of the working Group
and other tribal non-official members invited
for discussion on the Seventh Plan strategy
as also in the discussion with the Members of
Parliament and keeping in view other rele-
vant factors, the Government will consider
evolving objectives and strategies for the
Sevanth Plan period.

grfearay afean<d w1 g
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Issue of Letters of Intent and Industrial
Licences for Gujarat

9534, SHRI NAVIN RAVANI: Will
the Minister of INDUSTRY be pleased to
state :

(2) the number of letters of’ intent recei-
ved by the Central Government from Gujarat
Government with recommendation for issu-
ing of licences during the years 1982-83 and
1983-84 for setting up industries in that State ;

(b) how many of them have been sanc-
tioned during said period and how many
have been rejected and the reasons for rejec-
tion; and

(c) the number of such letters still pend-
ing with Government for clearance, since

how long they are pending and the steps
being taken to clear them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO) : (a) State Govern-
ment of Gujarat has not directly applied for
any licence during this period. However, 20
Industrial Licence applications were received
under the provisions of Industries (Develop-
ment and Regulation) Act, 1951 from various
Gujarat State Government Undertakings for
the setting up of industries in the State,
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(b) and (¢) Of the above 20 applica-
tions, 17 proposals were approved and letters
of intent issued to the applicant undertak-
ings, while 2 were rejected. Various techno-
economic factors, such as, demand and
supply, capacity already licensed, export
potential, availability of raw materials, loca-
tional constraints and viability of the scheme
are taken into account while approving or
rejecting an industrial licence application.

Graunds of rejection very from case to case ’

and are duly communicated to thé appli-
cants as well as to the State Governments
concerned.

One application which was received to-
wards the middle of March this year, is
prescntly under cansideration. It is, however,
the constant endeavour of the Government
to disposc of all industrial licence applica-
tions as expeditiously as possible.
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Production of Aluminjum by Bbarat

Alumintum Company Ltd.

9538, DR. KRUPASINDHU BHOI :
Wwill the Minister of STEEL AND MINES
be pleased to state :
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(a) whether Bharat Aluminium Company
Ltd,, has improeved its production during the
current year ; and

(b) if so, the targeted capacity and the
total aluminium produced during the year ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) and (b) Bharat
Aluminium Company Limited achived the
all time record production of 61,338 tonnes
of -aluminium metal during 1983-84,
exceeding even the revised annual target of
54,450 tonnes.

Production of Zinc Metal and Lerd Metal

9539. DR. KRUPASINDHU BHOI:
Will the Minister of STEEL AND MINES

_ be pleased to state :

(a) how much zinc metal and lead metal
were produced by Hindustan Zinc Limited
during the year ;

(b) what was its producstion target ;

(c) steps being
production ; and

taken to accelerate

(d) profits madc by the Company during
the year ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) and (b) l'he
all-time record production of zinc and lead
metals by Hindustan Zinc Limited during
1983-84 were 53756 tonnes and 15419 tonncs
against the revised targets of 56,000 tonnes
and 18,500 tonnes respectively.

(c) In achieving improved capacity
utilisation, diesel generating sets installed in
the various units of the Company helped to
supplement .power supply by the Statc
Electricity Boards. An integrated proposal
for the development of new mines and setting
up of a zinc and lead smelicr to produce
70,000 tennes of zinc and 35,000 tonnes of
lead per annum along with captive power
plants, all in Rajasthan, are under considera-
tion of the Government for an investment
decision.

+  (d) The estimated net profit during 1983-
84 is Rs. 200 takhs, as against the net loss of
Rs. 10,14 crores suffered by the Company
during 1982-83.
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Production of Blister Copper

9540. DR. KRUPASINDHU BHOI:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) how much blister copper was produced
by ‘Hindustan Copper Ltd’. during the year ;

(b) what was jts target production ; and

(¢) profits made by thc company durin®
the year ?

THE M1 ISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF

MOHAMMAD KHAN) (a) The
all time record total  blister copper
production by -Hindustan Copper Limited

during the year 19383-84 with ten months
operation of the Smelters excluding about two
months shut down was 35372 tonnes.

(b) The target of blister copper production
for 1983-84 fixed at 40,000 tonnes was the
highest so far.

(¢) The net profit made by Hindustan
Copper Limited during the year 1983-84 was
Rs. 27.69 lakhs (provisional) as against the
net loss of Rs. 29.63 crores suffered by the
Company during 1982-83.

Drilling and Mining Operation Executed by
Mineral Exploration Corporation Limited

9541. DR. KRUPASINDHU BHOI:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) how much drilling and mining opera-
tion was executed by the Mineral Exploration
Croporation Limited ;

(E) what was its target during the year ;
and

(c) profits made by the

during the year ?

Corporation

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) and (b) For
the year 1983-84, a revised target of 2,15,000
metres of drilling and 1),500 meters of
mining was fixed by the Mineral Exploration
Corporation Limited. These targets have not
only been achieved but
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Company’s achievements in drilling and
mining during the year 1983-84 were the all
time record of 2,17,000 metres and 11,700
meters respectively.

(c) The Company is likely to show an
estimated net profit of Rs. 40 lakhs during
the year 1983.84, as against the net loss of
Rs, 3.55 crores incurred during 1982-83.
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Closure of Indian Carbon Liﬁited

9543. SHRI RAM VILAS PASWAN :
Will the Minister of INDUSTRY be pleased
to state :

(2) whether Government’s attention has
been drawn to the news item appearing in
the Current dated 7 April, 1984, wherein it
has been stated that Indian Carbon Limited,
one of the Assam’s most successful industrial
venture is facing closure ;



- 175 Written Answers

(b) if so, the reasons for its closure ;

(c) the number of workers which are
likely to lose their jobs ; and

(d) action Government have taken to
. save this industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) Yes, Sir,

(b) India Carbon Ltd has reported to
have stopped production as .a result of
stoppage of supply of raw petroleum coke by
Indian Qil Corporation since October, 1982.

(c) 257 persons are at present employed
in the calcinator unit at Gauhati.

(d) Indian Oil Corporation has stopped
supply of raw petroleum coke to India
Carbon Ltd. due to default in payment for
supplies made by the former. Department of
Petroleum has, however, advised Indian Qil
Corporation to work out a solution for
supply of raw petroleum coke to India
Carbon Ltd. so that the latter can restart
production.

Shortage of Coal and Power for Industries
in Nortnern Rezion

‘9544, SHRI M. V. CHANDRASHEK-
HARA MURTHY :
SHRI B.V. DESAI :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether indusg'rial production in the
northern region has been affected due to
non-availability of coal and power ;

(b) if so, whether Punjab, Haryana and
Delhi Chamber of Commerce and Industry
quatterly survey for the period October-
December, 1983 has revealed that requirement
of coal of responding units during the
period was 17,817 toanes, quantity allotted
to units was 8,405 tonnes where the coal
supplied was 2364 tonnes ;

(c) if so, whether industrial units engaged
in the production of ceramics, chemicals,
engincering food products and; vanaspati
faced shortage of coal ;

() if \so, which suggestions made by
PHD Chamber of Commerce and Industry in
this regard have been cxamined by Govern-

ment ; and
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(¢) measures Government prapose to
take to improve performance of industrises
which are generally hit by coal and power
shortage ?

THE MINISTER OF STATE IN THE
MINISTRY OF . INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) While
information about industrial production in .
the northern region’is not available, according
to.C.S.0., the Index of Industrial Production,
during April-January, 1984 recorded a growth
of 4.8 per cent over the corresponding period
last year, The production of coal and power
during 1983-84 was higher by 6 per cent and
7.6 per cent respectively over 1982-83, In the
Northern Region, the generation of electri-
city increased by 8.7 per cent during 1983-84
as compared to 1982-83,

The Control Room in the Ministry of
Industry which monitors production cons-
traints pertaining to supply of raw material,
coal, power, etc., has, however. not received
any specific complaints regarding shortages
from the Northern Region.

(b) to (d) According to information
recicved form Punjab, Haryana and Delhi
Chamber of Commerce and Industry for
their survey on shortage of coal, power, etc.,
relating to the period October-December,
1983, the total requirement of the responding
units during the period was 17817 MT, the
quantity allotted to these units was 8405 MT
but the total coal supplies was 2364 MT.
The industrial units engaged in production of
Ceramics, Chemicals, Engineering, Food
Products and Vanaspati faced shortage of
coal. ‘

The Shortage Survey Report for the
quarter October-December, 1983, which is
circulated to the Managing Committee,
Industrial Members, Association Members
and Responding Members, does not contain
any suggestions,

(¢) A Cabinet Committee on Industrial
Infrastructure has been reviewing the per-
formance of the infrastructure industries and
issuing directions for taking suitable
remedial action, .

Efforts are being made to further improve
the performanée of both coal and power
sectors.
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Forelgn Investment in Electronics
Components

9545. SHRT RAMAKRISHNA MORE :
-Will the PRIME MINISTER be pleased to
state :

(a) the broad policy of Government
towards indigenous electronics component
manufacturers in granting hcence, technology,
etc. ;

(b) whether foreign investment in
Electronic components sector will ultimately
throw small/medium units of the field soon ;

and

(¢) if so, steps government propose to
take to protect the existence of small
component manufacturers in future ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M. S. SANZEEVI
RAO) : (a) The note on the policy regarding
licensing and development of the Electronics
Components is given “in the statement
attached.

(b) No, Sir.
(c) Does not arise.
STATEMENT"

NOTE ON DOE POLICY REGARDING
ELECTRONICS COMPONENTS
INDUSTRY

Plentiful availability of the numerous
varieties of electornic components freely and
at reasonable prices in India is considered to
be the basic pre-requisite for giving a boost
to the production of electronic equipments
and systems. Hence, Department of
Electronics has decided on the approach
outlined below for the dcevelopment of
electronic components industry ; —

1. Promoting/licensingfestablishing compo-
nents manufacture on a large and viable
basis with a broad entreprencur base
would mean production somewhat in
excess of purely domestic requirements.
However, when the industry is grown on
an internationally viable basis, immense
export opportunitiés would be available.

2. Large capacities are required for
economic viability on international scale
as well as for ensuring product quality.
This is technological compulsion due to
the advent of autématic ma¢hlnery
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" Accordingly the existing organised sector
industries are encouraged to  grow
freely.

3. Looking to thé demand position and
the gestation periods, it is unlikely that
the existing units would be able to meet
the demand without  substantial
expansion and modernisation. Therefore,
fresh capacity creation is considered
necessary. The capacity is being promot-
ed only on an internationally viable
basis. We take into account the
domestic demand as also the export
opportunities while examining the costs
and technologies in any proposal.

4. Regarding foreign technology, Department

- of Electronics policy is to freely allow
technology import in areas of modern
types of components. There are inadequa-
cies in technology with the existing manu-
facturers and very few approvals have
been obtained for Defence quality
components.

5. Lower utilisation of - capacities observed
in some cases now, have been for. reasons
other than the demand constraints
(gencrally manageiral failures).

6. For the.above reasons, components are
unsuitable for production in the Small
Sector and both Department of Electro-
nics and DCSSI have been writing to all
Small Scale entrepreneurs for the past
four/five years that it would be unwise to
invest in components manufacture in the
Small Scale Sector and they would do so
at their own risk since the Government
may not be prepared to give protection.

Performance of Nuclear Power Plants

9546, SHRI A. K. ROY : Will the
PRIME MINISTER be pleased to state :

(a) details of the performance of the
nuclear power plants in the country in the
last four years both in power generation and
capacity utilisation ; -

(b) whether there is a steady deterioration
in both specially in the 'units usmg natural
uranium ; and .

() if so, facts in details and the steps
taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
ELECTRONICS AND OCEAN
DEVELOPMENT  (SHRI - SHIVRAJ V.
PATIL) : (a) The performance of nuclear
power plants in operatien is indicated below :
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() Gross Generation (in Milion Units)
Plant 1980-81

Tarapur Atomic 1140

Paower Station—I

Tarapur Atomic 633

Power Station—II

Rajasthan Atomic 1039

Power Station—I
Rajasthan Atomic d

Power Station—II
(since 1.4.1981)
Madras Atomic
Power Project—I

- (il) Capasity Utilization (Percentage)

Plant 1980-81
Tarapur Atomic 61.99
Power Station—I
Tarapur Atomic 34.42
‘Power Station—II

53.69

. Rajasthan Atomic
Power Station—I
Rajasthan Atomic
Power. Station—II
(since 1.4.1981)

Madras Atomic -
Power Project—1I
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1981-82 1982-83 1983-84
873 786 1093
1090 684 764
330 —_ —-
676 551 1190
— — 202
1981-82 1982-83 1983-84
47.48 42.73 59.27
59.27 37.19 41.45
" 19.74 — -
38.11 28,62 61.6
_— — 55.0

(b) No, Sir.
(c) Does not arise.

Indigenous Thorium for Atomic Power
Generation

9547. SHRI A.X. ROY : Will the

PRIME MINISTER be pleased to state :

(a) whether her attention has been drawn
to the pews item in the Patriot dated 13
January, 1984, under the caption “Experts for
Thorium based power plants” ;

(b) whether we have achieved the
required technical break through to use
indigenous thorium as the feed stock for
atomic power generation ; and

(c) if so, facts in details ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V..
PATIL) : (a) Yes, Sir.

(b) and (c) The technology for the use of
thorium as feed stock for breeding in atomic
reactors has been developed. )

Applications for Grant of Freedom Fighters
Pension from Tripura

9548. SHRI AJOY BISWAS : Will the

Minister of HOME AFFAIRS be pleased to
state : .
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(a) whether a large number of appli-
cations for grant of freedom fighters ‘pension
are pending from Tripura ;

() if so; the number of pending appli-
cations and since when these are pending ;

(c) how many cases have been approved
by State Government ; and

(d) thareasons for delay and when the
pending cases will be disposed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and "(b)
The details of freedom fighters pension
applications received from Tripura are as
follows : — .

(i) Total applications received

upto 31.3.1982 : — 2351
(ii) Pension sanctioned : -— 676
(iii) Rejected : — 1242
(iv) Pending : — 433

(c) and (d) Sanction for Samman Pension
.s given after. the State Government has
verified the details of-claimed suffering during
freedom struggle. The need for expeditious
verification of claims has been impressed
upon the State Governments.

Investigation to Locate Limestone Deposits

9550. SHRI AMARSINH RATHAWA :
SHRI CHINTAMANI JENA :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether any investigation has been
carried out by Government to locate
limestone which is being used for manufac-
ture of cement in the country during the
years 1982-83 and 1983-84 ;

(b) if so, the details thereof and the
result achieved ; and :

(c) the steps being taken to explore it
for the manufacture, of cement in the
country ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) Yes, Sir.

. (b) Geological Survey of India took up
investigations for cement grade limestone in
Guptéshwar—Binsuli areas in Koraput, Orissa;
Subansiri  district, Arunachal Pradesh ;
Anantnag—Baramulla district of Jammu &
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Kashmir ; parts of Dehra Dun district of

'Uttar Pradesh ; and in Tripura. These investi-

gations are continuing.. GSI has also taken
up a three-year exploration programme in
Kurnool Basin in Andbra Pradesh.

The North-Eastern Council has sponsored
three limestone investigations in Meghalaya.
The Cemént €orporation of India has also
carried out investigations in Chitorgarh
district in Rajasthan and in Bokajan area of
Assam.

Four promising bands of limestones have
been demarcated in Gupteswar-Binsuli .areas.
High grade limestone bands have also been
delineated in Upper Subansiri district within
the dolomitic = zone. Investigations in
Meghalaya have indicated a reserve of 22
million tonnes of cement grade limestone.

(¢) According to information received
from North Easern Counil, project reports
for a 600 TPD Cement plant and 12,000 TPD
Clinker plant in Garo Hills has already been
prepared. Another Project report for setting
up a mini cement plant is under preparation.

_ Investigation report on the deposits in
Bundi is being finalised and proposals are
under consideration for setting up a one
million tonne per annum capacity cement
plant in Chitorgarh District.

Production of Copper in the Country.

9551. SHRI CHINTAMANI JENA:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) the number of copper complex which
are functioning in India and the annual pro-
duction capacity of each project;

(b) the details of the production made
in these projects during the years 1981.82,
1982.83 and 1983-84;

(c) whether the production of copper in
the country could not meet the demand and
the copper is being imported, if so, the
quantity of copper imported during the said
period;

(d) whether there is any proposal to
expand to capacity of the existing complex -
or to establish more copper complex
in the country in near future to increase the
production to meet this demand; and

() if 50, the details thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMED KHAN) : (a) There are two
integrated copper metal production units
functioning under Hindustan Copper Limited
viz., Ghatsila Complex (Bihar) with an in-
stalled capacity of 16,500 tonnes per annum
of blister copper and Xhetri- Complex
(Rajasthan) with an installed capacity of
31,000 tonnes per annum of blister copper.

(b) Blister copper production  at
Ghatsila and. Khetri Complexes during the
years 1981-82 to 1983-84 was as follows :

. Unit : (MT)
Year Ghatsila Khetri
'1981-82 12270 15170
1982-83 13603 21031
1983-84 12859 22513

(c) As the indigenous production of
copper metal is not sufficient to-meet the
total demand in the country, the balance
requirement is met mainly by imports cana-
lised through Minerals & Metals Trading
Corporation of India Limited and to some
,extent by imports of copper against REP
licences as well as imports of copper scrap
under open General Licence. The quantity of
canalised imports of copper metal by Mine-
rals & Metals Trading Corporation of India
Limited during the years 1981-82 to 1983-84
was as follows : ’

Year Quantity (in tonnes)
.1981-82 43,214

1982-83 51,410

1983-84 52,200

(d) and (e) Proposals have been formu-
lated for expansion of both the copper
complexes so that the blister copper pro-
duction capacity could be raised from the
present level of 16,500 tonnes to 20,000
tonnes per annum at Ghatsila and from
31,000 tonnes to 45,000 tonnes per annum at
Khetri.

Rehabiitation of Displaced Persons

9552. SHRI GIRIDHAR GOMANGO :
Will the Minister of STEEL AND MINES
be pleased tostate :

" (a) whether his Ministry is aware of
guidelines issued by the Ministry of Home
Affairs for rchabilitating tribals displaced
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due to Medium and Major projects and
the Mining activities;

(b) if so, the details thereof and the
measures taken to implement the ‘guidelines
by his Ministry;

(c) the guidelines issued by his Ministry
to the States regarding the rehabilitation of
displaced tribals;

(d) whether the cost of rehabilitation is
taken into account while calculating benefit
cost ratio of a project; and

. © if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) and (b) This

* Ministry is aware of the guidelines issued

by the Ministry of Home Affairs for reha-
bilitating tribals displaced on account of
establishment of public sector undersakings.
The measures suggested in the guidelines
include setting up of a Standing . Committee
in the Ministry to deal with the question of
displacement of scheduled tribes from the
lands now occupicd by them for sectting ' up
mining unit or complexes, their rehabilita-
tion, their absorption in the new modern
economy, their traning etc.

In accordance with the guidelines, a
Standing Committee has been set up at the
Ministry level to oversee among other things
monitoring the progress of implementation
of schemes for tribal development in the
mining and mineral based complexes.

(c) General guidclines have been issued
by the Ministry of Home Affairs.

(d) The Mining projects which have
been taken up for implementation after the
issue of instructions by the Planning Com-
mission in December, 1980 have included
the cost of rehabilitation in the project
estimates.

(¢) Does not arise.

Effect of Industrial Policy on the
Autonomy of Public
Eoterprises

9553. SHRI AMAR ROY-PRADHAN :
Will the Minister of INDUSTRY be pleased
to state : .

(a) whether autonomy of ‘ the public
enterprises is seriously affected by the exis-
ting industrial policy in the country; and
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(b) if so, the details thereof and steps
taken by Goverment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) No, Sir.

(b) Does not arise. ..
Declaration of Ladakh as Scheduled Area

9554. = PROF. NARAIN CHAND
PARASHAR :
AFFAIRS be pleased to state :

(a) whether the people of Ladakh have
demanded that his region may be declared a
‘scheduled area;

(b) if so, the decision taken by Govern-
ment in this regard and the date on which
it has been taken; and

(c) if not, the likely date by which a
decision would be taken and the reasons
for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA : (a) Yes, Sir.

(b) and (c) The people of Ladakh are
yet to be declared as scheduled tribe under
Article 342 of the Constitution, Declaration
of scheduled areca will follow only after spe-
cification of scheduled tribe is finalised.

Pension Benefits to Governors, Lt.
Governors, Chief Commis-
sioners of States and

Union Territories }

9555. PROF. NARAIN CHAND
PARASHAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Governors, Lt. Gover-
nors and Chief Commissioners of States and
Union Territories are entitled to any retire-
ment benefits like pensions etc,

(b) if so, the details thereof;

(c) if not, whether such benefits would
be extended to them;

(d) if so, the likely date by which it
would be done; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA): () and
(v) The Governors of States and non-offi-
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cials appointed as Lt. Governor and Chief
Commissioners of Union Territories are not
entitled to pension for the service rendered
as such. The period of service rendered by
officials as Lt. Governor or Chief Commis-
sioner is coumted towards the qualifying
service for the purpose of _retirement bene-
fits in accordance with relevent rules.

() to (e) Theresis no proposal to ‘make
any change in the existing position.

_ District Industries Ceatre in Rajasthan

9556. SHRI ~ VIRDHI CHANDER
JAIN : Will the Minister of INDUSTRY be
pleased to state :

(a) the pumber of DJstnct Industries
Centres in Rajasthan and the places of their
location;

(b) the purpose for the cstabhshment
of the Contres and achievements made in
this regard; ;

(c) the facilites and incentives which are
being given; and

(d) whether there are further plans to
establish such Centres in Rajasthan during
the years 1984 and 1985 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) There are 26

District Industries Centres for 26 Districts

in Rmasthan, all located at District Head-
quarters.

(b) The main purpose for semng up of
District Industries Centres is to help the
small, village and cottage industries in
obtaining essential services and inputs as far
as possible at the District-level. During the
years 1978-79 to 1982-83, 34,102 industrial
units comprising 21,004 artisan-based units and
13,098 small-scale industries were established
in Rajasthan, generating  employment
opportunities for 1,36,313 persons, as per
reports received from the State Government.

(c) The facilites and incentives given for
cstablishment of industries are: economic
investigation, guidance to entreprenets for
selection of product lines,’ preparation
of . feasibility reports, registration of units,
arrangements for supply of machinery and
equipment, if necessary on hire -purchase,
arrangements for raw mntenals and credit,
imparting training and giving subsidy on
tool kits, subsidy for plant and equipment,
subsidy for work~sheds to trained artisans
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as well as provision of capital subsidy to
entrepreneurs in the Districts declared as

backward. Recently, DICs have also started

assisting educated upemployed youth in
setting up self employment ventures under
the New Scheme for providing self-employ-
ment to educated unemployed youth.

(d) Recently, . Rajasthan Goverpment
kas bifurcated the existing Bharatpur district
and has created a new district of Dholpur
for which the State Goverhment has propo-
sed a new DIC. The proposal is under
consideration of the Central Government.

Guidelines of Tribal sub-plan to be
Included in Seventhpian

9557. SHRI BHEEKABHI : Will the
Minister of HOME AFFAIRS Pe pleased
to state :

(a) whether Government have set up
any Working Group or task force for pre-
paring the spade work guidelines of Tribal

Sub-Plans to be included in the Seventh-

Plan;
(b) if so, the particulars thereof; and:

(c) the particalars of tribal members,
if any, appointed thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA): (a) Yes,
Sir. )

(b) The Planning Commission vide noti-
fication No. PC/BC/ll-S (2)/83 dated 4th
October, 1983 has constituted a Working
Group on the Development of Scheduled
Tribes for the Seventh Five Year Plan. The
terms of referenee for this Working Group
is as per statement enclosed, _

(¢) Following members of tribal com-
munities have been associated with this
Working Group : ) .

1. Shri Subodh Hansda, Ex-Member of
Parliament, Raghunathpur, P.O.
Jhargram. '

2. Shri Rabindra Naik, Ex-Minister Tribal
Development, Andhra Pradesh, Hydera-
bad.

3, Shri Vasant Rao Uikey,

Madhya Pradesh, Bhopal,
4, Shri Birabhadra Singh, Ex-Minister
- Orissa State, Bhubaneshwar.

Ex-Minister
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S.Shri Drigpal Shah, Ex-Member of
Parliament, Bastar, Madhya Pradesh.

STATEMENT

TERMS OF REFERENCE FOR THE
WORKING GROUP ON THE DEVELOP-
MENT OF SCHEDULED TRIBES FOR
THE SEVENTH FIVE YEAR PLAN

1, To review the approach and strategy so
far adopted for the development of
scheduled tribes and make suggestions
therefor for the Seventh Plan period
- particularly and in a longer perspective
generally;

2.To review measures for protection o
scheduled tribes and elimination of their
exploitation and suggest steps to be takem
in future;

3. To review the content and priorities of
developmental programmes under imple-
mentation in the Tribal sub-Plan and
tribal pockets assessing the benefits
actually derived by individual families
to cross the poverty-line and make
appropriate auggestions; :

4. To review the infrastructural needs of
tribal areas, the extent that they have
been met and measures pecessary for
their fulfilment;

5. To review the programmes for the primi-

tive trives, assess the impact of the pro-
grammes and suggest future strategy ef
development;

6. To review the funding of Tribal sub-
Plan from state Centre and institutional
finance and suggest improvements in the
mechanisn of flow of funds from these
sources; .

7. To review functioning of ITDPs, the
administrative machinery at State, dis-
trict, block and village levels, and sug-

gest appropriate modes of personnel -

-placement, training, tenure, postings,

etc;

8. To scrutinise programmes being imple-
mented in supplementary sector of
Backward Classes by the State/UTS and
suggest modifications/deletions/additions;

9, To review monitoring and evaluation
systems evolved by the State Govern-
ments and make suggestions for their
further activisation;
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10. To review the role of voluntary. organi-
sations, their involvment in tribal deve-
lopment and suggest viable methodolzy
for their participation;

11. Any other important aspect of tribal

"development which the Working Group
may feel called upon to include.

" Indo Soviet Pact for Launching
Remote Sensing Satellite

9558. SHRT K.A. SWAMI : Will the
PRIME MINISTER be pleased to state :

(a) whether India entered into a pact

with the Soviet Union for launching remote

sensing statellite ; and
(b) if so, the details thereof ?

THEYPRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) "and (b) Yes, Sir.
The Indian Remote Sensing Satellite (IRS),
weighing approx.”950 kg., is to be launched
in a polar*sun synchronous orbit at an alti-
tude of 904 KM from a Soviet Cosmodrome
in 1986. An agreement in this regard was
‘signed between ISRO and Licensintorg (LIT)
of USSR on May 21, 1982, The agreement
provides, on the basis of an agreed payment
by ISRO, for the launch of the satellite on-
board a Soviet Rocket carrier as well as the
provision in the USSR of certain specific
facilities for final checks on TRS prior to
its faunch. These are particularly laboratory
facilities in the areas of final assembly and
checks on IRS, fuelling of satellite as well
as mating of satellite with the rocket carrier.
LIT will also provide the tracking data for
the Satellitc as well as facilities for reception
of its telemetry data fora period of 45 days
immediately after the launch.

2. The agreement includes a guarantee
of the accuracy of the orbit into which IRS
has to be placed. If the Soviet rocket-carrier
fails to place IRS in Orbit due to any mal-
function of the launcher during or after liit-
off, LIT, at. TSRO request, shall provide a
repeat at launch for placing the same or the
second IRS, as the case may be, into orbit.
If. after placing IRS, in Orbit, IRS fails to
perform the mission, LIT, at ISRO’s request,
shall consider the possibility of providing a
repeat launch for placing second IRS into
Orbit.”In either case, the exact terms and
conditions as well as schedule for the

second launch shall be agreed upon by the

parties,
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3. Under the abm Agreement signed in
May 1982, a document titled *Technical Pro- -
ject for Satellite Launch (TPSL), was also
signed in February, 1984, The said TPSL
covers the detailed work plan relating to the
launch vehicle interface, work at Cosmodro-
me and post launch services and modifica-
tions thereof jointly prepared by LIT and
ISRO.

4. The agreed plans avilage joint meot-
ings once in six months between experts to
exchange data during the course of execution
of the Project,

5. ISRO is to pay Rs.7.50 crores to
LIT under this agreement for the launch
services provided.

Suspension of Delhf Police Personnel

KISHORE
of HOME

9559. SHRI NAWAL
SHARMA : Will the Minister
AFFAIRS be pleased to state :

(a) the total number of Delhi police
personnel who are under suspension as on
31st March, 1984 ;

(b) the main charges on which thm
police personnel have been plaoed under
suspension ;

(c) the period for which these-persons '
are under suspension ; and

(d) efforts made to decide the cases of
police personnel placed wunder auspenslon
expeditiously 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI]
P. VENKATASUBBAIAH) : (a) As on 31st
March, 1984, 269 Delhi Police personnel
were under suspension, :

(b) Absence from duty, negligence or
dereliction of duty, in subordination corrupt
practices and involvment in criminal cases
are the main charges for tlmr baving been
placed under suspension ;

(c) The period ranges from 40 days tc
8 years.

(d) The progress made in departmenta
enquiries is reviewed periodically at the polic
Headquarters and Districts/unit Headquar
ters. In respect of personnel involved in cri
minal cases, regular pairvi is made in thes
cases’to expedite decision of the Courts.
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Steps for Upgrading of Low“Grade
Iron Ores

9560. SHRI K.A. SWAMI : Will the
Minister of STEEL AND MINES be plea-
sed to state :

(a) whether steps have been taken for
benefactions upgrading of low grade iron
ores for the purpose of public undertakings ;

(b) if so, the details thereof ; and

(c) if not, reasons therefor ?
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. THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) and (b) Yes,
Sir. The Steel Plants under SAIL have
captive iron ore mines of their own which meet
the major share of the requirement of each
steel plant. Wherever necessary on technical
considerations, the mines have been provided
with beneficiation facilities for upgradation
of iron ores in quality. The details are given
below :—

Name of the plant | Name of the Beneficiation facilities
mine provided
1 2 3
Bhilai Steel Plant Dalli Washing facilities provided for
. . lumps and fines including cru-
shing, screening, jigging and
classifying equipments.
Durgapur Steel Plant (a) Bolani Washing facilities for iron ore
fines is being set up for upgra-
dation in quality.

(b) Bursua Washing facilities including
crushing, jigging, screening and
classifying equipment provi-
ded.

VBokaro Steel Plant (a) Kiriburn Washing facilities including 4

(b) Meghahataburv
(under construction)

In the case of the Indian Iron Steel
Company Limited (TISCO) it is proposed to
set up a beneficiation plant at the captive
mines to wash both lumps and fines ores so
that better quality of iron ore is available
for the Blast Furnaces. The proposed facility
is linked with the proposal to set up a Sinter
Plant at Burnpur Works which would utilise
waste iron ore fines from Gua Mines,

(c) Does not arise.
Generally Aided Plan Schemes in States

9561. KUMARI PUSPA DEVI] SINGH :
Will the Minister of PLANNING be pleased
to state:

(a) the different Gentrally aided plan
schemes under implementation in different
States ;

stage crushing, screening jigg-
ingand classifying equipment
provided.

Washing facilities including cru-
shing, jigging, screening, classi-
fying and cyclones.

(b) whether Government are awage that
such Centrally aided plan schemes are com-
municated to the State Governments towards
the end of the financial years which creates
difficulties in the proper implementation of
the schemes ; and

(c) if so, the steps proposed to be taken
to give advance intimation to the States for
full utilisation of funds sanctioned for these
schemes ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) A statement
indicating Centrally sponsored schemes under
implementation in the States is enclosed,

(b)and (c) The concerned Central Minis-
tries/Departments issue the sanctions and
release funds for implementing the Centrally
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sponsored schemes in accordance with certain
procedures as laid down by them. By and
large, the sanctions are issued and funds
released in time for proper implementation of
the schemes by the State government,

STATEMENT

Centrally Sponsored Schemes under )

' implementation in the States
Agriculiure & Allied Progra nmes
1. Agricutural Credit Stabilisation Fund.

2. Assistance for Cadre Fund for re-
organised base level Institutions.

3. Assistance to Cooperative Credit Ins-
titutions in under-developed states.

4. Assistance 1o Cooperative Marketing
Processing & Storage in under deve-
loped States. .

5. Cooperative Sugar and Spinning
Mills.

6. Debentures of land Development
Banks,

7. Programme for Bio-Gas Development.

8. Timely Reporting of area and yield
of principal crops.

9. Agency for reporting agro-statistics in
Kerala, Orissa and West Bengal.

10. Improvement of Crop statistics.
11. Eradication of pests and diseases,
12. Control of national pests and diseases.

13. Weed Control.
14. Intensive Coiton District projects.
15. Intensive Jute District Project.

.16. Intensive Oilseed Development Project.
17. Package Programme for Coconut.
18. Package Programme for Cashewnut.
19. Intensive Pulses District Project.

20. Minor Fishing Ports.
21. Rinderpest cradication.

. Foot and Mouth Disease Control.

. New Dairy Schemes in Five States.

Development of Acqua culture
(FEDA).

25. N.S.C. for partlcnpanon in States

Seed Corporations.

26. Establishment of Agro-Service Cen-
tres (Demonstration and popularisa~
tion of improved agricultural impie-
ments).

27. Reclamation and Management of
Alkali Soils,

RER

28. Propogation of Water Harvesting
Technology in Dry Farming Areas.

" 29 Popularisation of Seed-cum-Fertilisers
drills and inputs.

30. Plant Protection Schemes for - Apple.

31. Systematic control of livestock disease
of national importance including cre-

) ation of disease free zones.

32. Sample Survey on estrmauon of malk.
eggs and wool.

33. Assistance to Selected Gaushalas for
production of high quality indegenous/
gross breed.

34, Soil, Water and tree conservation in
Himalayan region.

35. Exhibition to promote wild life.

. 36. Assistance for Development of Selee-
ted zoos.

37. Assistance for Development of Natio-
nal parks of National and Internatio-
nal importance.

38. National Grid of rural godown.

39. Crop estimation surveys of fruits,
vegetables and minor crops.

40. Rainfed farming through watershed
Development.

41. Development of selected micro water
sheds.

42. Minikit testing programme for fodder.

43. Forest Fire Training Centre in Kerala.

44. Selected Parks and Sanctuaries.

45. Social Forestry. ’

46. Project Tiger.

47. Development of Prawn Farmmg/
Hatcheries.

48. Assistance to Small and Marginal
farmers.

Department of Civil Supplies

‘49. (a) Margin money to rural coopera-
tives for distribution of consumer
articles.

(b) Urban Consumer Cooperative,

Department of Economic Affairs (Banking

Division)
50. Share of Rural Banks.

Rural Development
51. D.P.AP. (Drought Prone Area Deve-
lopment Programme) -
52. N.R.E.P. (National Rural Employ-
ment Programme),
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53. LR.D. (including special Live Stocks
Development Programme).

54. Training of youth for Self Employ-
ment (TRYSEM).

55. Desert Development.
56. Assistance to Assignecs of Surplus

~ Land. -
'57. Rural Landless Employment Guaran-
tee Scheme. ’

Irrigation, Conmand Area Development &
Flood Control

58. Ground and Surface Water (M.1.
organisations in States).

59. Soil and Water Conservation in the

catchments of river valley in Himala-
yan Region.
60. Integrated soil and water conservation
in Himalayan Region.
61. Command Area Development.
62. Increasing irrigation through use of
solar pumps, windmills, hydrans,
- Sprinkled/drip irrigation system, man,
animal and the operative pumsets etc,
Education
63. Adult Education.
64. Appointment of Hindi Teachers in
Non-Hindi Speaking Areas.
63. Experimental Projects of Non-formal
Education.

Health and Family Welfare

66. Family Welfare Programme including
Village Health Guide and Sub-Cent
res.

67. Assistance to Post Graduate Deptt.
(ISM).

68. Establishment of ISM Pharmacies etc.

69. Malaria Control—Rural,

70. Malaria Control—Urban.

. 71. Filaria Control. -

72. Leprosy Control.

73. T.B. Control. .

74. Sexually Transmitted Disease (STD)

75. Prevention of Blindness.

76. Re-orientation of Medical Education
Extension of Health Care to Rural
Areas.

77. Training & Employment of Multi-pur-
pose Workes.

Housing, Urban Development & Water Supply

78, Accelerated Rural Water Supply,
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N

79. Integrated Urban Development of
Small & Medium Town (under
" IUDP).

80. National Capital Regiop.
Labour and Employment

81. Rehabilitation of bonded labour
Power

82. Inter-State Tranmission Lines. ¢

Social Welfare and Nutrition
83. Integrated Child Develepment
ces,

84. Services for Ch:ldren
and protection.

Servi-

in need of care

85. Welfare of destitute Women and
children

86. Integrated education of the handi-
capped. ’

&7. Special employment exchange for the
handicapped.
Trausport
88. Roads of Inter-State importance,
89. Roads of Economic importance,
90. Development of Inland Water  Trans-
port,
Village and Small Indusiries
91. District Industrics Centres (DIC),
Welfare of Backward classes
92, Post-matric scholarship,
93. Aid to voluntary organisations,

94. Pre-matric scholarship for children of
those engaged in unclean occupations.

95. Book Banks for Medical and Engi-
neering students belonging to  Sche-
duled Castes and Tribes.

96. Girls Hostels.

97. Coaching and altied schemes.

98. Research and Training,

99. Machinery for implementation of the
protection of Civil Rights Act. )
Scheduled Caste Development Corpo-

ration.

100.

Envitonment
101. Prevention and control of water pol-
lution (Cess).

SC/ST in BSF/CRPF CISF and Assam
Rifles

9562, KUMARI PUSHPA DEVI SINGH;:
Will the Minister of HOME AFFAIRS be
pleased to state ;
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(a) whether Government are aware of the
inadequate representation of Scheduled Castes
and Scheduled Tribes in the Border Security
Force, Central Reserve Police Force, Central
Industrial Security Force and the Assam
Rifles;

(b) if so,-
and

(c) the steps proposed to be taken to
provide adequate representation 1o SC and ST
in BSF, CRPF, CISF, and Assam Rifles ?

THE MINISTER OF STATE IN THE

the main reasons therefore;

MINISTRY OF HOME AFFAIRS (SHRI-

MATI RAM DULARI SINHA) : (a) to (c)
Recruitment and Promotion in these forces
is made strictly in accordance with reservation
orders for SC/ST. There does remain some
gap in filling the posts by SC/ST condidates
upto the prescribed percentage.
ble effort is being made 10 fill the gap by
arranging -special recruitment drives in arcas
where SC/ST candidates are available.

Hostels For Tribal Students

9563, SHRT HARIHAR SOREN : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether tribal populated States like
Orissa, Bihar and Madhya Pradesh do not
have adequate member of hostels for the
tribal students;

(b) if so, whether Government propose to
take steps for the construction of low cost
hostels in the tribal sub-plan areas in those
States; and

(¢) the details of the measures proposed
to be taken in this regard in 1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a) Hostel
facilities in tribal areas are generally not
adequate. ‘

(b) and (c¢) The Government of Orissa

has reported that they propose to construct
412 low cost hostels in tribal areas during

1984-85. Other States are also taking up lar-

ger number of hostels in the Tribal Sub-Plan
areas.

Jail Manual of Tibar

9564. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of HOME
AFFAIRS be pleasedto state :
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{a) whether the Jail Manual of Til'mt,‘
has been brought out by now; and
(b) if not, when it is likely to be bro-

- ught out ?

THE MINISTER OF STATE IN THE

.MINISTRY OF HOME AFFAIRS (SHRI

P. VENKATASUBBAIAH): (a) and (b)
The Punjab Jail Manual as amended from
time to.time is applicable to the Jails in the
Union Territory of Delhi. The Question of
revision of the existing manual on the
basis of the recommendations of the All
India Committee on Jail Reforms 1980-83
is still under consideration of the Delhi
Administration,

“Qrzw’’ & A ¥ fedt § et

9565. =it v fasve qewmd: #ar
Ietn §57 a8 q917 #Y §9T F44 fiw :

(%) war qeez@” F Ak ¥ fgR ®
IAFTD o Fidr §; e ‘

(@) sIETaT w7 ‘G’ & AR
7 fgrly ¥ qrAmd X & MYy 99w
fFy or g Food fo ¥ 3 anw
e

ol swrwa § T WAt (s g
™ ) (F) & (§) 3z faw, 1972
F A AGTE AW e @ ¥
w1ge faq @1 wwg &1 ye afulqamw,
1970 ¥ FT d3ve Hi¥3aw W, ArfaeRd
&Y faan, wIEY wgadl arfe grad Sm-
F1O 32N feargal st srqrz ol &
Agifaaas #) aifes falef & fgelt &
seifag &Y st 1 afaswd ¥ W
feedt srarafaal & sox feedt ¥ @ faq
1a g1 :

Deaths In police Custody And Encounter
With Police in Union Territories

9566. SHRI A.K. ROY : Will the Minis-
ter of HOME AFFAIRS be phased to
state :

" (a) the number of deaths in police custody
in Union Territories for the last three yoars
with year-wise break up in details;

- (b) deaths showing encounter with police
for the saine;
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(c) whether both type of ‘deaths’ are on
increase; and

(d) if so, steps taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (2) and (b) In
the Union Territory of Delhi, there have been
the following number if deaths in police
custody during the last three years:

1981 1982 1983 1984  (upto 15.4.1984)
1 5 6 1

There has been one case of death in
police encounter in the year 1982 and one
such case in the year 1983.

- In the Union Territories of Dadra and

Nagar Haveli, Chandigarh, Pondichery, A &
N Islands and Goa, Daman and Diu, no such
case has been rteported during the last three
years.

Information from the Union Territories
of Mizoram, Arunachal Pradesh and Laksha-
dweep is still awaited, _

(¢) In the Union Territory of Delhi, there
has been some increase in deaths in police
custody.

(d) Suitable instructions have been issued,
from time to time, emphasising that persons
in police custody are not subjected to physical
violance and that intorragation be done on
scientific lines.

Import Of Cheetahs From Iran And China

9567. SHRI MADHAVRAO SCINDIA :
Will the PRIME MINISTER be pleased to
state :

(a) whether in order to restore Cheetah.
an extinct breed, Government have made
arrangements for import of a few Cheetah’s
from Iran and China, etc. where the Asian
breed of Cheetah is available;

(b) if so, the details in this regard;
and
" (c) the action taken so far in the matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVUAY SINH): (a) to {c) The
proposal is at a very preliminary stage and
the matter has been taken up with Iran
through the Ministry of External Affairs. No
action has been taken to ‘approach China for

this purpose.
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Increase in Prices of White Printing Paper

2568, SHRI MADHAVRAO SCINDIA:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the Bureau of Industrial
costs and prices has recommended an in-
crease in the price of white printing paper
by about 25 per cent;

(b) if so, the precise recommendations
of the Bureau indicating broad details of the
cost calculations on which it is based; and

(c)- Government’s reaction thereto ? -

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO): (a) to (c) The
Bureau of Industrial Costs and Prices have
submitted a Report on the price of white

_printing paper. The Report of the Bureau

is under examination. It would not be in
pubiic interest to disclosc the recommenda-
tions made by tiie Bureau.

Agricultural And Industrial Production
Obtained Though Jail Inmates in Delhi
And Other Union Terrstories

9569. SHRI MADHAVRAO SCINDIA:
Will the Ministhr of HOME AFFAIRS be
be pleased to state :

(a) the extent of agricuitural and indus-
trial production both in terms of quantity of

" items and the value thereof obtained as a

result of efforts made by jail inmates, in
Delhi and in other Union Territories during
1982-83 and 1983-84;

(b) how the revenues yielded thereby
compare with the expenditure incurred on
maintenance of the various jails, and

(c) what steps have been taken and pro-
posed to be takem to increase the yield to
match favourably with the expenditure in-
curred on the jails, while maintaining suitable
conditions for work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) The quantity
of Industrial and agricultural items produced
in 1982.83 and 1983-84 in Tihar Jail and the
value thereof is indidated below :
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Year Industrial items Quantity Approximate value (in rupees)
1982-83 28 categories of products covering 6,91,037
waving, tailoring, carpentary and S
production of soap and oil.
1983-84 . do 6,27,099
1982-83 893 quintals of 1,12,048
wheat, potatos, vegetables,
fodder, ete.
1983.84 624 quintals of wheat, potatos 1,14,660
vegetables. fodder etc. '
Information in respect of the Jail in the Andaman and Nicobar Island is ag -
follows : —
Year Number of Industrial Jtems. Approximate value (Rs )
1982-83° 271 —item of furniture 5,230
1983-84 301—items of furniture 5,393

No agricultural products have behn culti-
vated inside the jail except in the jail garden
for catering to the jail inmates.

Information from the other union terri-
tories is awaited.

(b) and (c) The various word programme
in the jail are meant for training and treat-
ment of Prisoners with a view to their reha-
bilitation after relecase and these programmes
have no connection with the expenditure on
the maintenance of the jails.

Memorandum Submitted by Federation
of Associations of Small Industries
of India

9570. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of IN-
DUSTRY be pleased to state :

(a) whether the Federation of Associations
of Small Industries of India submitted a
memorandum to the Government in January,
1984; and

(b) if so, details of the memorandum and
the reaction of the Government thereon ?

THE MINISTER OF STATEIN THE
MINISTRY OF INDUTSRY (SHRI
PATTABHI RAMA RAO) : (a) and (b) The
Federation of Association of Small Industries
of India had submitted a pre-budget memo-

randum which included suggestions for set-

ting up monitoring cells on finance, allotment
of more funds for power generation, con-
cession/exemptions for direct and indirect
taxes and simplifications of procedures there-
under etc, These suggestions were taken into

account at the time of framing pre-budget
proposals for 1984-85.

Pension Benefits for tbe Employees of
K.V.1.C.

9571. SHRI A. NEELALOHITHADASAN.
NADAR : Will the Minister of INDUSTRY
be pleased to state :

(a) whether the employees of Khadi and
Village Industries Commission are at present
having the pension benefits;

(b) if not, whether steps will be taken
to provide them the pension benefits; and

(c) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) No, Sir.

(b) and (c) A decision has been taken to
extend the pension benefits to employees
of the Commissono. Details are being finali-
sed. :

Rehabilitation Arrangements For Displa-
: ced Tribals

9572, SHRI MANMOHAN TUDU:
Will the PRIME MINISTER be pleased to
state :

(a) whether eviction notices have been
served on the. tribals living in and around
the foothils of Similipal Tiger Projects,
Orissa; o

() if so, the reasons for displacing those
tribals; '
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(¢) the rechabilitation arrangement made
for the persons going to be displaced;

(d) the number of inhabitants going to
be affected on implementation of the evic-
tion notices; and

(e) the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIROMENT-(SHRI
DIGVIJAY SINH): (a) No eviction noti-
ces bave been issued by any authority so
far.

(b) to (c) Does not arise at this stage.

Magnetic Tape Manufacturing Unit In
Orrissa

9573. SHRI MANMOHAN TUDU:
Will the PmMB MINISTER be pleased to
state : .

(a) whether Government have a propo-
sal to set up country’s first magnetic tape
manufacturing unit in Orissa;

(b) if so, the name of the place in Orissa
where such magnetic tape manufacturing
unit is proposed to be set up;

and

(d) the progress made in expediting the
implementation of the above proposal ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND CIVIL

SUPPLIES (DR. M.S. SANJEEVI RAO):
© (a) Government of Orissa is proposing to
set up mangetic tape plant in Orissa. Howe-
ver, the same is not the first project in the
country.

(b) It is proposed to locate the project
at Bhubaneshwar,

(©) Details of projeci cost are not availa-
ble in the IL application. Estimated cost of

capital goods is of the order of Rs. 342
lakhs.

(d) Foreign collaboration has been appro-
ved with M/s Zonal Limited, U. K. However.
FC agreement is yet to be submitted.

Self-employment Scheme through District
Industries Centres

9574, SHRI - BHOGENDRA JHA :
Will the Minister of INDUSTRY be pleased
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to refer to'the reply given to Unstarred
Question No. 7157 on 11 Apri}, 1984 regar-
ding sclf-employment scheme lhrough district
industries centre and state :

(a) whethelj implementation through the
District - Industries Centres does not
necessitate productive industrial endeavour ;

(b) if so, reasons therefor ; and

(¢) the ratio of industrial or other directly
productive endeavours approved for educated
upemployed and other sections in~ the
centrally sponsored programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR1
PATTABHI RAMA RAO): (a) and (b)
Self-employment Scheme is meant for
creating employment opportunitics for Edu.-
cated Unemployed Youth through industry,
service and business routes and not only
through the industrial route.

(c) The ratio of directly productive
endeavours i.e., industrial ventures to other
sections is aboul 50%, under this scheme at
present.

Proposals for Sétting up of Industries
in Kerala

9575. PROF. P. J. KURIEN : Will the
Minister of INDUSTKY be pleased to

state :

(a) the details of the proposals sent by
the Kerala Government for industries to
be set up in the State during the past three
years ; and

(b) the number of them sanctioned with
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) During the
past thrce years, 63 proposals under the
provisions of Industries (Development &
Regulation) Act, 1951 were received from

" Kerala State Government Undertakmgs for

setting up of various industries in that State.

(b) Of these above 63 proposals, 41 were
approved. The details of applications which
are approved are regularly published in the
‘Monthly Newsletter’' brought out by the
Indian Investment Centre, Copies of the
publications are available in the Parliament
Library. .
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Setting up of Industry with the help of
Keralites working in Gulf
Countries

9576. PROF. P. J. KURIEN : Will the

Minister of INDUSTRY be pleased to’

state :

(a) whether Government of Kerala have
sent any proposal for setting up of industries
with the help of Keralites working in gulf-
countries ; and

(b) if so, the details thereof and the
decision taken thereron ?

THE MINISTER OF STATE IN TNE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) No such
proposél has been reeecived so far from
the State Government of Kerala for setting
up of industries with the help of Keralites
working in gulf-countries.

(b) Does not arise.

Demand for Opening a Circle of Survey
of India in Bihar

9577. SHR1 BHOGENDRA JHA : Will
the PRIME MINISTER be pleased to
state :

(a) whether there have been persistent
demands for opening a circle (Directorate) of
the ‘“Survey of India' in Bihar ; and

(b) if so, dectails thercabout and steps
being taken thercon ?

) THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, LLECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.,
PATIL) : (a) and (b) Some requests have
been received for opening a Circle Office of
the Survey of India in the State of Bibar.

The nine Regional Circles of the Survey
of India cover the entire country for the
purpose of carrying out topographical surveys,
The requirements of the State of Bihar are
met by the South-Eastern Circle with head-
quarters at Bhubaneshwar and four Field

Units of the Survey of India have their

headquarters in Bihar. There is no proposal
of the Government of India to opem new

. Regional Circles of the Survey of India in
the current plan period.
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Rgvlnl of Asboka Paper Mills

9578. SHRI BHOGENRA JHA : Wil
.the Minister of INDUSTRY. be pleased to
state : .

(a) whether Rameshwar Nagar unit of
the Ashoka Paper Limited has begun func-
tioning;

(b) if so, details about the same;

(c) if not, steps which are being taken
to immediately revive it and restore pulp
plant and captive power generation; and

(d) steps being taken to revive matches
factory near Donar in Darbhanga™town and
other industrial units ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO) :-(a) and (b) The
Rameshwar Nagar Unit of Ashoka Paper
Mills has not yet resumed operations,

(c) The State Government/financial in-
stitutions are working out the modalities of
the financing pattern for rehabilitation and
the future management structure, with a view
to resume the operations of the Company.

(d) Government have not received any
request for assistance in this regard.

Grant of Patents

9579. SHRI T.S. NEGI : Will the Mini-
ster of INDUSTRY be pleased to state :

(a) the number of patents granted, year-
wise from 1980 to 1983; '

(b) details of patents granted in years
1963, 1967 and 1983 classified as Chemical,
Electrical and Mechanical and others;

(¢) details of patents granted in years
1963, 1973 and 1983 classified as Foreign
Companies, Indian Companies and sole in-
ventors; : ’

(d) details of the patents in commercial
production in numbers for years 1983, 1967
and 1983 classified as Electrical, Mechanical,
Chemical and others; and

(¢) details of patents in commercial pro-
duction in numbers for years 1983, 1973 and
1983 as Foreign Companies, Indian Compa-
nies and sole inventors ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO) : (al to(e) The in-
formation is being collected and will be laid
on the Table of the House.

Organisational Reforms in A.E.C.

9580. SHRI H.N. BAHUGUNA : Will
the PRIME MINISTER be pleased to state :

(a) whether Government’s attention has
been drawn to the news report concerning
need for organisation reforms in the all-
powerful Atomic Energy Commission to
bring in an ¢lement of accountability to pub-
lic bodies and national laws and regulations
Planning Commission and Auditor General
(Hindustan Times 20-2-84);

(b) whether a ten-member study team
appointed in June 1966 had recommended
creation of Policy Making Body, (DMB) for
AEC, CSIR, DRDO etc. and if so, details of
action taken and if not reasons thereof;

(c) whether Government will set up
DMB for each and every R&D Organisation
and relate these to technical, economic and
social objectives with wide representation
as suggested;

(d) whether Government will streamline
CSIR, ICAR also in the light of high powe-
red Committee Reports and recent damaging
Supreme Court judgement on 1CAR; and

{e) whether SC Judgement on ICAR
_has been reviewed by SACC and if so,
results thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND TEC-
HNOLOGY, ATOMIC ENERGY, SPACE,
ELECTRONICS AND OCEAN DEVELOP-
MENT (SHR1 SHIVRAJ V. PATIL) : (a)
The article on the Department of Atomic
Energy published in the Hindustan Times
dated 20.2, 1984 has come to the notice of
the Central Government.

(b) A 10 member Study Team appointed
by the Administrative Reforms Commission
in June, 1966 had recommended the consti-
tution of a Policy-Making Body in the case
of major scientific departments/organisations.
The Atomic Energy Commission is the
Policy Making Body for matters relating to
atonyic energy. The CSIR society, presided
over by the Prime Minister and consisting of
eminent scientists, techologists, academicians
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and industrialists, is the policy making body
of CSIR. Each laboratory has a Research
Advisory Council. These Councils approve
research programmes and monitor their pro-
gress, In the Defence Research & Develop-
ment Organisation (DRDQO), a high level
policy-making body called the <¢Defence
Research & Development Council® is already
in existence since 1962, This apex body for
DRDO provides policy directions and guida-
nce on all matters related to defence R & D
and is also vested with certain administrative
and financial powers; this body has always
been a compact body represented by emin-
ent scientists/technologists in the country. ‘

(c) All R&D organisations have Govern-
ing Bodies, Rescarch Committees &/or Scien-
tific Advisory Committees. In certain in-
stitutions, Review Committees have reviewed
their work and made suggestions.

(d) The.Sarkar Committee’s recommen-
dations have been implemented in CSIR.

Regarding 1CAR, the Supreme Court
judgement is in respect of 3-4 individual
cases pertaining to the year 1971-74. The
working of the ICAR has been reviwed on a
number of occasions. Its personnel policies
were enquired into by a High Level Inquiry
Committee under the chairmanship of Shri
PB Gajendragadkar, in 1972. Subsequently,
the Estimates Committee of the Lok Sabha
in their 35th Report (Sixth Lok Sabha)
(1978-79) had again gone into the working
of the ICAR at great length. The various
recommendations excepting two, made by
these two committecs were implemented
with certain modifications as approved by
the Government of India, Thesc two recom.
mendations related to (i) the conversion of
ICAR into a statutory body and (ii} entru-
sting the recruitment function of the ICAR
to the Union Public Service Commission.
The personnel policies of the ICAR have
been drastically changed and completely
restructured 10 make them more responsive
to the needs of the organisation. It will
thus be see- hat whatever policies existed
earlier in I+ .R, have been reviewed by the
Government from time to time and remedial
measures have already been adopted. The
reviscd policies of the ICAR are working
affectively and satisfactorily.

(ey In view of the position explained
above, it has not been considered necessary
to make any reference to SACC in respect

“of the Supreme Court judgement on ICAR,
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| _ «Protection of Environmental Resources™

9581. SHRI. M. V. CHANDRA-
SHEKHAR MURTHY (SHRI B. V.
DESAI) : Will the PRIME MINISTER be

pleased to state :
(a) whether Government are proposing

to bring a legislation to ensure protection of

environmental resource ;

(b) if so, the time by which the final
decision in this regard is likely to be taken ;
and

(c) the main fentué of the proposed
law ?

THE DEPUTY MINISTER IN THE
DEPARTMFNT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) (a) to (c)
There are already a number of legislations
having a direct relevance to environmental
protection. Some of the important ones are
the Indian Forest Act, The Insecticides Act
The Wildlife (Protection) Act, The Water
(Prevention & Control of - Pollution) Act,
The Water Cess Act, The Forest (Conser-
vation) Act and the Air (Prevention &
Control of Pollution) Act. Some areas
requiring new legislation are being identified.
Recently, a ressarch project for review of
environmental laws has been undertaken to
determine the effectivencess of the existing
laws.

BanonExpoﬂofFrogLep

9582. DR. VASANT KUMAR
PANDIT : Will the PRIME MINISTER be
pleased to state :

(a) whether the guidelines and sugges-
tions given by Department of Environment
on export of frog-legs are being followed by

the Ministry of Commerce;
(b) whether it is a fact that legs of frogs
collected from wild and fields at;”Mill bains

exported, while no progress: hu
ved on promotion of *‘captive-breed w
mens for export”;

(c) whether the Department of  environ-
ment has boen kept informed of the quantity
of frog-legs exported and value carned by
the Ministry of Commerce during 1981, 1982
#pd 1983;
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. (d) if not, the reasons why this infor-
mation has not been obtained to verify the
ecological destrutcion to environment and
agriculture in the country; and

(¢) whether the Departmeat propose to
ban totally export of frog-legs less thaa 80
grams in weight to maihtain the environ-
mental ecology in rural areas ? "

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMEBNT
(SHRI DIGVIJAY SINGH) : (a) and (b)
Recommendations for not pmmtting the

_ export of frog legs derived from frogs caught

from the wild have been made to the
Ministry of Commerce. However, such
exports have been continued. Capative
breeding of Fresh Water frogs on a commer-
cial scale has not met with success so farin -
the country.

(©) Yes, Sir.
(d) Does not arise.

(¢) Under the Export Policy, export of
frog legs of counts more than so per Kilo-
gram is not permitted.

Young Girls Beloaging to Muslim

Community Forced to Marry
With Arabs

9583. SHRI J.S. PATIL : Will the
Ministry of HOME AFFAIRS be pleased to
state :

(a) whether Government are awdre
about the plight of young girls belonging to
the Muslim community who are forced to
marry or live with Arabs who specially visit
the taluka place Miraj in the Sangli D:strict
of Maharashtra for this purpose;

(b) if so, whether Government have
made any enquiries in the matter from the
State Government or through its own sour-
ces; and .

(c) Government’s own' assessment of
the seriousness of the problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) :. (a) to (¢) . The
Government of Maharashtra have intimated
that enquiry in these cuses is being made by
the Police authorities at Sangli. Appropriate
action, if any, at Central Government level,
will be considered on getting furthvr :epon
frem the State Government,
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‘Cadcellation of Siiifority of Direcly Récrul-
' - ted Cenavs Eniiployees, Puiie

9584. SHRI SATYASADHAN
CHAKRABORTY : Will the Minister of
HOME AFFAIRS be pleased to state :

() whether any representation has been
received in March, 1984 from census Emplo-
yaes Union. Puyne regarding cancellatipn of
original seniority of about 70 census  emplo-
yees who were directly regruited by the
Census Department, Pune, throuzh the local
Employment Exchanges;

®) whether(Govenment are taking steps
to protect the seniority of such census
employees; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir. A representation has been
rcoelved about cancellation of seniority of

about 70 census employees. in emplpyment'

roster. These persons were, however, recrui-
ted directly and not sponsored :hrough the
Employment Exchanges.

(b) and (c) As per instructions of the
National Employment Service Manual reten-
tion of orig - 11 seniority in the employment
roster is permissible if the person concerned
has found work in vacancies of less than six
months duration and he reports for reregis-
tration within 90 days of the issus of dis-
charge certificate by the employer. Since the
concerned cengus employeas had served for
more than six months, restoration of origi-
nal seniority is not permissible.

Financial Assistatice from Home Minister's
Discretioriary Futid

" 9585, PROF. NARAIN CI-IAND PARA-
SHAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(@) whether any ﬁnancial ‘assistance has
been givén inthe -pature of relief to those
mk'ing notable eontribution in the Political
‘social, Philanthropic- and other Gelds and
who are in need of such assistanice during
Tast five years i. e., 1978-79, 1979-80, 1980-81
and 1982.83, out of Home Minfster’s disuo-
tionary fund;
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(b) if so, the amouat given during each
year and the number of persons to whom 1t
has been given; and .

(c) the total amount available for this
purpose and the total number of requissts

. made to Government during each year ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a) wo’
under the Rules disbursements out of Hu
Minister’s Discretionary grant are made -
various categories of persons and for purp.
ges as mentioned below—

(a) Giving relief to persons who have ¢ .ian
the nation in the political, social,
thropic and other fields and are ‘
special assistance;

(b) Giving relief to the families of - th‘
gory of persons specified at (ad «
when such families are in need; ,

(¢) Giving rewards to persons, both dffici:

and non-officials, in recognition of out-

standing doeds of valour and ptiblic
good;

(@) Giving subventions to deserving iastit
tions wvhich are rendering services to v’
pation in various fields;

(¢) Giving relief to needy and poor perf

in distress, belonging to Scheduled $

tes and Scheduled Tribes, and o

economically backward classes for ﬁo

over their financial difficulties crea
by cxceptional circumstances beyo:
their control, and

(f) Giving gifts to represéntatives of Sci -

duled Castes and Scheduled Tribes.

As would appear from above, this gran:
is not meant only for persons who have ma.c
ndtable contributions in the political, socie’
philanthropic and other fields, It would thus
be difficult to segregate the cases of persons
of the category mentioned in the question.

The sanctioned grant, amount disburséd
number of persons benefitted and total num-
ber of requests received during the ast's
years are as followsawm
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Year Sanctioned Grant Amogg Disbursed bl\::; j‘;{t ﬁ’”’” z';t:: ::mgzi ‘:ﬁ
Rs. Rs.

1978-79 1,50,000.00 1,03,203.40 126 309

1979-80 1,50,000.00 57,468.40 70 304

1980-81 1,50,000.00 1,46,306.70 149 295

1981-82 1,50,000.00 2,99,496.45 262 297

1912-83 3,00,000.00 1,57,969.75 188 1137

“emot :ndum by Andaman and Nicobarese
Employees Association to
Home Minister

9574, SHRI T. S. NEGI : Will the
of HOME AFFAIRS be pleased to

, whether Andaman and Nicobarese
sees Welfarc Associarion, Port Blair,
tbriitted a memorandum to the Home
and Prime Minister in January, 1984,
ding gricvances and ignoring tribal wel-
by the A & N Administration; and

(L, if so, details of the said allegations
and actions taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA): (@) Yes,
Sir.

(b) The Memorandum is about inade-
quate price offered for arecanut and cocount

:nd exploitation of Tribals by traders, inade-
juate representation of tribal people in the
.ooperatives, unemployment among educated
tribals, indequate iufrastructure development
among educated tribals, inadequate infrastruc-
ture development in the tribal areas; and
setting up of oil mill and coir manufacturing
units, etc. A copy of the Memorandum has
been sent to the Andaman and Nicobar
Administration for taking necessary action on
‘the issues mentioned therein.

Goondas Raped Woman In Capital

9587. SHRI RAM VILAS PASWAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the pews item appear in the
Nav Bharat Times dated 25th March, 1984
wherein it has been stated that four goondas
attempted torape a lady on 22nd March, 1984
in Jawaharlal Nehru Camp, Kalkaji,
New Delhi and she was mercilessly beaten

up;

(b) whether Delhi Police has not taken
any action against the goondas in spite of
report lodged by her; and

(c» whether Government propose to
inquire into the matter and take action
against the goondas and police authorities
for dereliction of duty and if not, the rea-
sons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) and (¢) One Prema, daughter of
Shri Ravi Gupta visited the Police Station
Kalkaji, on the 22nd March, 1984, and gave
a statement that she had gone to the Jawa-
har Lal Nehru Camp to see one Subbash
and that some persons of the area had
beaten her and pushed her out of the Camp
and told her not to visit the Camp.

She was got medically:sexamined and
the Medical report did not ‘make out com-
mission of any cognizable offence.

Based on the medical report and en-
quiries conducted on the spot no action by
the police was taken.

geal w1 g

9588. #Y QoaNTo wEw : FAT w g W
qg AN &Y T K4 fF -

(F) %1 §THIT F €@ J97T & 991
A AW fawad s gf & fe o faed
FO W T T FT AIGIT H, IR
wa fasray o e arg o arne &
97 ¥ S gE v @7 §; AR

(®) afegt, a7 #ar gwweq @
qET KT AN W g fmr § oW
afg i oY 59 8 ¥ a<wiT @I W
TN ET TER?
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nyg waraw § ew wet (swat
Tw gard fasgr) : (F) &1 (@) U
@I AT §w mifag &= yarET qaus
¥ grafrag wAl &1 5339 F F fag
JA@H & | WX F 719 9 a9aT 37
¢ fafire feqiE srgar gaaragy § &
& f&AY 38 I § awl F7 qUgIT FE
S%T T famay #i IaF q1d S¥
T A I9Y ST HH YE FI @I |
T WY ag wimar @ asg g AT
T oifqd @7 qurEal & egrg ¥ Aar
L A

Irregularities in Recruitment And Pro-
motions In ISRO

9589. SHRI AMAR ROY PRADHAN :
Will the PRIME MINISTER be pleased to
state :

(a) whether an Association of scientists
and other officers of the Space Application
Centre has pointed out towards the irregu-
lJarities in recruitment and promotions in
Indian Space Research Organisations;

(b) if so, the details thereof and action
so far taken in the matter;

(c) whether the scientists are not being
provided the work for the last four years
and they are forced to sit idle in SAC; and

(@) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b) No, Sir. The Associa-
tion of Scientists and other officers of the
Space Applications Centre has not pointed
out irregularities in recruitment and promo-
tions in the Indian Space Research Organi-
sation (ISRO). They had sent a representa-
tion nearly two years ago alleging short-
comings in the promotion policy in the
Organisation, work allotment, foreign depu-
tation, housing, C. R. writing, etc. The
issues raised by them were discussed by
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Chairman, Indian Space Research Organi-

sation, with the representatives of the
Association and appropriate steps/action
were taken wherever possible. Some of the
suggestions made by them covered general
questions on promotion policy, screening,
etc,, which could not be agreed to after
careful consideration in view of the basic
policies in this regard. Such gencral issues
concerning ISRO Scientists/Bngineers are
constantly reviewed by the Organisation for
possible improvements.

(c)and (d) It is not true that any
Scientist is not being provided work or that
any oncis forced to sit idle in the space
Applications Centre or in any other Cent:
or Unit of Department of Space/lnd-
Space Research Organisation.

sgfaa wasrfaat w1 aew

9590. it fasity fag swfcar ; &1
q9Y ag Fq1y w) 9T S .

(%) ®ar F=g g T argglea
SAAIET FT GeFIT ART TFAT AR
IAXT QIGW JHTT $I7 F ITW T H
fafwsa wsat grar afafrafag 2 sl
&t gader # §;

(@) a1 F#T GIHTI AZGH  H@
g fe o 2w ¥ oqgfam samfaay &1
FEHA TZA IGAA AR FART  qIwor
AT 7 & I F OF FAT  wEA
wfufrafaa fear st aifg;

(7) T & AT &1 fqEe
fafwss wsal g1u g8 swgea ¥ qfafag-
faa w17 & Fratraaa s freax e
FW & fag gF g QRN wifeg w4
w1 §;

(%) 7 aquifs @faes &t g
FA & fag Wt FEnH sww araww
g IR

(%) afx g, &Y @ azaew & ¥ a3
AT FTAATE T TR 7
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faat faemr nar & @ Ffafam fama-
fae g /97 qgFan J1 g
gfar sy ¥/ & ax fafwa sy
g @ fawr fadm @ s@ §)
a'faarT 1 qiwa) Fggat & svqia sy
I FIA A1 T FITT AT IAF Fraia-
g #1 qafaar A7 wsa @ qx afsq
AT AHIT afwg 1 Jzw H
freaT g FY A § )

(%) & (%) gafw U (F) ¥ fag
g SaY & gfee & IAT W 37
aTaRaF A} aAwal fF FE Iy fqum
TATAT 1T JIAN F1E F7D9 g |@rfaq
Y AT |

Suspected Enriched Uranium Seized

9591. DR. A. U. AZMI: Will the
PRIME MINISTER be pleased to state :

(a) whether attention -of .the Govern-
ment have been drawn to the news item
suspected ‘Enriched Uranium Seized' appea-
ring in the Times of India dated 15 April,
1984; and

(b) if so, the facts in details and present
position of the case ?
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THE MINISTBR OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V,
PATIL) : (a) Yes, Sir.

(b) No trace of uranium has been
found in the seized material.

Confirmation of LDCs/UDCs ASSTTs/
STENOs/SOs In Ministry Of Home
Affairs

9592, SHRI RAM LAL RAHI: Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is a fact that the Ministry
of Home Affairs have not filled up the
permanent posts in the Grade of LDCs by
confirming the eligible LDCs for the last
5-6 years;

(b) if so, how many permanent posts
in the Grade of LDCs/UDCs Assistance/
Stenographers and Section Officers are lying
un-filled for the last six years indicating
year-wise position of such permanent posts;
and

(c) the reasons of undue delay in mak-
ing confirmation of the eligible officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MATI RAM DULARI SINHA): (a) to
(c) A statement indicating the vacancies
available in the different cadres for the last
six years is attached. Bulk of the Vacan-
cies in these cadres has arisen during the
year 1983-84, as a result of updating the
Authorised Permaunent Strength of each
cadre and consequent to confirmation in
and termination of lien
undue delay in making confirmation of
eligible persons.
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eI § e WA

—9593. it fararorw guwfar : wT
IO FA qF AT Y T 69 fw

(%) g (Toremra) § Sfrs
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(1) %9 TERX® FATT wA A
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37 dvifrs geet F Tiw g § faaw
fad ¥z fFq Iy § 7

A wAarAg § vem wAt (ot aprfa
T TT) : (%) 1983-84 F AT aHALAN
fasra & =mgifadgeg & faar oA
(TaeqrT) ¥ z@ ANaifis sl & ol
0 & ford srgare faur a1

(=) YT (1) sgaifed ardzal &
grafraa s &ty o At & 9, IqN
Y gHfa, SIH1T HIT €QTIAT TqH AT
fag &+ gru fasid I ay  oxegaAY
gaxz’ 7 gefor fFq s &1 @
wFaq # sfaai a9z & geawwg § 39-
v g

Refugees From Assam Camping In West
Bengal

9594, SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of refugees from Assam
camping ‘n West Bengal since 1979;

(b) the help, financial or otherwise in
this regard rendered by Central Government
to West Bengal Government; and

(c) the time by which the refugees from
Assam who are still in West Bengal, will be
sent back to Assam for rehabilitation ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA): (a)
According to the State Government of West
Bengal out of 290194 evacuees who crossed
over from Assam to West Bengal in the
wake of disturbances last year only 4527
evacuees were staying at Camps in Alipur-
duar as on 9.4.84 In addition 80359 old
evacueces who came from Assam in 1979-80
are staying in Alipurduar while 2762 old
cvacuees who came in 1980 are staying in
Coochbehar district.

(b) The Central Government have so
far given a financial assistance amounting to
Rs. 140.64 lakhs to the Government of West
Bengal in this regard.

(c) In Accordance with the agreement
arrived at between the Chief Ministers of
Assam and West Bengal, the progoamme
for return of these evacuees te Assam is
being implemented.

Soil Conservation In Mines Spofl Areas
In Orlesa

9595. SHRIMATI JAYANTI PATNAIK:
Will the PRIME MINISTER be pleased to
state :

(a) whetber Centrally sponsored sche-
mes are implemented for soil conservation
works in mines spoil areas;

(b) whether such schemes are introdu-
ced in the mines spoil areas in Orissa;

(c) if so, the names of the mines areas
in Orissa where such schemes are imple-
mented; and

(d) the works done in those mines
spoil areas so far ?

THE DEPUTY MINISTER IN THR
DEPARTMEN OF ENVIRONMENT (SHRI
DIGVIJAY SINGH : (a) No, Sir.

(b) to (d) Not applicable,

12 hrs

SHRI CHANDRAJIT YADAV (Azam-
garh) : I have written a letter to you, and
I want to draw your attention.

AeqW WEAW : JAFT AT W HqT
war § 1 & x9¥% say T wwar g 7
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SHRI CHANDRAIJIT YADAV : Will
you please at least direct this ‘Government
that,.....(/nterruptions),

MR. SPEAKER : How can I ?
¥ sar FraFATE ?

SHRI CHANDRAIJIT YADAYV : Is there
any other method for the Members to know
what the Government is doing about the
B. P. Mandal Commission report 7 I am
just drawing your attention. You were kind,
you have already allowed discussion three
times. Now they are trying to find excuses.
Is there any method to know the mind of
the Government or not ? Will you plcase ask
the Home Minister to come out with a
statement, before this session is over ?
(Interruptions).

MR. SPEAKER : Whatcan [ do ?

SHRI CHANDRAIJIT YADAY : Can he
not come with a statement ?

The Home Minister is sitting there.
Will you please ask him ? He is not liste-
ning at all. Mr. Venkatasubaiah is not
listening at all. Will you please come out
with a statement ?

DR. KRUPASINDHU BHO! (Sambal-
pur) : We have already discussed it three
times. This is being raised unnecessarily.

(Interruptions).

t vwfaaw qEam  (FEgT)
&g 7aaHe ) eifeg swa @ fegwam
HETEY 1

More than fifty Members of Parliament
arc going to court arrest regarding this
Mandal Commission report.

SHRI HARIKESH BAHADUR
(Gorakhpur) : The Government should not
delay it, The Home Minister or the
Prime Minister should make a statement.
(Interruptions).

PROF. K. K. TEWARY (Buxar) : Last
time we discussed Jammu and Kashmir and
the threat given by the extremists. After the
murder of Mr. Mhatre by the J & K Libe-
ration Front in London, a threat has come
to our diplomats there. The London-
based J and K Liberation Front have again
held out a threat to our diplomats there. We

want a debate on this matter......
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swaw W so ¥ Afed, #
gAT | AT HEAT
(wrwam)
PROF K.K. TEWARY :
notice of a Calling Attention.

PROF. MADHU DANDAVATE
(Rajapur) : There are two or three issues
we are raising. Let us calmly and coolly try
and arrive at some decision. You please
give a ruling. One question is regarding the
Mandal Commission. That is pending.

weasy wataw ¢ A TAET § R gl
faoe qeargad w2 fv oy o4
iy Mfew a=1 & &k N A gqrg T7E
fedtar T F

SHRI SATISH AGARWAL (Jaipur) :
The Government should come out with a
statement,

eqw wRa : A9 N & @ Afew
Frag 30 gfad | Aad adtw o1, &
AFgH A gwar & aamr g fe
Hifew g€ oY, IaH ATIHT XA W 4T
v fox fawaa geargadt ¥ § fearse
T 7 @ fegwaa s@r &7 " fag
ar ®r¢ fawra auelY am adf 1

PROF. MADHU DANDAVATE : You

can make an observation that thcy should
come out with u statement,

v ARG © A a1 AAE JrAT @,
Faar s avan g1 AT AT ATET AN
T@HT 1T FI AT ) Afew gAr G )

MR. SPEAKER : I will call a meeting
again on Monday.

(vagwra)

weqw WAy : wa gEd & @ W
aA%xAT § ( T T A HIT A
(sawsm)
v g : e e Y e faar,
_AT ATT T |

PROF. MADHU DANDAVATE : Just
now Prof. Tewary has raised a certain issue.
I want to poiat. out: that on 30th of last

1 have given
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month the hon. Minister for Home Affairs
had made a statement on Jammu & Kashmir
and said that in 1983 the secessionist activity
has increased. Yesterday the Chief Minister
of Jammu & Kashmir has refuted this and
he has requested the Prime Minister to
pullup the Home Minister and requested
him not to make such statements. I had
given notice under Speaker’s Direction No.
115 for wrong statement by the Minister and
demanded correction of the statement, Kindly
apply your mind and make a direction.

MR. SPEAKER : I will send it to him.

SHRI SATYASADHAN CHAKRABO-
RTY (Calcatta South) : Allow a discussion
on this. (/mrerruptions) They arc doing it
with a motive, They are not concerned with
the extrenmist activities. They have started
attacking the Jammu & Kashmir Government
with a political purpose, (/nterruptions)

MR, SPEAKER : You cannot question
it now,

(Interruptions)

PROF. KK, TEWARY: Will Prof,
Dandavate deny if the extremists operating
from London are there or not ?,,,

(Interruptions)

NYR ARAT : AT §B FTW@ §, A
¥O 50 @ §, X @roe ?

SHRI NIREN GHOSH (Dum Dum) : I
have given an adjournment motion. (Inferrup-
tions) 1 want to draw your attention to,,,
(Interruptions)

MR. SPEAKER : Your
motion has not been allowed.

oft rew fagrdt aronday (¢ faselt) -
ssam &Y, ey sAarfal & ggemdoad
) dt foed a et & 1 - (sqamA)

sreae wiew : w19 377 Sfr, st
famrar g

adjournment

(sqasm)
st saw fagrdt avoda ¢ & ifen
‘imﬁmsmgl vraean (mm)

s WEng : 3% g, WY 377 &
afwg |
(wareremr)
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MR. SPBAKER : Not allowed. I Wil
think about it. (Irtrruptions).

PROF. MADHU DANDAVATE : The
question he is raising is very important.
Because of VIPs 35 passengers have been
off-loaded...(Interrupiions).

MR. SPEAKER : But this is not a ques-
tion of adjournment motion.

How can you say that ? You can give
some other motion.
(Interruptions)

MR. SPEAKER : I am already very
conscious about your delicate health. Do not
get yourself agitated. T am very much worri-
ed about you. This is not a question of

adjournment, This is a question for discus-
sion. You give me something. 1 will find
out,

(Interruptions)

MR. SPEAKER : I will discuss.
to sec it.

SHRI NIREN GHOSH : Let me draw
your kind attention, ..

weaw wgaw ;w19 qH 2 ffrg
pgrom N H L AR TTEE W B
L

I have

(sawwrm)
it gfedm agige . Feaq o, Hwew
wHwA § foid §1 groelldz &W@ &
R ¥ o fedllo fag g § sed faw
& A N W Rz W] ¥ fag wg
g |
(vrrear)
JeuR AT : AL IF F AG
(waa)

st ua fewre  qeaw o SRS
greg <t ¥ forg AT ® IBET §, uW
qga T g W ¥ afers o
Nz-FaT R B[ T &1
(warwre)
weas HERT © T T AT A I

**Not recorded.
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12.06 hrs.
PAPERS LAID ON THE TABLE

Annual Report of and Review on Indian
Statistical Institute, Calcutta, for 1982-83

The Minister of Planning (SHRI S. B.
CHAVAN) : 1 beg to lay on the Table:

1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Indian Statistical Institute,
Calcutta, for the year 1982-83
along with Audited Accounts.

A copy of the Review (Hindi and
English varsions) by the Govern-
ment on the working of the
Indian Statistical Institute,
Calcutta, for the year 1982-83.

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (1)
above. )

[Placed in Library. See No. LT-8264/84.]

Eighty-ecighth Report of Law Commission,
First Annual Report of Election Commission
of India for 1983 Report on General
Elections to the Legislative
Assemblies of Bihar, Gujarat,

Kerala etc. 1979-80.
The Minister of Law, Justice and Com-
pany Affairs (SHRI JAGAN NATH
KAUSHAL) : I beg to lay on the Table-

(i)

(1) A copy of the Eighty--Eighth Report
(Hindi and English versions) of Law
Commission on Governmental Privi-
lege in Evidencc : Sections 123-124 and
162, Indian Evidence Act, 1872 and
Article 74 and 163 of the Constitution.

[Placed in Library. See No. LT-8265/84]

(2) A copy of the First Annual Report
(Hindi and English versions) of lhe
Election Commission of India, for the
year 1983.

[Placed in Library. See No. LT--8266/84]

(3) A copy of the Report (Hindi and
English versions) on the General Elec-
tions to the Legislative Assemblies of
Bihar, Gujarat, Kerala,
Pradesh, Maharashtra, Manipur,
Orissa, Punjab, Rajasthan, Sikkim,
Uttar Pradesh, Tamil Nadu, Aruna-
chal Pradesh, Goa, Daman and Diu,
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Mizoram and Pondicherry, 1979-80
(Volume-II-A and Volume-II-B).

[Placed in Library. See No. LT-8267/84.]

Statement correcting answer to USQ.
No. 350 4 of 14.12.1983 re pitiable Con-
dition of Small units of Bokaro Indus-
trial Area, and Review on an Annual
Report of Neeclanchal Ispat
Nigam, 1 td , Bhubneswar ete.

The Minister of state in the Ministry‘
of Energy (SHRI ARIF MOHAMMAD
KHAN) : T beg to lay on t_he Table —

(1) A statement (Hindi and English ver-
sions) (i) correcting the reply given on
14th December, 1983 to Unstarred
Question No. 3504 by Shri Harish
Kumar Gangwar regarding pitiable
condition of small units of Bokaro
industrial area, and (ii) giving reasons
for dclay in correcting the reply.

[Placed in Library., See No. LT-8268/84.]

STATEMENT

In answer to parts (a) to (¢) of the Un-
starred Question No. 3504 of 14th December,
1983, the value of orders placed for the year
7982-83 was given as Rs. 775.00 lakhs, the
correct figure is Rs. 755.00 lakhs. This was
a typographic error.

The error came to notice oaly recently
while compiling data on all plants and hence
the delay in correction.

(2) A copy each of the following papers
(Hindi and Fnglish versions) under
sub-section (1) of section 619A of the
Companies Act, 1956 1~ .

(i) Review by the Government on
the working of the Neelanchal
Ispat Nigam Limited, Bhuba-
neswar, for the period from 27th
March, 1982 to 31st March, 1983,

Annual Report of the Neelan-
chal Jspat Nigam Limited,
Bhubaneswar, for the period
from 27th March, 1982 to 31st
March, 1983 along with Audited
Accounts and the comments of
the Comtroller and Auditor
General thereon.

(3) A statement (Hindi and English ver-
tions) showing reasons for delay in
laying the papers mentioned at (2)
above.

[Placed in Library, See No. LT-8269/84]

(ii)
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Notifications under Industries (Deveio;;ment

and Regulation) Act

The Minister of State in the Ministry of
Industry (SHRI PATTABHI RAMA RAO) :
I beg to lay on the Table—

(1) A copy cach of the following Notifica-
tions (Hindi and English versions)

under

sub-section (2) of section

18AA of the Industries (Development
and Regulation) Act, 1951 :—

(i)

(i)

(ii)

(iv)

™

S.0. 224 (E) published in
Gazatte of India dated the 30th
March, 1984 regarding extension
of period of take over of manage
ment of Messrs Cauvery Spinning
and Weaving Mills Limited,
puddukottai, beyond five years.

S.0. 225 (E) published in Gaza-
tte of India dated the 30th
March, 1984 regarding extension
of period of take over of mana-
gement of Mcssrs Somasundram
Super Spinning Mills, Muthancn-
dal, beyond fiive years.

S.O. 226 (E) npublished in
Gazette of India dated the 30th
March, 1984 regarding extension
of period of tuke over of mana-
gement of Messrs  Shri Janki
Sugar Mills and Company,
Doiwala, beyond five ycars.

S.0. 227 (E) published in
Gazette of India, dated the 30th
March, 1984 regarding extension
period of 1akc over of manage-
ment of Messrs Plyboard Indus-
tries Limited, Pampore, beyond
five years.

S.0. 271 (E) published in
Gazette of India dated the 7th
April, 1984 regarding extension
of period of take over of mana-
gement of Messrs Motor and
Machinery Manufacturers Limi-
ted, Calcutta, beyond five years.

[Placed in Library. Sec No. LT-8270/84.]

(2) A statement (Hindi and English versions)
regarding Nucleus Plants recommended
by the Task Force for setting up in
Palam and Madhubani districts of Bihar,
in pursuance of an assurance given on

4th April,

1984 in reply to Starred

Question No. 556.
[Placed in Library. See No. LT-8271/84.)
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Notifications under Delhi Police Act and
Thity-Thirrd Report, etc. of U.P.S.C,,
for period 1-4-82 to 31-3-83

The Minister of State in the Ministry of

Home Affairs

(SHRI P. VENKATA-

SUBBAIAH): I beg to lay on the Table—

(1) A copy each of the following Notifica-
tions (Hindi and English versions) under
sub-section (2) of section 148 of the
Delhi Police Act, 1978 :—

@

(i)

The Delhi Police (Promotion and
Confirmation) (Amendment)
Rules, 1984 published in Notifica-
tion No. F.5/60/83-H(P) Estt. in
Delhi Gazette dated the 7th
April, 1984,

Notification No. F.10/6/80-Home
(P) Estt, published in Delhi
Gazette dated the I9th April,
1984 regarding scale of charges
in respect of deputing additional
police on payment to private
persons and commercial esta-
blishments etc.

[Placed in Library, See No. LT-8272/84.]

(2) A copy cach of the following papers
(Hindi and English versions) under arti-
cle 323 (1) of the Constitution :em

() Thirty-Third Report of

(ii)

the
Union Public Service Commission
for the period from 1st April,
1982 to 31st March, 1983.

Memorandum explaining the
reasons for non-acceptance of
the advice of the Union Public
Service Commission in cases
referred to in the above Report.

[Placed in Library. See No. LT-8273/84.]

Notification under Customs Act

The Deputy Minister in the Ministry of
Finance (SHRI JANARDHANA POOJARY)
1 beg to lay on the Table—a copy of
Notification No. G.S.R. 297 (E) (Hindi and
English versions) published in Gazette of
India dated the 21st April, 1984 together
with an explanatory memorandum regarding
exemption to cork wood and cork waste im-
ported by actual users for the manufacture
of cork products from basic customs duty in
cxcess of 50 per cent ad valorem, under
section 159 of the Customs Act, 1962,

[Placed in Library. See No. LT-8274/84.]
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MR. SPEAKER : Mr, Mayathevrr, ‘it
was decided and it was left to the Foreign
Minister. According to his availability and
his convenience we will discuss it before the
session is over,

@t Tw g fag (fEdeE3) @
asqw o, g w1 Ag A gaifed wgw
At for G & et qEr gar § ¥
qaEy arar 78 & 1 qage g s T
) &7 A 9T 34 ¥ fqg arsq AT
T

ASqW RANTT : AT GF  HTA FET
fasar @ifqq

ot vt g fag . M sarArEdw
wegry fagamr g

e wEEE gl AT

ot gt g A (AAE)
sqet oY, @1w @ar afwfa & 191 &
fdid & agar feeey & aelei & @8l
sraet Q& & v g wral w9gq7 IFTAT §
SfeT a1 TNwE W ag) FEar §, I
@ g

aeqw wRew : A9 fow w7 A1 @
]

st @oxtofag (FAIT) : sreqE S,
gl @ fasreY ) qrawe a3 wwg w4 &
g, Afer g R 7 @1 aga I
g g, gz § 34 fav fasa & A&
Tt § fraa) qorg ¥ Feaal &0 o T
Fafrsfemi & g

MR. SPEAKER : It has nothing to do
with me. This is a State subject. ...

(Interruptions)
1 have already taken up, I will again take
it up.

12,32 brs.
MESSAGES FROM RAJYA SABHA
SECRETARY-GENERAL: Sir, I have to

report the following messages received from
the Secretary-General of Rajya Sabha :—

(i). ““In accordance with the provisions
of rule 111 of the Rules of Procedure
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and Conduct of Business in the Rajy®
Sabha, I am directed to enclose a copy
of the Monopolies and Restrictive
Trade Practices (Amendment) Bill,
1984, which has been passed by the
Rajya Sabha at its sitting held on the
26th April, 1984.”
(ii) *“In accordance with the provisions of
rule 127 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am dirccted to inform
the Lok Sabha that the Rajya Sabha,
at s siing neld on the Yh April,
1984, agreed without any amendment
to the Payment of Gratuity (Amend-
ment) Bill, 1984, which was passed
by the Lok Sabha at its sitting held
on the 26th April, 1984.”

(iii) “*In accordance with the provisions
of rule 127 of the rules of Procedure
and Conduct of Business in the
Raja Sabha, I am directed t6 inform
the Lok Sabha that the Rajya Sabha
as its sitting held on the 30th April,
1984, agreed without any amendment
to the Payment of Gratuity (Second
Amendment) Bitl, 1984 which was
passed by the Lok Sabha at its sitting
held on the 26th April, 1984.>

(iv) *‘In accordance with the provisions
of rule 127 of the Rules of Proceddre
and Conduct of Business in the
Rajya Sabha, I am directed to in-
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the 30th
April, 1984, agreed without any am-
endment to the National Security
(Amendment) Bill, 1984, which was
passed by the Lok Sabha at its sitting
held on the 25th April, 1984."

MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES (AMENDMENT)
BILL
As passed by Rajya Sabha

SECRETARY-GENRAL : Sir, I iay on

the Table of the House the Monopolies and
Restrictive Trade Practices (Amendment)
Bill, 1984, as passed by Rajya Sabha.
COMMITTEE ON PAPERS LAID
ON THE TABLE
12.14 hrs.

(i) Seventeenth Eighteenth and Naineteenth
Reports. )

SHRIMATI KRISHNA SAHI (Begu-
sarai) : I beg to present the Seventesnth,
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in small pox,
Eighteenth and Nineteenth Reports (Hindi
and English versions) of the Committee on
Papers Laid on the Table.

12.15 hrs.
(1) Minutes of Sittings

SARIMATI KRISHNA SAHI: 1 beg
also to present the Minutes (Hindi and
English versions) of the sittings of the
sittings of the Committec on Papers Laid on
the Table relating to their Seventeenth,
Eighteenth and Nincteenth Report.
12.16 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE
Reported increase in cases of smallpox,
Kala-Azar, gasteronenteritis, Malaria,
Viral jaundice and other epidemics in

various parts of the country.

SHRI BRAJAMOHAN MOHANTY
(Puri) : 1 call the attention of the Minister
of Health and Family Welfare to the follow-
ing matter of urgent public importance and
request that he may make a statement
thereon : —

“‘Reported increase in the cases of
smallpox, kala-azar, gastroenteritis,
malaria, viral jaundice and other
epidemics in various parts of the country
and the measures taken by the Govern-

ment in the Matter,”

The Minister of Health and Family
Welfare (SHR1 B, SHANKARANAND):
Mr. Speaker, Sir, diseases like Kala-Azar,
gastro-enteritis, malaria, viral jaundice are
endemic in different parts of the country and
show seasonal fluctuation in their incidence
from time to time. Smallpox, how-ever, has
been totally eradicated from May, 1975. Since
then there has been no confirmed case of
smalipox in the Country,

Kala-azar cases have been reported
during this year only from Bihar aud in
much smaller number in comparisan to last
year.

Gastro-enteritis though endemic through-
out the country show increased incidence
during rainy secason. However, this year
during the month of March, there has been
an epidemic of dysentery in 16 districts of
West Bengal affecting 15542 persons with 808
deaths upto 28th April, 1984. 44 deaths due
to gastro-enteritis have also been reported
from Tripura,

There has been substaptial reduction in
the incidence of Malaria, Against 55450
cases during January to March, 1983, the
number of cases reported during the
corresponding period in 1984 is 47,063. The
incidence of PF cases has also shown a
corresponding decline. However, in some
States and Union Territories, increasing trends
have been noticed both for Malaria and P.F.
Cases.

Higher incidenee of viral Hepatitis has
been reported from Gujarat, According to
the information available upto 29.4.1984,
there were 2591 cases with 314 deaths. It
appears that the reported incidence is parti-
cularly high in urban areas of Ahmedabad,
Gandhinagar, Baroda, Junagarb, Mchsana
and Jaumnagar.

12.14 hrs.
MR. DEPUTY-SPEAKER in the Chair

The incidence of Monkey Fever in
Karnataka is being reported for quite a long
time from Shimoga district. Recently cases
of Monkey Fever have been reported from
Dakshin Kannada and Uttar Kannada also.
According to the information received, there
were 805 cases upto 29.4.1984 with 139 deaths.
There has not been any other reported
outbreak or incidence of any disease in
epidemic form.

The programmes for the control and
containment of these discases form the part
and parcel of the health care activities in the
State Sector. Central assistance and guidance
is available to certain specific activities
related to the control of Kala-azar and
Malaria as a normal programme. However,
whenever there is any out-break of a disease
in epidemic form and there are requests for
Central assistance or where there is a danger
of such diseasc spreading to other States, the
Union Government renders the required
assistance. During the current year, such
requests were received from the Government
of West Bengal and Gujarat, Accordingly,
10 million Halogen tablets and 5 lakh ORS
packets are being supplied to the Government
of West Bengal as per their request.
Similarly, Government of Gujarat have been
assisted in procuring 2200 doses of Hyper-
immune Globulin and 200 Vials of Hepatitis-
B Vaccine from manufacturers abroad. In
addition, W.H.O. has been requested to
provide 1500 doses of Hepatitis-B Vaccime to
the Government of Gujarat.
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The Union Government is reviewing the
position from time to time and would take
all the measures that are necessary to help
the States in meeting such problems.

SHRI BRAJAMOHAN MOHANTY :
At the outset I would deal with the epidemic
of dysentery now taking place in West
Bengal. According to today’s press reports
the number of death of the people is around
970 and it may have reached 1,000 by now.
The number of people affected by this
epidemic is around 21,000. The accurate
figure given by the Statesman put at 21,900,

Sir, so far as the statement of the Hon.
Minister is concerned, it is inadequate
because the matter has not been approached
in a proper perspoctive. Under the Constitu-
tion the infection of disease from one¢ State
to the other State comes under thc¢ Concur-
rent List. Therefore, the Government of
1ndia is forgetting its responsibility so far as
the question of infection of disease from
onc State to another is concerned.

So far as dysentery is comncerned, the
tragedy is that for the past one month the
West Bengal Government has been claiming
that it has been contained, but the Press
reports quoting medical experts say that
the disease is spreading unabated. In fact, the
National Institute of Cnolera and Enteric
discases belicves that a stage has beca
reached when the epidemic may be infected
in the neighbouring States, The crisis has
been generated from this position. The
Government of West Bengal does not accept
that it has reached such a stage, although
every day a number of pecople have been
dying. In the last twentyfour hours, 59
people have died of this discase and nothing
has been done. When the matter was
initiated in Parliament, only after that the
Chief Minister of West Bengal announced an
expenditure of Rs. 9 crores for containing
the disecase, Before that nothing had been
done. It has happencd because of the total
negligence of the state government of which
we never saw in the history of free India, We
recall those famine days in Bengal when we
saw such magnitude of negligence. The very
same negligence is now being relected in
West Bengal, Of course, at that time the
death toll was 15 lakhs. I don’t say the death
toll is to that extent, but the magnitude of
of negligence that we see and experience now
is of that nature and at that level.
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Sir, so far as this diesease concerned, it
is a very serious disease and it is much more
dangerous than Cholera. Prof. Ramalingam
Swamy, the Director-General of the ICMR
hassaid that ten to one hundred viable
bacille can create this disease. Whereas in
respect of cholera it will require one lakh
such vibros, You can imagine, and this is
not curable. There is no vaccine against this
and the only remedy that is advised—1 do
not know what is advised exactly —is mass
health education and pure water plus there
should be mcasures against flies and some
other maesures that are there. I am sorry to
place before you the fact that nothing of
this sort of a measure ‘is being taken. |
wanted a positive statement from the hon.
Minister as to whether any steps have been
taken to sce that this epidemic is not infected
to the neighbouring States. 1 am  after that.
And that is the problem and you can imagine
that perhaps by tomorrow many more
people will be dJdying. And so far as the
number is concerned, that is absolutely not
a very accurate figure, but as a matter of
fact all the hospitals in West Bengal are
filled up. When the paticnts are coming,
they are refusing to give beds,

(Interruptions)

SHRI BRAJAMOHAN MOHANTY :
No, I am interested because it is confined
to  West DBengul, (Interruptions), Sir, it is
unfortunate that 1000 people’have died on
acount of dysentry.

(Iuterruptions).

SHRI BRAJAMOHAN MOHANTY :
But being a scnior Member, what is he
saying about West Bengal ?

(Interruptions).

MR. DEPUTY-SPEAKER

record whatever he is saying.
(/terruptions),®*

MR. DEPUTY-SPEAKER : [ am sorry.
Do not record whatever he is saying. What
is this ? This is a Calling Attention, “he is
making certain points.

SHRI BRAJAMOHAN MOHANTY
I am not yielding to him.
(Interruptions).**®

MR. DEPUTY-SPEAKER Why are
you questioning that ? Don’t quote this as
everything. I am sorry.

(Interruptions).

Don't

**Not recorded.
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MR. DEPUTY-SPEAKER : Pleass don't
do it. We are dealing with the life of the
people. So many people have died.

(Interruption).**

MR. DEPUTY-SPEAKER Don't
record anything. Nothing of what these
people say is going on record. It is a Call-
ing Attention. I will not allow. Don’t
record whatever these Members say. Only
what Mr. Mohanty says will go on record.

SHR1 BRAJAMOHAN MOHANTY :
Sir, I am not yielding. Nothing of what he
said should be recorded.

MR. DEPUTY-S"EAKER: I am conduc-
ting the House according to the rules.
Nobudy can go aga nst the rules including
the hair, That is all right. He is not  violat-
ing the rules.

(Interruptions).”*

MR. DEPUTY-SPEAKFR Don’t
record anything of what these friends say.
You only record Mr. Mohanty. The Mini-
ster will reply to that,

(Interruptions).®*

MR. DEPUTY-SPEAKFR : Do not
record anything of what he says. This is not
going on record. You carry on. I can under-
stand, there is a limit.

(Interruptions).**

MR. DEPUTY-SPEAKER : You also
sit down. This also does not go on record.
(Interruptions).
MR. DEPUTY.SPEAKER : Pleasc sit
down. This is not the way.
(Interruptions).®*
MR. DEPUTY-SPEAKER Don't

record anything of what Mr. Satyasadhan
Chakraborty has said. Mr. Chakraborty,
1 wiil have 1o name you.

(Interruptions.**®
MR. DEPUTY-SPEAKER
record anything.
(Imterruptions.)**
MR. DEPUTY-SPEAKER : I am warn-

ing you, You cannot stall the proceedings
of the House.

Do not
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Do not recerd anything of what he says.
(Interruptions).**

MR. DEPUTY-SPEAKER- : You carry
on. Let us see, Nobody can disturb the
Chair. It is for the Minister to reply. Mr.
Mohantry, you carry on.

(Inserruptions).®*

MR. DEPUTY-SPEAKER : You are not
to regulate the proceedings. Don’t record
whatever Mr. Satyasadhan Chakraborty
says. Mr. Mohanty, you sit down. Let him
complete his shouting. But don’t record
anything of what he says.

(Interruptions.)**®

MR. DEPUTY-SPEAKER : It does not

go on record. You allow him to shout.
(Interruptions).

MR. DEPUTY-SPEAKER : This is not
the way. It is not possible to run the House

like this. Don’t threaten anybody. The
House can be run.
(Interruptions).**
MR. DEPUTY-SPEAKER Don't

record anything of whatever this Member
says.
(Interruptions).**
SHRI BRAJAMOHAN MOHANTY : 1
have 10 request the Deputy Leader of the
Opposition, ., ...

MR. DEPUTY-SPEAKER : Please sit
down. Let him complete his shouting.
(Interruptions).*®

MR. DEPUTY-SPEAKER :
complete his shouting.
(Interruptions)
MR. DEPUTY-SPEAKER : You are not
here to dictate me.
(Interruptions)

MR. DEPUTY-SPEAKER :
can dictate to the Chair.
(Intérruptions)
MR. DEPUTY-SPEAKER : I know how
to regulate the proccedings in the House. I
know the rules. I will conduct the House
according to the rules.
(Interruptions)

SHRI CHITTA BASU (Basant) : 1
am on a point of order.

Let him

Nobody

**Not record.
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MR. DEPUTY-SPEAKER : No point
of order. There is no subject.

( Interruptions)

MR. DEPUTY-SPEAKER : What is
your point of order and under what rule ?
What rule has been infringed ?

SHRT CHITTA BASU : Rule 193.

MR, DEPUTY-SPEAKER : What is
your point of order ?

SHRI CHITTA
mulate.

MR. DEPUTY-SPEAKER : No for-
mulation. Under 193, what has been infrin-
ged and under what condition ?

SHRI CHITTA BASU : I am coming, .,

MR. DEPUTY-SPEAKER :
that subject. matier straight.

SHR1 CHITTA BASU : On that Motion
specific subject can be allowed to be discu-
ssed.

MR. DEPUTY-SPEAKER : By
Members only.

SHRI CHITTA BASU :1 put to you
whether it is permissible for an hon Member
of this House to make use of this forum
under that Article to run down a State Gove-
rnment which is in no way concerned with
the issue involved.

BASU : Let me for-

Come to

these

You give your ruling.

MR. DEPUTY-SPEAKER : 1 have
allowed the Calling Attention. The Hon.
Speaker has allowed.

He is stating certain things before the
Minister. The Minister will reply to those
things,

(Interruptions)

Anybody can mention about any State.
If any unparliamentary words or derogatory
or inflammatory speeches are made, the
Chair will take care of it. I have allowed
this.
(Interruptions) )
Mr. Mohanty, you carry on. It is not
un-parliamentary. I have allowed this.
(Interruptions).
. SHRI BRAJAMOHAN MOHANTY : In
West Bengal people are dying...
(Interruptions)
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MR. DEPUTY-SPEAKER : Only the

speech of Shri Mohanty will be recorded.
(Interruptions).”®

MR. DEPUTY-SPEAKER : Do not
record whatever he says. Only that point of
order has gone on record.

i (Interruptions)®*

SHRI BRAJAMOHAN MOHANTY :
1 would like to specifically know from the
hon. Minister what steps are being taken to
prevent an infection of epidemics in the
State and what steps are being taken to
control it ?

(Interruptions)®®
MR. DEPUTY-SPEAKER Do Not
record any other speech.
(Interruptions)®®
MR. DEPUTY-SPRAKER Prof.

Tewary, nothing is being recorded.
(Interruptions)**®

MR. DEPUTY-SPEAKER : In Calling
Attention rules are very clear. Only the
Members whose names appear can speak and
the Minister will reply.

(Interruptions)
MR. DEPUTY-SPEAKER : I have allo-

wed Shri Mohanty. Let him speak.
(Interruptions)®®

SHRI BRAJAMOHAN MOHANTY :
Sir, let them persuade the Chief Minister of

West Bengal to control the disease. The
people are dying of disease.
(Interruptions)®
MR. DEPUTY-SPEAKER : It is not on

record. It is not going on record. It is

without my permission. It was not pefmi-

ssible. It is not going on record,
(Imrerruptions)®

MR, DEPUTY-SPEAKER : You don’t
worry. Whatever he says is not on record.
(Interruptions)*

MR. DEPUTY-SPEAKER : Hon. Mem-
bers, please sit down. You are a responsi-
ble leader. 1 will only request Shri Satya-
sadhan Chakraborty who is the Deputy
Leader of the CPM Party not to behave like
this. I would only request him not bebhave
like this. I am making a request.

(Interruptions)

MR. DEPUTY-SPEAKER :

angry. Please sit down.
(Interruptions)

You are

*¥Not recorded.
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MR. DEPUTY-SPEAKER : That is not
I will not make you a hero. You
I will not serve anybody. I want
I will not make

carry on.

you to be in good” sense.

anybody a hero.
(Interruprions)*

MR. DEPUTY-SPEAKER : Please sit
down. I make a fervent appeal and I make
a humble appeal to Mr. Chakraborty who is
a very responsible Member and leader of a
very respensible political party which is the
ruling party in a State...

(Interruptions)

MR. DEPUTY-SPEAKER : Ito behave
better. I want him to behave better. I request
him to kindly cooperate and follow the rules.
If he has got any objection, he can always
write to the Minister. But in the call-
attention motion, he cannot participate
because his name is not there. Shri Braja-
mohan Mohanty.

SHRI BRAJAMOHAN MOHANTY :
Mr. Deputy Speaker, Sir...
(Interruptions)

MR. DEPUTY-SPEAKER : If he is not
going according to the rules. You can bring
it to the notice of the Chair as was donc by
Shri Chitta Basu. He raised a point of
order and immediately, 1 gave my ruling.
Therefore, supposing he raised something,
on a point of order, you can raise the issue.
But it is not like this, as a responsible leader
of a poljtical Party. If he does not agree
and he wants to point out what rule was
infringed by Shri Brajamohan Mohanty, he
can raise a point of order.

(Inrerruptious)

MR. DEPUTY.SPEAKER : And without
doing that, if yoy say and if you challenge
the Chair and sometimes if you threaten the
Chair that you will stall the proceedings, it
is not becoming of a responsibic leader of a
responsible political Party. I am very sorry.
I make a humble appeal.

And whatever you have said has not
gone on record. It is because in the Calling
Attention only five members can participate.
So, I would very humbly request you, .,

SHRI RAM VILAS PASWAN (Hajipur):
You request other members also.

MR. DEPUTY-SPEAKER : Everybody.
You have not heard what he said. I am
watching. He has not said anything dero-
gatory or inflammatory of unparliamentary
in his presentation of speech. How canl
interfere ?

You said that nobody should touch West
Bengal...

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : I have not said-
that.

MR. DEPUTY-SPEAKER : You said
it. You calmly listen to him.

SHR1 SATYASADHAN CHAKRA-
BORTY : It should be according to rules.
He cannot accuse the State Government,,,

(Interruptions)

MR. DEPUTY-SPEAKER : According
to the statement of the hon. Minister, there
have been 808 deaths upto 28th April, 1984.
Everyone of you are agitated. Is politics
bigger than this ? Why has this Calling
Attention been allowed ? It is to put an end
to this thing. This has been allowed so
that we can supply some medicines and help
the State Government. That is why it has

been allowed. It is not to make political
capital out of it. I must make it very
clear.

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH).:
Sir, the Calling Attention is governed under
rule 197. It very clearly says :

A member may, with the previous per-
mission of the Speaker, call the attention
of a Minister to any matter of urgent
public importance and the Minister may
make a brief statement...”

After that, it says :

<“There shall be no debate on such state-
ment at the time it is made but each
member in whose name the item stands in
the list of business may, with the permi-
ssion of the Speaker, ask a question.™

Now, the hon. Member is asking a ques-
tion, with your permission, There should
not be any obstacle put in the hon, Mem-
ber's asking a question. 1do not find any
reason for any hon, Member's oOpposit
putting an obstacle in the hon. Member's

.~

*Not recorded.
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asking a question. The bon. Member is PROF. K. K. TEWARY (Buxur): I

going to put a question. How can there be
an interruption or an obstruction in that ?
How can there be a debate on that ? There-
fore, let us strictly follow the rules. Nobody
can stall the proceedings of the House
howsoever big or hizgh he may be. The
House has to go according to the rules.
According to the rules, he is asking a ques-
tion. If anybody obstructs the procecdings
of the House, I would request the Chair to
take stern action.

SHRI SATYASADHAN CHAKRA-
BORTY : On a point of order, Sir.

MR. DEPUTY-SPEAKER : Under what
rule ?

SHRI SATYASADHAN CHAKRA-
BORTY : I am equally concerned about the
deaths.

MR. DEPUTY-SPEAKER : You
also sorry for the deaths.

SHRI SATYASADHAN CHAKRA-
BORTY : We are also sorry.

The Health Minister of West Bengal
is not present here. He is accusing the
State Government by saying that patients
are even denied admission into the hospitals.
How can the hon. Minister answer that ?
He can only answer on behalf of the Central
Government.

MR. DEPUTY-SPEAKER : 1 would
only tell the hon. Member that there is no
point of order. I am in the chair; I have
been hearing what Mr. Mohanty said.
What he said is in the proccedings. What he
said was that all hospitals arc full in West
Bengal. He has never charged the West

are

Bengal Government of incfficiency or
anythig...
SHRI SATYASADHAN CHAKRA-

BORTY : He has charged it.

MR, DEPUTY-3PEAKER : You can
go through theprocecdings. He has not said
it, ‘

I think Shri Brajamohan Mohanty has
not made any charge against the Government
of West Bengal and, thereforc Shri Braja-
mohan Mohanty can continue with his
specch. If you have made any such charge,
as has been pointed out by Shri Satyasadhan
Chakraborty, I would request you not to
make any allegation against any State
Government.

am on a point of order.

MR. DEPUTY-SPEAKER
listen to me. What is your point ?
(Interruptions)

PROF. K. K. TEWARY : Since this
motion is specifically of West Bengal where
an epidemic has sprcad, this portion also
deals with such places where there is no
incidence of this disease. While making the
statement and putting the question, the
Member is referring to the number of beds
and other facilities which are¢ available and
so on. That cannot be a point of dispute
and no Member should become hysterical
and try to obstruct the proceedings of the
House.

MR. DEPUTY-SPEAKER : You please
look to the Call Attention motion, | do
not know whether the Member has made
any allegations. Let us avoid making any
allegation. Shri Brajamohan Mchanty has
not made any allegation 1 have listened to the
proceedings.

SHRI SATYASADHAN (HAKRA-
BORTY : ] did not challenge the Member
when he was saying that West Bengal is
deficient.  You should not have said that.

PROF. K. K. TEWARY : You kindly

Please

amend your cxpression,

MR. DEPUTY-SPEAKER : I have
scen the proccedings. Shri Brajamohan
Mohanty said that there is no room for
patients in the hospitals in - West Bengal as
all the rooms and beds in hospitals are
filled with paticnts to the full and that all
the patients in the hospitals in West  Bengal
arc  suffering only from this  dcesentery
discase. Shri  Brajamohan Mobanty has
never said anything about the Government
of West Bengal or about .the Minister of
Health of the Government of West Bengal.
I make it very clear {rom the Chair. If
Shri Brajamohan Mohanty madec any allc-
gation against the Government of West
Bengal, you can always point out and I
will go through the record and we will not
allow it on the record.

SHRI SATYASHDHAN CHAKRA-
BORTY : You should have said it earlier.

MR, DEPUTY-SPEAKER :
earlier. You do not know.

The Migister of state in the Ministry of
Home Affairs.

I said it
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SHRI P. VENKATASUBBAIAH
Does it apply only to West Bengal or to
any other State Government ?

MR. DEPUTY-SPEAKER : Not only
in regard to West Bengal but also in regard
to any State if whatever said is not accot-
ding to the rules, we will remove it, from
the proceedings of the House.

PROF. K. K. TEWARY : This ruling of
yours will apply to all the States consis-
tently, Shri Satyasadhan Chakraborty while
speaking makes very critical references to
all the State Governments.

Therefore, you should follow this policy
towards all States, You are duty-bound to
follow this practice in respect of all the
States.

MR. DEPUTY-SPEAKER : No allega-
tion of defamatory nature has been made,

SHRI P. VENKATASUBBAIAH : 1
thought you made this special provision for
West Bengal only.

MR. DEPUTY-SPEAKER : If hon,
Members put their qucestions in  accordance
with the rules, these troubles would not
arise and the Chair would not be placed  in
such an inconvcnicnt position. T would
make an appeal to all the Members that
they should put their questions in accordance
with the rules always.

If the Members want to clicit some
information, have 192 discussion. But this
is not discussion under Rule 193. The
Members should not quote any specch  this
side, Hereafter, let us see, It is good that
this, discussion took place and this poiat is
made clear today.

SHRI BRAJAMOHAN MOHANTY :
When people are dving of dysentery in West
Bengal streets, if we indulge in politics in
this House, it would be the greatest tragedy
in the political life of this country and
history and posterity will judge _ us
accordingly.

I had put to the hon. Minister, the
question whether the Institute of Cholera and
Ent etc. Diseases, Calcutta has reported that
this epidemic is spreading so fast that it
may spread to other States but this question
has not been adequately answered.

I would also request the hon. Minister
to exercise his good offices to persuade Shri
Jyoti Basu, the Chief Minister of West

Bengal, to cancel his forthcoming courtesy
visit to China in view of the threat posed
to the lives of all the people of West Bengal
by the spread of dysentery. Our actions
should be subordinated to the needs of the
people, not only of the people of West
Bengal but to the peuple of the country as
a whole. This epidemic is going to spread
throughout the length and breadth of this
whole country if unchecked. What positive
steps are being taken to contain the epide-
mic and to prevent its spreading to the
neighbouring States. I also wanted to know.
It is reported that it is not eurable and no
medicine is there to counteract and only
such broad measures like health education
measures against it and supply ot adequate
and pure drinking water has to be
made. I want to know what specific
measures are being taken to contain this
discase. Not only that I would also like to
know whether the Government of West
Bengal is also claiming that it has been
contained and that has abated. But asa
matter of fact, the reports indicate otherwise
Will the Minister impress upon the West
Bengal Government that they should not
take the matter lightly and take all serious
steps to contain the desease ?

You know the experience of the Bengal
famine where 15 lakhs people died. Nobody
could know. 1 want that that should not be
repeated because of the negligence we find
to-day. That is one aspect .. (Jnrerruptions)
You may play with the lives of the people.
1 would also invite the attention of the hon.
Minister to Gujarat. There the disease is
spreading-not this disease. According to
press reports it is Hepatitis and that is
spreading in the hospital itself, It is reported
that the infection starts from the hospital
itself. Medicines have been sent but they
are of no use. The reports indicate that the
junior doctors were infected. It started from
the hospitals. It is said that the syringe was
not clean and various other aspects are
there. I would request that the Minister
should take it up and do something so that
it does not spread. It is reported that it is
due ‘to doctors® Yack of responsibility that
the disease is spreading and 300 people have
died out of it.

About jaundice in Gujarat, the report is
silent, but T am told 11 doctors suffered and
died on account of jaundice. But no answer
is there,
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SHRI B. SHANKARANAND : I gave
the figures of the incidence and deaths as
received by our Ministry upto 28th April,
1984, They are : the total number of cases
is 15,542 and deaths 808. As per the infor-
mation available from the West Bengal
Government the position to-day is that the
total number of cases is 20,780 and the
deaths are 911. It does show that there are
more cases and more deaths also.

The disease is prevailing in almost all
the districts of West Bengal except Darjee-
ling. And the worst-affected districts arc the
24 Parganas, Howrah, Malda, Hooghly,
Nadia, Murshidabad, Midnapore, Jalpaiguri
and Cooch-Behar.

The National Institute of Cholera and
Enteric Diseases which is an institute of the
Indian Council of Medical Research has
gone into the matter of investigation of the
disease and they have investigated and all
the details have been found out and mea-
sures have been recommended to the State
Government. The report of this team of the
institute indicates that the cases were due to
Bacillary dysentery. Organisms isolated
from the stool and water samples collected
during the investigation were found to be
Shigella dysenteriac. The spread of the
disease has been person to person transmis-
sion due to poor sanitation facilities,
indiscriminate  defaecation and improper
disposal of faecal excreta of patients. This
was further facilitated by acute scarcity of
both drinking and domestic water supplies
leading to further deterioration of the
personal hygiene.

The team which went into the investiga-
tion has also suggested certain control
measures to the Government of West
Bengal and these measures consist of
intensive health education campaign, chlori-
pation, of community and domestic water
supplies, personal hygiene, washing hands
after defaecation and before cating food,
proper disposal of human faeces, fly control
etc. In affected cases, generalised use of
antibiotics is likely to be ineffective and
selective use should be made of those anti-
biotics to which the organism is suscepti-
ble. The use of oral dehydration fluid with
glucose of salt mixture should be encoura-
ged in those cases associated with dehydra-
tion.

The Government of West Bengal has
requested the Central Government and as
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per the request we have supplied 15.6 lakhs
tablets of halozone till 30th April, 1984 and
an additional 2 lakhs tablets were despatched
yesterday and perhaps they might have
reached them. 1.43 lakhs of oral dehydra-
tion packets have also been supplied to the
West Bengal Goverment and by 30th April,
1983 an additional 1 lakhs packets have been
made available to the West Bengal, Govern-
ment as per their request. The West Bengal
Government have said that they are taking
action and control measures were suggested
by us and the supplies which were requested
for by the West Bengal Government have
been made available to them and we are
very serious about the containment and
control of the disease because the hon.
Member has raised a doubt that it might
spread to other districts. It is just possible
because the disecase is prevailing in almost
all the districts of West Bengal.

Regarding jaundice that is prevailing in
Gujarat, it is prevailing in the hospital
because it i? from there it starts through
injections or an injury caused to the body
by way of injection, cuts or any other
things. We have taken steps to concede to
the request made by the Gujarat
Government and gamaGlobulin injec-
tions have been made available and also
regarding the vaccine necessary arrangements
made. We have also permitted the Gujarat
Government to import vaccine as they
hae have suggested and we hope that the
Gujarat government will take necessary steps
to see that the disease is contained.

SHRI BRAJAMOHAN MOHANTY: I had
requested the hon. Minister just to avail of
the good offices of Shri Satyasadhan Chakra-
borty to persude Shri Jyoti Basu not to go
to China.

MR. DEPUTY.SPEAKER : That is ali
right.

SHRI M. RAM GOPAL REDDY (Niza-
mabad) : We will do that,

MR. DEPUTY-SPEAKER : Shri Rajesh
Kumar Singh.

e gare fag (fFdomans)angat
b awsA § § ge @ gy S
wamar & fe enafan & wwte § sy wit
gt ) S ¥ A4, 1983 ¥ @ wx-
far & 55450 Al & gwradr 1934 w
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‘*Statement referred to in parts (a) to.(c)
in reply to the Lok Sabha Starred Question
No. 448 for 22-12-1983.

X X
“During the current year up to 31-11-83,
*11.57 million malaria cases have been repor-

ted against 16.13 million reported during the
corresponding period in 1982.”
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¢ | wrEl s AT ¥ g &

13 s,

F95 & A F 1o} wgr § e w1975
ER CORVECCLITE R SIR X0
st fesmar wigar § fs miegy, dafan
T, waas ¥ FAaT 40 I A9 &
fawe g § A 9aet yeg g€ & sw
IE FF FLFTHIU 9y AQY 5 rvw g
F1T A g feate’ adf ¥ &1 Tow qewie
#Y qga ¥ frederd § 1 anft WeaTer,
WA F At T @1 fag ¥ gerwed
o wree fear @ 5 agi e qiwa,
B 9w forgw) ;O Wy &, Iuwr
SHIY qE AT R ) 419 53 & fr g
EEHT IAT HT faar {1 #¥ oy awy-
w7 &< fear § | wvArowr ¥ aga fawiad
Mm@ E fet Staw § & @
qT § e %71 e gog W A ey
Fard swe fFard | 49 15542
ar gy Afeq § 1 ad ag oY qamar g
fis deirorw Cavve wod fag goard # o
g

gw St ford fadr &, ag & e
T @RUE /= 69,20475 s
ffew gT &R 3335931 w0 oagd
w1 ¥ W 4679 W ifea gy ek 217
7Y 1 ag W AR At & 1 araad geawr
& o § 1 FOw gy fRee § g
T¥EE gt § aF AT ¥ G § S
iy | €& a<g TfRw A 71 Wi agw-
TER H AR OF wwT F w0 fagre
w3 Ty | ok A At fagit § off Gy
I ERE! W AXA w1 warg s
g ) AT FA o & argdw wEAT
fEdamiT & RAT & 3@ F | oy
5 3 % o @ gIx wwat aF qamr
e A% Q) AT wg Sy §r ?
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g Q@A a1 qar womr fe fgegeam
gL g 3-8 FAT AT AT X F
afg 62 FUT &1 Arardr & ar frad afc.
TITE ageg 1T A ! zEF g &M
FIT HTWIT IqOq T 7 U &wid g &
g &Y AT qF a7 AT ¥q1T Y H{AT
Wt FE gl wwr drwifeat 1 garg
ar 3 gedr g ¥fEw And Jar A @, ™
& fqou w0 gam a@ FrE 0 e
vgT gmy g AT @y HIIwr  Qre-
9q 7 &7 gg A gmd fan gwrd
a1 faar arfe 9% 52 w7ed & g8 &R
WY Y gFd 21 ag wYS Q) §, I angfgs
FaFT A1u1feay F1 wadr & 11950 F 35
AT F 2 77 W F HTT AT 9T |
TS 1500 FIT FT g@1EAT &9 @ F H=Y
&7 WY 3 1 STAT-HIO, HTAEGFH HIT A
FEq fen 8y zargal aad & 1 g9 ad
1260 F& & &qa Y gqr§ aAr § faa%
350 FUT ¥ A(AWH FATIAT &1 YA 77~
ar A1 1€ 1 g faasr 1§ smawmwan
gt &, da-faeifag &t 3y mfeat = |
g a7 % A7 agg 9z 2 AV g A0
faar 21 73w ¥fgsy g a7 |
Juersy AT & ) HIFIT F1 54 Fifq F q9.
Far g 1 A9 qFrRt I AFGET AT H
sfaara quaaT £, A FA-HAH AATET
F= wqfagt 37 AT &1 99 W E

AFgaT, ATF AT R BT CFRAS
AT TFE §, I9F AI9T GLFHIT T HEA
& 2 | 9T T FI9, agi FT BTG GAT
FIFL A FAT AT 4T &1 & q® gy
FLET ARZAVE fF AR agt &€ qFw’
ged Ay wE F, afsa o A &
graeg § a4 fraat & se@iw fwgr
gaT g1 wafs AT T%q qarat 9T GW
agi & zafwq za1 29717 QAT aga @t
srqfaar 1Y T T8 27 FT Iy
&7 FIA AT W § FA T 7% fao qady
grrdal § AIgT FY FFATT FT q@TAT FIEGY
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g, & g AR FIr FwAr 1 &Y 0w
7 qgF o T 91, AT qgr aed W
Fara & f& ww afge Nfgar seqae &
Feul & ¥ oo AT §, @Ol F AW

39559 AgY €, F9ifE IA%r IA1aTq fade

§ frar srar § 1 afg ww sagT MNfgar
Ty AT AWAIT H 98 T®A ¥ Iqe
Fgrgar At @ ¥ Wy §F seearw
¥ 3g ¥ 3q@ew gEN 1 "rgaw
fgrgea &1 ag gula g f& 16 w0
& SR -FwAET 9T AN 5500
Frqai g wrafw <0 FD¥ & Ao
FETEL 9T AN FFA G ; AW A Few
afg @17 ety @A T &7
A A1 @ AT fraE W) A A %
qrg 7 idr gro

gfaw s & §A1 5y § wgAr agm e
¥ @ gk A'At AIgT I ATUF @
2 %, AFA @I &1 9 g qifgo
gIdr ]aTT amF AT wyefal @ oA
& ' eFN qIaTT AT FA  GIT AT §3Y
AT ATATH qT AT W R AR I8 4
wrafaat aga gmer afwa w1 @
¥ qrma g, a9 £z 0 & ag 399 &7
qRAT £ W T FAFEY & gId A€
snar 1 Afwy afy 3 & = &1 e
g gvg fawear agr Az sy sefagr
gt I IWIET FIAT wE AT gW @A
2000 AF IAFT FEE A FLOF 1 §
sfaw gz @4 7Nz7 § Ag SAUAAT ATZAT
g fr aar ¥ g7 w17 & Fearaw &1 fag.
faq &Th Ara3-aTw & @1 g/A TAH)
# I FT A9 F {40 A1I%q% FEH
BN aqr wfawfreq g & gz
%1 AFA FT TG T a7 78¥ |

SHRI B, SHANKARANAND: The Hon.
Member, while making his observations on
various aspects of the disease, has tried to
quote cortain figures of the rumours of small
pox cascs. We have been able to eradicate

small pox in this country in 1975. From
the globe itself we have been able to eradi-
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cate it in 1975 itself. This is not the first
time that the hon., Member is referring to
rumours of small pox cases. Rumours have
been carried in this country in the past ; aill
these have been gone into in details, Studies
have been made. [nvestigations have been
carried out from all angles. It has been
established—and 1 would like: to make it
clear to the House—that there has not been
even a single case of small pox in this
country. If at all any such cases have been
referred to the hon. Member, they are only
rumours. They do not indicate that there
is actually any case of small pox.

The hon. Member also referred to the
meeting of officers from West Bengal Govern-
ment with our people. He wanted to know
whether the required tablets of Halogen
were supplied.

MR. DEPUTY-SPEAKER : He said,
they wanted S crore tablets and you were
good enough to supply one crore.

SHRI B. SHANKARANAND : We have
promised them about whatever amount of
tablets needed by West Bengal Government.
It is for the West Bengal Government to
lift them from our Medical Stores Depot.

MR. DEPUTY-SPEAKER : Mr1. Rajesh
Kumar Singh, through you, the message
should go there.

SHRI RAJESH KUMAR SINGH :1
will send the massage.

MR. DEPUTY-SPEAKER : You can
send it through Mr. Satvasadhan Chakara-
borty.

SHRI B. SHANKARANAND : The
hon. Member also referred to certain as-
pects of drug manufacture, availability” of
drugs, certain lapses in this regard and so on.
He also said that ‘life-saving drugs’ should
be made available to the people within
their power of purchase. I certainly agree
with him. I also agrec that drugs which are
not useful, which are not efficacious, should
not find their place in the market. But
manufacturing of drugs, as he himseif has
said, is not with our Ministry. If he wants,
he can direct this question to the Minister
of Chemicals and Fertilisers and he will be
able to throw some light on this. Now the
hon. Member has said that there is no
small pox vaccine available in the market
and it needs my attention. I will certainly
look into that.
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SHRI G.M. BANATWALLA (Ponnani):
Mr. Deputy-Speaker, Sir, the outbreak of
this epidemic in various parts of our State
is most agonising tragedy because we find
that the outbreak of the epidemic could
have been prevented, Now, we find a gene-
ral pattern in various States with respects to,
the outbrecak of the diseases. In the first
instance, we find that contaminated water
and deplorable sanitary conditions play
havoc with the public bealth. This has to
be taken care of and without trying to cast
as persions, I may put a few examples be-
fore you. In Calcutta the main cause is the
polluted Hooghly River where excessive indus-
trial and municipal wastes are thrown into
the river, water filtration plant is Jocated at
a point where toxic effluents are discharged
into the river. Further, it is very shocking
that Water and Secwage pipes run parallel
and there are innumerable undetected lea-
kages.

Similarly, we find in Gujarat, wherever
this outbreak of disease happens, what you
call the ‘killer jaundice’, the virus responsi-
ble for Hepatitis-B can only be carried and
transmitted through human excrete which must
contaminate drinking water in order that jaun-
dice is caused. Now, this shows the deplora-
ble state of affairs with respect to water
supply and sanitation and how the conta-
mination is responsible for all these things.
The Indian Institute of Virology, Pune, had
warned that water pipes have become porus
and water supply contaminated because at
many places the lcaking gutters have come
in contact wih the poius drinking water
pipes. Therefore, we must emphasis upon
this tragic aspect of the entire situation that
contaminated water and deplorable sanita-
tion conditions have played havoc with the
public health, must therefore empbasise
that extensive de-contamination and sanita-
tion drives be launched on high priority
basis. Now, without going into the techni-
calites, we would like to know from the
Government as to what type of assistance,
as to what type of activity is carried on
with respect to this vital aspect concerning
public health,

Another point that we find in general
pattern with respect to outbreak of epidemics
is the gencral a apathy of the authorities
responsible for maintenance of public hea-
Ith. In Rajasthan, we are told that the situ-
ation had so deteriorated that a writ peti-
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tion came up before the Supreme Court,
alleging that hundreds and thousands of
deaths were taking place in Rajasthan and
something must be done. And then the
Supreme Court had to give directions to
the State Government to take every caution
and every step in this matter of great impor-
tance.

-

In Delhi we find that there are a num-
ber of cases of malaria. The hon. Minister
claims that there is a decrease, but despite
the decrease that.. is claimed and for which
we give him the necessary credit, we find
that the number of instances is 47063. 1t is
considerable. What is happening with respect
to preventive measures ? It is a fact that the
fogging machines that the New Dclhi Muni-
cipal Committee or the Municipal Corpora-
tion have areinadequate ? Is it a fact that
most of these machines are out of order ?
Is it a fact that fogging, if carried out,
is done only in selected VIP areas to the
neglect of thickly populated colonies? These
are the points to which attention has to be
given.

There is also a conflict between the New
Delhi Municipal Committee and the Delhi
Municipal Corporation. We find that they
blame each other. The New Delhi Munici-
pal Committee says that the water supplied
by the Corporation is contaminated; the cor-
poration, on other hand, says that despite the
fact good water is supplied, it comes into
touch with the tubewell water here and it gets
contaminated. This controversy must be
sorted out and we should know what the
facts are.

In West Bengal, we fined that the Natio-
nal Institute of Cholera and other diseases, is
reported to have werned the Government
there long ago that the drinking water sam-

ples taken from several districts had dysen-

try bacteria, but no preventive measures
were taken in this regard. Let the Govern-
ment enlighten us on this particular point.
* We understand that such was the apathy of
the authorities in West Bengal that the pri-
mary health centres and district hospitals
and others did not have the requisite medi-
cine etc., when the epidemic really broke
out. This is a very deplorable state of affa-
irs and must be taken serious note of.

In Gujarat also we find the apathy on
the part of the administration and the auth-
orities responsible for non-availability of
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antigens to cure the killer jaundice. Such
acute was the non-availability of these anti-
gens that the medicos threatened to stop
work. Then only some action, though inade-
quate, was taken. This Honse must be en-
lightened on this topic.

I would also like to put a few specific
question to the Government and 1 would re-
quest the hon. Minister to give pointed re-
plies to these irrespective of any considera-
tion. Here, it is the question of human
lives and thousands have been killed. Is it
or is it not a fact that the National Institute

" of Cholera and other diseases had warned

the West Bengal Government of the outbreak
of the epidemic ?

If so, when was this warning given ?
Has # come t0 the knowledge of the Union
Government whether adequate steps  were
taken pursuant to this warning and had our
Government given any warning to the
Government of West Bengal with respect to
the outbreak of epidemic ? If so, what
action was taken

Sir, I would like to know—when did the
first incident take place in West Bengal, of
this particular virus ? Isit or is it pot a
conclusion of our Government here that there
was apathy on the part of the administration
in West Bengal, despite warnings? Let us
have all the facts, so that we are able to im-
prove the situation further,

We should also be enlightened on certain
other points. Just now, the hon. Mihister
has said that Central assistance was given to
the West Bengal Government. When did
the West Bengal Government ask for Central
Government assistance ? I had also asked
—when did the first incident take place 7 1
have also asked whether any warning had
been given. Now, to connect all these, |
may ask this question, When was the Cen-
tral Assistance called for by the West Bengal
Government and whether was that assistance
promptly given or there was any delay ?

The Central Government have said that
it is for the State Government to lift the
tablets. What does that mean ? Does it
mean that the Central assistance has been
provided and the West Bengal Government
has delayed in lifting the tablets ? Are we
to understand that in this matter of great
importance, affecting lives of people in West
Bengal, the State Government has failed to
act 7 We must be speaificall} told whether
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the State Government has shown any delay
or any failure or any apathy in lifting the
tablets. I do not further understand what
you mean by lifting of tablets. Can't you
rush these tablets there ? However, these

are matters for you to let us know in all -

detail,

Now, our experts say that the virus has
mot yet been coatrolled in West Bengal,
whereas West Bengal Government claim that
the situation is well under control and it has
been contained. What is the actual posi-
tion ?

If 1 have heard correctly, the hon. Mini-
ster has said that there is a danger of this
virus now aftecting the ncighbouring States.
This is a very serious matter. Here, certain
constitutional responsibility has also come
up. [ may refer to Item 29 in the Con-
current List with respect to epidemics which
may spread outside one” State and affect
other States also. There is certain responsi-
bility of the Union. Article 73(1) (a) ex-
tends the exccutive power of the Union to
the States in these respects.  Then, Article
257(1) emapowers the Union Government to
give specific instructions to the State Govern-
ment in this particular matter. 1 would,
therefore, like to know from the hon. Mini-
ster that when the situation has taken such
a serious turn, that even when the neigh-
bouring States are threatened, then invoking
the powers under these various  Articles
(which I have not read out due - to shortage
of time), whether specific instructions have
been given to the West Bengaul Govern-
ment ?

If so, what arc those specific instructions?
If those specific instructions are not properly
carried out to the satisfaction of all, will the
Central Government take up appropriate
measures under the Constitution ?

If must be said that the epidemics arc
unfortunatly manmade. The role that our

Union Government plays, is very limited. In

this statement, the hon. Minister gives a very
poor picture of the role that the Union
Government can play in the entire question
of public health. We are told— I quote :

‘‘@entral assistance and guidance is avai-
lable...” and further :

‘... However, whenever there is any out-
break of a disease in an epidemic formy
and there are requests for Central assis«
tance, or whers there s a danger of such

disease spreadmg to other States, the
Union Government renders the required
assistance.”’

So, you bring yourself into the picture
only when an epidemic breaks out, and when
assistance is sought. Otherwise, you can
continue to slumber and snore.

SHRI M. RAM GOPAL REDDY :
Where ?

SHRI G. M. BANATWALLA : Here
in Parliament, or in the Department here.
I am talking about thé Central Government.
I ask whether a greater and a more active
role will be played by our hon. Minister with
respect to public health.  (Interruptions) It
you feel so disturbed, I will conclude, When
we discuss human problems, you are disturb-
ed. It is something fantastic.

SHRI B. SHANKARANAND The
hon. Member has asked whether we have
given any specific instructions to the West
Bengal Government for containing the dis-
ease. I have already replied to this, while
replying to another hon. Member’s question,
viz., what instructions bave been given, or
what suggestions have been made by the team
of the National Institute of Cholera and
Enteric Discases, which went into the investi-
gation of this disease.

I have also given figures which have been
given 10 us by the West Bergal Government
about the number of cases, and of deaths
also. The hon. Member alleges that the
Central Government, according to him,
comes into the picture only when there is a
danger of spread of the discase to any other-
State, or there is an outburst of the discase
in an epidemic form. Let not the hon.
Member forget that the health aspect of the
country is not limited only to these few dis-
cases, which are communicable ones. Only
last year, we have passed the National Health
Policy. There was a good deal of debate
on various issues. The role of Central
Government in the matter of public health
in this country has been discussed, and deli-
berated upon in detail.  So, it .is not that
the Central Government snores and slum-
bers, in the absence of any epidemic or out--
break of any disease. Health is, of course,
a State subject under the Constitution. But
still we have been assisting, monitoring and
helping in all matters of health—diseases
and their control.
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‘We have laid emphasis not only on the
curative aspect of the disease but also on the
preventive aspect of the disease and the pro-
motive aspect of health. So, it will not be
correct to say that we are not at all serious
about the health problems of the coumry.

About lifting of tablets, there is a medi-
cal store depot in Calcutta and medicines
are delivered from that depot to the State
Governments including the West Bengal
Government, whenever they need such medi-
cines for curative or preventive purpose.

As regards advance warning about the
- outbreak of the disease, according to the
information available with me, Ishould say
that a team from the National Institute,

Calcutta, investigated the outbreak of the’

disease in West Bengal on 26th and 29th
March, 1984, The first casc that was re-
ported was on 27th Fcbruary and it was an
aduft male. Now, on the study of the
various cases which have now been quated,
is the final disease is more prevalent among
the children between the age group of 1 and
3; and the deaths also occur among the
children. The prevenative aspect of it is
the care for the personal hygiene and envi-
ronment sanitary conditions. Pcrsonal hy-
giene cannot be bought and sold; it is a per-
sonal effort of any individual that one should
take care of it. Of course, when there are
leakages in the water pipe and thc sewage
pipe, perhaps thc government has to take
necessary action to see that such leakages
are stopped and there is no scope of any
contemination between the two so that we
can take necessary steps to stop such things
and prevent further spread of the disease.
But mainly the personal hygiene and sanitary
conditions are the basic things which can be
taught to the people through health edu-
cation and they are the most important
things. Along with these, if we can ensurc
safe drinking water to the people, perhaps
the disease can be contained very effectively.

SHRI G.M. BANATWALLA : Unless
the connected answers are given, the picture
does not come. When the diseasec really
broke out over there, the district hospital

" and the primary health centre were woefully
deficient in these medicines. When did they
ask for central assistance because only then
we would be able to have a picture of the
situation ?
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MR, DEPUTY-SPEAKER : I do not
know whether he has got this jnformation.

SHRI_B. SHANKARANAND : The
West Bengal Government requested us to
supply the tablets immediately and we made
the supply. There had not been any delay.

SHRI G.M. BANATWALLA : When
that aid asked for ?

MR, DEPUTY-SPEAKER : Whatever
information he has got he has furnished.

SHRI G.M. BANATAWALLA : There
is no reason why he should try to come to
the rescue of Shri Satyasadhan Chakra-

borty. He will keep quiet. Let him
answer it.
MR. DFEPUTY-SPFAKER : Whatever

information he has got, he has given it. Shri
Ram Gypal Reddy.

SHRI M. RAM GOPAL REDDY : Mr.
Deputy-Speaker, now we are not here to
score a point in the debate.  Mr. Banatwalia
i3 trying to scorc a point in the debate. We
ate all ashamed of the spread of this disease
in this country. It will affecct our prestige
international'y. When our prestige inter-
nationally comes down, the Tourism Depart-
ment will suffer. To avoid it should be
the aim of our Government. |
am particular that this should be contained
in West Bengal and it should be completely
eradicated from cvery nook and corncr of
the country, inclyding West Bengal,

(zaawra)...
| AAT, AWE FIT HyEY )

MR. DEPUTY-SPEAKER : He makes
the shortest speech and puts the shortest
question.

SHRI M. RAM GOPAL REDDY : To-
day I am going to make a lengthy speech.

MR. DEPUTY-SPEAKER :!
allow that.

can not

SHRIM.RAM GOPAL REDDY : Now,
1 really pity this Minisicr. He has to look
after the health of 70 crores of peoplt and
every year this figure is being added up by
anothcr one crore and 60 lakhs of persons
and that also with compound interest it is
going ahead, and I really pity him, how. he
looks after them.



261 Reported incregse VAISAKHA 12, 1906 (SAKA) Kala-azar, etc. (CA) 262

in small pox,

- In Russia—we were there—in a house
only two or three or four persons stay. A
fifth man €annot stay. If he stays, the
house owner is prosecuted. Here in our
country in a small house, we find that
twenty persons stay, When more than two
people stay together, or when two children
sleep, one sleeps on one side and another
sleeps on the other side, and the bad smell
passes on from one child to another. What
I have been saying is, create boy should
put his feet in one way and the second boy
should put his head on the other side so that
the bad smell passcd on to each other,
and the diseases will not spread.

As the Minister has correctly stated,
there should be education, as to how to keep
up good heulth and not only is this the duty
of the Government and the Government
officers, it is the duty of the political workers
also, When we make speeches here, why
not devote at least a few minutes for this
subject ? Whenever 1 speak on any subject,
I speak about this also. In Calcutta this
problem of Oxygen is accute.

Oxygen is becoming less and less day by
day and even the Police constables in many
other countries like Japan and other coun-
tries, feel it and polluted oxygen is taken.
So one should avoid pollution. Water is in
scarcity, Six hundred rivers flow all over
the country. Even the drinking water that
is supplied is barely enough for drinking
purposes for the huge population. Now, 1
want to know, how to eradicate these evils.
We have to provide clean houses to people,
If we do not check the increase in popu-
lation what will happen to this country ?

Nobody is thinking about it. ! want
the Hon, Minister to 1ake action to control
population. The other day, 1 was aghast to
see that......(Jnterruptions), '

MR, DEPUTY-SPEAKER : Do you
believe in family planning or not ?

SHRI M. RAM GOPAL REDDY : Yes,
1 have only two children; my children have
got three and one. We are all aware of it,
We have got a big house.

I want to tell the Minister that unless
and until there is some population control
these diseases cannot be controlled. Other-
wise, the spread of the diseases cannot be
controlled. In Calcutta one crore and 60
lakhs are there; in Bombay city slums are
increasing- -And the Minister has spoken
about the Gujarat Government alse.

Earlier, there were not many deaths due
to jaundice, But this time the jaundice is
killing several people. In Gujarat 300 people
have died and we are ashamed of it. This
is an all-India problem. This is not parti-
cularly confined to West Bengal. Mr. Jyoti
Basu is now going to China. As our Prime
Minister, Shrimati Indira Gandhi, has cut
short her visit two countries, similarly,
whether Mr. Jyoti Bosu is goinfg to do that
sort of gesture ? This is a simple question
which my friend. Mr. Mohanty, bhad asked.
For that half-an-hour shouting was not
necessary,” Prof. Chakraborty, who is so
vocal and so knowledge, can also say some-
thing and advise his Chief Minister that this
is the feeling in the country and pressure in
Parliament that if Jyoti Bosu cannot cut
short his visit, let him reduce his stay ih
China. The epidemic does not give advance
intimation. And like weather forecasting,
the Minister cannot give any information
about outbreak of, epidemics. ‘That is why,
when the epidemic breaks out, it must be
fought out on war footing. We should pot
go on attacking each other. When the
Minister keeps medicine in Calcutta itself, is
it not the responsibility of the State Govern-
ment to immediately draw the medicine
from there ? For that what was the actual
delay ? By wbat time the medicine reached
there and by what time delivery was taken
by the State Government from there ?

SHRI B. SHANKARNANAD :1 must
thank the hon. Member for his efforts to
attract the attention of the House - to the
problem of population explosion.

SHRI INDERJIT GUPTA (Basirhat) :
Do you agree with his ‘popular® suggestion
that the people should sleep with head on
one side and legs on the other.

SHRI B. SHANKARANAND : This the
hon. Members can very well understand in
terms Qf health and medical treatment. How
we sleep, on which side the head and legs
should be there, that is not the concern of
the health Ministry.

The hon. Member has asked as
Mr, Banatwalla did about the request of
the West Bengal Government for supply -of
tablets. On 20th of April, the Director
General of Health Services himself went to
Calcutta to enquire about the problem.
After having discussions with the State Gov.
nment officials when he asked whether they
had enough stock of tablets, they said that
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they would inform . their requirements. On
24,th April, they requested us to supply
Halozone tablets, On 25th of April we sent

a communication that the requsted medi--

cines may be supplied. I have given in my
main speech as to how much gquantity we
have supplied. 15,6 lakh Halozone tablets
were made available on 30th of April and
additional 2 lakh tablets were to reach yes-
terday. 1.43 lakh packets of oral rehydera-
tion have been supplied by 30.4.84 and addi-
tional one lakh packets were to reach yesters
day. This is what we have done. Jaundice
is not only the Gujarat problem, but it can
be seen in any part of the country, I can
be seen in any part of the country but not
in a form ofoutbreak or in an apidemic
. form. However, these are the diarrhoeal
diseases and these can only be controlied if
we can provided safe drinking water to the
people and if people maintain their perso-
nal hygiene and sanitary conditions.

off T fasm arEETA (FAYR)
JITSYE UFIY, Tg TG & AFILA 977
¥ fier go agaaqer w3 &t fasga ffaa
&T & < faar a1 &« & A4 wgRw F1
a1z famrar [gm fF 57 999 ¥ qga ax
W 99T 9T 991 g1 A § 1 A5T A% Fow
1 e §, ¥ zEs X 7 Aifeq fem
o1 fF TR 58S R # aigw ¥ afus
fearaedY & | o KT TR T A
faq foar a1 @ awR ¥ ag 1w frar
a1 fiF & &1 g qF 3T W HIT |
afeq g% ag w37 § U W A5 T
g fr o1 Q¥ @ w9ar Wr A g G
e & g fesiifawr que fewgfeqdy

BT T ST | -

. mEwisg i WAy
& #Y o AT R B ¥ AR 9AF
St F @I O A5 f"RA § Iay
g @ wmAr § ) G F AT AW
Fqararqr fr g@ ¥ A Q SAT AT
odYo ¥ AWML E | 68 FUT ¥ IATEAT
& SEd @ wAw T AoWle ¥ v §1
wﬁ;gs.g% seie § ag fear war @
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A ag Y faar war @ fr gfqas qiw e
T HoFYo ¥ WA § 1 AT ¥ gEAT WY
T @1 FIQ A AW g fe gw 2w
¥ o ®OF 79 & 1 70 wOT WY

JTdear ¥ & wUT o dte ¥
qifed s us ®A¥ ¥ @ § |
IR AW ¥ 40 wE W TR

Ut § W1 Hear gfaar &Y oe-Sler
2 fegrmam & gz Afaml # 50
9§z g WM FEw afvamiy Wi
gier s_W & | TEMGE F oS
oWl 43 9§, ¥ FT «AAY §, IF q@rN
argan w1 f afvamy &l eimsdw &
fergeia & 50 93¥E g5 TAY § 1 #4T
OF $UT &9 A1 O FUT Yo do ¥
Qfeq S g9 qfeamqma & @ & ?
da & gat wal § oW & ag w1 woge
q1aeT 98 & 1 g 919 ¥ ¥ feuw qam-
W& # wfer § faaw vgr mar 3 —

“Maximum under-nourished people in
India

India has the highest number of under-
nourished people in the world-201 million
citizens-according to the recent United States’
Food and Agriculture Organisation's esti-
mate."’

qiqd ag § i seadfifaza st an
HAT AIAAT &, IA® HATAT 6 FIIE AW
T § oY Few o fefass v & godl.
&g g1 fawaiv &1 20 4T A1 A
gRfaas § qfsa &1 fog 3w & @ waT
| €o @o & difzd g uw Hq% w17
Fig g B: $UT A Hew AT fofawa
wq ¥ fagerin g o7 g $OT wwegd
fagw & qifea g, IT S & My 7 2
ESITT O% §U FIX AT & GRar |

gHT JXA § g WIN, 1984 & AW
¥AaT AP T AT Ut fr xg AW A
%) e & wiow T fedaa & difgm &
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8 ATW, 1984 ¥ NTAIAT ¥ g WA ey
¥ qavar ot fs g9 2@ § 50 v AT
wafer & dOfsga § | g7 I H IFA DN
ater & wiwd o §-1982 § 19 i@, 87
g7, 015 @Y AT 1983 ¥ 16 wrw 77
g /iy wafar ¥ qifga gg o Far fa
&1 gaiar fw 5o e § sfad atr =79-
faar & Afeg &, favd Afvdy &1 ga%
qrE Hiw® Agr & | Hrawrdy g€ g 5 wien
qraar qredl WY e d Afga 1 ag
NAry &7 @ T

=t Fqrgaw st w7 oY qar Far {5
¥ wge g qifga T e qar g afe.
A AL FAT  wgT Ag AT Ay IqTSr
g & &Y qX I® AW AAIQ A1G § ar
wil ) o gt § fr wEY g o ag
Yo AT A &1 T AW § @ A7 F7
SR @ KEE AT oW IF
g gas) alfefggas fedta aft we
W AT ey & @ faas ga
UT N FZA 8, WX T &Y Aqq §
garqr § & foow sy agt & 25 e &
Ffgs NN 7 A& forg sgr MW &
FUAT § | walfy &7 g8 NQIE FT QAT
agt wiga @ fewm® & adt @@ 9
g1 € 9O FIEITT, W I, 4
%Az, ¥, ¥fag, gaw, o7 9 A fawr-
g o1 @ § ) oF gnergfen.ar rRwE
g faay srel oy difea § 1 g =N
T @ g1 sufag @t #iwe) & dar
arg at giees § 5 e3@= 7 I97 foaaw
@ A7 ad) § 1 95 9T AW AR

¥ A& § 1 T AT § AT ‘(Elfﬁﬂ‘.

auwar g f& 2000 as fgrgew & w18
ATEHY QaT T a9 o AT &
wafwr & gaw & oft AT andt am
W 9 1 &Y qgs A7 agr 9T wgr 91 fe o
ORI A%BT §T A HIT THaY § aF
®YT ¥qT WA FW GHAT | AT ATE W
@ o o Qfayg, feeelt & § WO &v

FwRE
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gretg &1 fesd &Y wal & agr ax aufar
COHT G T ST §4T §Y
wr ) i agrge a3 A8y i HHT
FILWAT)

It taking the m.mé‘ of Harikesh Bahadur
unparliamentary ?

MR. DEPUTY-SPEAKER :
through the records,

st un fasre qream o fesAr #
"o feaqr w1 gar F107 FAT Aq AFEA
WA €21T PrEed A AN BT gaar
fag 1 srgi Y sy @reT wg fast @T
w0 981 Ay @y | g9y qg g e
wqr & wgi x@® AHA AT AT @
T 9T XART F4T AGT AT | §H TSFR-
NHIZ ¥1% 9 @Y & | WE waq F iR
fegqa &1 agi A &1 191 AV AY w7
FTA( GAAT A7 IFAT & | qIHY AT GaAT
4 ﬁqﬁmtraﬁmaﬁﬁ
g7 €O H§ w1 ®IW g HIX A Y
gfe 4Ty sy &1 @I FTHFWE
FY o g AgId €9 IFAr ¢
& Fegart § qQ AT O & qrEy
T QIET & A€ A AT HZIWIT G
FIQAT | AiqwY faeet § sg T W 1

MR. DUPUTY-SPEAKER : Now, you

will speak a few words about the epidemics
also.

SHRI RAM VILAS PASWAN : I am
talking about the cpidemics. I don't know
whether you are following Hindi or not.

MR. DEPUTY-SPEAKER : I am follo-
wing. 1 am saying you concentrate on
that.

st T faena qraam : § wafar &
are § ¥ @1 971 WEHLaA% ¥ fae¥ &
WU GN @l g | FEL TSl W q@ a1
H19 B1E {fag |

s & 1977 ¥ g AT 9T & FIE-
W & Y q R0 ISEAT 91 | AN wyr
a7 f&-gA greilge ¥ &1 g & wfew
/0T &8 WA @A ) 99 @HY e

I will go
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qroae St earees q4T 4 | I w37 v
o & Ay § 1y IFw frar &l wgr
fe 3% & 9w wUEd | wear F maaEy
N fEd i fes 250 Aty &
fre dda frar ate v 5 & @t ag
gar at fewniga w1 g weqar wy .
7 v ffqg | I arg faselt & &M
Fgi 7T AT SN FgT R ow g §
wfys @1 a2 §1 fee &Y J97 favan
aq FATEET TAT J2T A S ey qAY
g, g agi M g Fmw f5 A

g F FAT A AR F 1 A7 foy +gr -

fred gare g afas A at & =g
ud A F 0 agh Tw AT I wyrfE
g gt ¥ afgw i AT g ..
(caa=r)
Mo Wy zogEA (UWIYY) : GA-IAY
Ay 9T w7 @, §A.3Y smaEr @
RGN

ot Tia faeq qumarA ¢ & g au-

war g & qwwe F ydr £ fafad & o

gF e S & qig ) fold a7 g,

FE YA IR AT ATITR ) 1978 H I@

T ¥ fagiv # srenaT 7 V¥ & fag

s ffar Tar ag & arawm AfEA

JAWT FIW-AT UFAT AEY T AFT ) gAY

SEITH 1965 ¥ 1970 ¥ AT Hw 2w
¥ nafear gy § 991 91| o7 fezene

T FAHT AT §, A AW 7 AGY

frar | fagre & ad f FimNT 99 @
21 g fa¥ ¥ |aqr, e -

foqu, GEATEATIET Tig  gE AT

qE g, JEiax70T AL 1 gA,

Fareit foar graige wavT el § §)

w avg ¥ gz, gforn, qzan, Qgae,

WYX, ARG AN arereat fady Y gawl

adz § § 1 €1 goT e A el

- %Y 35w gefma Ay @l . @ s
" gg § i waw deadi Naar § awe o1

97 TUHE §9 9T W1 91, AT IEHT 9T
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FT &Y a7 ¥ Ay § 1 wwet agrEs
Tq 9EE w7 9ifgy 9t wafs &) gxae
% feqr mar & | F aiwd fammwe 3
£ | TAF 1A 9% A o WIAEAT TFAT
§ o% 797 qar wfy =few 9T &ew awe
FTAGT & 1 £ 7399 ¢ €% g
% %1€ 19T 9 o ¢ faas SR Q
gAY €5d) aF 859 FIT ATH FT )
MR. DEPUTY-SPEAKER : Please con-
clude. It cannot be a general discussion.

SHRI RAM VILAS PASVAN : Sir, 1
am raising a very imporfant question.

MR. DEPUTY-SPEAKER : Do you ex-
pect a reply from the Minister for all the
issues you are raising ? Calling Attention is
specially to call the attention of the Govern-
ment. N

SHRI RAM VILAS PASVAN : Regard-
ing what ?

MR. DEPUTY SPEAKER : You must
only deal with epidemics.

14 brs.

SHRI RAM VILAS PASVAN: Iam
concluding in a few minutes, Sir.

st g9z arqq fear &, I 80 9He
ggdt &% ¥ wgi dw qudE gaEa
g, agi dw qriz BY gar § T
#x ¥ ogi 80 9WE qigAAT § )
T ¥ wqe frav @ fe aa & ot @af
giar &, 3z fas e qT @aEr )
This is for rural medical care on paper.

afz g do fad w7 249G, §W

- #fewq BaT F waew A wg F—

Most of the facilities for the rural health
care established during the current year exist
on paper only according to the official report
reccived by the Ministry.

ag maddz &1 fend § 3l & gt www
# g ATANT I5TAT 47 f5 arad agi fead
Tgzd AQIMTE ) g &Y ag o
ger a1 fis s qeemEl & wvver Agf,
&1 I A €T AT XA go qnar
fis 1982 ¥ o7 T 18494 Afeww -
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- qZd IO § aar fafeer aTerd aed-
el § 4454 G WA HY Qe § 0
| o& aTh at TRd ¥ ANaTmY §. g d
TE IAFY qrezq grolr 97 § A Fad

avw dw ¥ agrm®t dw v@v d ) famk

fag sT® T1@ T wY wAY &) ogW
fam gad agh & A & goar Fgar
g fe oit forg w1 N ez w1 gaar
gRIR FA® AT qAAArar  f2ar, @iw
Eow Y foedrdY ofagia & ST &
AT sy qIEIA 0T A1t 8, afe Feed
gt &1 F1E QT HaT § AT FH WP
HAT YA VAT Y ATV AT FIX FY
are <@ W@ ], Argw 3 swa Aar |
&, gqY avg &1 dur e & oo Wy fwar
ST A JAFT FA1FAT TN FY sy
ar 9§ 1 gA ST —Health care should be
declared as a fundamental right to every
citizen. ST PMT AT AN F g7 F w9 §
FIq¥ geTr Wigar g ) daR, 897 #Y
e ghear gfagc sraed calfanas Y
HIT ¥ AFAqigy MAXE T AT <@ 2,
g4y uF Aty ag @ fr o9 1 wEidew
ez wifga fegr wo ¢ g, fag aw
faselY & WigaT Vfeay a58 2, Far GI&IT
2 & gAY TQAT 9 W IF T FA A
@ § ar Agf 1 Wig¥e ¥ faeq w1 a9g &
TR @I § Y T g |crd #Y
I & vAwr wa.sfawa @ 1R &
< 9T a1 Jar § @Y S5 qegans il
FNg TFEd & U F NFC FAT $-
FIA1 9873 &L § | i, 41 GIHTC &AW
¥ aqAw gea afad THggE @ a1 @y
& ar 7t | WiF IT aT W WHT T
EJH AG BN, AT q% @ AWQ W1 gFA0
g¥ag agl &1 smgiaig g w1 7 1983
# qx srafie fear ar fagi wgr aar qr
fis g df & qrgde 5 fezw aee @ wfgg
Igh q1g AqAN {39 FiEw FaAr qoq
S & gray § R F7 A AT fw
W @ fasg o mRdIgEE 1w @

T qT mnmﬁ.gﬂmwmﬁm'

, W@ Far afi ? afz caw frg g

w2ar 9% &) f5 g 59 owarr qar v
agar, Tezd A iy o faefanr qares
1 T &Y ag g@rT &Y AT wifgg

'ar&mq-smtﬁ ¥a v & foag

g% qfae @y & & 7 FrETAT w1
@y g wta @ wrAr & gad fam oz
HTT FHT $IGT &, IaT azg ;N # 7w
gfamig’ warT w37 & fae afs gowre a7
§ QFIZT @S HIAT 9EAT I IAF FGT
qifgg 1 g & § aEwI ¥ q@AT AR
g f7 7a1 3o &) sz e 0 anfaw
faqy sy ar Y 7 g wg § $5s
A ®w A ¥ wifew wEr Qgar g,
faa¥ grasy ¥ &3 fqaw 377 & epvavia
e & oY a9f I3 & fqu frar @ 1 @
2q ¥ wrEl §Y wEar § o5 A famgam
g1 ¥ argart agi fasld T3 1698
a1 gar ?, IfFT $85 Usy g ¥ ¥
aft 7% fedle adf fear &1 gart use.
qfe & g9 g4 W 97 fafasr gree-
waw faid dfaad ¥ 3 & o gad
atdFFgTEemy A I N g & fw
gTHIT 7 fanldt vae w1 9o T faar @
afea qEY usy gIHId ¥ oY aw Suwl
STy AT @) IHT AAAT AE FT W &
fv Ia%Y 7 a1 a1e W w1 wiawrr
g, ¥ Al w3 aey § AR A 3F Qo
T qy w7 wfawic & 1 feeelt & dw
o deqr #§ Q¥ v § WY wEoRieEdT 7
¥ & | 99 ¥ frar fagfa Yve aman
gaT & faad wga SaH FmAdAr W &
A faar war § 1 wfET gad aTs qFWER
# AT & AT w7 B wagyr gl
7§ &1 & wgar g g e 9w ag ¥}-
au fedfisr § &Y gawr fec W 1808 %
ez ¥ vaw wiagar ¥ sfa sy )

ey & s s fiar el ArgEd
oA T e ® e §
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§T TBTAT §, THIC I 9 TFAEIE S SHRI RAM VILAS PASWAN : This is
frarz 5% o)% 5 @t Sy W gET & your answer. It is not my answer, The figu-
N i | _ Tes are given in your answer.

MR. DEPUTY-SPEAKER : I congratu-
late you, Mr. Paswan. You very carefully
throughout avoided West Bengal.

SHRIT RAM VILAS PASWAN : It is not
the problem of Wzst Bengal only, It is natio-
nal problem.

SHRI G.M. BANATWALLA : He did
Rot repeat.

MR. DEPUTY-SPEAKER : Yes, 1 agree
with you. He did not want to repeat,

SHRI B. SHANKARANAND : Mr.
Deputy Speaker, Sir, the hon., Member has
quoted various figures of people suffer-
ing from various discases in the country.
And he has said that almost all ‘the people
of this country are suffering from one
disease or the other. I do not know whether
I can say this is an example or whether there
can be any better example to say that even
the Members of parliament who arc having
a little good conditions, reasonably good
conditions of living-also need medical faci-
lities at their door-steps. Also medicines are
required even for people like Members of
Parliament who have got reasonably good
‘living conditions. They want medicines.
That means, they are also suffering from one
disease or other. Or it may be ailment, some
sort of sickness—minor ailment or major
ailment.

SHRI HARIKESH BAHADUR
(Gorakhpur) : What about the Minister ?

SHRI B. SHANKARANAND :
also & Member of Parliament.

[ am

So, it is no use saying that so many peo-
ple are suffering from this disease or so many
crores of people are suffering from that dise.
ase. It is & matter of fact. Weare not going
to argue against that. The question is, how
can we solve the health problem of the people
of this country ? And the hon. Member has
said that there are enough doctors available
but there are primary health ceatres where
there is no doctor. Thisis also a fact. But
regarding the number which he has quoted,
1 do oot agree with the figures he has quoted,
Itis also a fact that a few primary health
gentres and sub-centres, ,, ;..

SHRI B. SHANKARANAND : I am
saying that I am not denying the fact.
(Iterruptions) The hon. Minister has raised
various issues about various diseases. Perha-
ps, these were all raised when the document
on heath policy was discussed in the House.
The call-attention motion is limited to certa-
in things. Unfortunately, this call-attention
motion has been clubbed with so many
diseases where no justifiable Ciscussion or
satisfactory discussion can take place on any
particular point or any particular disease.

SHRI HARIKESH BAHADUR: We
want “a through discussion on various
diseases. Pleasc make a request to the chair.

14.07 hrs,

SHRI F.H. MOHSIN in the chair.

SHRI B, SHANKARANAND :1 also
want that such things should be discussed on
the floor of the House so that the attention
of the people is drawn to .these problems
because our main emphasis in the Health
policy is “People’s participation” and lay-
ing more emphasis on preventive and protec-
tive health policy. These are fundamentals
to which we have placed the National Health
Policy and this House was gracious enough
to pass the Health policy. Perhaps, as the
House knows and the country knows that
the New 20-point programme of the Prime
Minister-- points No. 13, 14 and 15— lays
morc emphasis on it. Especially, point 14
says that these discases iike leprosy, TB,
blindness have to be contained and control-
led and therefore various eradication pro-
grammes have been undertaken by the
Government. That is why, we are now thig-
king in a new way as to eradicate the disea.
ses which our common men are suffering,
For that, special schemes and programmes
have been chalked out and the targets have
been fixed. I should say that I appreciate
the views expressed by the hon. Member
that the allocation for Health in the Budget -
has gone down over the years, Naturally,
we have to cut short our programmes and
schemes to that exsent. In the meantime,
the population has doubled, Bit the alloca.
tion for Health in the Budget has gone down,
1 would request People’s Participation and
help in solving the health Problems in the
country, .
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SHRI RAM VILAS PASWAN : How?

SHRI B. SAHANKARANAND : I have
replied to that aspect carlier. This can be
again debated and discussed. I would requ-
est the hon.- Members to help in solving
these health Problems by educating the
people whom they represent.

&t om feame qrewm : ety qgl-
zg, By SNy qy §, S § uw w1 W
I AR ST A A fear gy ag aF
fmmT g '

Poagerafs s g @
gm&tm&ﬁr«tng’?%’ afz
w1§ gab &z Af }, wrqY gawt qad
a8 & € o7 g feqr at ;w1 FEIT
Brq wY Gerdew ugE ¥ Ex a7 @
2o adi 7 sar qIEIT WIKIT N fw2q &Y
T A F1 G § A1 A, Uy gWHTQ
w faar 2 qragl ? g Rew @fam
IR w3 a1 @ ¥ A A A dew
W wrwie fae § miwa s o LeAd
garagl ? folt oF Q@ &7 JwE

@R Ag faar

SHRI B. SHANKARANAND : Though
the questions asked by the hon. Member are
not quite relevant to the Calling Attention
motion, I still say that all deaths cannot be
compensated because deaths can occur on
account of various reasons This is not the
policy .of the Government to compensate
every death .,

SHRI AJIT KUMAR MEHTA : (Samas-
tipur) : Some dcaths may be compensated.

SHRI B. SHANKARANAND : There
are some deaths which are compensated;
accident deaths are compensated.

SHRI RAM YILAS PASWAN : Acci-
dents are not diseases.

T am talking about deaths due to disea-
ses. .

SHRI B. SHANKARANAND Fhese

cannot be compensated.

VAISAKHA 12, 1906 (SAKA)
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The health schemes can be provided as,

“for example, the CGHS Scheme. They are

compensatory in one sense that we are
ptoviding medicines.

SHRI RAM VILAS PASWAN : That
covers ounly 5 per cent of the population.

SHRI B. SHANKARANAND We
are covering the rura}l populmon by primary
health centres,

Health is a fundamental right. This
right is depenpent on duties also. This
fundamental right cannot be absolute with.
out the duties of the people who are deman-
ding it.

As regards private practice, it has been
the considered opinion of all the State and
Union Territory Governments. We have.
passed a resolution about it in the Confe-
rence of Health Ministers last year that
there should not be any private practice.
The State Governments have agreed to
this, .

SHRIRAM VILAS PASWAN : But they .
are not doing anything.

MR. CHAIRMAN : Health isa State
subject. What can he do ?

SHRI. B. SHANKARANAND : Re-
garding constitution amendment, the hon. .
Member has suggested that health should
be made a Concurrent subject. It is for the
House to tdke 1 view. At the moment, the
State Governments are responsible for
health.

As regards the repeal of the Leprosy
Act, we have written to all the Chief
Ministers -and the authorities of State
Goverpments to repeal the Leprosy Act
which iscutdated and derogatory to the
human digpity itself. We have taken enough
steps to convice the State Governments to
take necessary action in the matter.

T e

14,15 brs,
BUSINESS ADVISORY COMMITTEE
Sixty-Second Report

The deputy Minister in the Department
of Sports, in the Ministry of Works and
Housing and in the Department.of Parkia-
mentasy Affairs (SHRI MALLIKARJUN) :
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Siz, on behalf of Shri Buta Singh, I beg to
move ~—

“That this House do agree with the
Sixty second Report of the Business
Advisory Committee Presented to the
House on the 30th April, 1984.”

MR. CHAIRMAN : The question is :
“That this House do agree with the
Sixty second Report of the Business
Advisory Committee presented to the
House on the 30th April, 1984."

The motion was adopted.

14.17 brs.

INDUSTRIAL DISPUTES (AMENDMENT
BILL*

MR. CHAIRMAN : Shri Buta Singh
will introduce - the Bill on behalf of Shri
Veetendra Patil.

The Minister of Parliamentary Affairs,
sports and works and Housing.

SHRI BUTA SINGH : On behalf of
my colleague Shri Veerendra Patil and with
your permission, I beg to move for leave to
introduce 8 Bill further to amend the indus-
trial Disputes Act, 1947.

MR. CHAIRMAN : Motion moved :

““That leave to introduce a Bill furtherto
amend the Industrial Disputes Act, 1947

be granted.”
(Inerruptions)
MR. CHAIRMAN : Shri Harikesh
Bahadur will speak.
SHRI HARIKESH BAHADUR

(Gorakhapur) : Sir, I oppose the introduc-
tion of the Bill on the ground that this bilf is
not a comprehensive Bill. There should have
been a comprehensive Bill because there are
lot of problems of retrenched employees in
various Departments.

Specially about railways I have men-
tioned a number of times that thousands of
employees have been retrenched and they
arc not being properly adjusted and it has
become a continuous process and Govern-
ment is not taking any action. In this Bill,
they have not brought any provision for the
redressal of grievances of those people who
have been retrenched as casual labourers in
the railways.
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Therefore, I feel that this ‘Bill should be
withdrawn and a comprehensive Bili should
be brought in its place. This is my brief .
statement on this Bill.

Yo sifora gRre Agar (FAFGR) ¢
gamefy agieg g@ faw & wheFaA W
fad w37 & ) wroor § 1 food @ 9w
ag Tasqw drar 7a1 91, A I@ AT qg
grarad fgor qqr g fe gifeves &
¥ 5Ty W) (A qaw w7 faay
T} AT IAF wrEw W HIEIT ST
RN AT ¥ fqe 919 &7 1 gT & |
¥ gfaar Y 8 A} far war A A
A2y gdY fad ¥ QAU g NFTFA &
faw aza & ang &1 AvT A ALY wH
oA 9T g% wifengfag faa aa, foad
aa 13 ®1 gAFAs fear arar, & s
ASBT ar | ¥g 9@ JH3IF § ®T IW
19 IH1AT ATYAT 7

€8 faa & fezwrdie q1d) gz #7 qfi-
WAz A ALy R AP A fF
aagddl & @19 fey 1Y widez N "Amfa
9T FAT IAFHN ANFO T fHar F17 @
I qAgy w1 gTAged & F A0,
faa® s ¥ gelusg I & FIW
fagd aelt aa glaaval & dfqa g s
& | A qY orqFTaT Aay F fE 7 AT
g0 &1 w33z & aga frgea =30 o fag
WAZ  § ges171 qrar =gy @ ar faawy
IZ 0T FE A7 W1gH &, IqF F232 T
¥ AgrFT ag 54T

WA I ag g yagy gedr
g &, A N AT IAFT A A= d,
Iaq Afaw & J1aY | gy srarg 9T
wfag &1 fadw war g «difs wad
qga K wagd F1 W AT glaww
fowr @Y § g for s3d | wafag oF
Yt afl wear wifgg ) g7 A a2 &K
@ fadas & o @3 &1 (qQw v § |

*Published in Gazette of India Extraordinary, Part 11, section 2, dated 2.5.1984,
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sfx gmwar g s o
T s gk A ¥ 1w wW, AR
m@eﬁmamﬂmwm L L)
atE Y oY Agady ST Y W Q, IqEHT
WATIA £ )

PROF. MADHU DANDAVATE (Raja-
pur) : My basic objection to the function-
ing of the Government vis-a-vis such Bills is
this. We have been consistently insisting in
this House that, whenever any Bill con-
cerning labour is brought before the House,
as far as possiblc the Central trade union
orgdnizations should be consulied, There
are certain trade union organizations in
which even Members belonging to the ruling
party are a so there, and they also have
been demanding that there should be a
wider consultation with the various Central
trade union organizations before any labour
Bill is brought before the House. No such
consultation has taken place. 1 would stand
corrected if the hon. Minister tells me that
such eonsultation has already taken place,

As far as this Bill is concerned, it deals
with two types of amendments. Sometimes

the Supreme Court gives certain judgments .

and there aie certain consequential changes
to be made in the Act. The second amend-
ment that is sought to be made here follows
the Supreme Court judgment in the Excel
Wear case. Therefore, as far as that amend-
ment is concerned, one cannot object be-
cause really speaking he is only trying to
give legislative competence to whatever is
the judgment of the Supreme Court. But 1
am really opposed to the first amendment.
The Statement of objects and Reasons says :

“Difficulties have arisen in the inter-
pretation of the expression ‘retrench-
ment’. Itis proposed to exclude from
the definition of ‘retrechnment’ as con-
taiped in the Act termination of the
service of a workman as'a result of the
non-renewal of the contract of employ-
meat on its expiry and of the termina-
tion of such contract in accordance with
the provisions thereof;"

I do not thing that any trade union will
be prepared to accept this amendment for
the very simple reason that this would make

the present Act more retrograde.‘fetrograde’

in the sense that if the management or a
particular owner of an enterpriss is able to
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enter into certain agreement or coniract
with a particular individual, ‘X’ or *Y", then
according to this amendment, if the earlier
contract is not renewed, in that case the
removal of that particular worker will
not be deemed as- a retrenchment and,
therefore, he will be liable to lose all - the
benefits that have accrued to -him, and the
owner may be free to have a fresh agreement
with someone else, No doubt, that vacancy
will be filled up by taking some other person
through a separate agreement or a separate
contract, But as a resuit of that, the origi-
nal worker will stand to lose all the benefits
To that extent, I feel, this amendment
would mean a more retrograde step. That
is the reason why even at the introduction
stage we oppose, One does not oppose any
Bill, as you know very well, at the very
introduction stage unless one:feels very
strongly against the Bill.

Therefore, while supporting the second
part, as far as the first amentment is con-
cerned, I strongly feel that not only the
Unions, the Central Unions, have not been
consulted, but it will open up the floodgates
for the owners to sec that contracts are not
renewed and retrenchment takes place but
at the same time the workers are made to
lose heavily as far as their commitments and
benefits are concerned. That is the reason
why 1 oppose this B{ll at the introduction
stage and I would like that the Minister
should reply to this point adequately and
try to point out to us why this particular
amendment is being brought.

SHRI BUTA SINGH : rose—

MR, CHAIRMAN : Will you reply or
will the Minister of Labour reply ?

» SHR1 BUTA SINGH: Partly I am
responsible because it is introduction of a
Bill and opposition to introduction falls in
my jurisdiction as Minister for Parliamen-
tary nfl‘au-s Therefore, to that extent 1 can
meet the points of the hon. Members,
opposite. I do not say that the contentions
that they have made are not relevant, they
may in fact be useful, but my hon. colleague
will deal with them when he comes to the
clauses or provisions of the Bill becatise
they are matters of detail. So far as com-
prehensive legislation is concerned. I am
sure Mr. Veerendra Patil, while replying to
the clause by clause discussion ‘and the’

~-general discussion, will mect all pointy
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raised by the hon. Members. At this stage,
as you know, Sir, the Bill is opposed only
on the ground of legislative competence of
this very House. I find that the House ‘is
gquite competent because the subject. is in
the Concurrent List and Parliament has all
the rights to pass this Bill. Therefore, there
is bardly any ground for opposing the Bill
-at this stage.

PROF. MADHU DANDAVATE: If
you go through the proceedings, you will
Bnd that at the introduction stage it is not
only the legislative competence that is chal-
lenged but on some other basic objections
also where if we strongly feel we oppose at
the introduction stage, I think, the Chair
will uphold my point.

SHRI BUTA SINGH : I am purely on
procedure. Opposition can be taken to
introduction of a Bill if it does not fall
within the legislative compétence of the
Bouse or if the provisions of the Bill go
against the spirit of the Constitution. I find
that in this particular Bill no such breach
has been highlighted by the hon. Members
opposite. Therefore, I do not find any
ground for withdrawing the Bill are for not
introducing the Bill.

o wfea gax {gar : ST aigTa
e g &, Iawr qara &, ay qar
o gHaAT g |

oft gev fag : SO & faw wrg
AT cqTETH I FI 7 av Tl aga
HITF oqTE ST FT A &N |

PROF. MADAU DANDAVATE : That
is, when we go to the merits of the case. At
the introduction stage, if some™ basic objee-
tions are raised, they should be replied to.
f do not mind if the Labour Minister repfies.

SHRI BUTA SINGH : The objections
that have been raised are not so basic that
.they will interfere with the Constitutional
provisions, That is what I have said, Those
objections are legitimate objections on the
merits of the Bill, and when the hon. Minis-
ter.deals with the Bill, I am sure he will
meet those points...

SHRI HARIKESH BAHADUR : It is
not a comprehensive Bill. Therefore, it
should be withdrawn; it should not be intro-
duced. o : )
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SHRI BUTA SINGH : It is comprehen-
sive so far as the provisions of the Bill are
concerned. Nothing can be that comprehen-
sive which can satisfy you for all times to
come. Tomorrow there may be a situation
where cven the most comprehensive piece of
legislation today can fall short of their com-
prehension. 1 am sure my hon. colleague
will explain this that at the given time and
in the present circumstances, the best method
of meeting some of the outstanding prob-

“lems of the working class is though this Bill.
Therefore, I commend the Bill to the
House.

MR. CHAIRMAN : Mr. Patil, do you
want to add anything ?

The Minister of Labour and Rehabilita-
tion (SHR1 VEERENDRA PATIL) :

1 do not know why the hon. Members
are opposing this Bill. On the other hand, I
was under the impression, the hon. Members
particularly from the other side would wel-
come this proposal or this amending BIll.
I would like to bring to the notice of the
hon. Members, particutarly hon. Members
Prof. Madhu Dandavate, that there are
certain clauses in the existing Industrial Dis-
putes (Amendment) Act with regard to clo-
sure, lay-off and ratrenchment. What has
happeped in certain States, particularly in
Tami! Nadu and Rajasthan, is that the pro-
visions relating to lay-off and retrenchment
have been struck down by the High Court.
So far, the employers are taking advan-
tage of it and they have becn resorting to
closures, retrenchments and lay-offs. With
the result, the workers are suffering.

On many occasions, the trade union
leaders have demanded in the Labour
Ministers’ Conference and they have also
said that immediately this should be done,
if necessary, by an Ordinance. 1 told the
State Governments that I have got certain
formalities to be gone through and so 1
might take my own time, Why not you do
that at your level ? What happened was this.
1 have got the figures and I can quote the
fiigures of the man-days lost during the year
1983 ‘as compared to the man-days lost
during the year 1982 and 1981. The man-
days lost during the year 1983 are mostly
because of closures and lay-offs-not because
of strikes, So, thé employers. are indiscri-
minately making use of these judgments.
which have been passed. These clauses have
been struck down by the High Courts and
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have suggested that, the clauses that have
been drafted are very bad. They have also
given certain suggestions. And, in the light of
the suggestions that the High Courts have
given, we have, in consultation with the Law
Ministry, got them re-drafted and have
brought forward this Bill. In regard to the
closure, the existing provision in thé Indus-

trial Disputes Act have been struck down by °

the Supreme Court. (Intrruptions),

PROF. MADHU DANDAVTE : Excuse
me. You are dealing with that particular
aspect about which the entire House is
totally agreed. We do not differ at all, You
Jeave that out. We are supporting it, Our
objection is in regard to the first part...

SHRI VEERENDRA PATIL : The hon.
Member, Shri Harikesh Bahadur even went
to the cxtent of saying that I must withdraw
this Bill and I should bring forward a
comprchensive Bill. I will take my own time
for bringing forward a comprehensive Bill.
What will happen to the workers in the
mean-time ?

PROF. AJIT KUMAR MEHTA : He
is satisfied about the first part.

SHRI HARIKESH BAHADUR :}1am
opposing this Bill only on the ground that
there should have been a provision for other
people who are working in the various other
sectors. If you are giving me an assurance on
that, 1 have no objection to the introduction
of the Bill.

SHRI VEERENDRA PATIL : The only

. objection by Prof. Dandavate is in regard to
the interpretation of the definition ‘retrench-

ment’. As regards the difinition of ‘retrench-

ment’ what has happened is that several

courts have interpreted it in several ways.

Thercfore, we thought that in order to

remove the ambiguity and confusion, it

. should be defined very clearly. Therefore,
this definition has been incorporated in this

Bill. When there is a contract, after the

expiry of it, automatically, the worker who

is working under that contract céases to be

an employee. But, the hon. Member, Prof,

Dandavate says that even after that, he

should be considered as an employee and if

his services are terminated, then, he should

‘be declared as retrenched and compensation
should be pdid to him. How can we do

‘that because, under the aggreement, he is

supposed to work for a particular period?

"After the expiry of the agroement, the rela-
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. tionship between the employer and the

employee ceases to exist.
wanted to make it very clear.

Therefore, we

Once again I make an appeal to the hon.
Members that anynow this Bill is going to-
come up for consideration. At that time,
they will have ample opportunities; and, if -
there are any doubts lurking in their minds,

I will be prepared to clear them.

PROF. AJIT KUMAR MEHTA :

MR. CHAIRMAN : Mr. Mehta,. please
take your scat. Now, I am on my legs

rose.

st uwnfaarg  qeaE (ng’igt)
19 Y F3HT Fifaq ) -
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Let me read out to you the relevant rule,
that is. Rule 72, Let me educate them, '

‘If a motion for leave to introduce the
Bill is opposed.,.....

PROF. MADHU DANDAVATE : This
is not a kindergarten. We know all this.

MR. CHAIRMAN : You know it.

PROF. MADHU DANDAVATE :
know all this.

MR. CHAIRMA!\]: So, the legislative
competence is not chailenged. I cannot,
therefore, allow a general discussion on this.

We

Now i shall put this to the vote of the
House.

The question is :

““That leave be granted to introduce a

Bill further to amend the Industrial Dl;—
putes Act, 1947, -

(The motion was adopted,)

MR. CHAIRMAN : Leave is granted.
The Minister may now introduce the Bill,

SHRI HARIKESH BAHADUR : Even 1
did not say ‘no’ to this.

MR. CHAIRMAN : You are pow in
agreement with the Minister,

SHRI VEERENDRA PATIL : Sir, 1
introduce the Bill.

MR. CHAIRMAN : Now, Matters under
377.




283 Matters

14.35 brs,
MATTERS UNDER RULE 377

(i) Need to ban plying of cycle rickshaws
on New Delhi roads and to provide bank

loans to the cycle rickshaw pullers to

purchase auto rickshaw ?

SHRI BISHNU PRASAD’  (Kaliabor) :
Mr. Chairman, Sir, unlike other meiro-
politan cities, New Delhi being the Capital
of the largest democracy in the world, enjoys
an enviable position.

New Delbi is sparsely populated covering
" vast'expanse of land which could be tra-
" versed only by fast moving vehicles. This has
resulted in manifold increase in the number
of motor vehicles running in all directions on
New Delhi roads. Under such a situation
plying of cycle-rickshaw beyond the walled
city of Delhi frequently poses traffic hazards,
often resulting in traffic jams and fatal road
accidents. ftis, therefore, high time that ply-
ing of cycle-rickshaws on New Delhi roads
should be totally banned.

Sir, a men pulling a cycle rickshaw,
sweating profusely in rags under the scor-
ching sun, prescnts a pitiable sight. Foreign
tourists looking at the emaciated figure of a
rickshaw puller from a poor image of our
living standurd. It is also a great hcalth-
hazard.

It is, therefore, high timethat plying of
cycle rickshaws on New Delhi roads is
banned on humanitarian grounds. An impor-
tant point worth taking note of is that the
mayority of rickshaw-puller are not the
owners of the vehicles but they ply on hire
basis. They, should, therefore, be provided
with soft loans from the nationalised banks
to purchase auto-rickshaws.

It would confer on them the ownership
‘of the vehicles, and introduce fast traffic on
New Delhi roads thereby minimising traffic
jams. This measure would olso increase
their income and living standard, which
would be a step towards economic uplift of
weaker sections of our society, enumerated
in the 20-point programme of our Prime
Minister.

(i) Need to reject the proposal for shifting
Regioaal Reference standard Laboratory

from Kbandagiri near Bhubaneswar to

‘Gauhati,

SHRI CHINTAMANI JENA (Balasore) :
Mr. Chairman, Sir, the Regional Refe-
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rence Standard Laboratory set up by the
Union Food and Civil Supplies Ministry at
Khandagiri near Bhubaneshwar has been
functioning for the last many years. The
purpose of setting up this laboratory is to
make adequate research on the food and
agriculture development in this region. But
it is regrettable that efforts are being intiated
by a group of officials for the shifting of
this regiondl laboratory to Gauhati. The
news of shifting of this laboratory to Gauhati
has created a great discontentment among
the people of Orissu. Government of India
has remarked a sum of Rs. 20 lakhs for the
construction of a permanent building for the
above regional reference standard laboratory
at Khandagiri. A numbir of schemes have
been formulated to undertake ful-fledged
research work through this laboratory. When
the matter has advanced to such an extent
the shifting of this laboratory to a far away
place like Gauhati will not at all serve the
purpose of the people of Orissa.

In view of the above circumstances, I
would like to request the Minister of Food
and Civil Supplics to reject the proposal for
the shifting of this laboratory to Gaubati in
order to protect the intcrests of the agricul-
turists in Orissa.

(iii) Need for directing the Bihar government
to restore the carlier *Old Age Pension
Scheme in the State.

SHRI R.P. YADAYV (Madhepura) : Mr.
Chairman, Sir, the Government of Bihar
keep.ng in view the object poverty of 1he
people and also the rapid increase in the
number of the citizens below the poverty
line, embarked on an ‘oid-age pension sche-
me’, inconformity with the Prime Minister's
20-point programme.

In the scheme, it was provided that the
poverty- stricken people, who had alrcady
attained the age of 60 would be entitled to
draw pension at Rs. 30/- per mensem,

Subsequently the ‘scheme’ was converted
into ‘social Sccurity Pension scheme® which
included within its purview the bapless
widows and the indigent. ’

. An order has been issued recently to the
effect that the social security pension would
not exceed 277 in any Block. This has crea-
:fd an ambiguous and an anomalous situa-

on.
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The average number of sacial security
pensioners were 6 to 7 per cent of the popu-
lation which the new dispensation has
brought down to 2 per cent. The poor bene-
ficiaries have agitated to secure the ends of
justice. Their plight beggars description,

I, therefore, urge upon the Central
Government to intervene and prevail upon
the Bihar Government 1o restore the ecatlier
‘old age pension scheme’.

(iv) Need to extend retirement - bencfits to the

casual labour working on Indian Raflways. -

SHRI AJIT KUMAR SAHA (Vishnu-
pur) : Sir, | want to draw the attention of
Government to a peculiar problem facing the
casual labourers working in the Railways.
As per the statement of the Minister during
the presentation of the Railway Budget, there
are about 2,50,000 casual Labour in the
Indian Railways and only 25,000 casual labo-

Lurers in all zones are being confirmed as per
the existing rules. As per the present yard-
stick it will normally take more than a decade
for a casual labourcr to be confirmed as
regular employee. Therefore, when a casual
labourer dies in harness even after serving
for more than a decade without being confir-
med, heis deprived of retirement benefits
like gratuity, pension, ¢tc. His family only
gets the P, F. contribution of the cmployee.
On the other hand, a regular employee beco-
mes cligible for retirement benefits if he com-
pletes a few years of service. This lacuna
or injustice meted out to casual labourers
can be removed if supernumerary posts are
created so that these posts will lapse as and
when these casual labourers vacate these
posts. This will benefit a casual labourer to
get retirement  benefits. I urge upon the Go-
vernment to consider this suggestion sympa.
thetically and save many casual labourers
working in th¢ Railways from being deprvied
of their legitimate retirement bencfits due to
the lacuna in the rules,

{¥) Need to provide alicrnative caltle feed be-
cause of rice bran and cotton seeds being
used for extracting oil.

SHRI A. SENAPATHI GOUNDER
(Palani) : The cattlc wealth of our country is
going on depleting year by year. We have
‘been feeding cattle with rice bran and cotton
sceds. But, now that we have started extract-
ing ofl from rice bran and cotton seeds, these
two nutritious feed have become scarce’
for cattle. Also the stalks of high-breed
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varieties of paddy being very short. the qun-
tity of hay stalk available to cattle has also
lessened. Thus, for the benefit of man, the
cattle feed bas been curtailed, Previously
there was an Animal Weifare Board and
even that has become defunct,

There were vast grazing grounds in dry
areas and in every Village. After conversion
of many dry areas into wet areas, the grazing
grounds have become non-existent. Therefore,
wherever dry.lands are there, grazing field
should be given exemption under the Land
Ceiling Acts.

Production of green fodder just like N.B.
21 etc. should be increased and supplied
at subsidised rates. The present rate of sub-
sidy given is insufficient. Since we need to
make oil Trom rice bran and cotton seeds,
we have to find some alternatives as cattle
feed.

I request the hon. Minister of Agriculture
to take drastic steps for the care of the cattle
.which is very precious for our economy
which is still- predominantly agricultural.

(vi) Irregularities and inefficiency in the
Handloom corporation and need for importing
the lot of weavers.

s Yo ¥o Fag (w99T) : wamfy
w1y, IAT 93w & qdf faai & sqmaw
T afrmy gowAw Y gwgar §
FEAA FONTT ¥ smw afyafag.
ardl qar  IAA yWwAr F s
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afasd wigiga 7 wifegi w1 adz s
@ F9E Y FHAT 9T A7 W E qur Y
a1y qra # 17 ghrar 33 &1 ofoons
ag gar § % grazwa & g7 go wiw w1
fasq afl @ @iar @ T guwowr
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¢t a7 a0 Y gawar @i’ & fag
W fRar aar 3, 9 uaw s #®
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(vii) Reported investments by banks of J and K

State in other States and need to Scruti-

. nise their operational strategy in Jammu
and Kashmir.

PROF. SAIFUDDIN SOZ (Baramulla) :
There is urgent need to organise industrial
-activity in Jammu & Kashmir as this area
remained by and large neglected. The State’s
share in the national investment in the pub-
lic sector industries has reamincd as low as
0.06%. Under these circumstances, invest-
ments are equired to be mobilised for indus-
trial venture by promising entreprenurs.

The Banking Sector in J & K has not come
forward to help the State’s march towards
industrial dovelopment. The Banks haye, as a
rule, effected investments oulside the J & K
State and helped the investment-boom else-
where.

My contention is that the nationlised
Banks in the State have invested 929/ of
their deposits outside the J & K State.

I request the Finance Mnmstex o
into the matter.

look

The Reserve Bank of Tndia should be
-asked to investigate into the matter, In fact,
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the entire operational strategy of Banks in
the State of J & K requires scrutiny.

(viii) Need to provide the lepers with medical

facility accommodation, jobs, etc.
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Amd..) Bill, Puujab Mcpl.
(New Delhi Amdt.) Bill,
(ix) Need to enbance the fivancial grant given
to Secunderabad Cantt. to provide mini-
mum basic amenities.

* SHRI NANDI YELLIAH (Siddipet) :

Secunderabad is one of the major and pro-
minent cantonments in the country. For the
past many years, its finangial position is be-
coming more and more critical. Its income is
dwindling whereas expenditure is increasing
by leaps and bounds. Last year, its income
was only Rs. 88,83,265/- whereas the expen-
diture was Rs. 1,13,74,687/-. Since it is directly
administered by the Union Government, the
state government’s developmental programmes
naturally do not extend to this area, with the
result that the entire area was kept out of
any developmental activities so far. This
area has no educational medical and drain-
age facilities. The roads too are in very bad
shape.

Many .of the residents in this area belong

to scheduled caste and socially and economi-
cally weaker sections.

Hence, 1 request the Hon. Munister for
Defence to kindly enhance the present grant
upto Rs. 10 crores to this Cantonment for
this year onwards so that at least the mini-
mum basic amenities can be provided to the
people living there.

14.48 hrs, .
DELHI MUNICIPAL CORPORATION
(SECOND AMENDMENT) BILL,

PUNJAB MUNICIPAL (NEW DELHI
AMENDMENT) BILL, DELHI DEVE-
LOPMENT (AMENDMENT) BILL,
AND PUBLIC PREMISES (EVIC-
TION OF UNAUTHORISED
OCCUPANTS) AMENDMENT

BILL.

MR. DFPUTY-SPEAKER : Now, we
will take up the next item in the List of
Business. I may inform the hon. Members
that it has been mentioned” in the List of
Bustness that Items Nos. 14, 16, 18 and 19
will be discussed together. Now, Mr. Venk-
atasubbaiah to move the Bill.

The Minister of State in the Ministry of

Home Affairs (SHRI P, VENKATASUBB-
AJAH) : I beg to move 1 :
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Bill and Public Premises (Evic-

tion of Unauthorised Occupants) Bill
““That the Bill further to amend the
Delbi Municipal Corporation Act, 1957,
be taken into consideration.”"

MR. DEPUTY-SPEAKER : The Minis~
ter may also move the Motion under Rule
388, under item 15 of the List of Busincss,

SHRI P. VENKATASUBBAIAH : I beg
to move :

*“That this House do suspend the proviso
to rule 66 of the Rules of Procedure and
Conduct of Business in Lok Sabha in its
application to the Motions for taking in-
to consideration and passing of the
Pupjab Municipal (New Dethi Amend-
ment) Bill, 1983, inasmuch as it is depen-
dent upon the Delhi Municipal Corpo-
ration (Second Amendment) Bill, 1983.”

MR. CHAIRMAN : The question is :
<“That this House do suspend the proviso
to rule 66 of the Rules of procedure and
conduct of Business in Lok Sabha in its
application to the motions for taking into
consideration and passing of the Punjab
Municipal (New Delhi Amendment) Bill,
1983, inasmuch as it is dependent upon
the Delhi Municipal Corporation (Second
Amendment) Bill, 1983.”

The motion was adopted.

SHRI P. VENKATASUBBASAH : 1 beg
to move :

““That the Bill further to amend the
Punjab Municipal Act, 1911, as in force
in New Delhi, be taken into considera-
tion,”

Mr. Chairman, I am moving these two
Bills for consideration.

The problem of encroachments on public
land and unauthorised constructions in Delhi
has been causing concern. It is a matter of
regret that such encroachments have also-
been a hindrance at times in the implemen-
tation of the Master Plan and the Planned
development of the territory. The local ath-
orities have been finding it difficult to
tackle this problem effectively despite efforts
made in this direction. They have pointed
out that the existing provisions of the law
do not act as  sufficient deterrent to check
unauthorised construction and at times they

*The original speech was delivered in Telugu,
Moved with the recommendation of the President.
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have particularly pointed out that unscru-

. pnlous persons are circumventing .the provi-

sions of the existing_law and continue to
make unauthorised constructions under the
cover of stay orders obtained from the courts.

Accordingly, the Government has brou-

ght forward the Dethi Municipal Corporation
(Second Amendment) Bill, 1983, along with
the Punjab Municipal (New Delhi Amend-
ment) Bill, 1983, the Delhi Development
(Amendment) Bill, 1983 and the public premi-
ses (Eviction of Unauthorised Occupants)
Amendment Bill, 1983, which have been
separately introduced in the House, to make
legal provisinos to deal more effectively with
the problems of encroachments on public
land and unauthorised constructions in Delhi.

The Delhi Municipal Corporation (Second
Amendment) Bill, 1983, Provides among
other things for the following changes in the
Act, namely :

(i) To give the Commissioner the power
to seal unauthorised ercction or work or of
the premises in which such erection or work
is being carried on or has been completed.
Such seal can be removed only by the Com-
missioner for the purpose of demolition of
‘such erection or work or in pursuance of an
order made by thc Appellate Tribunal or the
Administrator of the Union Territory of
Delhi in an appgal made under the provisions
of the Act;

i) To provide for appeals against cer-
tain notices issued or orders made under the
provisions of the Act to an Appellate Tribu
nal,and to provide for the constitution of
the Appellate Tribunal, or the Tribunals for
the purpose of hearing such appeals. Further
appeal against the order of the Appellate

. Tribunal would lie to the "Administrator of

the Union Territory of Delhi. Orders on such
appeals will be final and nro Civil Court shall
have any jurisdiction;

(iii) To change th: penalty of fine now
specified for certain offences under the Act
‘to include imprisonment also and to make
some of the offences cognizable ;

(iv) To make certain other changes of a
-gonsequential and minor nature.

-(v) In respect of certain offences, the

. aitendment seeks to enhance the punishment.

In order to obviate likelihood of harassment,
the power to launch prosecution in such ¢ases

Public Premises (Eviction of

Unauthorised Occupanms) Bill,
will be exercised by an officer not below the
rank of a Deputy Commissioner.

1 am- sure, the House will appreciate the
need for these legislative provisions,

Mr. Chairman, Sir, I beg to move :

“That the Bill further to amend the

Punjab Municipal Act, 1911, as in force

in New Delhi, be taken into considera-

tion™’,

While moving the motion for considera-
tion and passing of tke Delhi Municipal Cor-

.poration (Second Amendment) Bill, 1983, 1

explained the need for amending the law in
order to tackle effectively the problem of
encroachments on public land and unautho-
rised constructions in Delhi.

“Accordingly, the Goverpment has brought
forward the Punjab Municipal (New Dethi
Amendment) Bill, 1983, alongwith the Deihi
Municipal Corporation (Second Amendment)
Bill, 1983, the Delhi Development (Amend-
ment) Bill, 1983 and the public premises
(Eviction of Unauthorised Occupants)
Amendment Bill, 1983 which have becen
separately introduced in the House, to make
legal provisions to deal more effectively
with the problem of encroachments on
public land and unauthorised constructions

in Delhi. ~

The Punjab Mupicipal (New Delhi
Amendment) Bill, 1983 mainly provides for
the following :

(i) To give the New Defhi Municipal
Committee the power to seal thc premises
under unauthorised construction. Such seal
can be removed only by the Committece for
the purpose of altering or demolishing such
building or in pursuance of an order made
by the Appellaie Tribunal or the Adminis-
trators of the Union Territory of Delhi in
an appeal made under the provisions of the
Act;

(ii) To provide for appeals in cases
relating to encroachments on public lands,
unauthorised constructions and similar mat-
ters in New Delhi which shall lie to Appel-
late Tribunals and not to Civil Courts,

(iii) To change the penalty of fine now
specified for certain offences under the Act

to include imprisonment also and to mak
- some 'of the offences cognisable.
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(iv) To make certain other changes of a
consequential/minor na ture.

(v) In respect of certain offences, the
amendment sceks to enhance the punishment.
In order to obviate likelihood of harassment
the power to launch prosecution in such
cases will be exercised only by officers not
below the rank of the Secretary of the New
Delhi Municipal Committee.

I am sure the House will appreciate the
need for these legislative provisions.

I move that the Bill be taken into consi-
deration.

MR. CHAIRMAN : Motions Moved :

“That the Bill. further to amend the
Delhi Municipal Corporation Act, fl957,
be taken into consideration.”

“That the Bill further to amend the
Punjab Municipal Act, 1911, as in force in
_ New Delhi, be taken into consideration*’

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : On behalf of Shri Buta Singh,
I beg to move :

That this House do suspend the proviso
to Rule 66 of the Rules of Procedure and
Conduct of Business in Lok Sabha in its
application to the motions for taking into
consideration and passing of the Delhi: Deve-
lopment (Amendment) Bill, 1983, inasmuch
as it is dependent upon the Delhi Municipal
Corporation (Sccond Amendment) Bill,
1983.

MR, CHAIRMAN : The question is : |

““That this House do suspend the proviso
to rule 66 of the Rules of Procedure and
Conduct of Business in Lok Sabha in
its application to the motions for taking
into consideration and passing of the Delhi
Development (Amendment) Bill, 1983,
inasmuch as it is dependent upon the"
Delhi- Municipal Corporation (Seeom:l
Amendment) Bill, 1983.”

' (The motion was adopted)

SHRI MALLIKARJUN : On behdlf of "

Shri Buta Singh, I beg to move:

Biil and Public Premises (Evic-
tion of Unauthorised Occupants) Bift, -
¢That the Bill further to amend the’
Delhi Development: Act, 1957, be - taken
into considerauon ”

On behalf of Shri Buta Singh, I beg' to -
move <

“That the Bill further to amend the
Public Premises (Eviction of Unautho-
rised Occupants) Act, 1971, be taken into
consideration,”

While moving these two Bills for consi-
deration, I would like to give you the back-
ground of the first Bill, that is the Delli"
Development (Amendment) Bill.

Sir, the problem of encroachment of '
public land and unauthorised construction
in Delhi has been causing concern as the .
Local Authorities have been finding it diffi-
cult to tackle the same effectively- despite
efforts made in this direction. The Delhi
Administration and the Local Authorities
have pointed out that the existing provisions.
of the Law are not acting as sufficient deter-
rent- to check unauthorised construction,
They have particularly pointed out that uns-
crupulous persons are circumventing the-
provisions of the existing law and continue .
unauthoriséd construction under the cover
of stay orders obtained from the court.

Accordingly, Government has brought
forward the Delhi Development (Amendment)
Bilt 1983, along with the Dethi Municipal-
Corporation (Second Amendment) Bill, 1983,
the Punjab Municipal (New Delhi Amend-
ment) Bill, 1983 and the Public Premises
(Eviction of Unauthorised Occupants) Am-
endment Bill, 1983 which have been separa-
tely introduced in the House to make leul
provisions to deal more effectively with. the.
problem of encroachement on public land.
and unauthorised construction in Delhi.

15 hrs.
The Delhi Development (Amendmenty

Bill, 1983 maialy provides :

(i) Unauthorized construclion be madé
cognisable offence, providing for
punishment (a) of rigorous imprison-~
ment upto three years for setting'up. -
an unauthorised colony without: a- -
lay-out plan sanctioned by the-:‘corae:
petent authority; and. (b) simple - imaw-
prisonment uvpto six months or fine

“upto Rs. 5,000/-or both for indivi-
dual tases of “unauthorised - constitic-
tion
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(ii) Construction materials and other aids
being used in unauthoriscd construc-
tion be seized;

(iii) The premises under unauthorised
construction be sealed, and appeals
in cases relating to encroencroach-
ment on_ public lands, unau-
thorised construcction and similar
matters in Delhi shall lie to Appel-
late Tribunals and not to Civil
Courts.

I am sure the House will appreciate the
need for these legislative provisions.

I move that the Bill be taken into consi-
deration.

I also beg to move :

“That the Bill further to amecnd the
Public Premises (Eviction of Unauthori-
sed Occupants) Act, 1971, be taken into
consideration.”

The Public Premises (Eviction of Unau-
thorised Occupants) Act, 1971 was enacted
mainly to provide for speedy and summary
eviction of unauthorised occupants from
public premises, recovery of rent or damages
in respect of public premises and for certain
incidental matters.

Of late, cases of unauthorised occupation
in public premises (especially in the Union
Territory of Delhi) had been on the increase.
It has been the experience that the existing
provisions of the law arec not effective to
remove unauthorised occupants from the
public premises.

The Government, has therefore, brought
forward Delhi Development (Amendment)
Bill, 1983, Delhi Municipal Corporation
(Second Amendment) Bill, 1983, Punjab

Mumicipal (New Delhi Amendment) Bill, '

1983, and the Public Premises (Eviction of
Unauthorised Occupants) Amendment Bill,
1983. While the provisions of the first three
Amendment Bills extend to the Union Terri-
tory of Delhi/New Delhi, the provisions of
the last Bill extent to the whole of India.

The following are the salient features of
the Public Premises (Eviction of Unauthori-
sed Occupants) Amendment Bill, 1983 :

(i) Under the existing provisions, the

Estate Officer is required to make an
order directing the demolition of

Public Premises (Eviction of
Unauthorised Occuphnts) Bill

unauthorised construction within a
period of not less than seven days eor
more than fifteen days to be specified
n the order, and no such order shall,
be made unless the person concerned
has been given a show cause notice.
It is proposed to delete the provisior
regarding the reference to the specific
period to be mentioned in the order
for demolition, and to provide only
for a period of not less than seven
days for the showcause notice ;

(ii) It is proposed to empower the Estate
Officer, whercby he can make am
order directing the sealing of unau-
thorised construction ;

(iii) It is proposed to create a new off-
ence of unlawful occupation of any
public premises and to make it puni-
shable with simple imprisonment for
a term which may extend to six
months or with fine which may extend
to Rs. 5,000/~ or with both.

Opportunity has also been availed
to incrcase the penalty by way of
fine now provided for occupying the
public premises by an evicted person
without authority for such occupa-
tion ;

(iv) It is also proposed to make the off-
ences under the Act congnisable. A
person can be arrested, however, only
on the complaint of, or upon infor-
mation received from certain specified
officers.

I move that both the Bills be taken into

consideration.

MR. CHAIMAN Motions moved :
**That the Bill further to amend -the
Delhi Development Act, 1957, be taken
into consideration.”

“That the Bill further to amend the
Public Premises (Eviction of Unathorised
Occupants) Act, 1971, be taken into
consideration.

Now Sushil Bhattacharyya.

SHRI SUSHIL BHATTACBAYYA
(Burdwan) : Sir, we have four Bills before
us, namely, Delhi Municipal Gorporation
(Second Amendment) Bill, Punjab Municipal
(New Delhi Amendment) Bill, Delhi Deve-
lopment (Amendment) Bill, and the Public
Premises (Bviction of Unauthorsed Oeou-
pants) Amendment Bill,



297 Delhi Mepl. Corp (2nd VAISAKHA 12, 1906 (SAKA) Delhi Dev. (Amdt.) 298

Amdt.) Bill, Punjab Mcpl.
(New Delhi Amd.) Bill,

Sir, these Bills aim at developing Delhi
according to plan, and preventing encroach-
ments and unauthorised constructions on
Public or Private land and Public Premises
here and there, becausc interested partios
encroch upon private and public premises
and construct on them unauthorisedly on the
one hand ; and on the other, go to the court
" and get stay orders against competent
authorities which are quasi-legal bodies only,
and thus frustrate thc aims and objectives
of the existing acts, through inordinate delay
in settjing the disputes. It is said in the Bill
that it has become necessary to amend the
present Acts to strengthen the law for quick
disposal of cases and to stop such encroach-
ments and unauthorised construction and
to make such offences as cognizable offences
with more stringent punishment for the
offenders and at the same time to make
such cases out of the jurisdiction of the civil
courts and place them beforc a specially
constituted appellate tribunal.

Apparently the proposed amendments
are in the right direction specially when en-
croachments in fmdustrial and commercial
centres have become rampart and are often
reorted to under political patronage and
surely such illegal actions need to be chec-
ked. But at the same time some changes in
the proposed amendment are needed before
the Bills arc passed to make them effective
and purposeful.

The proposed tribunal is to constitute of
one man only. There should be more
than one judge not only to ensure justice
but to makc it convincing to the people in
general also, '

A time limit, too, should be fixed for
the disposal of the cases to make the inten-
ded quick disposal of the cases possible.
Otherwise, the main purpose ofthe Bill will
be defeated.

Again there is the tricky question of
territorial jurisdiction. ‘At present there' are
multiple authorities for the Union Temu_sry
of Delhi which often lead to overlapping
and duplication and consequantl;( delay in
work and confusion all around. There ?hould
be a clear cut demarcation of jurisdication
between the appellate tribunals. At the same
time coordination among the, bod.ies like
D.M.C.,, NNDM.C. and DDA, is a pre-
condition for the successful fmplementation

Bill and . Public Premises (Evic-
tion of Unauthorised Occupants) Bill,

of the provisions of the proposed amend-
ment, of the Bills. ‘

It is seen that sometimes water connec-
tions have been given to unathorised houses
and house taxes arc being collected by
the municipal authorities. This should be
strictly checked.

The final say in the matter of appeals
against the competent authority or the app-
cllate tribunal rests with the administrator.
If he is appointed on political consideration,
undesirable pressure and manipulation can-
not be ruled out. Unless the possibility of
putting such pressure on an Administrator
is checked, the efficacy of the amendments
remains doubtful. .

Asgain there is also a danger in the case
of D.D.A. The D.D.A. acquires land from
the individuals at a very cheap date and sells
it after reclamation at exorbitantly high
price, that is beyond the reach of a common
man. This causes resentment among the
seller of the land and the intending purcha-
ser of modest means. In fact, developed land
goes to the well o'f sections only much to
the resentment of the common man. So,
this is also one of the reasons for encroach-
ment,

I quote from the Thirty-sixth Report

(Sixth Lok Sabha) of the Estimates Commit-

tee (1978-79) : —

““The main reasons for encrochments and
unauthorised constructions is the influx
of a very large number of population
from rural areas or other parts of the
country in Declhi. It was estimated in
1975 that there was a need for about
90,000 dwelling units per annum in Delhi
whereas the total construction has been
about, 15000 houses per annum only.
1t is because of this pressure on land
that encroachments and unauthorised
constructions occur.*

This is at page 6 of the report.

Today, after nine years the problem has

become more acute and needs a different sort

of approach, a different outlook for solving
it. For *shelter, like food” as the same
Bstimates Committee in its 36th report com-
meated, “'is a basic and irrepressible human
need. It canpot be controlled or suppressed

by issus of orders as was sought te be dome
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in Delhi by DDA. If shelter is not provided
at reasonable cost by public autharities to
the low income familics these families un-
cannot but be driven  into the
scrupulous hands of the operators in the
clandestine and illegal urban land market
and are left with no other alternative but to
resort to encroachments in  public land, un-
authorised construction, The Committee fcel
that encorachments and unauthorised constru-
tion cannot be checked only through legal
sanctions which no doubt, help to a limited
extent., The rcal solution- to this problem
lies in launching massive time-bound pro-
grammes of land development and to make
" available the land sites and ready-made
houses to the needy families at reasonable
price.”

Before I conclude, 1 would like to draw
the attention of the Government to the fact
that from time to time the Government has
been forced to regularise some of the un-
authorised colonies and to provide civic
amcnities thcre. More such colonies were
possible should be regularised in the interest
of the common man who deserves a sympa-
theic consideration. And in cases where evi-
tion has become inevitabic to stop unplanned
and haphazard development, the victims of
of such eviction should be provided with
ilternative sites.

MR. CHAIRMAN :
Vyas.

Shri Girdhari Lal

o farerdy ww smr (WA
gaafa wgigm, ¥ <1 9 far sy fog
my & : 2 rgfaliam fidfiaa (d7ue
1qeie) fam, qara wpfafaed (7 S
juele) faer, I&dy sqqqNe (uHsHz)
faa, ofewrs (qfaina (cfqaqd e &F-
19TUESE FIFIIA ) unsHe faw, ¥ gawT
qRYT FIWTZ |

Tq 29 &7 H@ETd gy AN I qq
g W &1 faedt Y sard N 77 @
' Y #iT AT ¥ g A q Ar@ S agh
_ rv.a AR GAC] ST & @ & forg Y€
T F1§ enF g Jfgg |
c i fae :g(amm) 9eg TeqTY

Sﬁr &a1 wifgg

Public Premises (Eviction of
Unauthorised Occupants) Bill,

st freqTdt @ amw . qAT IR
TIEAT § A1 A, N IR I g\
qrEd | Fgi 3T & | & ) AT SN W
siwAr g, ar agh ¥« ffag ) aaf %
iy R 9T qwar sifgn, @gh qrEY

. g asar g

# a7 fadza 3T @r 91 fw feost #Y
70 a1® FY 1Aty & g A w ar aw
gafraal F grar oY AFIF NG LT § qQ
R A G & 1 agt # FFFqiz garfd
FT g&m &9 o) ag a1 f ag 70 @1@ &Y
A & fag g §E F#@t fv fea-
g sarg SYa-3)9 O SrA1E ang gy
fafes maw o o & n Fgi-2 ang aM
AT w7 wrweAl FiAi & fag &g w4l
gar sngar YT frw gdF ¥ A&l
FEIAT AT | I |ATYT IAFT T
QY =ifga Y dfp7 gasane qufdy &
gq% at gud) sgargr F7 A €, wiE
amiy Y fand fo 7} egazar nzay @
ag | ALY AFE T WHEAIF ZTT FY 0T
ng giar aq41 Wiz 4v ag e g1 af
N foadY st § ag Fw & =wgar
sifeg grag #J1ag w e zufen &
el g gq naifwE w wf a w1 afe
gaT g =ifgn . 59 {1 qg WA )

"aite grafam fufares &1 fadiv agsag &Y

wifgny & anwar g A IATH F WG
oF %97 qqifedr gAY Tifgg &t @i,
Fgad & faw ge i@ g il
agi 9T A1 ST @F @ @A aE § PEnd
I qiger wEaT w1 @re ) zufan &
FgAr Argan g 5 are 1gi /Y sagequ &y
HIT GATIAT AR 2, AT AGTILTT FISL
A 1 UHAT 1T § AT Grawasary-
qrT qfeq® F AFIT ITHNH FUAT WG
g, T ADE IM FF AT wrqiqkfen
TEIREST B AT ge0e sF av feefy

- o gearel 9y Yo o 7 qud qre
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Fhoaw efzgaa A AW AN ASW
TR B wAeaT ST A § AT A9
& W19 JT-AIAE ATIUA ® AFAT
gy € @ ved ¥ agw @F
@q qU AR AT AT G
Tor g gea featfen fanyay & =i

i | & ATHEAL F F@rar afz A7

wft #1797 agi T AT a1 Iy Fg
ary 7fY Qv afew 9% fad o wowr
oY spaeqr s @l faad fe wF@
Ty AT AF AV AN FY IITH § Aw-
qz geFc A g Fasw W g & oag
Hil & fh Tgx ¥ sgaeqr F-AQ A9
T qF1q e afvy o e Afay
fore 9T ¥ TR ARF 90 AR |

sk Ar7 At ¥ g o FgAT AT
g {5 ggf ox a3 AT 7 JT O ARAE
wT T & oat Paefir (Tgiasl AEW a7
#T IR w@Akuw ¥ a=dw w5 fam-
g% fgerrs ®)15 U ad) fqar sir @l
g1 9w iwme if @R aEE
g% qg) f@rr wan ) g qml &t
ga% TElaEd QN T gRA§ AN
faegiy a€Y I AT v W § I
fai® £1€ wad ag & oary ¥
sraar wEA fw agt 92 ad.a3 g1t
21 A ArAnaT s §T R ad IAH
faen feqy gEad & s Y E,
fray A & weW gTMy A § AR
fRay @il & FAC gAiY g¥ § ar g9
fadt £ 7 OF aTF A1 AT AT FITFT
& sifedad faada anw, AR IS
<3 # Y g% f@AIF AT 1 FGIAL
&1 4 7 gat qITA A AT /9 g F
ot 38 gz Fradt gt sr@dte aarg
q1 Sraafea dfaw aT o qar 5 fad
fagd fr ade W 1 WA & A9y a9

Jqee g1 €% ?

AT A% N(T AGT AF TATX AT g4

forly sqaear g ©T TN A TREAT AR

“Bill and Public Premises (Evic-

. tion of Unauthorised Occupar ts) Bill,

ot Ty | ag @ oy feet Sqffane
wIeReT (99T oiedz) faw e §

" &Y dona T qifirwr (A€ fewel @)

fasas w1g § a8 @A ¥ affassh
Nz gl feedlt ¥ dra § o | A
TGS Fo FT T §, A6 qAT § §
AT § &) ag wgm fF ¥ ) A
fisy gy &, Y RX AN Y fed §, faaad
ot ¥ aw ol Y AT WE F s
Fr e e & ad § s fwT 10, 10
#1T 20, 20 719 q® & GT § AT ¥V
AgY 1T | T AT { A 797 AFT A7
TEAE | FTIAWIAG A T H I K
@t $W 1 syaeen €Y § wa § q@ar
qrgal g % %41 ag T 39 N9 F) @A
F7¥ & faq adfade §mr sl wed
afqsdl ¥ IHIT FV qaEq FI O
frad deFgdt &=X a4 ) oWy &
sfasifedl a1 a8 wig fadivaa § o)
aga ¥ o sfawfedl ¥ 9 adt ol
FwT 997 weE a1 fay § A fgas
gt &7 safuaer sl § 339 fzarg |
wq wwI ¥ o fawaq € wig 9w
faais wi€ FaaE w1 ¢, faud ag &1
FEq1 GAI® T J 99 qB 1

a7 3§ oF fzauaw w1 Sqaw fom
¢ an< ag fesgaw gAIfaeEst &% gwie
AW AT H W AFW T W Aq
OIS WIgH §, 341 v W Tare fae
GHAT 1 AT | 1@ F oo 0T wfusrd §
A9 W@ N (T FO § 9 Jaww 97
& qFras &7 yfawd @ av faw &
W & T 3q AT T 17T T JTET G0
F ¥ ¥ wfadd §1 fgam 5@
g g & Wi s gw  feegme
F af@ um @l = wuow fam
FHaT A AF-qF NSl ¥ ) Arar-
qar w5 £ W &, 7% faars ag fesg.

" A S THIT Y $JITYT FT GFAT | ¥9

1Y W A g e g s
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X wfgwrd #Y agt 9z gmg N GT)
¥ el RENT AT G GFEY wAy
9T S AINET AT AT FQ §, 59
HETT & AT F7 AAT FT G | TG THW
® EET TET ATAWE ¢ |
IO TAH FAT HY FI@ AT @
gfugtfeat ¥ grar ghoATE o a0 HU§
STy T 98 & Afgw 9X AN
faar s AT & qur guAArg
aga #1 Tho Arfo AITo &F T wrF
FMifE a8 S AT AT AAEAT FAA T
2 ¥ gfuwifal A fodirm & & 59
§ o< 97 F) Aoig ¥ AT F9A AHAT
g o & & wrAar qwgar f &
A AR F TENE ATIY FE FFIE
H &, fogir Fo@T w59 F@C
sk fames ®f FHAIH P oEE,
¥ smaewr w9 F g @ fam
F W o ¥ farz s w1 & fag
wzr 2, M wfawrfeat & ot e
famrY &) swaear A7 F Y § ¥Nfw €7
& freirE ¥ & THAT 9T I g1 S
"% #Yx ag ATTH AF AT T A AEY F
wE T G T A1 @A A0
TgH AIAWFAT § | AT TH A F7 €417
¥ vay wqr, qT A FJ A FAT IGO0
1€ wraar ad arn | feest wgfafaas
w1 & grary ¥ Y o419 ¥ ATa A
e Qo ¥ w@rd, A EH a@ AL :

+++«growth of unauthorised colonies, en-
croachment on public streets, unauthorised
constructions on public and private lands and
conversion of residential constructions into
commercial complexes have assumed alarm-

ing proportions.”

ot &Y ®1 Y & fFar 3 9.
faw wFaaRs & a & & wEdit ®
AT At g £ ¥ w wr § fadiy
wWNferae iy & salaas Fvaaaas
Haewfar ) aqT @ T A AT H
qre g6 amerd § 1 o i A e

. Public Premises (Eviction of
Unauthorised Occupants) Bill,

fargw SN ) wniTas w1 FRRT
¥ gk w3 faar §, 9% feme e
ara 1§ g o § )

¥ wY-xta S § Fordid xS
A IFAT § A IT ATH IS A1} &
faees sraw Far SHAH g ?

g fesit § 2mr @ f osror qwm
AT T gU § | wif A #7, B T
FT 3 A IX FT AT 1 T AT
Hagd aml ¥ ad g2 T s
FeaT g% feeet & @ q@y A fawal R,
A #E FgA &1 7Y famay ¢ i sy
T GIFTE gEAY 9T HAT ST F A/
9AR! IF W @, I I AN AN
Y & o aang g onre @ TwI A
aig A€ feeelY Ay agy &, gorr feewt
% TH NHIT XY Hewgewr dgA § 1 TWY
srraa & arga fAfead 0% & = oy
21 g sSFIT &) sqgeqr AT
araea® 2 fd agal 93, gid-g1d afagl
¥ &1 Aras s 7 & AR IWY
ATIMAT & GIIT T ¥ AT | §F 4V 6
TUFAT IZH ATIAF ¢ |

T a8F § F1qA €2THE HIF A IAH
ooy O & far § -
Prosection for such unauthorised cons-

truction has also not proved effective beca-
use of imposition of meagre fines by courts.”

qga eT§W &1 Hi9q fa% fisar @ fe
w177 #1% @1 gufies adl gan, wafag
AT AT WEI FIAT FAATE, qAT AT
FIZT T IFTAT § | WAL IS GF & HA
¥ ot gt Y, I9F frad &fawr § foad
feaar & af g ? g FTHAUWE
grRaHE BIZ.ME |in 98 ¥ Q@ § 1 92
T AN & qraE a7 qq mfgEy § w47
T H NA § Afewr a8 a7 & o w-
ANTLIT gAY & Q@ § 9% faws
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19 €@ TR & agy frg awg & wEady
w3 ? X Wi wiow qwy F aga w9 A
g & arod e I wTW
£ o s ogg wrgF @ @ &
& faftwa aQ® @ o qwar QY
wifgy H1T I HIT A DA gy § ar
gawt fafiae 0% ¥ ghee W asar g
T #maF ww yrqar feat g, ag Av6r
£ | Wt gawt get & gEa fear s
A guwT aga gz Ay AT

oF ara § A fasr sgfafas w3
F Ak g wgar g g af
froelt & Y ueA\wiiz 81 <@ & | ogt @Y
gew aff T 9T g WY Agi W IA
g § faawY awg ¥ o 7% faeelt & Qv
ST &Y T & Y e Y av ) wng-sg
¢ HANGQUPY Eiew aT @ §, F99l-
Trivw wezaaT g @ § | ey f ag-wfas
qw g 37 @ § faae fs ag oo
i 9 1 auT A9 «w avg ¥ ag-wivy
HETT IAR Y Gy % et & &, ey
SRz 3§ ? qaw fegddie
ag 2ear wifgy fs qg& fag ag@ @ af
fewelt & e X TgHew A QT
WA W sqatyl oY, T AF IAAEYT W ¥Y
ot oY § 1 7k faeelt & wigHww o g
@ oY & g9 few ag ¥ AwA AN
sugwqT v ® §, frw awg & o9% fawms
SN T W § ? o wgh Ay AT
¥z miar § o I9F fawre N s
aff gt &1 ager QAT wEY 9T g wwr
oTedt 99 ®E WoAT AN wT dar § Ay
fergamt e Fawcqudard @
) wred wfowfal @ ear sifyg
ot feweft ¥ oY maiuwe vew
R E waw pwwiz g @, A
Afad wem N A afagstR
WI9Y Q% agAfad we™ Wy geater
ot §, ¥E avg WY o7 @ widAnfl e

Bill and Public Premises (Evic-

tion of Unauthorised Occupants) Bill,

@ & 9% fawrs ger ¥ favey &Y aga
Taeaear ¢ ' '

NHoFar § Fagald wg
qrgaT g fin gawt sqnewr S i 1 0w
¥ fag qr #F Far o< Fwwr qan faur
s w3 fifag 1 cfan fan, gadlwfer
fawr, g atg & wav-saw far sw a%
FIGH AET I a9 A% €, 6.9. ¥Y sgaear
3% afi @) w1 o9 avg - & o9
fasrg s A §, ST ag ¥ A @
qIQAT | TPRIYNT, SEENIS FIEH, 67
HYPIUET FEIAT H) AT AF TE AEA
wh fau & g0 agiRy ¥ Fwg FE@0
a1gal g f5 a8 9917 9T @12 Wl @
o givar 1€ 9 [ifge 1 W e
foad @& waw, W@ el gaaar afs
T GF | AGT 4T AT § W IE W
arAr Ak sy AT Pagder wm-
Fror ar fasft at ax st s fan
I WTfRy | @y Az A qaw@ ¥
g %A1 gueAg g g Al fawsh
&7 e ST THI I T /AT | @
g & T /0w AT gk AN &Y sqaeqr
7 ¥y Iifge arfe o &7 gawr qar
AT qF | @Y ATT WSATHT FT AT TFY |
TR &7 qaT fivar smEm aWr faeelt
&1 Y24 ITHIT T a7 | ST aqa<
wiftrer & st snfgg .

XA ool & @ g1 ot faw) o
aNGT FQ@TE |

st e fog  (EFAR) @ W
o, faeeh #Y AT gy ¥ R W
aueaT AT ¥ Jar @ § ) o v
dft wew & R § qr aff ¥ @ g

‘gl 1§ g wla @t W an

weT WY ST s wgan §, W

" arr?r,mﬁ TTHIH FIA AT & FLIUW,

e ¥ WO ¥ off g W @@ FR N



307 Delhi Municipal Crop (2nd MAY 2, 1984 Delhi Dev. (Amdt.) Bill and 308

Amdt.) Bill, Punjab Mcpl.
(New Delhi Amdt.) Bill,

g faeeft & o 1 &Y. Ao, 7 gheamn
JEWRAW IF FIA OHT G HFIAT HT
faar & 1 feqdY & @& AT 9 THA B
Fec T fear &) Q) w1 1T g AW
faelt Fom @ E % owgw & ol
W& qre F1E Qo @ ar ag )

Q% GF &1 9% ATATT &Y auer
Y g a7 a9 Ay Fur ) @ {0
& 37 At &7 AR g AT q@ar AR
7 & & fody o fady qe oy AT
wigar §, dfew votfas st Arwang
wnr faweT & w9 § 999 wear wAT
REIMNM AT AT RE | waHA ¥
w1y w1 & T ag) J97 Argar, 997 |-
it AR 7€ 7% NwEE faewr N il
9T H9Y T FETWR & |

15.34 brs.
[MR. DEPUTY SPEAKER in the Chair]

foa 7% gred 7 WEY IFTH Al
yqA AT FT FUY HIEFT LAY AT
st | §, I¥ 9T Ig WA AT T )
oY ATYH AVF AT AT TSN A FTI-

frat a1 W 3, FaT I g2 Y ag WA

qm gar ? g avgarg froaw s adw
sifaal § wrg @) argw #3 fF ad
fear Y& ? gfwor qlx g wda &
ToqTAT & A% frad qamT av ? s F
famr aft wh s A N wegdr
FW@ & | o o wo grr fFamaY ¥ W
g oo™ & fegarg ¥ sftw &
1Y & AN TF-UF 3-8 AL /AU TF F
fgamm & &= st &) &R, A1q framml
R AIEA B FAT T W E @ W@
AN FEET F Q& qEFA 7 o o
FEAY N w70 FHT FTAAAT AGT
W@ E, I AT KA 0G| TG AT
et W T F A @1 R=gar g
Ia% faars weq FTHaE AT SIfgw )
faar sywad & vy AT faar Far
qar faq, ag FIw aff & Fwar 21 &9

Public Premises (Eviction of
Unauthorised Occupants) Bill,

YA 9 ATXC | Agi fofar g %
g AT T Fr€ g A swaear 1 oA
AT FrAY F A AT qIE QAT /T S
2| IeWIY TqQ TATATHT A 9 & AT
W F1E eAATHT FT FTF AT 7§ FI 907
2 ) ofses 5 AT gAINT AF HF-ATG-
UETE JTFIITH AT fas-1983 w1 /Y
R ¥ H g ifaw g arr §R R
TqMZ W Qo o THe Y FITH § ANAT &
G FrsT-FARITT § | ITH fomw &
AT AT =T a9 q@ F X, AT F=AT
70T ST &7 99 A @1 gwa & ) fam
2 7T #it ifo!}oqs‘ q et
THIF & oY, 3 Agt ax gusEy wiv-
FF @€ #T fag § « AT AT F QI
BT ST sray wr€ wdArEr g AT §?
AT FFAE ¥ & ar Far & g ?
TOx w7 & giafeni gwrg-gewm @w
qg% & qrg ot Aty & wey 1 HfE,
for spiz MY #Y Fifear TR gfowe
IR Fav 7 1 TR AH arg
a1 | ¥ fay § N e @ & s Y
FOegfaat Y wifsar qet o1 @ &)
wafE qg INT g@ER F qF gy T
FreaY & qrg At gifge F ) sTeeY ae-
FTT §7 a€-q€ ifsqi w1 X F Agy
TqF qrat | :

gF qE ay gfearr T gaT s
T "rATert 9T ATaF Ero Lo Wo 7 FTH
S fearal @ @57 TAf qrEader A §
T g7 Arer faoelt ¥ QY amy AYT AT W@
€ 97 99 &) g wgr § A A1 ey
&g Y av fafew awra &1 ey, o
o< ¥Y wfgar wv fedy Twre & Yy
7o &, ot fiewr gefegue i Kad-
gz § F19-FQ § a1 fea faer & oy
F O ¥ TRy oF qUT & FIATT Ty
wor Y g &Y wOx awd §1 § few
W aa ) wgAr Agar g fv 9w ot
w S 37 Y Aed qre W WAEeT
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g & 1 6T gart oy &l gIEITq 9y-
HTH AT 9T G FsA1 IO Wqifw
F gt A wfT A @dw wewd
o arde ws i 1 foe sra & ST ad
A 9 AT TG HA, BT DAV 4T §
R &, SAH A & S FE
gear @ 1 s fE 9w MAT WY @R F
fag wwtA A fRam, awy a@F T
fadal, g @1T A 9T w9AT WA
WU T Y W A yew feers qgl
AT, F1gT AHF FET F AFA fo
W @ A I H NS, gwAw @i §
offt g+ gAY W9 FEAT W o9
®I F qre ot wqaegr ¥ 5 ag |x
‘& ITT Any Y, T N 9T qE
T & AT 9T 0L A gV, Ya1 A
ey |
SHRI T. R. SHAMANNA (Bangalore
South) : Sir, though the four Bills which
have been introduced and taken for consider-
ation today are essential Bills, 1 am afraid
that unless and uatil the measures
are enforced rigidly corruption is stopped,
political and other inftuences are removed, no
amount of legislation will be of any help for
the development of any city in a considered
way or in a planner manner. Sir, the enact-
ments are there. But the implementation of
the laws is difficult as long as we politicians
for the sake of vote or for other considera-
tions, previal upon the officers to see that
these unauthcrised huts, unauthorised buil-
dings and unauthorised colonies are made to
remain,
15.43 hrs.
[MR. DEPUTY SPEAKER in the chair)

st vorw gare fag(fBdemanR): |y,
WY Q QTS T WTH AT | €W gIN ¥ W
wgan eI AT A T W
g wwr § 1 ag qfwaiizd shad
fafree< o1 w1 § 5 Sux ¥ WY §o A
gt wYazT < |

MR. DEPUTY-SPEAKER : All Mémbers .
are in Parliament House Annecxe sattending
some valedictory function.
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tion of Unauthorised Occupauts) Bill
SHRI K. MAYATHEVAR (Dindigul) :
What for do the Members come to Delhi ?
Do they come simply to loiter in the capi-
tal ?

w4y ey gore Fay ;. W9 PR ST
5T Qfad fr fow axg e wror & famr
13U §Y ATIIA, T F1E AT OAT AN

YA g amr AqE {0

MR. DEPUTY SPEAKER : Hon. Mem-

- ber, you are entitled to raise. . You see, some

of the hon. Members are attending the vale-
dictory function. They are about 70 or 80
Members. I have also to go there.

o) v AT fag : fEd G e
g T8 ¥ w7 IaT I Ay 7T Afgy fex
AT ATGY WH-ATAC T agf <@, Feaw
f A8 &, sror Wradi g, F0 wwaa §
e ang feg a1g & grow & @AY |

MR. DEPUTY SPEAKER : You are a
responsible leader of a political Party. We
have got to complete these legislations. We
are very much behind the schedule. All
those who want to speak can definitely speak
It is very easy. Some 70 hon. Members are
in Parliament House Annexe.

At THRTENTT Wt (F2AT) ¢ HWT
ez afaq )

At least, on other side, there should be
equal number, -

MR. DEPUTY-SPEAKER : They have
noted down your points. They are hearing
your points. Mr. Venkatasubbiah, the
Minister ot State for Home - Affairs is sitting
here.

SHRI T. R. SHAMANNA : Sir, I come
to political considerations for vote catching.
We do a sin in allowing the unauthorised
structure, unauthorised colonies and un-
authorised occupations on public land. It
takes place because we infiuencs them. On
account of many considerations, ‘these un-
authorised constructions come up. ‘The laws
are there; the regulations are there. But
unless and until the laws are enforced
rigidly and strictly, it will be impossible for
any authority to control unauthorised encro-
achments and unauthorised constryctions,
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Delhi like many other big cities is grow-
ing up rapidly, Itis true that there is ‘an
acute housing problem in Delhi. The Muni-
cipal authorities and the Dethi Development
Authority are unable to cope up with the
demand for houses. Therefore, unauthorised
constructions come up and, later on, for
various considerations, they are forced to
regularise them.

Again, if you go to any bazaar, we find
that half the road has been occupied by
vendors. Most of the footpaths are occupied
by vendors. If the policemen and the
Municipal Corporation. People were to go
there, money will be given to them and they
will go away. The pedestrians find it hard to
‘walk about and further, it is a very difficuit
for the people to make purchases if the roads
and footpaths are covered by vendors.

I am not so well conversant with the
situation in Delhi. But I am very well
conversant with the situation in Bangalore
which is the same as that of Delhi. Banga-
lore city has developed very fast. In 1961,
the population was hardly 9 lakhs; it was in
1971, it was 16 lakhs and now it is 30 lakhs.
Within 10 years, the population has doubled.
The area of Bangalore city is ajso four times
than what it was 20 years ago. I can tell
you that half the number of houses construc-
ted in Bangalore city are unauthorised. You
may be surprised to learn that in the course
of Saturday and Sunday, more than 100
houses come up in Bangalore city. So also
may be situation in Delhi. Later on, out of
sympathy and out of other considerations,
121 unauthorised lay-outs have been regu-
larised in Bangalore city corporation areca.

The more number of people live in un-
authorised places rather than in authorised
places. 20 years back, Bangalore city had
hardly 1200 slums. Today, we have got 450
slums. Most of them have been occupied
unauthorisedly and most of them have been
constructed on  Government land. Even
though we had to incur the dispeasure of
those people, I brought to the notcie of the
Government a slum which has recently come
up where thousands of huts have been
constructed in the course of two weeks.
Though I have brought it to the notice of the
Government, they are unable to anything just
because they are afraid. I have written
strong lctters to the Chief Minister that I

Public Premises (Eviction of

Unauthorised Occupants) Bill
will have to offer a satyagraha for not tak-
ing action because Bangalore city which was
considered to be a beautiful city is now
becoming a city of slums, and is now be-
coming a city of slums and of unauthorised
constructions.

So also in Delhi, we find that a number
of unauthorised houses are built. There are
unauthorised colonies. If they are to be
dismantled, all sorts of objections would be
raised.

Our politicians are to be blamed for all
these unauthorised constructions. The poli-
ticians and the corrupt officials are both
responsible for the construction of the un-
authorised houses. Therefore, politicians
should take on oath that *‘We will not in
any way interfere with the dismantling of
unauthorised  constructions,”” Politicians
must always give support to the dismantling
of unauthorised structures. We should take
strong action against corrupt officers. Un-
less all these measures are taken, this Bill
serves no useful purpose. Therefore, it is
very necessary for the Government and for
the law-makers to come to an understanding
that they will not interfere with the working
and enforcement of law to prevent unauthori-
sed construction.

You have brought here some four enact-
ments to make the law rigid and effective.
But unless strong measures are taken to  sce
that those laws are enforced, no useful pur-
pose would be served.

There are many cases pending in the
courts about unauthorised constructions. The
Courts give stay orders, By that time, the
unauthorised construction takes place and
the unauthorised structure would be reco-
gnised in the course of two years,

Recently you might bave seen in news-
papers a report that the Ganga Ram build-
ing in the heart of the city was sanctioned
for six floors. But nine floors were cons-
tructed and the building collapsed and nearly
100 people died on account of that. This
unauthorised structure was regularised by
the corporation authorities,

Therefore, we must see that searches are
conducted to find out about the strict en-
forcement of the law. Otherwise, it will be
very difficult for any Authority to see that
planned development takes place.

‘
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Furthermore, it is very necessary that
you regularise the footpath vending. Give
them some alternate place or prevent it if
possible.

You go to Mandi or any other place like
Paharganj. You will find no place for the
row will be there and every row will be
covered with vendors. How can you make
any comfortable purchase when you go
there. : ‘

Therefore, I am quite sure that unless
the officcrs are strict, such things will go on
and nothing can be done about it.

Therefore, I appeal to the Government
and to the legislators and to the politicians
and to the authorities to see that we do not
interfere in the working of the enactment.
If not, the development of the city will be
affected and haphazard growth will take
place and instead of a beautiful city, we will
have an ugly city.

Take proper care now. New Delhi has
got some rules and regulations and, therefore,
it is a beautiful portion of the city. You go
to the old city. You will find a vast differ-
ence. You will see therc the unauthorised
constructions and occupations. 1If you go to
the outskirts of the city, you have got unau-
thorised colonics.

It is in order to tackle all these pro-
blems and with a view to develop the city in
a beautiful way. you have taken these mea-
sures, But itis no good passing the laws
unless it is enforced rigidly and in  methodi-
cal way.

Therefore, Sir, only if some penalty is
attached to punish the person who influences
and also the person who indulges in corrup-
tion, something can be done;

With these few remarks, I close my
speech.,

st faw gare maa (TiFE) ¢ I9A-
oW AHIT, GARAHT & qg F S g
U P WY, 6T gT s & fag
Gt % srawr feg g § 1 & wnwrar g
fis fewsft &7 8t g auear &, W aw
i 81 W ¥ faad N sEwvafa
fedftar &, ar woal ¥y wwwmfvat §, an
. fefezwe Qe § @ & Wi amwY

Bill and Public Premises ( Evic-
tion of Unauthorised Occupants) Bill

qEiTT AT GAry 9% 79 @ §1 7w faeely
w # usrar §, wfag Al Sngi ¥
gwTay § ag SART AT F ST AIHT
TG & 9717 FWQ §

T w€ v ¥ qgd HaAx &
o ot adT AT A § VAR A F
faw, waife wgi ¥ @y &, Fgf SN
AamT A faaar 1| e A s
warar 7gf 9T Aoy ws@t  gfammen-fawr
T wfeww afafadtor anfed fag and
g 1 3l 9T Y AmEdiew ) @ &, s
QA a1t Tfgg | AfFT Fm3 g QR
TOF §, ¥ ¥4t Q1 F) GHF W@ AfA-
FHOH QAT WY, &) 713T 95 g3 G
& 5T | 39y vafiaa o) gad 9Ai &,
IAFT AT A FAFFAT v 1 KAl wy
e FT AR Iy ¥ ASA F fag @A
wEl wr fawE &3 T Fei 9T ax
glawg qgart AN awxy gy, faad
HIFIT 6T T8 8 W 2
61 hrs.

MATY HT GHEAT T TR FHET
® AT Iaw g w3 & fay ghafaa
FOF & QX AT F qHIT R AR FA A
FEW g, 9a< gy Nfaa) § § sgwr
91X ANIF qraT § | THY ATE Y gL I X
aad 421 @t @ § AR I9F fae W
AT adE S A 1 feselt ¥ ol
AT I ANl 9T Far g, N adw §
AR HAQQIUEES a0 Fay §1 F@d
Tg & N w7 gamwie & fawg grew
q9ar g, o Suw fasre af /v A
oY gover, WYX AW AQT §,  faaah
wrf g & wag A g _

wafay fRet & forg awg & oY w7
WAT-AAT g& F @1 & a8 fawfasn waw
at & agfl @wwRaT ©F aIg W1 KT a0
¥ 9 QUTAT FT GHINT TEAT G W7 )
fewell ¥@ & yNEY HF N A9 ¥ 7gi
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qr ot &€ gF1T &7 agfaad faadt § 97
“Hy ywg ¥ fafwer usHl & &R A 9%
o1y @A § 1 A g fagre sfe aga
faowr gar § &YX sigh 9T SWWT gA AE
W § &R gt T auw qgfraal w1 aaE
‘@ar e, A@i ¥ wir w7 foedlr ¥ 6g-
“fAgat & e 2@ § ot enfaw @ %
rgaR fagrc ¥ W a9 M § W agl
QT | S GFIY g G AY
e F T R AGTIXAT W R 1| FAFI
AT 8 A& 7 qry F I AT @I
gfrarz ¥ 3, foas aog & feear A
FIETN IFAT AT W & AT FO H_MAAT™
" STEY q AP 1 Y &, 9T AP HIWi
H qHEY ) AFQHAI g 79T & GHY-
‘g WA FATRT AT gA fHAT 14w

w1fge

WgT IF ¥ FITT FT gra- g, €@4l-
“qifa® & fF g e g fs wwTd
st &1 afawaer 7 & afeq qfeas @€
qF a0 A7 U< § | w9 qTF F7 Q-
ooy AT @t a1 aEafs fewior &
fodt ggaaqer catw 1 aifawaor grar
ar nifge & e owEl w1 afasww AgY
“grar arfge afer aue i gl d7 R
GTRIT &Y ¥ FgT da A F A AA-
aF 9% fag #1€ sreerfea zagewr A
FTE AMG qaaq® AT IgF & T g
cog | gt qrede ¥ &€ a a9 =l
Eaga WA F-AYATHR FAAST W
Rgeragw At fear mar g SfET oaga
‘AT w Y U ag) fear war §
"JA FrEEYT A WAL fEqT AT
rfge | g 7T G FavRd § fe Ay
gaogw A fear arr wrfgg ar
faawy gem™r T sfaa
gRwdl g @ v9aw saw fag W
greeAfey sqgear 7 T €@ AT a9 %

" gEY A gerar wifgy | we faw § g

Public Premises (Eviction of
Unauthorised Occupants) Bill

qat & R & aAw g, vhade agar
wifgr &lT  sE@@ @A =ifge
afFr st QT et an gt &
¥Iq @ Q@I IaH g agi ¥ famr
wree@fer At & gar &7 @1 vaAd
FUFIT &Y Afag) &1 Ieawa @ A )
IaF A AT FT sqATAT FTW ATHI
w1 aifgey @) xafag ¥w faded @
f& gt afg &g o fiedy &0 gTiar
Fraga® Y gaw g a1 gad fao ager
Fa< syaear #T A wrg fee gawy gEan
sre | faeet § ot fev argard ¥ q2d &
& %€ AT gEEdi 7 99 aa 6 HiT
T A fear g s or @St oewIwdeE
g WA I § IAH AW AR 9T AT
M WY Agl gaAr AT § | WIS &
& ey F oY ga JwT 91 fF Y ORI
AT Fresw AWIT A, I AQT AL XY
wigfgat e A 7€ Ffew fadar &
wifes AT 9 faqar Ay @ A a€-
‘q€ wwra A a7 @ 31 W) goshead -
afawtiza § Sa51 9 g fear wmar

e F Trew ¥ W IW Ag g

wqr 1 39 gy gg fewe a1 fr ade
9} gFR fwar @ <qr oAt s
T TREAT AT @I

& o awwat § o foafas & ga
T w1 IET g9 _Ar g fF [ awr
st fir geatdie aEi @y g § Al
¥ s aeErd afusifal # fadama ¥
g T g 9T W aQmi &
faars s & w17 AN W\ A7
VKT WAL & a7 BIFT AW ¢ IqvSA
gy, AN S RO Wi W@ fw
wraz smEr wAa & Wy, ¥ 6« q¢
HYT SART A A1 T FNfE q@ 9T NEA
wrtT 5w § o A

T ol & wiq & FoAy wra @
Lacul 8|



317 Delhi Mcpl. Corp (2nd VAISAKHA 12, 1906 (SA4KA) Delhi Dev. (Amdt.) 318

Amdt) Bill, Punjab Mcpl..

(New Delhi Amdt.) Bill,

SHRI CHITTA BASU : Sir, the Bill
before the House gencrally bighlights the
probleay of unauthorised occupation and
encroachment. But, you would not be doing
justice if you do not take a comprehensive
view of the problem.

The problem is the growing need for the.

increasing population in the capital. The
House is well aware of the fact that since
Delhi is the capital city of our country, it
was admitted by the Government that there
should be a proper planning for Methi city
itself. Right in the year 1961, Delhi Master
Plan was conceived. 1 want to mention this
only because T want to show what has been
the genesis of the problem. The Delhi Master
Plan of 1961 visualised the acquisition and
development of 30,000 acres of land in Delhi
and around Declhi. And this rarget ‘was to be
reached within twenty years, that was, by
1981. Only 9,800-about 10,000.acres of land
have so far been developed by the Delhi
Development Authority as part of the Delhi
Master Plan, I do not know what has been
the total amount of acquisition of the target
of 30,000 acres 7 When there has been an
acquisition, a large amount of land has not
been properly developed, there has been no
construction programme initiated by the
Government or their agency. Naturally, Sir,
the land is vacant. The people have got
the nceds for housing. 1 think you will
appreciate that for a man, a minimal need is
to have some shelter. This is an irreducible
minimum necd of a humanbeing. Therefore,
under these circomstances, the encroachments
have taken place and unauthorised colonies

have sprung up.

1 would only give you certain figures from
the Report of the Estimates Committee which
has been referred to, The Estimates Commi-
ttee refers that there are more than 611 un-
authorised colonics and you would be asto-
nished to find out what has been done to the
number of structures so far. However, as
per the survey conducted by Government in
1974.75, there were 1,42,030 structures with
a break-up of 1,21,168 and 3,258 commer-
cial and about 9,000 residential-cam-commer-
cial structures etc, of these colonies. There-
fore 1 mention this figure only to underscore
the fact that most of the people had to resort
to unauthorised occupation. This is because
they are being driven to the most natoral im-
pulse of survival. Therefore, this is linked up

Bill and Public Premises (Evic-
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with the question of the housing problem. If
you don't take a view of that nature, then
the purpose of the Bill is not going to be
served.

Some of my hon, friends has mentioned
that there had been an estimate made and -
that estimate was made in 1975. It was
mentioned that there was a need of about
90,000 dwelling units per annum in Delhi.
That need has now increased because of
greater influx of people, a large number. of
people coming to Delhi every years, after
1975. Therefore, the estimate should be on the
higher side. It should be more than the .
figure mentioned here. But what has been
the Government’s performance in this regard
of fulfilling the need of housing requirement ?
The total construction of housing units did
not exceed 15,000 per annum. But there is a
nced for 90,000 units per annum. Therefore,
only 1/6th of the requirements could only be
made. This is the problem and unless you
tackle that problem in a very proper way,
merely by passing this law cannot solve the
problem.

Now, my suggestion is that the DDA is
in a state of paralysis and it is not function-
ing properly. In DDA =t various levels, there
are rampant corruption. On many occasions,
many hon. Members had raised the question
of corruption prevailing in the DDA.
Anyway, | do not want that the DDA should
be abolished. The development work in Delhi
can be taken up, can be launched, can be
implemented. May I request the Government
on this occasion, to prepare a plan through
the DDA, a time-bound Plan, to increase
the tempo of the construction of dwelling.
units in and around Delhi ? Unless that is
done, the problem will not be solved and it
will multiply like anything which will lead
to a state of being reduced completely.

Now, the question arises as to why more
than one lakh dwelling units have been  con-
tructed in Delhi in an unauthorised manner,
It could not have been done unless prior
collusions with those who were in authority
had already been entered into. I am quite.
convinced of this., But I won’t say that with-.
out the help of many politicians belonging,
to various parties, .this can happen. Many
vested interests are involved in sprouting . of
thesc unauthorised colonies which they are
setting-up.
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MR. DEPUTY-SPEAKER : When we go
and ask them to vote for us, whether they are
in the authorised colonies or unauthorised
colonies, we give them assurance so that we
can get their votes. Even Mr. Venkata-
subbaiah might do it in his constituency.

SHRI P. VENKATASUBBAIAH : Even
Mr. Chitta Basu will be doing the same
thing in his constituency.

SHRT CHITTA BASU : Therefore, sir,
there have been some kind of collusions with
the officials in the DDA, with thosc who are
in authority, not the poor people, and I
won’t accuse them because these poor people
have been organised into a so called associa-
tion which is being conducted by some influ-
ential persons. They are in collusion with the
authorities and they have oceupicd certain
lands in the namz of associations. This is a
very big profit earning business, and I do
not say that the Government does not know
about it. The Dc¢partment knows about it,
and it was made known to the Estimates
Committee by the Deputy Chairman of the
D.D.A.; he agreced to it while he was bzing
examined. He said : *“The D.D.A. had abso-
lutely a diffused or sometimes nil responsi-
bility assigned to officials.”” No officials have
been given a specific duty or authority or
power to see that there is no unauthorised
encroachment, and this was admitted by the
Deputy Chairman of the D.D.A.

Can it a question be put, as I am putting
it to you, that there was a collusion ? The
Ministry have also admitted that the possi-
bility of unauthorised constructions coming
up with the knowledge and even connivance
of the field staff cannot always be ruled out.
They koow the problem. My accusation is,
knowing the problem they ar? very much
happy to sit over the problem. Even this
amending Bill is nothing but an attempt to
sit over the problem. What do they propose
to do ? They propose to have an authority to
seal the wunauthorised construction. The
amendment says that there would be a tri-
bunal or a number of tribunals. How can
the power to seal the construction at a parti-
cular stage prevent the housing problem ?
How can the tribunal prevent the housing
problem because this unauthorised construc-
tion has genesis in the needs of housing.

Now, their is a provision for setting up
of tribunals. As far as I know, there are no
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well-defined ' guidelines in the matter of
hearing the cases put before that authority.
In the absence of any properly laid down
guidelines, can the tribunal or the appellate
authority have their own judgement on the
basis of predilections or other considerations ?
The important thing is to have a well laid
down and properly formulated guidelines for
the tribunals so that the cases that they
would be hearing could be disposed of with
an element of uniformity. This is the main
problem and I think, the Government will
give careful consideration to my suggestions.

Lastly, I would like to mention about the
railway lands though that is not related to
the present Bill. That has been mentioned
many a time in the House. The railway land
has been in the occupation of many helpless
pcople, people thrown from across the
border, in my constituency. They had to
build up their small hutments there. That
railway land is not required by the railways.
They have got nothing to do with that Jand.
I enquired from thc Railway Board if they
have any expansion or development pro-
gramme on that land. They replied in the
negative. -

SHRI1 P. VENKATASUBBAIAH : The
Railway Administration, if my information
is correct, have decided to either lease out or
sell some of their surplus land, The Railway
Minister announced that in the House also.

SHRI CHITTA BASU : If it has heen
accepted, I am very glad, and 1 thank the
Government for it. If those lands are not
required, for development or expansion pro-
gramme for the railways, why should that
land not be leased out or sold at a reasonable
consideration ?

If that is done, I will thank the Govern.
ment for that policy.

My last point is this : as my friend Mr.
Yadav mentioned, if this law is implemented
in about 611 unauthorized colonies, of whom
some might have become authorized or regu-
larized by now, thete is every possibility of
there bging some colonies which require to
be demolished. If these colonics are demo-
lished, where will these poor fellows go ? So,
the question of rehabilitation comes. So,
these Bills should deal not only with meeting
the growing demand for housing, but also
the need for housing, but also the need
for droviding alternative accommodation
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for those who will be uprooted as a resuit
of Government's actions.

DDA should not be the demolition
authority, but an authority with a sense of
humanitarianism, with a sense of compassio-
nate reasoning. 1t should sce that pcople are
not rendered rooficss, but arc provided with

roofs.

it O A wag anl (FEWT) ¢
gqreay WE i, ag W1 feedt AN fawra
gau faw 6t ot o & TW AT 9gA
ot &€ qr AT gar & arw, fedt
AT Agd €1 0F qgATd {1
gfai 1wty & 83aT A% FA
&1 F1H T FT & | §A% faq aw@T
a #¢ usfaar aar & § 1 Ag FF AT
3 fr mwArag a0F § AT TIATHE
gir | Y &g argE A FEr AT H
o ®gar g 5 2223 IF NI JAF
a1z o ey § freadr w1 fagfaa agi
foar 9t 9% § 1 & gewAT § SiN.AR
are ¥ eufya § W1 qrargAY I &
faed) & a¥ go & T U-AA & fag
g $T @ § 198 I E ¢ fr T,
wqg & qa w1 6 ghadt sraas-
i &, X fargeaw & @ faesy &
s WA w3k 1 W@ § | gAfEy,
ST cgIear F WAET W@ H F
w177 A AgF Fqw FAfAg §ORO-
fear sTawT ag @ § | A9, 147 FF-
faadl #1 fafaa & &1 s f5a1 @0
wfee, ol gl wiwifrat €, faasw
frafrq &0 98 a1 giE) frEriET &
g7 i senfagl Fadr a1 @ § | SAEl.
< Tady &Y Y@ ¥ ¥ Y aw |
& | oF atw ot a-ad agEfasi T
weq a9 @ §, 3@l geQ A awTrAS
g & amfes wafeal § awad
A W § | g W @ T 9T
off ®ear fear gam &+ Igt ® AW
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gaar fameat @) @ @ fe e o &
¥ S N A R E, A de i wd-
ww & wada A7 srarg W giawr JaEeT
agl & TAr |

F1eh g g FEFA F e Wy
A Y g ¥X A smEeqr @, Afe
arraz W agi 2 a1 afz enawd
1§ wifan ar a1 fag aw & fae
qgay 9T WY &, AT ¥ 9@ X A
gAY faeelt ¥ aga § widl #, wgi AR
HIA F NG AHIT neg w7 §, 9
30 g uFs ¥ W Afas yfw afow
F@ & AT 4, afgm af aw oF
fagi€ st q o fafeen aff av @i &,
zofag & @ g & ot eadt awaar s
a8y 7Y 8, faat 9ad atwr s af o)
afz Q19T & @A FEIg aQAF §
Fw giar a1 fafssg &1 & 5o grar
T A aFAY 1 @) A GREE( B
& far o0 gwar a1 | Afea & & o
oY g9 afq 2, gewt ¥ foag avg § s-
%9 99 @ &, 98 99 SOl A Age
femmar 3, faad saraais saiEr g §
afer gt ¥ 393 o8 3o feard
2ar | feTst Wi waw gni & K¢ &
FU Ny A W@E, T E A W,
T T Fqew F @ g fawEgd
AT 5§ gad sifaal & I anft gH
ggx &) fRar | 8 qrt & Efear &@q
W f, FAN-qAT wEE G A,
afew gawt fag gfagd & sman
3T F NATT $T Y @AY ¢, I91Y TR
g 34 &, N ga-wred wiw s #
a1 §, @ifz, Agr, g F @A w9
F &, fred w1aw waw zz v fie oy
oaraflen i A frm qg ¥ v
FLWL AN A o & 300 a0
lrg?-r_ ot famtor frar a1, afe Sawr v
g A 9uRY UF TT N aw Ag fee g,
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vq fo gardr arer Y a+7 fafeew ow ar
& g1 ¥ FYteg rw fr oy § 1 waN
& grya 1T 7q AT VT o f qT-
FUTE, ITH wFH €T A A fgaar
g o1 a1 fafes i & & 419 W

1} G T T WY AT WAT gE

&) IUTET & 9z ) FAcq g I § |
gard faw aQF ¥ ¥fart qo<t @, AR
IgHY NEFFIST FFT T, ITTT 1T G
qadr § | afe farwrga w1 siar @ A Far
Srat & 5 qsigT &1 dra AT @
2, safag s g & shaiga 2 @)
afg g 5t aQF ¥ I a1 w7 2}W T
fasTe avag §, A § F1€ w9 agt
garm i aq afe s Fa gg W H
QT FTaT §, HZFT B 9 & A g,
FNra afgwor qAmar ST @ @Y A=OY
T1a g AT sad e s fwEErd &
qAA, TR AT T § 149 aQ@F
g & F fo ady Af T fe 4 fF
gg T 9w § wwafraa §, w@ faq =g
w1 3t §, a9 @ &€ fraar - goen-
nq qd, ACHGA T ¥ Faaior ¥
gasr g3 ge fasrft 1 afe & wraat &
2ar e fe 8% @y g a9l v
g 2T g, faest 1 q1% U7 @A &6
s& 31 g, faeelt &1 gRT aard &1 5w
¥ 8, W g1 et qidf & g e,
qg 9gN W W W gwI gf, gafag
a9 & g1y grqraae fAsqe gYF FI9 a8,
gt g a0+ q fawra sT awa &1
Afea qar A @ TrET AT W A{T
swegeand w4 §, . mafear qadr o
W §, Fifw ¥ @9 AN G w7 W
H1e §T GRT HIAAT, Ay 9T uUF ¥ gAl
AT gUT & A AGT H AAT d F
eqT greEl § aga sy § 1w gy saw
ag 3% 9 7 fav, aeT T fad, aaar
qrt &Y sqgEqT A Y, AfET THFTA ®
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feat § ardt gfaad @wa, gof, 9% §©
qIAT ¥ qig ST HIEAT & Sy
gfg gw Ia%) fiw aOF § T 1 FH
T a1 gAIN AT AX T AFIE O AT
BT | AU AqAT qEATEF T & § AGI(w
TS oF & dffed g Ewy g 9)
wig @ & g a1 sar qEf §, v o
g fsqy @i w7 AT Jifge | afew
g1ar ag & f afx ag gusr atle T ar
wa & e o w17 § A e eEw
fanfor g4 7 #T &, IaFr WYL W0
QT FHIfE g/ IT¥ FTW 4T

FHET IR Y F1AA 1y v ?
gWrs agl | ATaET qEIET @I A
g Hguia wrar wxar g ) Afew Bw &
T AGATN F vy § feedl A F
e Emramd N =fgy 1 R afx
FIFT I FQ@ AT WIATT @A@Y
g7 ALY G | WA F F7IL T4 -
FTEM A & A T fHL ¥ xaw
fad fraw qargd, & @t auerid & @
T sfasrd § ag s amaw fagw ar
gd fafeaa qagien @ | gafag araw
& wrsvefaa faer amar afgg ar)

feeet & sfaad | @ & Ffas ez
araE, e e & far vz ¥
AHA a7 Afgy 1 AT G IFAT AR
10, 15 fealfae< as smaqIgse 7@
T9 W@ & 98t arAY fasrsy 5 W€ saweqr
i 31 & quar w@igar g fF #aY AN
afeqat AT a7 W & 1 o Ao To ar
wgfafaqe F1WRTT & afqwrd wgt 1g
q 9 T AG ¥ T9T qFT a9y &, A%
¥ o 3wt frr ey §rqgy Y Y
gt I AFF < AeX 7Y g A
iy ? anfa fawriy sifuwrdy war qg-
qrere fawrT &t avg § fe 1 faw @
ga &1 @ & i ad s
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FEgwd @7 I @ir  gfawd &
faeTs 1Ay &1 Jrd ? Qar TaN s
sftor AT @ | AT ag wigy & faw
gfasifal & @A T wegaaT gar
2 9% fass geq AN F JA )
gad &% wurat @ 1 §, faT a7 faww
HEAT 91fEd ) '

Slo o To ¥ FITH-FIHT TIY
ag Faeefa § 13w fod) faeq g @@
I § fa¥ gug v § ST 1% S9Tw
& FTAT | IAFT W AT F AT FE 6
FET qE) § ) GIVIT JFAT §T AT A
AT M AT T WIS AT G&S § |
waw< nafaat gt &, T awg /@
g 9% ¥ 9FE-HWIE T § I9Y ¢F I
qgy & weres wm frar srar g @i
Tg ¥ w19 s ? fAwy w1 gna
agY fasar &1 gafar ¥ wewfal s
g FI1 w1fgd o1 gard ar@ W A
ga g 1 Y gEled agi gar § IuR

AT AT FE FT A9gT Afamifgt
& faerar & | QoY feafa & 4§ s faeelt
&7 FI% G JAEY ?

9 a1 WA HT AL AT 47 9T |
WA F 1981 ¥ afFwwa @gw ¥
IR aarr 41 fF W § AR
gt g, faw fye @oa geaga wmar
wisrg wf § agi feqrddiz vy amwe
Tl w) 3 Afew ag wdgw AW aw
afi @7 QT § | FT PR @
s1ar g, sila g ag &, wEifag |a-
T Ay I & | GIHIT ) g9 g
s s wifgg | & awwar g fe
HofY ofr g feqr & faare w3

ot Yo gmo At (fegr www) :
IqTsaE HEew, et & g ¥ § fag-
aE A ag § 1 37 @ fewet aga a9
T @ g, WA frad gard, snel e
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a8t 797 & 9 71 §, gawT A€ ST
ag

a§ feeelt, geY feel AT arTSER
fesslt & ot w19 I9 W §, Sa¥ ww-
FQPUEST 1 F aFT 9 fSasr wwww
2, oo fawiad & far @l wfsg &
FT-F w2 § g7 de Fowny go
e ft aFaE @M ¥ Fgy SdT AQY
qra @ & 1 Wl ®r @faw feea 9
n§ @ Afea fFdr 7 fedt g A ami A
Y QT T ATH qT T o ) faesy
§ o edfunss §, o% a¥ sfawrd
g, s A feal § ot 47 w7 &
&, TasT sty A & 1 At | qEwafy
NI FAYfT T A7 §, WA S
FTTAFT TN FT W@ § 1 B AT
FAATEAT 3A7Y § o FramY & o amil
gy ol @O%q § WIT Y gml 9%
a?'ﬁ!ft%!ﬁﬁl o o o W
framl ¥ oy qml gy odlA M g &R
IPAFH AN AT

Tgi fraw aR wA Il o &,
afem SA%T qraq 98 gar § 1 o g7
w3 wET & & wuwar g fo gAn
q gl AN ¥ gade w1 @ § | fyae
af fafesd, aaoarfosive #lx qw@oamlo
“fro oid AWl FY Qe gq &, a7 aga
¥ 30,40 60 TNTAT 3 ¥ w7HY qT =7 3
& 1 §° N 3 ag wewT I @ &, AT
¥ 9IS GHEH QNIE HAT AF § o%
TR AR ATV &1 5@ 9T I HT
w§ fag=or 9 g

I faee § amTowT FrevAS
& qwfer Sy glawrg sng af § 1 @
feselt & Aufont oz gfawr «Y R ¥
T 80 wY Nfy sufes @<l fivqr wmar §
ar sree faedt & mifowY v 10 TR
sfeaafe Madafi g agia
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faarsfy & oYX & qrat @ 1 97 Mol &) F@T
¥ fasmrar wr g & oAEd
FIW AT AT AN FAF F Ay
1Y §, ST agt ¥ Hww fEar wv W@ 8,
afsq ot a3 gomr § iy G
QFT THIT AT FeX § FL ET §, SA®
YT R Fraqrgr Ag s g1 faa
& F AT FIFAIT ¥ SgIEIT WG FI
w®E F W@y F fag aww FAq
FIfgd | FEArST § qedteI fafes T aF
T 9aF g ¥ foad sz @ 0 F /Y-
A g fF st a7 galuzse s §
graga & Jqaugw faar wmF, IIN
ge-gfandg ag |

ST FE WL FH @y §, e an
FEa Ak o § aaa g ay R,
IfFT g qrar w@ g s gg @
gax ey 2, sfafaq gasy sageqr #49-
¥F9 aga gy =ifgo @Y &nT AEr
FT7 FF F T AIMT G7YT FIT AT
g 9 WA & fqa mawwar arfeq
U T A R 5 Tw Fa I am
F § aq fawraar Argg #) IaFr sany
Ifaa sqaear 3

st 7t vwam@ (fga) : 9ar-
g AT, AGA H WHAST €F T F1 &
o5 feeelY fae a1l 1 <@ a1 qarEy &1
fesst qT wew & fouw fawr amr gaam
gl & ATA @, AT IA(A AT ZAAT
FEAT E AN g Efaw W f&w
ardt & oY faeet @ T S FHIT W@
g€ &, g9l &Y /i IgH A SAad
gifw & W1 wHF &1 Faa
agl & | 99 THT I &Y w7’ g, G STHT
AT FT F1E FeqraT A FT GFaAr |
&g UG SR A INT §F faFy 9
qrast oo & o, ¥y o qrd sfw
qEAMATIA F rdl & o7 & qw g
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AT 38 UF 1@ gHe oAt faw o,
al T Iq&T FAAg qGgT FH v |

feeett & gf.fi @r ot gATHT-
A & fog gL iy &, T g o
o To AL, g fawm  @dR ar
FgTERY A @O frgra @Y oqA
T H fraar ot @rar & 1 sEfg sw &
&R I A FT ST A1 A1z gAry
T OF wgH w1 gy &, AfFw meEw
qT FA 9 3 FrA WA A W@ § At
QIATEIT A AT € | famet & sra-qne
g, gy, dra d9 & @S § foa e
F qra YT o), Sy 9AH  fEEy F
qF M I AE § | AT AHA IAH
qrE 2 | faa% qa qgd adl A 4@
AT T WY $I7 § 1 FAT IAF  fAQ
FAAT &, AT FAAT AT qqT 1 7L
F1E 9499 AFA H 13§, AN FI K
FHIT @, YUY g HIT A ATFT &I
FaE & fag 9dA @qr Sz @ ad &
qEdr |

#F awwar g fe g @iw & ofar
# 7137 & wifaw oF g1 wda Adr
|t et arfgo—fadr «t #wa g7 Ay
|1 st wifge | wmar # Sfwar & 9w
axFIT T aa0F gai 73T F faq  qi
UFT FIIT Q1A THIA Ay A1EY, A7 4gr
# A THT oF A1 ot §gr FI6r @
IgE| QT ALF FIAT q0fgq ) g aNw-
U FIg IATafaat AR weEnal % wre
& | STUET qFEaT 31 Sifgy, afea g
FY F1E T AGT HT gwar | afew qda
e fFam ar gEAa # SE @
®YaSY %1 IS fRar srar §

AW fFa F71 98 FHT 37 AP
AT F F I A &1 FEA AT G,
9ad faq § gao aurg 2ot g 1 & @w-
war g & axw1T ot aqsiiaa #) faer
#T &9 Hfew w1 saam aqtar iz
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gg faer 919 2) 91q ey @vg ¥ ot
&sor grar afe oF fRfeaa fraw aamar
srr wfgg ) guw swm w9 fAaw ar
fis guy Al aig 3 NI F W AR
st w1 wfre ¢, 97 &, & aw @, das
2, fawsr § ag wig age aiT A N
et A N g W feeit & fra &
at gd § uST-uA A e g FF R
WY feesY ¥ AT I Aol w7 &% fzar
Frar & ot fir fesely 1@ & | a9 g@Ar
& & wgar ) gsng
16.46 hrs.

(SHRI CHINTAMANI
in the Chair).

A WeEr  (92A7) - SNEIY
agizy, faq M fagaeY o3 Fgi agw
wer '@ & g feee) & famg & gwfae
g1 2 guw § gugw § fyawr faww
g w1y, 00a S o) & SN w1, ST
fawrm q3 fARY =319 37 I A@WHAT
¥ fooelt ¥ ggg AR AT AT AT Q
& | feosft aga aedH qaar o1 W AT
awifes & q18X ¥ w1 A 9T HEA-
¥ &t st &7 qEw # A g gEY
s} ¥ 1 gfz g X Y F gy 7
€ O  aF AT A WA F AT qW
#) ngga $1 g a1 afge § ¥ faedl) ag)
wTEY | 3T g Wi Ew ey & fqg dr
gt &, faah W el fr vwwifaat §
gt § ar A gErT KAt @ g K
qax *1 @ § 1 geq ©T § Fv A AN
wt aeie d §Y ATX § ( AY ILATHI AT
g%t @y ¥ fag og A freedy § @
@t oft qEdy st g wIg A ar w-
®RT AT 4T AT ~ I 9T WA 00 § )
g & T AR A & AT &
W @ s W GIWIT W7 ST e
wifgg fr s agt g s wal § 7 wAr
T g A A6y ¥ qwivw e

PANIGREHI
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I EarAIgh & wRy § ? A0 www
# ot @ QT s Faady qra sl A
AR AIN-0EF 7 graw a8 § ¥ A9 §
fFagT i 9§y aramw. §rr ) ar R
¢ oY gIFI w1 sgrw sAr fgg)
¥ Tw a1 AHT F7 0 AR gEd W

garg Y w9 gt ) Zgial § Qe &

. sqFTAT ¥t ST AR

ag ¥13 WY &Y% &1 w4 v fF T a's
T &1 TER & e W | YT agAr
¥ Ry & gnwar § A4y faet AR
gAY faed - AT & §19 0F INT F4-
gre dar wifgg @ DAY sag & anrieat
1 UF FIT & AT ATAT ATIRY |

A qmag & W WWFRA@
a/d %1 9a1 wwar § fs agh9x &g -2
M 7 afapa w9 A frgar qAIAT 92
FoAT HT @7 § TG F1 A M9 g
o%E ¥F § ufeT anawy ag o qar Agr
g fe ot arod FfywY g wIaR-
SAAT HY A FIA IFT  AAfAFT wY
¥ oriat T wFIAY 9T FaaAT A ;AT
ar g 1 gafag ga N AN Frawr sqmE
a7 Wifge qifs s T AT § 9 WAE
TaTAE )

¥ faw faeelt & grafraq &1 & gad
g &Y ara HEAT A1 H1T FEA F IJ9H
gaFT gracy Agl § | afga afz faeelt w1
£ &g @i qag s fafv sdal &
raxifagl agr faar geawal &1 AW
FAHT & ar aqwy foagdr saiar g
anfge ag A T 1 &g 7T fe g A
g gk N Ffwa du fadeT §

. fe st #Y waHrfAET A JE W AawT
_mm |

& aoit ot 9 agwqﬁﬂ‘aq LiE T
qaTg 1 ¥ HAY qEAr A AT § | ¥AT
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g gt faar wsswEEt & <E, &) aR|rar

I SIYIAT )
What is Patna.
SHRI P. VENKATASUBBAIH : Patali-

putra.
SHRI RAMAVATAR SHASTRI :

What is Pataliputra ? You cannot sleep
there. .

SHRI P. VENKATASUBBAIH :
the land of Maurya emperors.

s TrETEATT WENY ; AGT SIT W)
g+ faariY | IRefeae o1 wid § Qar
gl &1 »irad aw gard fasgr, ar sy
g 9X@ TH &, F s ey fe o
grefdz FTE@IE, qT@ AF § AN
qT% U T0H § AR AfaFfeai & @R
Fr e &, 7 N wregaR § wfEA
FIFY WY ZTH §, ST F P @A § AR
TRt UE & G gE <@gt § | AR wEn
&1 ga«q 9% § % gaR ogd #1 avw W
T 3 FY JAE & | AT ABT AT -
w1 & 919 faart 3 & g3 1 ffag |
Y IAFT AT AW § IR wgd A 0@
Ffeqai & a7 T FOH  wWar I A
g@WwIA AT 1498 a9 T & &
& AT AT &1 98 ¢ o gad gfg @
wifge wfea ag dar st 2§ §, ag s4r
& ¥ AT A1 91fge | 9w AT
FAM AT GAT I T § A T3 gEL
wT4Y 9T EEET @Y H A & | 7 arfaai
F gEE N § AR A FEWER
IV qAT & A ¥ q@ q gEar
&1 QUITT A fase qraT 1| J19 FTIN-
A #) dar fafsre, aawqifasrey # dar
Afsg qifr 3@ % &1 @TT T H
97 wgd ¥ fawrw ¥ g agEw aw
% | AT AT Y FIATE o oy gw &
aifdt e | gar¥y qzar & ar s
it qafdts § ur gofan 4@ §,
Moqofo & o §, FIINWA HAT
& qzar gyIie gz, faawr qa am
qEEAAT E, FIZANT L) &7 | ¥ wrf

It is

Public Premises (Eviction of
Unauthorised Occupanis) Bill

RarEfgT afi 1 dusgar g dfe
W aq ¥ srendiage @ r wifgg arly
FHAFFT § § v faet Joow
FNEFT FaT § AR TF TIANEI wH
FLET & | FIWIRTAAT THEE &7 W7 gAT
2 A Tt HoNou FawadzT wT wIN
ATy |

SHRI P. VENKATASUBBAIAH : It is
a Bihar Government matter.

SHRI RAMAVATAR SHASTRI : Yes,
this is a Bihar Government matter.

MR, CHAIRMAN: You confine yourself
to Delhi.

SHRI RAMAVATAR SHASTRI : 1 am
drawing your attention to such problem that
exist in the capital towns and other small
towns also. So, you should convene a
meeting of such Ministers who are holding
these portifolios there and discuss with them
how to improve other cities. not only to im-
prove Delhi.

Foa & afed ag sgnm =gl g
fiF g a3® AT ATT &1 AT TIQ AT
Fageream g9 awy @A @I &
Ifenz wzar g fe feeet & it s st
#1 gUETH M ATFE Y T HIX WY
A ¥ oY T M §, ITH A WA
T

% meal & g § H9Ar &9 A
FWIE |

SHRI P. VENKATASUBBAIAH : Mr.
Chairman, Sir, as this House is aware, we
are discussing four items concerning my
Ministry and the Ministry of Works and
Housing. I do not want to make any tun
authorised encroachment on the Works and
Housing Ministry. So, I will only confine
myself to matters pertaining to my Ministry.

Several Members, particularly Bhatta-
charyyaji and Mr. Chitta Basu and other
people. have raised certain points with regard
to the constitution and functioning of the
tribunals. As Ihave earlier stated in my
speech, these two Bills are intended to pro-
vide deterrent punishment with regard to the
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encroachment on public land and unauthori-

sed constructions in Delhi and also in New

Delti. T may say, Sir that these unauthori-

sed consiructions and encroachments have

come as a result of several factors, exodus

from rural areas to the city of Delhi and

several other problems that have cropped up

consequently. In spite of all these things,

compared to other capitals in our country,

Delhi remained the city beautiful. This

Government hasbeen giving due consideration

and also sympathetic considerations to such

of those poorer sections of the people who

haye migrated 10 Delhi. The House would be -
happy to know that upto 1977 there have been
607 unauthorised colonies in Delhi. Govern-

ment have taken a decision to regularies

colonics; occupicd by these people.

SHRI VIJAY KUMAR YADAYV : All
the colonies ?

SHRI P. VENKATASUBBAIAH : Out
of 607, 309 Municipal Committee, Dclhi and
130 D.D.A.

Rejected-Municipal Committee Delhi, 49
D.D.A. 10.

Still to be considered-Municipal Com-
mittee, Delhi-4, D.D.A. 15, total 19.

Out of total 607 unauthorised colonies
in the city of Delhi, we have taken action
with regard to the statistics which I have
placed before you, This clearly shows the
Government’s intention to help such of
those poorer sections of the people who
have come and settled in Delhi.

1 wil confine, as I have said only to the
matters raised with rcgard to constituting
the tribunals and also their jurisdiction.

I would like to draw the attention of the
hon. Members about Section 347A.

It has been clearly stated :

‘“That the appellate shall consist of one
person to be oppointed by the Cenptral
Government on such terms and copdi-
tions of service as may be prescribed by
rules.”

The quatification to be a Member of the
Tribunal has been clearly stated in this
Bill :

‘“A person shall not be qualified for
appointment as Presiding Officer in the

Bill and Public Premises (Evic-
tion of Unauthorised Occupants) Bill

Tribunal unless he is; or has been, g
district judge or an additional district
judge or have at least on ten years, held
a judicial office in India.”

Shri Bhattacharyya said that this tribu-
should consist of more persons than one.
There are several tribunals constituted on
the same lines where there is only a single
person tribunal funct:oning in this country.
Even after having one person tribunal,
Government has taken care. If you go
through 347A, Section (4), I quote for the
information of the hon. Members —

“‘The Central Government may, ifit so
thinks fit, appoint one or more persons
havings special knowledge of,or experience
in, the matters involved in such appeals,
to act as assessors to advice the Appellate
Tribunal in the proceedings before it, but
no advice of the assessors shall be
binding on the Appeallate Tribunal.”

Government is taking sufficient care 1o
this act, that the rperson the Tribunal must
be a person of judicial knowledge and of
experience and to assist him if Government
feels necessary, assessors will also be appoin-
ted. .

About the Jurisdiction of the Tribunals
concerned, I may inform the hon. House
that these Tribunals will have very limited
jurjsdiction to try cases only under three
Acts, namely, Dethi Municipal Corporation
Act Delhi Devclopment and Punjab Muni-
cipal Act as applicable to New Delhi.

There is also a provision for an
appeal to the administrator. It is not only
that. The administrator in this case is the
Lt. Governor or the officer concerned and
his decision will be final. We have done it
because people who are encroaching on
Government lands and also on the roads are
taking recourse to going to courts and obtain
stay order and they are circumventing the
law and they are going ahead with the
construction of these anauthorised things on
the roads. That is why, it has creaied great
problems. That is why we have provided in
this Bill deterrent punishment and have made
ample provision to see that these encroach.
ments are controlled as far as practicable.

17 hrs.

Hon, Members have said what is the use
of having deterrent punishment when it is
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not possible for you to control these
encroachments ? That is the question that
has been put. Since there are many offences
that are betng perpetrated in this country, we
cannot abolish the Criminal Procedure Code
or the Indian Penal Code. As far as possible,
we should see that these Acts are imple-
mented. It is not only that. In implementing
these orders, we have taken sufficient care to
see that no undue harassment is directed
against these pcople. That is why, in respect
of certain offences, the amendment secks the
enhance the punishment. In-order to obviate
the likclihood of harassment, the power to
launch prosecution in such cases will be
exercised by an officer not below the rank of
Deputy Commissioner.

Other mutters that have becn mentioned
by the hon. Members are : wi.h regard to
the coordination whcther there will be any
coordination proper. There is multiplicity of
organisations. Will therc be any coordi-
nation ? As far as coordination is concerned,
there are statutory organisations each
assigned an independent function. There may
be overlapping but coordination is cffected
at Union Territory level by the Chief Secre-
tary or the Lt. Governor. So, sufficicnt care
has been taken to effect proper coordination
in implementing the provisions of this Act.

Regarding the othcr matters which have
been raised by hon. Members, | think, they
will be mct adequately by my colleague in-
chargc of thc Ministry of Works and
Housing. So, Sir, with thesc words, 1 once
again request that the hon. Mecmbers will
give their approval for these two Bills. 1
once again say that the Government wiil have
the utmost consideration for those poorer
sections of the socicty in the matter of help-
ing them to settle themsclves. In Dclhi, |
have said that scveral unauthorised colonies
have also bcen regularised and 1 hope the
Works and Housing Ministry will also look
into the several problems that have been
raised by the Mcmbers on the floor of the
House.

SHRI MALLIKARJUN : Mr. Chairman,
Sir, it is the firm conviction of the Govern-
ment that there will be no distinction
between a poor man and a rich man so far
as the unauthorised construction or setting
up of any unauthorised colonies is concerned.
To deal with this siivation, the Government

Public Premises (Eviction of
Unauthorised Occupants) Bill

has been thinking for long to see how best.
it can be dealt with. '

As has alrecady been mentioned, 529 un-
authorised colonies have been regularised, Of
course there are 59 such colonies that have
been rcjected by the Municipal Corporation
of Delhi and the Dclhi Development Autho-
rity. Only left over colonies which are
under the Process of regularisation are 19
colonies,

The hon. Member, Mr. Chitta B su, while
speaking, reffered to the Master Plan which
*had been evaluated in 1961, and he also
mentioned that only 10,000 hectares of land
have been acquired and developed while in
the Master Plan about 30,000 hectares of land
were to be developed. [t is not truc. About
47,000 hectares of land have been acquired
and about 42,000 hectares of land have been
developed.

About the agony of the hon, Member in
regard to accomodiling incoming people to
the tune of 20 lakhs people, most of them
being poor people, the Government and,
particularly, the DDA have taken the res-
ponsibility to see that the land is properly
developed and, to the best of their ability, to
solve the housing problem. The contention
of the hon. Member is not correct. The
DDA has been really doing a great develop-
mental work. It is not merely the beauti-
fication of capital city of Dclhi. But in the
matter of rchabilitation of people also, they
have done a lot of work. Not less than
2,25,000 plots have been given by the DDA.
The Rohini Scheme which the DDA has
taken up will accommodatc adout 10 lakhs of
people. Under this Scheme, there are various
categories, the Janata flats, the LIG flats,
the MIG flats and the higher income group
also.

No doubt, for any development, it takes
time. With this concept of increasing popu-
lation in Delhi, a system of National Capital
Region has bceen evolved and it is in the
process of being evolved. The Authority will
be constituted to see how to meet an increas-
ing growth of population on the outer part
of Delhi Periphery with thc boundaries of
Haryana, Rajasthan and U.P, That is
the concept.

However, in the Perspective Plan of 20
years, from 1981 to 2001, so many things
have been provided for.
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So far as the DDA is concerned, there may
be certain lacunae here and there. Some hon.
Members referred to that. But it does not
mean that there is corruption or there is
incompetence in the performance of the DDA.
It is totally wrong. Particularly, my hon. friend
Mr. R.L.P. Verma, alleged that the Vice-
Chairman of the DDA is not responding to
him and, because he is not responding to
him, he should not just make an allegation
that he is a corrupt person. He is a responsi-
ble senior officer, .,

SHRI RAMAVATAR SHASTRI : Please
find out whether it is correct or not.

SHRI HARIKESH BAHADUR : You
try to find out whether the allegations are
correct or not,

SHR! MALLIKARJUN : He is a res-
ponsible senior 1AS cadre officer. Such alle-
gations will not lead us anywhere to solve
the problem. I do agree with the sympathy
of the hon. Members to meet the housing
requirements of the poor pcople or any cross-
section of socicty. That is a diffcrent matter.

So far as the residential plots are con-
cerned, the DDA has alliotted about 1,07,000
plots, and there are about 1,10,000 houses
and group housing societies have about 63,000
dwelling units. So much so if the pcople also
cooperatc and if things take proper shape,
DDA will certainly create laurels in the
history of the development of Delhi,

1 will just refer to Shri Jagpal Singh who
has asked what are we doing with all the
land that we have bcen taking from the
farmers. More than two lakh and above
plots in resettlement colonics have been pro-
vided with all civic amenities and also about
two lakh tenements and so on and so forth.

The object of bringing these two Bills,
Delhi Development (Amendment) Bill and
the Public Premises Eviction Bill is, as has
already been said by my senior colleague,
that such construction or setting up of un-
authorised colonies should be prevented in
future.

The existing law is not in a position to

deal with it properly. The present amend-

" ments bring those offences under ‘cognisable

offences’ and, at the same time, this Bill

will also give the power and authority to the

authorities to seize unauthorised premises
and materials and so on and so forth.

Bill and Public Premises (Evic-

tion of Unauthorised Occupants) Bill
The other Bill, Public Premises (Eviction
of Unauthorised occupants) Amendment Bill

.is almost identical except there is no consti-

tution of a tribunal and it applies to entire
India whereas the Delhi Development Act is
Confined to this Union Territory only hon.
Members on the other side have also agreed
that such unauthorised occupation or cons-
truction must be prevented.

So far as the apprehension of hon.
Members is concerned, about the imple-
mentation' of the Act, I assure the House
that the Act would be implemented with full
spirit and if the Act is not implemented
properly because of the implementing
authority showing any favouritism or other-
wise, Government would take serious note of
it and would see that such unauthorised
construction will not take place.

I now request that the two Bills may be
considered together.

DELHI MUNICIPAL CORPORATION
(SECOND AMENDMENT) BILL

MR. CHAIRMAN : I shall now put the
motion for consideration of Delhi Municipal
Corporation (Second Amendment) Bill to the
vote of the House.

*‘What the Bill further to amend the Delhi

Municipal Corporation Act, 1957, be

taken into consideration™.

The motion was adopted

MR. CHAIRMAN : Now we will take
up Clause by Clause consideration of the
Bill. There are no amendments to Clauses 2
to 6. The question is :

«“That Clauses 2 to 6 stand part of the
Bill.”
The motion was adopred
Clauses 2 to 6 were added to the Bill.
Clause 7—(Insertion of new sections
347A 10 347E)

MR. CHAIRMAN : Amendments are to
be moved to Clause 7.

Amendment made :

* Page 6, lines 31 and 32—
Sor *of an authority appealable undér
this Act” substitute “referred to in sub-
section (1) of that section™. (3)

Page 6, line 34—
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for “(Second Amendment) Act, 1983"
substitute ““(Amendment) Act, 1984." (4)
Page 6, line 42—

for «(Second Amendment) Act, 1983"

Substitute *‘(Amendment) Act, 1984”. (5)
(SHRI P. VENKATASUBBAIAH)

MR. CHAIRMAN : The question is :

«That Clause 7, as amended, stand part
of the\ pill”.
The motion was adopted. _
Clause 7, as amended, was added to the Bill.
Clause 8 was added to the Bill.
Clause 9—(Amendment of Section 456)

Amendment Made

Page 7—
Sor lines 13 to 19, subsritute —

(a) in sub-section (1), for the portion
beginning with the words ‘scomplying
with an provision” and ending with
the words ‘‘such application is made™
the following shall be substituted,
namely :—
“Complying with—
(a) the provisions of sections 317,
section 325, section 343, section 344,
section 345 or section 347 or any bye-
law made thereunder or with any
notice or order issued under any such
provision, apply to the Appellate
Tribunal; and

(b) any other provision or any bye-
law made thereunder or with any
notice, order or requisition issued
under such provision, apply to the
court of the district judge of Delhi,
and where such application is
made’’. (6)
(SHRI .P. VENKATASUBBAIAH)
MR. CHAIRMAN : The question is :
“That Clause 9, as amended, stand part
of the Bill”.
The motion was adopted
Clause 9, as amended, was added 1o the Bill.
Clauses 10 to 13 were added to the Bill.
Clause 1—(Short title and commencement)
Amendment-made,
Page 1, line 4 —
Jor «“(Second Amendment) Act, 1983"
substitute <(Amendment) Act, 1984" (2)
(SHRI P. VENKATASUBBAIAH)

Public Pemises (Eviction of
Unauthorised Occupants) Bill

MR. CHAIRMAN : The question is :
““That Clause 1, as amended, stand part
of the Bill.™
The motion was adopted.
Clause 1, as amended, was added to the Bill.

ENACTING FORMULA

Amendmen: Made
" Page 1, line 1,—
SJor «Thirty-fourth” substitute Thirty-
Bfth.” (1) ,
(SHRI P. VENKATASUBBAIAH)

MR. CHAIRMAN : The question is :
*“That the Enacting Formula, as amended,
stand part of the Bill.”
The motion was adopied.
The Enacting Formula, as amended, was
added to the Bill.
The Title was added to the Bill.

SHRI P. VENKATASUBBAIAH : Sir, 1
beg to move :

*“That the Bill, as amended, be passed.”
MR. CHAIRMAN : Motion moved :

“That the Bill, as amended, be passed.”

Mr. Harikesh Bahadur. Do you want to
speak ?

SHRI HARIKESH BAHADUR (Gorakh-
pur) : Yes, Sir, 1 will make only a few
points. First, the slums must be regularised.
Only by talking like this that Government is
standing by the poor people and poverty
will be removed and all that, you are not
going to serve the people. That is why, I am
saying that you must do this.

Also the slum dwellers should not be.
disturbed unless they are provided some
house accommodation. This is very essential.
Government is just removing tbem. That is
a very bad practice. After 1980, I think, they
have realised from past expericnce and that
is why perhaps they did not use the bull
dozer. But I would suggest to the Govern-~
ment that, unless you provide house accom-
modation to thosc people, you should not
distrub them. Let them remain wherever they
are. Here the rich people very easily get land
for house construction; for 5-star hotel cons-
truction, they are able to get land. If the
poor people are disturbed, the whole
functioning of the Government will be mis-
interpreted and mis-understood. Therefore
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this is my point : if you are talking of remo-
val of poverty, then try to heip the poor
people; do not remove the poor people them-
selves.

MR. CHAIRMAN : Has the Minister
anything to say ?

SHRI P. VENKATASUBBAIAH : 1 have
nothing to say.

MR. CHAIRMAN : The question is :

*“That the Bill, as ameanded, be passed™.

The motion was adopted.

PUNJAB MUNICIPAL (NEW DELHI
AMENDMENT) BILL

MR, CHAIRMAN : The question is :

*That the Bill further to amend the

Punjab Municipal Act, 1911, as in forcé

in New Delhi, be taken into considera-

tion.”

' The motion was adopted.

MR. CHAIRMAN : Now we shall take
up consideration of the clauses of the Punjab
Municipal (New Delhi Amendment) Bill.

MR. CHAIRMAN : The question is :
“That clauses 2 to all 11 stand part of the
Bill.”
The motton was adopted.

Clauses 2 1o 11 were added to rthe Bill.
Clauses 12—(Insertion of new sections
225-A, 225B, 225C and 225D)

Amendments made :
Page 6, lines 6 and 7,—
Jor *of the committee appealable under
this Act.”
substitute ‘‘referred to in sub-section (1)
of that section’ (3)
Page 6, line 9,—
Sor *:1983*" substitute *1984"'(4)
Page 6, line 17,—
Jor 1983 substitute 1984 (5)
(SHRI P. VENKATASUBBAIAH)
MR. CHAIRMAN : The question is :
““That clause 12, as amended, stand part
of the Bill”,
The motion was adopted. _
Clause 12, as amended, was added to the Bill,
Clauses 13 to 15 were added 10 the Bill.
Clause I1—(Shopt 1itle and Commencement)
Amendment made :
Page 1, line 4,—

Bill and Public Premises (Evic-
tion of Unauthorised Occuparts) Bill
Jor «<1983" substiture <*1984" (2)
(SHRI P. VENKATASURBBAIAH)
MR. CHAIRMAN
¢“That clause 1, as amended,
of the Bill.”

The motion was addopted.
Clause 1, us amended, was added 10 the Bill.

ENACTING FORMULA
4mendment made :
Page 1, line 1,—

for *Thirty-fourth™ substiture, ““Thirty-
fifth* (1)

(SHRI P. VENKATASUBBAIAH)
MR. CHAIRMAN : The question is :

‘“That the Enacting Formula,* as amen-
ded, stand part of the Bill.”
The motion was adopted.
The Enacting formula, os amendment, was
added to the Bill.

The Title was added 1o the Bill.

SHR1 P. VENKATASUBBAIAH
to move :

‘‘That the Bill, as amended, be passed”.

MR, CHAIRMAN : The question is :

: The question is :
stand part

: 1 beg

‘“That the Bill, as amended, be passed”’.
The motion was adopted

DELHI DEVELOPMENT (AMENDMENT)
BILL

MR. CHAIRMAN : The question is :

*‘That the Bill further to amend the
Dethi Development Act; 1957, be taken
into consideration.”

The motion was adopied.
Clauses 2105 were added to the Bill.
Clause 6—(Insertion of new sections °
314, 31B, 3IC, 31D and 31E)
Amendments made :
Page 3,—
after line 34, insert—
*(c) an order of the Authority in the

course of dealing with any nazul land
developed by it under section 22, (3)

Page 3, line 35,—

Jor «s(cy” substitute +(dy” (4)
Page 3, Line 38,—

Jor «(Q)" substitute “(c)” (5)
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Page 3, line 41,—
Jor <4(c) substitute «(f)” (6)
Page 4, lines 24 and 25, —
Jor ““appealable under this Act”
substitute *‘referred to in sub-section (1)
of that section™ (7)
P;ge 4, line 33,—
Jor ¢1984" substitute **1984™ (8)
Page 4, linc 40,—
Sor ++1983" substitute +1984" (9)
(SHRI MALLIKARJUN)
MR. CHAIRMAN : The question is :
““That clause 6, as amended, stand part
of the Bill.”
The motion was adopted.
Clauses 6, as amended, was added to the Bill.
Clauses 7 to 11 were added to the Bill.

Clause 1—(Short title and Commencement)
Amendment made :

Page 1, line 4,—
Sor <1983 substitute «1984™ (2)
(SHRI MALLIKARJUN)
MR. CHAIRMAN : The question is :
¢“That clause 1, as amended, stand part
of the Bill”.
The motion was adopted.
Clause 1, as amended, was added to the Bill.
ENACTING FORMULA

Amendment made :
Page 1, line 1,—
Jor <“Thirty-fourth® substitute —
“Thirty-fifth’’ (1)
' (SHRI MALLIKARJUN)
MR. CHAIRMAN : The question is:
«*That the Enacting Formula, as amended,
stand part of the Bill.”
The Motion was adopted.
The Enacting Formula, as amended, was
added to the Bill.
The Title was added 1o the Bill.
MR. CHAIRMAN : The Minister.
SHRI MALLLIKARJUN : Sir, I beg to
move :
«That the Bill, as amended, be passed”.
MR. CHAIRMAN : The question is :
*That the Bill, as amended, be passed.”
The motion was adopted.

Public Premises (Eviction of
Unauthorised Occupants) Bill
PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
AMENDMENT BILL

MR. CHAIRMAN : Now we go to the
next item.

The question is :

‘“That the Bill further to amend the
Public Premises (Eviction of Un-
authorised Occupants) Act, 1971, be
taken into consideration.”

The motion was adopted.

MR, CHAIRMAN : Now we take up
clause by clatise consideration. There are no
amendments to clause 2 to 10. 1 shall put
them together :

The question is :

*““That Clauses 2 to 10 stand part of
the Bil".
The motion was adopred.
Clauses 2 to 10 were added to the Bill.
Clause 1—(Short ritle and Commencement)
MR. CHAIRMAN : There is Govern-
ment Amendment No. 2,

Amendment made :
Page 1, line 4, —
Jor «1983" substitute **1984" (2)
(SHRI MALLIKARJUN)
MR. CHAIRMAN : The question is :
““That Clause 1, as amended, stand
part of the Bill,”
The motion was adupted.
Clause 1, as ded, lded to the Bill.

y Was
ENACTING FORMULA
MR. CHAIRMAN ; There is an amend-
ment to the Enacting Formula.

Amendment made :
“‘Page 1, line 1,—
Jor <Thirty-fourth”
fifth" (1)

substitute +Thirty-

(SHRI MALLIKARJUN)
MR. CHAIRMAN : The question is :

“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted.
The Enacting Formula, as amended,
was added to the Bill,
The Title was added to the Bill,
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SHRI MALLIKARJUN : I beg to move
that the Bill, as amended, be passed.

MR. CHAIRMAN : The question is :

““That the Bill, as amended, be passed.”
The motion was adopted.

17.29 brs.,

WORKMEN'S COMPENSATION (AMEND-
MENT) BILL

MR. CHAIRMAN : Now we take up
the next item, namely, the Bill further to
amend the Workmen's Compensation Act,

1923, as passed by Rajya Sabha. Shri

Veerendra Patil.

The Minister of Labour and Rehabili-
tation (SHR1 VEERENDRA PATIL) : Sir,
I beg to move :

‘“That the Bill further to amend the
Workmen's Compensation Act, 1923,
as passed by Rajva Sabha, be taken
into consideration.”

Honourable Members are aware that the
Workmen’s Compensation Act, 1923, pro-
vides for payment of compensation to
workmen and their families in case of
employment injury (includiug certain occu-
pational diseases) resulting in  disablement
or dcath. The Act at present applies to
certain categories of Railway employees
and persons drawing wages not exceeding
Rs. 1,000/- per month and employed in any
of the hazardous cmployment specified in
Schedule H of the Act.
persons employed in factorics, mines,
plantations, mechanically propelled vehicles,
cunstruction work ctc. The State Government
arc cmpowered to add to the Schedule any
class of persons cmployed in any occupation
which they consider hazardous,

With the gradual cxtension of coverage
under the Employees’ State Insurance
Scheme, the area of application of the
Workmen's Compensation Act has shrank to
some extent. The coverage under the
Employees’ State Insurance Act, 1948 is,
however, restricted to factories and certain
specified categories of establishment and the
W.C. Act continue to prevail in the other
areas,

Scheduie 1T includes”

4. The Act was last amended in 1976.
We have since finalised proposals for compre-
hensive amendment of the Act, keeping in
view the recommendations of the National
Commission of Labour, the Law Commission
of India, Labour Laws® Review Committee
of the Government of Gujarat and the
suggestions received from the State Govern-
ments and other interests, The drafting of a
comprchensive amending Bill is, however,
likely to take some time. Meanwhile, I am
placing before¢ you for enactment, a few
proposals which are of pressing nature.

5. The National Commission on Labour
had recommended inter-alia that the wage
limit for coverage under the Act should be
removed altogether. The Law Commission of
India has also made a similar recommenda-
tion. Itis, therefore, now proposed to do
away with the wage limit for coverage under
the Act, This is likely to benefit a large
number of workers who are at present draw-
ing wages cxceeding Rs, 1000/- per month
and are not covered under the Act.

6. Section 4 of the Act at present pro-
vides for payment of compensation at the
rates specificd in Schedule IV of the Act.
These rates of compensation were last revised
in 1976. There is a demand for its upward
revision. Further, the amount of compensa-
tion is at present determined without refe-
rence to the age of the workmen. This is
not considered fair to those who happen to
get disabled or die at an early age. It is
therefore, now proposed to_provide for pay-
ment of compensation in terms of percentage
of monthly wages linked to the age of work-
man at the time of his disablement or
death. The minimum rates of compensation
for permancnt 1otal disablement would be
Rs. 24,000 as against thc existing rate of
Rs. 10,080/-. Similarly, the minimum rates
of compensation for death would be Rs.
20,000/- as against Rs. 7'200".” at present.

7. The proposed revised ratios of com-
pensation are bascd on the rates specified in
the ILO Convention concerning the Minimum
Siandards of Social Security, except that the
compensation payable in respect of .those dra-
wing wages exceeding Rs. 1,000/- per month
is proposed to be restricted to the amount pay-
able on the wages of Rs. 1,000- per month, The
proposed ceiling is mainly intended to ensure
that amount of compensation payable under

*Moved with the recommendation o {the President.
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the Act does not become unduly large, which
the employers (particularly the smaller one)
may find it difficult to pay. 1 may add for
the information of the Honr’ble Members
that, as it is the maximum amount of com-
pensation for permanent disablement will
now go up from Rs. 42,000/- to a little over
Rs.1 lakh, while the amount of compensation
for death will go up from Rs.30,000/-to
Rs, 90,000/-. This itself is a substantial incre-
ase, Further, the ILO Convention also permits
imposition of ceiling of this type. 1, there-
fore, hope thHat the Hon’ble Members will
not object to the proposed ceiliag.

8. The Bill also seeks to substitute the
existing list of occupational diseasss in
Schedule III of the Act by a revised list,
which has been drawn up keeping in view
the revised list of occupational diseases adop-
ted by the ILO in 1980.

9. These are in short the important
amendments proposed through this Bill. I
hope that the members will welcome the
proposed amendment. With thesc words, 1
commend the Bill for the consideration of
the House.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Workmen's Compensation Act, 1923,
as passed by Rajya Sabha, be taken
into consideration.”

*SHRI AJIT BAG (Serampore) : Mr.
Chairman, Sir, the manner in which this
amendment Bill has been broughtforth on
such an extremely important and serious
subject is very much objectionable. In this
Bill piecemeal amendments have becn cffec-
ted in a sort of hurricd manner. In the pre-

sent changed circumstances, a comprehensive '

and self-contained legislation should have
been brought before this House. The hon.
Minister has himsel€ admitted this. Even
then, this incompelete piece of legislation has
bean brougtforth in this hurried fashion. We
had hoped that before bringing this type of
Bill, the hon_ Minister wiil hold consultations
with the various Central Trade Unions and
only after accepting thatas an indispensable
condition this Bill will be finalised. Had he
consulted the trade unions, many of the
problems would have been solved and the
efforts of the Government to pay compen-
sation to the workers properly would have
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met with due success. The Minister has assu-
red that he will bringforth a comprehensive.
Bill in this connection. 1 hope that he will
try to do .hat at the carliest possible oppor-
tunity and before finalisation, he will consult
the Central Trade Unions so that the
Government’s intention to pay compensa-
1idn to the workers and labourers may be
successful and fruitful,

Sir, in the Statement of Objects and Rea-
sons of this Bill it has been stated that “‘The
Act at present ‘applies to railway servants
and persons employed in certain hazardous
employments spccified in  Schedule 11 of the
Act.”

But in the Financial Memorandum of
the Bill it is stated that **‘The Workmen's
compensation Act, 1923 covers a large num-
ber of persons employed by Central Govern-
ment in Railways and in its various depart-
ments such as Posts and Telegraphs, Central
Public Works Department, ordinance Factori-
es etc..Now, Sir, a doubt lingers as to the
categories of workmen who will be actually
covered by the provisions of this Bill. Whe-
ther the workers and employees of privately
owned industries will come under its purview
or not ? In Scheduie 11 of this bill certain
type of jobs have been defined as *hazardous
employment’. But apart from these, what will
happen to those people who die or are dis-
abled while working in other places ?

If a worker in somc engineering indus-
tries or working in some factorics losses his
leg or arms and bcecomes completely or
partially disabled then how will he be com-
pensated and who wiill compensate him ?
‘These Things also should have been clarified
in the Bill. That is why 1 say thata com-
prehensive Bill should have been brought.
Much delay has already taken place, even
then to avoid the neced to bring forward fur-
ther amendments again and again it would
have been better to finalise a comprehensive
Bill at an early datc,

Sir, in Scction 4(1) (a) and (b), the
amount of compensation that has been pro-
vided for in cases of death and total dis-
ablement is illogical and unrcasonable. It has
been stated thercin that in cases of death a
minimum compensation of Rs. 20,000 shall
be paid and in cases of total disablement a
minimum of Rs. 24,000 shall be paid.

*The original speech. was delievered in Bengali,
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Scction (4) (1) reads

(a) Where death results from
the injury

(b) reads. When permanent
disablement results
from the injury;

Now I will give an example to show
that these rates of compensation are not
logical. Supposc there is a railway accident
in which one ordinary passenger and another
railway cmployee both lose their lives,
They both dic in the same accident.

Now the amount of compensation to be
paid to passenger killed in a railway acci-
dent has at present  been raiced to Rs. one
lakh. Therefore the family of an ordinary
passenger killed in a railway accident gets
Rs. one lakh whereas the family of a rail-
way cmployee killed in the same accident
gets only Rs. 20,000 or so regulated by what
you have called the ‘relevant factor® in this
provision. This is an unjust discrimination
which should be removed and the minimum
compensation payable in  cases of death or
permanent total disablement should be fixed
at Rs. ope lakh.

After taking into account the ‘relevant
factor’ explanation provided in mg Bill, it
is estimated that the amount of compensa-
tion payable, may go up to Rs. 70,000 or
Rs. 80,000 at the most. This will apply to
cases where death takes place at an carly
age. But in the cascs of older workers, the
amount of compensation is not likely 10
exceed Rs. 40,000 or 50,000. Therefore, the
srelevant factor’ provisions should be amen-
ded. So that the amount of compensation
may be near about Rs. one lakh at
feast. While considcring these points, the
various trade unions who look after the
interests of the workers, should be consul-
ted so that the shortcomings in the Bill can
be removed or rectified at the initial stage
itself.
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an amount equal to forty per cent of the
monthly wages of the deceased workmen
multiplied by the relevent factor;

or

an amount of twenty thousand rupees,
whichever is more;

an amount equal to fifty per cent of the
monthly wages of the deceased workmen
multiplied by the relevant factor;

or

an amount of twenty-four thousand rupees,
which is more;

Sir, in the Government enterprises, when
a worker dies or becomes permanently dis-
abled, one member of his family is provided
employment in the same organisation. This
system should be made applicable to the
private establishments and industries also.
I hope the hon. Minister will consider this
and make necessary provision in this Bill
to extend this benefit to the workers in the
private industries also.

Sir, in explanation II of Section 4.1(b) it
has been stated that the earlier income ceiling
of R<. 1000/- p.m. for being eligible to get
compuitsation is being removed now so as to
extend the bencfit to the workmen getting
more than Rs.1000/- also. This appears a little
funny, Becausec the benefit sought to be
extended to workers getting over Rs.1000/-
is being withheld partly through the said
explanation I which says, *‘where the
monthly wages of a workman exceed one
thousand rupees, his monthly wages for
purposes of clause (a) and (b) shall be deem-
ed to be ruppees one thousand only.” That
means, while considering payment of com-
pensation in cases of dcath or disablement
and calculating the amount in terms of
the ‘relevant factors® the pay ceiling remains
at Rs. 1000/-. This mecans that in the present
context of sky-high prices when many
workers/employees in private or Government
industries get a pay of Rs. 1000/- or more,
this benefit in compensation is being given
with one hand and snatched away by the
other through this explanation II of Section
4(1) (b), so as to deprive the beneficiarjes,
1 therefore urge upon the Government to
remove this portion from this Bill, so that
all workers may get compensation in propos-
tion to their respective wages.
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Now, Sir, I will draw your attention to
the problems of immigrant labour. Those
who comie for work from other States leav-
ing behind their families in their native
places. When such labourers die in accidents,
their families face a lot of hardship in gett-
ing payment of compensation. This is
because of the fact that the families live at
far off places, they are mostly uneducated
and they are required to furnish various
papers, documents etc. in order to claim the
compensation due to them. They cannot
furnish the necessary papers due to such
handicaps, and as a result, the ecmployers in

many cases deprive the families and do not,

pay the compensation due to them. There-
fore, Sir, some such provision should be
made in this Bill whereby the onus of paying
compensation to the poor, illiterate family
members of such immigrant labour living in
distant places should lie with the employers
also. Moreover, Sir, the method and proce-
dure of paying compensation is also very
time consuming and involves lot of delay.
Sometimes 4 or 5 years elapsc before com-
pensation is paid. The very purpose of the
compensation is defeated. In many cases the
dependents of such immigrant labour die of
starvation before getling any compensation
at all. Therefore, 1 suggest that pending
a final settlement of the amount of com-
pensation in such cases, provision should be
made in this Bill for payment of an antici-
patory amount by the employer immediately

after death or disablement, tuking into
account the period of employmen, age,
wages etc. of the concerned worker. 1 hope

the Minister will consider this.

One thing about Contractors’ labour, Sir,
There is practically no law covering contrac-
tors® labour. In their cases, the main res-
ponsibility should lie on the principal emplo-
yer whose work is being donc by the con-
tractors’ labour. These labourers do not
execute the work of the contractors.
They are doing the work of the
owner. The owner ofs.a big factory, under
construction evades his
paying compensation in the event of death
or disablement with the excuse that the
contractor is responsible for this, This is
not fair. A provision to this cffect also,
holding the principal employer responsible
for paymeuat of compensation should have
been jucluded in the Bill. Sir, provision is
being made for payment of compensation
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in cases of accidents. But more attention
should be paid to avoid accidents itself.
There are many laws regarding safety mea-
surcs. But generally these safety measures
are not observed, by the employers. The
safety measures remain on paper only, The
cmployers collude with the Government
officers, inspectors ctc. and flout the legal
provisions relating to safety measures. The
poor workers are compelled to work in
dangerous conditions for earning their living.
As a result they meet with accidents and are
killed or disabled. The cmployers then
conspire to evade their own responsibility.
Steps should be taken to ensure that the
safety measures are properly observed
and the cmployers are not able to evade
their responsibility. Whenever caught, the
most stringent action must be taken against
the guilty employcrs and they should be
forced to pay compensation. Wherever any
officer is found in league with the emp-
loyers in cases of accidents, he should also
be given exemplary punishment,

Sir, I will conclude by saying that the
biggest impediment in expeditious payment
of compensation is the corrupt bureaucracy.
Now the chieldren or wife of a poor worker are
mostly illiterate. They do not have influential
people to help them. The payment of com-
pensation to the bereaved fumily is ofien held
up or delayed by the corrupt officers unless
a sizeable bribe is offered to them, As |
have already said, in many cases the family
members die of starvation  before getting
any compensation, 1 hope the hon. Minister
will Jook 1o this. He should provide for
severe punishment of the corrupt - officers
who delay payment of compensation to the
poor family of dead or disabled worhers and
cnsure that compensation is paid expeditio-
usly. 1 hope he would also consider my
carlier suggestion of providing cmployment
to at least one member from the family of
a4 dead or disabled worker in private esta-
blishments, as is done in Government
cstablishments With that Sir, T conclude.

SHRI BISHNU PRASAD (Kaliabor) ;
I rise to support the Bill put forward by
the Labour Minister. In our country we had
two Labour Commussions. One was. formed
during the British days and the other one,
after independence. The Commission Whlch
was constituted after independence was pre-
sided over by Dr. P.B Gajendragadkar, the
former Chief Justice of India and suggested
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this welfare legislation in 1969, In fact this
amendment should have been brought
up long back, but still, better late, than never.
So, I welcome the amendment brought up,
particularly removing the limits of wage
limit by amending Section 2 and secondly
increase in temporary disablement benefit by
inserting a new Section 4.

Sir, workers of the Railways have been
kept out of this Bill. They are also prone
to accidents and 1 request the hon. Minister
for Labour to include the workers who are
working in the Railways.

) Also, some restrictions are there, namely,
about the amount payable on wages of
Rs. 1,000/- per month. This restriction
should be removed from the Bill. Another
restriction is about the amount of compensa-
tion that is paid for tempotary disabiement,
1n the case of temporary disableraent only
after three days a worker is entitied to get
25 per cent of the compensation. This also,
the Minister should consider and sece, if
necessary by another amendment, the worker
be paid more relief. Bccause I feel that this
needs reconsideration. They have been con-
tributing to the development of the country.
After all, the workers should feel secured.
The workers have been contributing to the
development of the country in different
projects and different flelds. So, unless they
feel secure they cannot contribute their

mite,

Sir. another Ciause, Clause 18 provides
a fine up to Rs. 500 for violation of the
safety rcgulations. 1 strongly feel that this
should be replaced by a heavier fine or im-
prisonment, Due 10 the negligence of the
employers, due to the violation of the rules
regulations by the employers accidents take
place in different factorics. Thercfore, unless
a heavier fine is imposed, unless a heavier
legal punishment is imposed the employers
will not take proper carc to provide safety
measures for the workers.

This Act was passed in 1923, during the
British days. Therefore, 1 strongly feel . that
some more welifare measures, some more
provisions should have been there to give
reality to this Act. 1 feel that the amount
of compensution which has boen provided a
very meagre. In the event of death or per-
manent disability compensation has now
been increased from Rs, 20,000 to Rs.
24,000, This is a welcome measure but in
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case of private factories or small factories
compensation is not given because there is
a limit under the Act. The Act itself men-
tions that there must be at least 20 employees
in a factory. In a faetory where employment
is less than 20 the workers are not entitled
to get any relief. In such cases the National
Labour Commission has suggested that
there should be a central fund and the
workers should contribute to that fund and
in case of such workers the compensation
can be paid from the central fund. But that
is not brought in this Bill. Therefore, consi-
dering that recommendation of the National
labour Commission I would request the hon.
Minister to bring forward some such amend-
ment to give relief to this section of
workers.

Actually the National Labour Commis-
sion has suggested :

“Safety should become a habit with
employers and workers, At present it
has assumed the form. of a ritual. The
employer provides safety devices if he
must; the worker uses safety equipment,
if at all he does it, to complete a forma-
lity. This is particularly so in the case

- of smaller establishments and unorganised
workers."’

This fact which was stated long back in 1969
by the National Labour Commission, is seri-
ous. This is particularly so in case of small
private factories and establishments. There-
fore, it is the duty of the concerned Depart-
ment to see that the workers who work in
such factories, get the necessary safety mea-
sures 30 that they can work safety and contri-
bute to the country’s development. Therefore,
what is neccssary and what has been suggested
by the National Labour Commission is :

“Rffective enforcement is the curren-
need. In the wake of new types of indust
tries coming up and continuing techno-
logical change, it may become necessary
to write into the law additional safe-
guards and safety precautions to match
n8w hazards.”

Therefore, I would request the Minister
to see that a comprehensive Bill is brought
forward before the house to give more relief
to the workers.

With these words, 1 again support the
Bill.
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arawy wigR § fr Jaz fafaegd &Y
goig ¥, *AIfw §7 A g S@ qer
Fwqfaat &1 argda | aniw § g fag,
AT 4, 5 9l A o faRw &
€A TFERT ATAT 9T /A (AN & /oY
¥ ag st WRT AT FWifF 4 WA %
ARG ©T g7 GHE ¥ G &M,
oY 4 QT & qw A & fad e ar
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foredard g § 7 Qe waar, wogd
% fea & fa¥ GEEIL SN ®F  wIw FBIAT
g, aa¥ fa g wrf oo aff § e
gw @ &< § | afeT s w€ gewl
¥ g T § wifE we W @
¥at geard agf wLar g, niwen, -
¥y, =fewr, qrige T T fefada i
FIAT & | 92X WG ¥ 20, 30 TLEE AXY
STa oI, 9T 9T 9T FT 10, 15 T G
T § | Y wer 7 AR genl ®1 geran
s REfrafiag @@ & X g1
wa wwa fafadt eifmafe g
Figfaa wiad 38T A F fay fw &
g ¥l @ e wwfaar 91 Ay
g qav fa¥ ofefebe g v &, &K
afz wrzfaa adf o, aige 1 wwafaqi &
AT A A U, A1 200 FAE &0 A&
fad smd fafe) 7 #aY wrgAa fAfed
# fegnre fvar ? agi ¢ aw aogd &
@ &7 3@ ¥ fad aqt v ? aY s@Agw
%1 3@A AT AW FUA F AT wiw qC-
HTT oY $Z9 TBT G & I¥ gL g &
Faq grr wifgd, alx st 5 wefaat
A% [Wede & IA® AN gH qarg oA
wtfgg 1 a7 awm i fend § 7 a9
A § §EIT ¥ AT ®7 Y qq
gex § gAdr gaar faadr wifgd ) agr
g i@ glaare 1 & &gAr [mgan
g B o 37 seafaal v FE w09 g,
ag swfagi fHadT var FWET A1,
IJAFT TCERAE CHfagar sar g &%
g & SfT ITHT HaT HAF GI W
o€ g7 ar gar Jfgd, A 9% AIEE
A FwTr aga awd g

T ol & qrg # AT AN
svqare R@r § | A9 & W & fay
AW GOBTY O JAT AT & a7 q¥Y
YW ST Twm AN & Agew §,
T ST WX § 1

MAY 2, 1984

Indian Consin. 360
Cos. (HAH Dis.)
The Minister of Labour and Rehabilita-
tion (SHRI VEERENDRA PATIL) :
Sir, the hon. Member rightly explained
in brief the plight of the ecmigrants or the
workers working outside the country.

Sir, hon. Members are aware that there
are two types of erhployers.

One is foreign employer. Foreign employer
either himself directly recruits the immigrants
or workers or he will agsk the local recruiting
agent to recruit on his behalf.

The other type of the worker is the
Indian employer. As the hon, Member Shri
Dharam Dass Shastri said just now there are
several companies both in Private Sector and
Public Sector who have taken up a large
number of works in other countries parti-
cularly in Gulf countries and they are execu-
ting the work, For executing the work, what-
ever work force is necessary, they are having
work force from this country. For foreign
employer, he has to get the immigration
clearance under the Immigration Act by the
Protectorate of Immigration. So far as Indian
employer is concerned, he has only to take
permit and in the Act itself. 1 do not want
to go into details the procedure has been
defined clearly, AN the formalities have to
be gone through before the employcer gets
the immigration clearance from the appro-
priate authority.

So far as the Indian employer is con-
cerned, as I said just now he has to approach
the Protector General of Immigration. He
should get the permission and before getting
permission or permit he has to satisfy about
the wages, working conditions and all that.

After getting the permission he can take the
workers from here.

Hon. Member Shri Dharam Dass Shastri
was pleased to observe that these companies,
while taking these employees for executing
works that they have taken up in other
countrics, they are charging heavily.
Under the Act they are not expected to charge
anything because they are only taking the
permit and with the permit they are taking
employces there, So, they are not expected
to charge anything. Therefore, if any Indian
employer is charging or if he is extracting lot
of money, certainly it is an offence and
Government will take cognisance of ‘such

offence and he will be punished under the
Act.
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MR. CHAIRMAN : Has Government by
mot taken any cognisance of the offence ?

Shri Dharam Dass Shastri wanted to
know, is Government fully aware of this and
kas Government taken any action on that ?

SHRI VEERENDRA PATIL :
coming to that.

1 am

The Indian employer is not expected to
charge or extract any money from the immi-
grants or from the employee. If he charges
or extracts the money, it is an offence, He
is_punishable under the Act.

The question is any Indian employer
extracted money from them ? I do not have
that information.

SHR! K. LAKKAPPA (Tumkur) : Parti-
cularly, we want that information,

The purpose of raising this discussion is
to have that particular information. That is
the most vital infotmation,

PROF. N.G. RANGA (Guntur) : Have
any such offences been brought to the notice
of the Government ?

SHRI VEERENDRA PATIL : There is
one complaint we have received. That is
with regard to Gurdeep Singh Associates,
They are the sub-contractor of NBCC in one
of the contracts in Iran. Some of the workers
complained that they have paid Rs, 5,500 to
the company as service charges and also that
they were not being paid their wages in time,
The company have denied the-allegations and
-the matter has been referred 10 the potlice
authorities for futher investigation. I think,
this is the only onc complaint that we have
reccived so far.

ot YRTIE Wt © AT & o
FEIAT FIA & THAT 9T GO ATA
AT, A g1 WA fE 500 WAFT @
WagdsT@L ¥ wr@wr A gt
LR

MR. CHAIRMAN : Hec is answering.

SHRI VEERENDRA PATIL : Sir, I have
made it very clear that so far as extraction
of money from the employees is concerned,
we have received only one complaint. On
the complaint, we have already taken action
and we bave asked the police authorities to
investigate, If the hon. Member is in posses-
sion of any such information, I would
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request the hon. Member to kindly pass on
that information. I am prepared to take
immediate action on that.

And then, Sir, it is true that there was
some dispute between our Indian employees
who have gone abroad working under the
Indian employers and the Indian employers
mostly with regard to non-payment of wages.
It is because of acute foreign exchange
shortage as a result of which Iraqi clients
have not been able to make prompt payments.
When they did not make prompt payment to
the Indian employers, the Indian contractors
who have taken the work were not ina
position to pay the wages to the employees
in time. This is with regad to Uttam Singh
Duggal, Bhandari Builders, Punjab Chemi
Plant and My/s. J.P. Associates. So, in order
to over-come this difficulty because the
foreign employers or foreign clients were not
in a position to make prompt payment, there
was ain agreement reached in 1983. It was
reached between the Government of India
and the Iraqi Governmernt on deferred pay-
ments and it was agreed that Exim Bank of
India would advance loans to Indian Cons-
truction Companies to mect their minimum
requirecments. The Exim Bank is paying
advance to the Iraqi Government and the
Iraqi clients are making payments to the
Indian employers. After this arrangement has
been entered into, regular payment has beea
made.

Now, I think. it is better, if I go one by
one of these Indian employers. After this
arrangement, 1 think, most cf these problems
with regard to non-payment of wages or de'ay
in the payment of wages have been sorted
out. And thc Ministry of Labour have been
insisting that these loans givea by the Exim
Bank arc first and foremost used by the
companies for payment of wages. As A result
of that, most companies have been able to
clear the arrears of wages of 1983, So, simi-
lar arrangement is also being made for the
year 1984. So far as the Uttam Singh Duggal
employces are concerned, they went on strike
in January, 1983 because of non-payment of
wages. There were other demands also. When
they went on strike, promptly the Iraqi
Government intervened in the matter. As the
hon. Members are aware, particularly
in the Gulf countries strikes are
completely banned and nobody is allowed
to go on strike. Because they had gone
on strike, the Iraqi Government iater
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vened and deported approximately 836
workers in February, 1983. So, all these 836
workers because they were on strike, camc
back. When they came back, when their
grievances were brought to the notice of our
Ministry and our Ministry took up the ;natter
with the contractor, that is, Uttam ‘Singh
Duggal, the following scttlement has been

arrived at.

The settiement between the workers and
Uttam Singh Duggal & Co. is that the Com-
pany would honour the contract’s stipulation
in so far as the Payment of arrcars of wagés
was concerned. Wherever it was brought to
the notice of the company that the wages
had been reduced with refer to the wages
initially contracted for by the company, they
were asked to pay according to the contract
of the company and refer to the copy of the
contract filed with the POE, Delhi and pay
according to that contract. The company has
agreed to pay according to that,

In cases where the contiact provision
was specifically for 8 hours work per day,
the company would pay for overtime to
those who are doing a normal 9 hours work
per day, They were working for 9 hours. But
the contract stipulated that they would work
only for 8 hours. So, wherever they were
working for 9 hours, it was agreed thut the
overtime would be paid to the workers,

The return air-fare would not be deduc-
ted on the Pending dues of the workers.

PROF. N.G. RANGA : What about the
wages ?

SHRI VEERENDRA PATIL : Whatcver
wages had been agreed to, they have paid
the wages. Because they had gone on strike.
the Iraqgi-Government dceported them. When
they came back, when their grievances were
brought to the notice of the Labour Ministry,
the Labour Ministry took up the matter
with them.

off 9@ Weeat 0 T {IAT AT 3T
MY B AT T BT TIATT 7 (AT
ar gfeaa s & fyar 7 agi arag
SR QT & q4r far w@n qr g ?

sit fex qufzq: qifag sy S e @
a1 Y qa1 fear var 1 GF 4T q07-
&3 @t agl § afea & auwar g o g
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yifeg @ & w1z fear § = #19ar
ferr mar & &t $1F owET ¥ w7 §
Thve gt g1 Awar, §feqa w9 § & dww
garr g |

Sir, the contention of the hon. Mcmber
is that these contractors are making a Jot
of money and that they are. not accounting
for money that they are making in foreign
exchunge. These companies are registered
companics. When they are registered com-
panics, when they are Public limited come
panies, whatever earning is there, whatever
transaction is there, every company is requi-
red to give the accounts to the Income-tax
Department.  Therefore, they are also requi-
red to give all the accounts to the lncome-
tax Department. I supposing some com-
panics are suppressing the information, it is
for the Ministry concerned to take neeessary
actien, If the hon. Member is in possession
of any facts that certain companics  are
mzking a lot of money in foreign exchange,
that they are not remitting moncy, that they
are not showing the profit and thag they are
suppressing the information, he can pass on
that information to the Ministry concerned
and the Ministry concerned  will definitely
tuke action against that companp.

So far as Uttam Singh Duggal and Co,
is concerned, subsequent 10 the scttlement,
another representation was' received  which
was not signed by any worker, but raised
the dispute relating to exchange rate used by
the company for scttling the arrear wages
and Payment of overtime. Since the workers,
contracts specifically mcentioned  that the
workers would work for 8 hours and not for
% 10 10 hours, as mentioned in some of the
contracts, subscquently, one Mr. Bulkrishan
Kachwaha filed a writ Petition in the Sup-
reme Court of India in which both M/s
Uttam Singh Duggal and Co. and the Union
of India werc made respondent, They have
raized some-of the major Points in that. The
writ petition is still pending.  So far as the
writ petition that is pending in the Supreme
Court is concernced, in the prayer the peti-
tioner has also asked for action 1o be taken
against M/s Uttam Singh Duggal and Co.
under the Emigration Act, 1922, This is
being examined from the legal point of
view,

As regards D. S. Construction Company,
we have received some complaints against this
Compauoy also. They were working in their
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project in Libya, The complaint is with regard
to less payment and delayed payment of
wages. In view of the serious nature of the
complaint, the Ministry temporarily withheld
the permission to the Company to deploy
additional workers. The company appealed
against this action of the Government in a
Civil Writ Petition before the High Court of
Declhi and the High Court of Delhi -has
passed orders by Diviston. Bench directing
the Company to file an affidavit confirming
compliance of the three conditions :-——

(i) The company would pay wages to
employees at the current exchange rate.

(ii)) The company would return  passport
to all its cmployces and also arrange to
issue identity cirds to them.

(iti) The company would settle all the
pending claims of its employees including
ex-employeces.

Once this affidavit was filed to  Govern-
ment, then Government  permitted  Mjs.
D. S. Construction Compaay to deploy
additional workers in their project in Libya.
Since that time, no fresh claims have been
received against this Construction Company.

There is one complaint from ShriSatyam
against M/s. Som Dait Builders. Some hon.
Members have also written to  me about
this complaint. The complaint is that Shri
Satyam who worked for two years with M/s,
Som Datt Builders in Iran as a Graduate
Engincer has complained that some arrears
of salary as well as payment of gratain,
overtime and food allowance were due to
him. The three hon. Members  had also
written to me on complaints of Shri Satyam.
The Ministry of Labour took up the matter
with M/s. Som Datt Builders who agreed 1o
make payment of arrears of wages but poin-
ted out that Shri Satyam being a Graduate
Enginecr  was not entitled to overtime and
gratuity. Subsequently, il was rcvcal_cd that
Shri Satyam had been given an appoiatment
Jetter as well as an cmployment contract on
somewhat different  terms of employment.
M/s. Som Datt Builders have now agreed to
abide by the terms and conditions either of
the appointment lctter  or the cmployment
contract as desired by Shri Satyam. This is
with regard to the complaint of Shri Satyam
against Som Datt Builders.

Then there are  complaints against M/s.
N.S.Choudhary and Co. M/s. N.S. Choudhary

I
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&Co. were appointed subcontractors of Mfs.
NPCC, a Government of India Enterprise, in
their project in Iran. Accordingly, M/s. N.S.
Choudhary deployed 72 workers but made
no efforts to pay wages.

NPCC thercafter terminated the sub-
contract with M/s. N.S. Choudhary on 17-3-
83 and arranged to rcpatriate 72 workers to
India on 18-4-83. The grievances of the work-
ers were then taken up by the Ministry of
Labour and at the Ministry’s insistence, it
was decided that NPCC being the prime
contractor had a moral responsibility towards
the workers and would make the payment
of wages, pending realisation of this amount,
from M/s. N.S. Choudhary. This payment
has been made by NPCC.

MR. CHAIRMAN : Are there many
complaints ?

SHRI VEERENDRA PATIL : There
are many complaints. hon. Member wanted
to know. Because it is very difficult for me
to remember all those cases, that is why I
am recading because the hon. Member is
under the impression that these contractors
are making lot of money, are exploiting and
arc treating the employees badly. The emp-
loyecs have gone outside and are working
under them as tentative labourers. That is
not the case, Wherever there are some
complaints and whenever they are brought
to our notice, immediate action has been
taken. -

With regard to Gurdeep Singh, Associa-
tes, 1 have already made it clear that we
received a complaint and we had referred
the complaint to police authorities for fur-
ther investigation.

With regard to the complaint of Shri
Sabarwal against’ Bhasin * Associates, Shri
Sabarwal had met with car accident and
applicd for compensation. As a result, the
Company terminated his services and repa-
triated him to India. Shri Sabarwal has
filed a compensation claim. The matter was
taken up with the Company and they bave
stated that Shri Sabarwal was on a private
journey with somc of his associates in the
cur when the accident occurred and, as such,
the company was not liable to pay any
compensation. This reply of the company
has been forwarded to Shri Sabarwal.

There was one complaint against M/s.
Som Datt Builders; the complaint related to
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payment of compensation in respect of
Shrimati Rajamal’s husband, Mr. Natesan,
who died in harness while working in Iran,,,

MR. CHAIRMAN : All thesc indivi-
dual cases, if you go on croting like this...

SHRI VEERENDRA PATIL : I will
not quote individual cases. M/s. Som Datt
Builders have deposited the insurance money
of Rs. 1 lakh in the labour court to be trans-
ferred to the legal heirs of Shri Natesan.

In brief, I wanted to make it clear that
there are not too many complaints.

If the hon. Members arc under the im-
pression that our Indian employers are taking
our workers from here and are exploiting
them, it is not so. The Emigration Act and
the rules that have framed thercunder are
meant only to safeguard the interests of the
emigrants who are working outside, and we
bave already requested our Missions to see
that the Indian workers are not harassed
and their interests are properly safeguarded.
Therefore, it is not correct to say that our
Indian Workers are being harassed.

1 want to give only one information
because the hon. Member is under the im-
pression that the member of Indian emi-
grants who are going to the Gulf countries
is coming down. Itis not so. I can give
the figure. More or less, their number is
constant. Although there is feeling that
because of the cut in oil prices the develop-
ment activitics in Arab countries particularly
have been slowed down und, thercfore, the
number of workers who are going from our
country and other countries is now very
much reduced, that is not correct so far as
our country is concerned. Our people are in
demand and whatever number has gone last
year and the years before last year, more or
less the same number has gonc. I can give
the figures : in 1979, 1,71,800 emigrants had
gone; in 1980 2,36,200; in 1981 2,76,000; in
1982 2,39,545; in 1983 2,24,995. That
shows,

PROF. N.G. RANGA : How many are
coming back ?

SHRI VEERENDRA PATIL : We do
not have that record. But they are coming
back because whenever they are going, they
are going for a particular period; may be,
for two years or three years; after the expiry
of the-contract period, they are coming back.,
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But we do not have the record of those who
are coming back. We have the record of those
who are going out because they have to
approach us for emigration clearance; there-
fore, we have been able to maintain that,
and I am giving these figures in order to
impress upon the hon. Members that the
number is not going down, but it is constant.

s} qazrg et - @wefy wgRE,
1984 ¥ feaw M}, a9 F aiwe AL
far &1

MR. CHAIRMAN : He has answered
all your points,

Mo ufwa A agar (FAEENR) -
aarafa Agizg, 99 & 9g¥ a7 § I8 A9-
AT AT 7T & FA@ ¥ gH Qar
wrar § fF g9 gaie s aa & fax w9
AT FAAFI T A @ a9%aT ¢, AA-
Q&1 QY 99 § qrade g gwar 3, afdw
g9 s & A & fou faw dqrew,
a7 garag, faatr gxaq e faga @=31-
a7 % qread Ag g award faw
W 9T T guA 99i §f W 23T &
(Ft) mE ¥ 981 7WAT R—

. “‘whether the construction companies in
question have approached the Govern-

ment for financial assistance to com-
plete their contracted projects’’.

The answer was :

“No, Sir.

it 7Y ot & aaenan fe awgd &
T4z & fay ga fast seafaal YawFe s
qra ot fear &t a7 7 fuw &
TEE quT _,

MR. CHAIRMAN : That question is
different; that is regarding wages.

PROF. AJIT KUMAR MEHTA : But
wages were paid for completion of the work;
that is a part of finance for completion. of
the work. After all, wages are for that
work only. That becomes a contribution
or aid to complete that project.

I aUT & W TF F1 a7 A8y
&g faar srar, &Y wiag 9g 9=9f I3 AN
AFT 7 ATAT |
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wrfeT ¥ & gw Wt &) aTE w1 W

s feamar wgwr g A X wer &
waw § wEr g

“Some of the projects of the following

Central Government public sector cons-

truction companies have been delayed

due to constraint of funds arising out of

non-payment of due amounts from their
clients abroad”.

waed ¥ qn faftwy & v
fir gwmd SuxEl ¥ W sT WY
wit 8, fag & wrevr ofeatomTg avd o@
g€ & U feafa Ham aga i &
Hodtodlodt & Favdw st srfawifea
¥ fyeX Q) a9l # Jagrm faRw &Y g1y
Y WX I T Gt wqqr @9 garr | &
ATAAT 1T g fo 3gia fwqdr arng o
A Frag O Ag E fr dawEA &
graafl, Iq % I F SN F W qUAIQ
®F 7

PROF. N.G. RANGA : How is it rele-
vant here ?

PROF. AJIT KUMAR MEHTA : Why
not, Sir 7 It is related to that. This is
about constraint of funds, So I am asking
this. When there is so much constraint of

funds experienced by the companies and in
the face of that constraint of funds...

MR, CHAIRMAN : It is not ? rele-
vant to this.

PROF. AJIT KUMAR MEHTA : Why
not 7 You just read the original question,
I am basing my question on the original
question.

MR, CHAIRMAN : This is only half an
hour discussion on the subject,

PROF, AJIT KUMAR MEHTA : But
it is based on the original questton. You
just go through the original question. Iam
not deviating from the original question.

MR. CHAIRMAN : All right. You
kindly put your question now and com~

clude.

PROF. AJIT KUMAR MEHTA :
concluding.

Tom
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%qo w wrfe dacin qrev &
P & st & @i a1 e
qrwiq ot ?

U I T G ¥ & ag armr
STE P WAy & wiw o gt sare
fadal % et &, w1 v ddw ¥ ay dwy
Tt & fis woge ww fadw AN wig wey-
i @, A 9@ & ggr agt wroed
I &1 afrard eeditw wa fear o,
foad o W guenr o € sam
& 1Y, & IAET FATAAT IT ® firer
% )

st 4fg @z ¥ (T0ER)
& qgTar | STERE wEiy ¥ A § S
st A a¥ Taeqre ¥ srara faar &1 & and
gve grafanr & o ¥ awmw gy wife

ggaw I ¥ A gafer
National Buildings Construction Corpo-
ration, Engineering Projects India Lid.,
International Airports Authority of India,

National Projects Construction Corpora-
tion, Indian Roads Construetion Corpora-

tion.

e A o g, g AR {uw &
ww @ &1 & ST At § e ddar
At e ¥ o) X7 $EOT T 6F 90
TET & & AT X JAE W few wwIT &
feaf &1 @ 3+ g ¥few aUaz faw
@ & a1 Agi? W WF 19w g9 H Ay
T I AR T H19F AAETd ¥ § e
X w1d N IS § FT ¥ fqEs TR
STERTT R SrEART fged & wroor
2 gr xg v & § fe ot wnr eftfaa

i sy §, ¥ T TaEw 997 9T A
2§ ? wgi 9T Iw@W IAT AWT X
formrat § a1 A, wgt ¥ Rafn g 7w
#TT_KH® qey ¥ S ey !

MR. CHAIRMA'N Thank you, Mr. Jain
that you were very brief, Sli:i, K. Lakkappa.
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SHRI K. LAKKAPPA (Tumkur) : Mr.
Chairman, Sir, this Half-an-Hour discussion
arises out of the questions put by myself
and by Shri Dharam Dass Shastri. After
listening to the replies of the hon. Minister,
still, there are many doubts to be cleared.
He has conceded that there are a number of
private companies operating in the man-
power projects. They not only defraud them
here but also the employees abroad. These
are the facts as revealed by the hon. Minister.
According to my infrormation, even the
labourers who have been taken by them are
not only cheated in this country but also
outside. There is one instance in point,

MR. CHAIRMAN : You put the gques-
tion.

SHRI K. LAKKAPPA: I am putting this.
There is one gentleman opcrating the
company by name D.S. & Company. Even
to-day we can see hundreds of people in his
premiscs waiting for getting money which
has teen collected illegally. These are not
ordinary problems. Lakhs and lakhs of
people are exported from here. This involves
the Ministries of Labour, External Affairs
and the Department of Banking (Ministry of
Finance). Therefore these are various serious
matters. They not only defraud here but
also they defraud outside the country. They
have not completed a number of projects
abroad on date whether they be the public
sector or the private sector companies. 1
want to know how this mushroom growth
of private agencics arec being registered,
How many of them have been registered ?
In view of the above, the question arises.
Moneys have been involved from the banks.
What is the amount of moncy involved in
the private and public scctors ? There are
various financial institutions through whom
they get the money. How much of it has
been returned back and how much has not
yet been returned by them. How many cases
of violation of forcign exchange regulations
are there ? 1 want to have the facts about
the activities of these companies.

I want a dqgp probe and overseeing the
activities of these companies. There is no
coordination to oversee the activities and
to plug the loopholes. They are indulging in
unethical and illegal activitics. Therefore,
1 want that a White Peaper shuld be pub-
lished and brought before the Houese, Will
the ho. Minizter conce¢ a prodé and to
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oversee the activities of these manpower
export corporations ? Since the bank money
is involved,T want a categorical answer
from the hon. Minister as to whether he
will streamline the whole system of the func-
tioning of the Ministry in a proper manner.

SHRI1 HARIKESH BAHADUR
(Gorakhpur) Sir, it is very clear from:
the reply given by the hon. Minister that
some of the companics are not properly pay-
ing the wages to the workers and they are
involved in exploitation of the worker.
completely.

There are many companies which dre
charging money while they send the workers
outside the country. It is very clear and
many allegations have been made. The hon.
Minister his already aware of this. So far
as my knowledge goes, I know that every
worker who is being sent ou' side the country
is charged at least Rs. 10,000 and he has to
pay that amount, Otherwise, he will not be
sent to forcign countries. Perhaps they are
not making any complaints and this isa
different matter. This matter has been dis-
cussed in this House time and again, but we
are finding that no action has been taken.
I have a great regard for the hon. Minister
becuse he is a very capable person and also
a person who looks into the complaints
which are made. But these are the charges
which are of very serious nature, Therefore,
Government should immediately try to inter-
vene and look into them. T would like to
know from the hon. Minister specific
answers to my questions,

Firstly, I would like to know about the
allegations which are already there against
several companies, against 1D.S. Construction
Company to which he has already referred.
They are not working properly and there
are a number of other companies also. [
would like to  know the names of the com-
panies which arc involved in the exploitation
of the workers. Will the hon. Minister
look into this and consider cancellation of
the permit of these companies 7 Also, will
he consider imposing fine on them for their
improper functioning and exploitation of the
workers 7 Will he decide to stop any kind
of financial assistance given to them ? §
would also like to know whether he is going
to take over these companies. Finally, will
the hon. Minister tell us whether he is going
to constitute a Patliamentaty Committee
to look into the functioning of these
companies?
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SHRI VEERENDRA PATIL: Sir, I have
made it clear and I have given the details
also about the complaints received from the
employees working under private Indian-emp
loyers. 1 do not want to repeat again those
things which T have already said. But I want
to make it clear that we have not received so
far any complaints from the employees, form
the workers working in public sector cons-
truction companies. The public sector cons-
truction companies like NBCC, NRCC,
IRCC, etc. are executing the work outside the
country and they have taken a lot of people
from this country for the execution of the
work in foreign countries. But the Ministry
has not received any complaint from those
workers that they are bcing exploited by
these public sector companies. The hon.
Mcmber, Prof. Ajit Mehta, wanted to khow
the pilgrimage or the ‘yatra’® which has been
done by the officials of NBCC. Sir, when
they have taken up a lot of exccution of
work, naturally in order to review the
progress of the projects, the oficers have
1o go on duties to the foreign  countries and
1 do not think that they arc undertaking
unnecessary journeys and it s not a muatter
which is 10 be raised here and as and when
a particular organisation cxecute the work
in foreign countries and if they want to see
that the work is properly executed, naturally
they have to send their officiats on duty.

PROF. AJIT KUMAR MEHTA (Samas-
pur) : The Chairman and their family members
have made journeys in the name of the

Companies.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THLE
MINISTRY OF WORKS AND [IOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN} The hon. Member
should remove his illusion and 1 would

categorically state that no family member of
the Chairman, NBCC had gone outside the
country in the name of the company and
only the Chairman has been going  outside
to scc the exccution of the work. So far as
the wages of the public sector undert.kings
are conccrned, the workers are duly paid
their wages.

SHRI VEERENDRA PATIL Now,
the main complaint is about thc non-pay-
ment and delay in making payment. That is
the main complaint received. In this connec-
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tion, I would like to state that the Govern-
ment of Irag and the Government of Libya
were facing acute foreign exchange shortage
and because of that Iraqgi clients were not
making proper payment to our Indian Cons-
truction companies > when they were not
able to get proper payments from their
clicots naturally they were not in a position
to disburse their wages. Therefore, the
EXIM Bank have agreed to advance loan to
the Indian Construction Companies. As and
when the EXIM Bank advance loans and as
and when the Indian Construction compa-
nies receive the loans, the companies will
immediately make the payments to the
workers. I think they are taking the loan
from the EXIM Bank and already making
the payment to the workers.

Hon. Shri Lakkappa said that the DS
Construction Company was cheating the
workers. 1 have requested Shri Dharam Das
Shastri and would again request Shri
Lakkapa also that they should let me know
what are the complaints and who are the
complainants. If that information is passed on
to me, we will not hesitate to take action
against DS Construction Company or any
other Company which is cheating the workers
and will do whatever is possible under the
Act in order to see that the interest of the
workers is safeguarded.

Hon. Membe., Shri Harikesh Bahadur
is under the impression that these workers
arc paying a lot of money to the Indian
employers. It is truc that the workers have
been paying money, but  not to the Indian
employcrs. 1 have made it clear that the
Indian employer is not expected to extract
any money from the workers. It is only the
recruitting agents who have been extracting a
lot of amount and we have received com-
plaints, But it was at the time when the
Emigration Act was not in force and it was
still under consideration and had not been
passcd. They were extracting a lot of
moncy and it was not an officen, Now with
the passing of the Act and framing of the
rules, any rccruiting agency which is recrui-
ting the workers for a foreign employer is
not expected to charge more than Rs,1500/-
from the worker. If the charges are more
than that per cmigrant, the recruiting agent
is liable for punishment because it is an
offence now.
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The hon. Member also wanted to know
what is the punishment for that. now, tak-
ing into account the concern expressed at
various forums on the matter of exploitation
of workers by recruiting agents and employ-
ers, provisions have made for offences of
this nature and punishment by way of im-
prisonment upto a period of two years and
fine upto two thousand rupees have been

MAY 2, 1934
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provided in the Act, making the penalty
double for each subsequent offence, Adequa-
tc provisions have been made in the Act
itself.

18.58 brs,

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, May 3, 1984/
Vaisakha 13, 1906 (Saka.)
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